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NOTE BY THE SECRETARIAT

Under Article 102 of the Charter of the United Nations every treaty and every international
agreement entered into by any Member of the United Nations after the coming into force of the
Charter shall, as soon as possible, by registered with the Secretariat and published by it. Further-
more, no party to a treaty or international agreement subject to registration, which has not been
registered, may invoke that treaty or agreement before any organ of the United Nations. The
General Assembly by resolution 97 (I) established regulations to give effect to Article 102 of the
Charter (see text of the regulations, Vol. 76, p. XVIII).

The terms "treaty" and "international agreement" have not been defined either in the Charter
or in the regulations, and the Secretariat follows the principle that it acts in accordance with the
position of the Member State submitting an instrument for registration that so far as that party is
concerned the instrument is a treaty or an international agreement within the meaning of Article
102. Registration of an instrument submitted by a Member State, therefore, does not imply a
judgement by the Secretariat on the nature of the instrument, the status of a party, or any similar
question. It is the understanding of the Secretariat that its action does not confer on the instrument
the status of a treaty or an international agreement if it does not already have that status and does
not confer on a party a status which it would not otherwise have.

Unless otherwise indicated, the translations of the original texts of treaties, etc., published in
this Series, have been made by the Secretariat of the United Nations.

NOTE DU SECRIETARIAT

Aux termes de l'Article 102 de la Charte des Nations Unies, tout trait6 ou accord international
conclu par un Membre des Nations Unies apr~s l'entre en vigueur de Ia Charte sera, le plus tot
possible, enregistr6 au Secr6tariat et publi6 par lui. De plus, aucune partie a un trait6 ou accord
international qui aurait d6 8tre enregistr6 mais ne l'a pas &6, ne pourra invoquer ledit trait6 ou accord
devant un organe des Nations Unies. Par sa r6solution 97 (I), l'Assemble g6nirale a adopt6 un
r~glement destin6 A mettre en application l'Article 102 de la Charte (voir texte du r~glement, vol.
76, p. XIX).

Le terme e trait6 * et l'expression 4 accord international * n'ont 6t6 d6finis ni dans la Charte ni
dans le rfglement et le Secretariat a pris comme principe de s'en tenir la position adopt6e A cet
6gard par l']tat Membre qui a prtsent6 l'instrument & l'enregistrement, A savoir que pour autant
qu'il s'agit de cet 9tat comme partie contractante l'instrument constitue un traitA ou un accord
international au sens de l'Article 102. II s'ensuit que l'enregistrement d'un instrument present6
par un 9tat Membre n'implique, de la part du Secr6tariat, aucun jugement sur la nature de l'instru-
ment, le statut d'une partie ou toute autre question similaire. Le Secr6tariat consid~re donc que lea
actes qu'il pourrait 6tre amen6 i accomplir ne conftrent pas A un instrument Ia qualit6 de * trait6 0
ou d'o accord international)) si cet instrument n'a pas d6j cette qualit6, et qu'ils ne conf~rent pas
A une partie un statut que, par ailleurs, elle ne poss6derait pas.

Sauf indication contraire, les traductions des textes originaux des trait6s, etc., publi~s dans ce
Recuei, ont 06 6tablies par le Secr6tariat de l'Organisation des Nations Unies.



Treaties and international agreements

registered

from 21 May 1958 to 17 June 1958

Nos. 4351 to 4367

Traitds et accords internationaux

enregistris

du 21 mai 1958 au 17 juin 1958

NO$ 4351 4 4367





No. 4351

UNION OF SOVIET SOCIALIST REPUBLICS
and

BULGARIA

Convention regulating the citizenship of persons having
dual citizenship. Signed at Sofia, on 12 December 1957

Official texts: Russian and Bulgarian.

Registered by the Union of Soviet Socialist Republics on 21 May 1958.

UNION DES REPUBLIQUES SOCIALISTES
SOVIETIQUE S

et
BULGARLE

Convention reglementant la nationalite des personnes ayant
la double nationalite. Signee 'a Sofia, le 12 decembre 1957

Textes officiels russe et bulgare.

Enregistrie par l' Union des Ropubliques socialistes sovidtiques le 21 mai 1958.
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[RussIAN TEXT - TEXTE RUSSE]

N2 4351. KOHBEHI114A ME)KAY COO3OM COBETCKIHIX
COIUHAJIHCT4IECKHX PECHYBJIHK H HAPOLHOIR
PECHYBJlHKOili BOJIAPHE1VI OB YPEFYJII4POBAHHH
BOIPOCA 0 FPA)KUIAHCTBE JIH1 C IBOIIH1IM
FPA)K)AHCTBOM

HpaBHTejmcTBo Coxo3a COBeTcIuHx Cowaimc-m'ecmx Pecny6saju H

rlpaBwTeJmCTBo Hapogoi Pecny6mum Bojwapxm,

Ilpmmma BO BmHmame, XITO Ha TeppiTOpmI X1oroBapHIBaiHIMIcH CTOpOH
uzmeeTc31 HeKOTOpOe '1HCnO JIHi, KoTopbix Hawg3a$I H3 CTOpOH B COOTBeTCTBMH CO
CBOHM 3aHOHOJaTeJLCTBOM CqIHTaeT CBOHMH rpaH(jaHaMH, H

PyI-oBogHmbIe w(enameM JlIHBHAHpOBaTL Ha OCHOBe go6pOBojmHorO Bbi6opa
rpamxancTBa 3aHHTepeCOBaHHbIMH jImgamH BO3MOHIIHe cJIymaH ABORHorO rpaxcgaii-
CTBa,

PeuH= 3amioxmHh Hacro5mo KoHBemigm H C 3TO geimo Ha3HamJIm
CBORMH YnomomomemmmHu:

lIpaBHTenmCTBO Coo3a CoBeTcmmx CoiajmcT'Iecmix Pecny6nm -

10. K. lpIHXOAOBa, M~pe3BbImaAiHoro H IlosmoMoxworo flocna CoEo3a CCP B
Hapoxiort Pecny6nme Boin-apmi,

IlpalTeamcrBo Hapoiomi Pecny6nmuw BoirapHm -

)KHIBKO )KHKOBa, flepsoro 3amecmrenR MmmcTpa HocTpalmbix Lien
Hapo~Aofi Pecnry6num Bonrapm ,

icoTopme noc~ie o6meHa CBOmm nosmomommmH, Hag~emumtM B AOJDHHOR

4bopme H nomom riopqAKe, OrOBOpHJIHC, 0 HHwecjiexyioiuem.

CmambA 1

JImja, HOTOprIX o6e aOroBapHBmaoi4ecq CTOpOHLI Ha OCHOBaHHH cBoero
3acoHoJaTemcTBa C'qTalOT CBOHmH rpawHJaHamH, MOryT B COOTBeTCTBPH C HaCTO3-
umef KoHBemweri H36paT rpaxAacTmo mo6ori H3 CTOPOH.

Cmambu 2

Jiga, nonaaioige nog geflCTme cTaaT 1 HacToauierl KoHBemipm, FoTopmIe

HMeIOT CBOe mecTo>xnTejmcrBo Ha TeppHTopm O HOfrl H3 )]oroBapHBaourAXc1
CTOPOH H weJialOT H36paTh rpa>IcaHcrBo gpyroii AoroBapHBmiouefc CTopoHLi,
no.IaIoT 3aIBJIeHHI o6 3TOM locojmcTBy 3TOH gpyrofi OroBapHBaIoigec CTopom i.
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[BULGARIAN TEXT - TEXTE BULGARE]

X2 4351. KOHBEHUHA ME>KaY CWO3A HA CIBETCKHTE
COIJHAJIHCTHMECKH PEIIBJIHKH H HAPOAHA PEHY-
BJIHKA BlJIFAPHI 3A YPE)KJIAHE FPA)KaAHCTBOTO
HA JIHIJ2ATA C VIBOlIHO FPA)KMHCTBO

[paBHTeJICTBOTO Ha Cblo3a Ha C7.BeTCxHTe CoiwxajmcmqeccHR Penyiuci H
-IpaBHTeJCTBOTO Ha HapoHa Peny6imxa BjIrapHR,

HmaAiKx npegBHg, Me Ha TepHTOHp4Te Ha .loroBopqnZHTe cTpaHH Hma H3BCCTHO

IHcJIo nga, HTO BcqiRa OT CTpaHHTe, crnacHo CBOeTO 3aKOHOgaTeiCTBo CqHTa
3a cBoH rpaHKgaim H

P'bI<oBogeHH OT menaHHeTo ga H-HBHgHpaT B3MowHmTe c3YMarH Ha nBoAiHo
rpawgaHCTBO Ha 6a3aTa Ha 9o6pOBoJIeH H360p 3a rpaaaCmo OT CTpaia Ha 3aiH-
TepecoBaHHTe Jmia,

Pewmra ga cKmotiaT HacTomUnaTa IKOHBeHIHH H 3a Ta3H Ien Ha3HaxHxa 3a CBOH
n-Limomottwrtvi:

Ipa3HTeJICTBOTO Ha Cbo3a Ha CbBeTCxHTe CoiwajmicmqeclI4 Peny6snHi -

10. K. -lpBx09OB, H3B-bHpegeH H fll boMoueH Hlocnami Ha Cso3a Ha
CCP B HapogHa Peny6mixa Bnrapnm,

rIpaHTencTBOTO Ha Hapogaa Peny6mwa EwirapHA -

KH iBiO AHBKOB, fITpBH 3amecTmn-MHmHcmp Ha B-Llumre pa6olT Ha Ha-
pogia Peny6ma B~arapHA,

KOHTO caeg maTO pa3meHnxa nwJIHOMOIwHATa CH. HaMepeHH 3a pegOBHHl H B
naiiewHa 4opma, ce cnopasym~xa 3a cJiegHOTO:

ElAeu I

JIHixaTa, oioRTo gBeTe ,lrOBOp IlgH CTpaHH, cbrJIaCHo CBOeTO 3aROHOAaTenICTBO,
CMhTaT 3a CBOH rpaxKgaHH, MOIaT, c iJIaCHO HacTOmuaa KonBeHimIR, a H36epaT
rpa(aHCTBOTO Ha KoH H ga e OT CTpaHHTe.

qAeu 2

JIH1gaTa, nonagauw nog gefiCTBHeTO Ha VI1. 1a HaTeofugaTa KoHneHIMA,
HOHTO HmaT meCTO)HHTeACTBO Ha TepHToprtTa Ha egHa OT a1J0rOBOpmUlHre cTpaHH
H >xeiaqT ga H36epaT rpa,-aHcTBOTo Ha xpyrara oroBopruja cTpaHa, noaBaT
moji6a 3a TOB go locoxcTBoTo Ha Ta3H JJ0oroBopsna cTpaHa.
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JMina c gBoMibIM rpagaHCTBOM, npor1UBa1om1e Ha TeppHTopm TpeTero
rocygapCrBa, noga1OT 3aqBJIeHHI 0 BbI6ope rpa>HaacTBa B gmmoMaTHqecHoe

Him KHocynjcKoe npecTaBHTeJIbCTBO Toro roCygapCTBa, rpa(gaHCTBO HoToporo
oHH >xeJIaiOT H36paTh.

CpoK nogaqH 3aHBnemik o6 H36paHlH rpagraHCTBa ycTaHaB1HBaeTC5I B OXA1H

rog co gHI BcTynUe H B CHRJY Hacroageri KoHneHiWR.

CmambR 3

3awiBeiHms o6 H36pamm rpa>KgaHcTBa nogalOTcH coBepLuerImoneTHUMH n a-
MH. CoBepuieHHoneTnuiMH B cmbicJIe HacTogerlI KOHBeHIHH C'HTaIOTCI jiHgia,

KOTOpbIM HCIIOJHIM.IOCL 18 .neT, wmnH nima Mono)He 3TOFO Bo3pacTa, cocrO Rtwie B

6pame.

Cmambq 4

1. HecoBepmueimoneTmHe Jn1ia ciiegyIoT rpawacHCTBy pOHTe2ied, ecJI o6a
pogH1TenJ B COOTBeTCTBRH C HacTommefi KoHBemiAHer 6ygyr imeT ogHHaxoBoe
rpam*(gaHCTBo.

2. Ecini o M H3 poAHTenei wHeer WHI H36epeT rpa>RgaHCTBO OgHofi I oro-
Bap Bamgekcla CTopoHmx, a BTOpOi pogeju mieeT ium H36epeT rpaHKgacTBO
xgpyroi aoroBapHBaioimefica CTOpOHbI, rpawgaCTBO MX HecoBepiueHieTHHX
geTeri, iime uoum gBOfiHoe rpagamCmo, oupegeimercq cormainemem pogmTenei.
B cxymae OTCyTCTBH31 TaHoro cornamemm, geTH coxpaHRIOT rpaaiaCTBo TOil
AoroBapBajumefc1 CTOpOHLI, Ha TePPHTOPMH KOTOpOR oH nmemiT CBoe meCTo-
HKHTeAiCTBO.

,aeTH, OgIH H3 pogXHTenJer KOTOpux nmeeT cBoe MecTowHTeJICTBO Ha Teppn-
Topim ogiorl joroBaprBaou4efica CTopoblI, a BTOpOAi - Ha TeppHTopxH gpyrofi
JIoroBap1maoiefkcH CTOpoHbI, coxpaHmHoT rpawCaacTBo poAHTenA, KOTOpbIfi Mx

coepH<HT H1 BOCIIHTbIBaeT, ecJiH Ho 3ToMy IOBOA1 He cocToJulocb MHOo cornalneHna

mewgy 1 pog11TenAMH.

HecoBeplueHonermHe gem, HMeioligHe ABofrHoe rpawAHJaHCTBo, npoKBaO-
uLHe Ha TeppITOpHm Tperero rocygapcTBa, B cniyqae OTCyTCTBHH cornatuemH
poAHTeier o6 vx rpawgamcTe, coxpaHRsor rpa)KgaHCTBO Tol )oroBapHBamouefica
CTopoHbi, rge om Hmi Mx pognTemi go BbIe3ga 3a rpamiy HMe eI1 HOCTOIHHoe
Mecrowm1TeJmcTBo.

3. HecoBepueumonermle germ, pogHrreni xTopbrx yMepjn Him Mx MecTo-
npe6biBaRne He 113BecTRo, OCTaOTCHi rpawanam TOI koroBapMBaomelcH Co-
pOHBI, Ha TeppirTopH xoTopoft O1 HmeIOT CBoe MecToiHTejicTBO Ha gem OOH-

mamim roiHxmoro cpoxa c MoMeHTa BCTyILIeHMH B cany HacToaJIeri KoHMeMU.

4. HecoBepiuebonenume muqa, HOT0PbIM lCIOuHuocb 14 neT, MoryT nlyTeM
nogan{ 3a.;3niem m136paTb rpawgaHcTBo pyroft AoroBap1BaioMeHi CTopoHIb,

ecsm om no>Ke(JIaoT HCKMJmTh npxameHnee npei/yxnux nocTaHoBJIemfl Ha-

croameft cTaTH1.

No. 4351
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JI~qaTa C gBOriHO rpaRgaHCTBO, KORTO xHmBeRT Ha TepTOpHlMTa Ha TpeTa cTpaHa
riogaBaT Moji6a 3a H360p Ha rpawgaHCrBo B XU 4HnoMaTwieCKoTo HH KOHCYJICHO

npegCTaBHTeJICTBO Ha OHa3H ThpwKaBa, TiHeTO rpaigaHCTBO Te HCKaT ga H36epaT.

CpOKHT 3a nohaBaHe Ha MOJI5H 3a H36HpaHe Ha rpa>KQaHCTBO e egHa roijHHa

OT geHq Ha BJIH3aHe B cia Ha HacrorniaTa KOHBeHiu1q.

Vfieu 3

Mou6H 3a H36HpaHe Ha rpaKgxaHCTr3o ce nojaBaT OT blHmOneTHi iu.a. rIHn-

HoJqeTHn B CMHCrIla Ha HacroImara KOHBeHHi ce CtlHTaT JImlaTa, HaBTpalHJIH

18 r gHHH, UiH unmua no-mjiaH OT Ta3H B-3paCT, BCbIInWJI B 6pax.

q4Aeu 4

1. Hen nHojleTHrTe m.a cjieqBaT rpaxFgaHcTBOTO Ha pogm~enmre c14, aKo
hBamaTa pOHrTeJIH, cbriiacHo Hacroamaa KOHBeHmxIr, m aT eHaKBO rpa>KgaHCTBO.

2. Aio e9HH5IT OT pOgKTeJmTe Hma HJIH ra6epe rpa>I(aHCTBOTO Ha egHa OT
AoroBop3u1HTe cTpaHH, a BTopHRT ponreui Rma HJIH H36epe rpaH<gaHCTBoTo Ha
gpyrara aoroBopqiga CTpaHa, rpaKagaHcTBOrO Ha TexHHTe HenjHojIemH geixa c
gBoimo rpawgaHCTBO ce onpegeai no c~ruacme Ha pogHiTeJHTe. B c3Iyxiari e TaiOBa
cwrjacre He ce nOCTHrHe, gegara 3arla3BaT FpaIaHCTBOTO Ha OHa3H )]1orOBopauga

crpaHa, na TepxHTopHaT Ha K0BTO rmaT meCTocHCTe.rCTBo.

Terara, egHMHaT OT pogrTewjIHTe Ha KoTo rima mecTo>KHTeIcTBo Ha TepHTo-
pRHTa Ha egHa OT aoroBopqruvme cTpaHH, a BTOpHRT Ha TepHTOPHqTa Ha hpyrara
goroBopRuga cTpaHa, 3ana3BaT rpawgaHCTBOTO Ha pogHTeJII, HOrTO rH H3 pma
H BT,3IHTaBa, aI<o nO TO311 fOBOg wmna gpyro c'rnacne me)*4,€ pogHTejiTe.

HenimonerxTRe getja, KmaMUt gBofiHo rpax()aHcTBo, xOHTO 24(HBeqT Ha

TepHTOpHHTa Ha TpeTa cTpaHa, B ciiytafi Ha JIHca Ha cIracne Ha pOgHTeJMTe

OTHOCHO T51XHOTO rpaHKgaHCTBO 3ana3BaT rpaCXgaHCTBOTO Ha Ta3H L1AOrOBopILuja

cTpaHa, WbheTO Te HuH pogTieATme Rm ca ImaJim nOCTOIHHO m ecToxmCeJHCTBO

npegH ga 3aMHHaT 3ag rpaHH1ia.

3. Hen~mloueTHnHTe geiga, pOgHTejAHTe Ha xOHTO ca ympeflH, HiTm mecTonpe6H-

BaBaHeTO Ha KOHTO He e H3BeCTHo, OCTaBaT rpa>igaRH Ha Ta3H orOBopmrIga cTpaHa,

Ha TepHTopHSITa Ha XOHTO Te KMaT MeCTOHCHTeJICTBO B geHH Ha CBIpIBaHe Ha

eAorogHtUHHH cpoK Or momeHa Ha BJIH3aHe B cH.Ta Ha HacomIgaa KOHBeHIm.

4. HenLuIHojueTHuTe unirga, HaBpmHjIm 14 rogHm, moraT caTo nogagaT

moJI6a ga H36epaT rpa>KgaHCTBOTO na gpyrara AoroBopiutta crpaia, aKo noKeuaAr

ga H3JiuoqaT iuipHaraHeTo Ha npe mecryBauufre pa3nopeg6R Ha HaCTOH15 'IjieH.

N °
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CmambR 5

fpR BO3HHKHOBeHHH B 6ygygeM Bonpoca o ABOrmOm rpaxAcaHcTBe geTeii

Bb16op rpa>KgXaHcTBa OAHOfi H3 IoroBapHBaioiHxca CTOpOH pemnaeTcH coriiae-
HReM pogHTeJefi, 0 KOTOpOM coo61gaeTcH B COBMeCrHOM 3aHBjieHHH pOxHTeiei pIpH

perncTpailm po(gemiA pe6emHa. HpIi oTcyTcrBHH TaKoro cornaaiemx pe6eHoX
6ygeT Hm1eTb rpaH(,gaHcTBo AoroBapHBwaouefic CTopoHbI, Ha TeppHTopHH KOTOpORi
OH pOA m.

CmambRa 6

Kawaa H3 AoroBapHBaioiIHxcH CTOpOH He no3,qHee 6 mecugeB no Rcreqemm

cpoxa, ya~anmoro B cTaTbe 2 Hacoamgeri KolBelnUm, IpexocTaBHT xgpyroft aoro-
BapHBaOii efici CTopoHe crmIcKH JMnn, H36paBImHx ee rpa>gaHcTBo B COOTBeTCTBHH

c Hacroamgerl KoHBemHLei.

Cmamba 7

JlHna, nogna matine nog geicmhe cTaTLH 1 HaeToamleRi KoHBemiu, 6yIyT
C'HTaTcH HcFXjomHrejibHo rpawmHm Tol aoroBapumioigeftc CTOpOHII,
rpaxcanCTO KOTOpOA OHm H36panH.

Te Jmila, KOTOpbIe B TemeHme cpoKa, npegyCMoTpeHoro caieri 2 Hacuomer
KoHBeurm, He io;WnyT 3aqB1eHH o6 H36paHHH rpa>KgaHcrBa, 6ygyT C'HTaTbC5i
HcKJnOqRTesbIo rpaRHaOaM TOl qoroBapH aoluef4cq CTOPOHI, Ha TepprHTopm
HOTOpOA oto HmelOT CBoe mecro>HcTenUCTBO.

JIga c gBOrfbibm rpa>KgacTBom, nipommaiotwLe Ha TeppHTOpH TpeTbero
rocygapcTBa, He nogaBtune 3aqBJieHH o6 1H36parm rpaHcxgaHcTBa B Teqeme cpoia,
ynaaarmoro B craTbe 2 HacToquAefi ROHBemgI4, 6yAyT cxiHTaTc rparwgaIaamH TOi
AoroBapHBamoueic CTopoxmI, Ha TeppHTOPHR RoTopoif orn niwejm nocroanHoe
mecoKHTejihCTBO 9o Bbieaga 3a rpamiiy.

CmambA 8

Jima, H36paiBtme B COOTBeTCTBHh C Hacroamger KoHBeHUHe rpa>aHCTBO
gpyrori jIoroBapHBaiojgefic CTopoHi, moryT coxpamTh CBoe npe>R~ee meCTOH<H-
TeimcTBo; OHH 6yXAYT Hmemb cTaTyc HmocpaHmeB.

Cmamb.R 9

JInia, H36pamue B cooaTIe3c'Trr C Hacouger KoHBemiweA rpaga8HCTBO
O9HOfi 113 ,1oroBapHBaiouwxcq CTOpOH, He OCBO60>galoTCq OT 4nici-al iix
o5H3armocreri no oiouieHimo x gpyrofi )JoroBap4mogecH CTopolie, Bo3HHtUttX
Ao momeHTa mi6pami rpaH(gaHcrBa.

CmamJA 10

3aaBieHRR o6 H36paHmm rpaaicrma B cooTBeTCTBru c nojiomIeHRqMH
HacToamgeri Konm~enm oCBO6ogaimOCa OT Bcex c60pOB.
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ttAeu 5

3a B 6ftgeie ripH B'3HbIiRaHe Ha B~ipOC 3a gBOrH0 FpaC aHeTB0 Ha gegaTa,

K360pT Ha rpa>KgaHCTBOTO Ha eAHa OT 10rCBOp51IIAHTe cTpaHH ce peuaBa c'c
cbrnacHeTo Ha pOgHTejiHTe, 3a KCeTO ce cw06maBa CLC CbBMeCTHO 3aZBJIeHRe OT

pOgHTeJIHTe npH perHCTpHPaHeTO Ha pawKgaHeTo Ha geTeTo. IpH Jmlica Ha TaxOBa

c-briacHe geTeTO ige Hma rpawKaHcTBOTO Ha TJaorOBopmgmaa cTpaHa, Ha TepHTOpHHiTa

Ha KORTO ce e pochio.

tAeu 6

Bcama OT A0rOBop~ilHTe cTpaHm He rO-xbCHO OT 6 mecela cneg H3THqaHe Ha

cpoxa, IOCCileH B qi. 2 Ha HacroauaTa KoHBempu, me npegocaBH Ha gpyrara

AoroBopHma cTpaaa CnHC'WIH Ha JiHiaTa, H36pa~im HeAHCToo rpga*i¢HCTBO cLracHo

HacToIuAmaTa KorHBeHinM.

tIAeu 7

JIrmaTa, nonagaigm Hog efACTBHeTO Ha xuX. 1 Ha Hacomara KoHiemIA, uie ce

CxllTaT H3KJIIIHTeiHo rpa>gaHH Ha Ta3H AofoBopuma cTpaHa, rpa<ga3cTBoTo Ha

xwuTO ca H36paJin.

JIgmara, XOHTO B cpoxa, npegBrgeH B xmn. 2 Ha HacroaugaTa KoHBeHiUlH, He

nogagaT MOJ16H 3a H360p Ha rpa>xRaHcTBO, ume ce CtHTaT H3KRIoC'reJIHo rpawKgam

Ha Ta3H )iIOrOBOpiua cTpaHa, Ha TepHTOPHITa Ha KC5ITO HMaT mecTowHITeJIcTBO.

JIHLgaTa C ABOIAHO rpa>KgaHCTBO, XOHTO >KHBegT Ha TepHTOpHHrTa Ha TpeTa

cTpaHa, Heniogaim MO16H 3a H36HpaHe Ha rpa>KgaHCTBo B Texeme Ha cpoxa, HOCO-

meH B 'i. 2 Ha HacToIumaTa KOHBeHi I, ue ce CM5ITfT 3a rpa>KraHH Ha OHa3H A] oro-

BOpHCia CTpaHa, Ha TepTCpHRTa Ha KOHT0 Te ca HmaJm niocTommo mecToHHTejiCTBO

npegH 3amPHHaBaIHeTO R 3ag rpaHHma.

gtAem 8

JIHIaTa, H36paim rpawgaHcTBoro Ha gpyraTa )IoroBopima cTpaHa, c~bmacHo
HacTonmam a KoHBeHgUI, mOraT ga 3aia3HqT apegHmumTO c meCTOxcHTenCTBO; Te

we OrbgaT TperHpamHH iaTo xiy)iH rpawgami.

CAen 9

JIrHaTa, H36paim rpaH<aHCTBOTO Ha ea OT A0rouop5mIme cTpaHH, c'bracHo
HacTo1maTa KoHBeHIJH5I, He ce OCcBCO60o aBaT OT 4)HC~IImTe CH 3agrrbJrHmeHIm

iaLm gpyrara aOrOBopma cTpaHa, Bb3H HaIHm go momcHTa Ha H36HpaHe Ha
rpaH(aHCTBTo.

tAeu 10

MoJI6HTe 3a H36op Ha rpargaHcTBo, cLrflacHo pa3opeM<.LaHHATa Ha HacTo5i-
itara KoHBeHLpHH, ce OCBO6oqgaBaT OT BCHaRBH TaxCH.

NO4351
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CmambR 11

Bonpocbl, CBa3HHbie c HC0lojiHeHIetm H TOJIIOBaHIIeM HaCTo3rner KOHBem ir,
6ygyT pa3peuiaTcH AU~ojiomaTHqecKHm ny'rem.

Cmamba 12

,AoroBapHBatomHecH CToponbI yCJIOBHtJIHCb, tITO Hracmoimax KoHBeiWA no
BcTyruieHm ee B cHjiy 6ygeT 9A1 cBegemm 3aH.HTepeCoBaHHLix JIH9 Ofy6JIHROBaia
B exiaTH CTOpOH.

HacToanaA Ko-memmia nogiiewilT paTH4bHRagim H BCTyIfHT B CHJIy B eHb
o6MeHa paT1a4itatoHHLmH rpaMoTamH, HOTOpbIi COCTOHTCH B MocKBe.

COCTABJIEHA B Cob'1 12 gexa6pq 1957 roga, B AByX 3K3emirJpax, Ka>x-
gbffi Ha pyccKoM H 6ojirapcKom I3bIK8X, npHqem o6a TeKcTa HMeIOT OgHHaIOByIO
cdAy.

Ho ynoIHomoimo lpaBHTeJrMCTBa
CoIo3a COBeTCmIX CowiamcmqecHx

Pecry6nu

IPHXOaOB

Ho ynojlomoqro HfpamTemmCTBa

HapogHofi Pecny6nJIHK Bonraprm

)KIIBKOB

No. 4351
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tIAeu 11

BJnpocHTe, CBp3aHH C HiwiHeHleTO H ThJIKyBaHeTO Ha HacTo5HigaTa KOH-
BemA, ige ce paapewaBaT no A IIIoMaTHqecRH fbT.

tqAeu 12

Jor0BopHIHTe cTpaIH ce cnopa3ymHxa, qe HacToamam KOHBeHiHum cjxeg
BJIH3aHeTO I B cmiLa ige 6-,ge ny6JxHmyBaHa B neqaTa Ha CTpairme 3a cBegeHme Ha
3aHHTepecoBaHMTe jn-ua.

HacToau.aTa KOHBeHIxHH nogJ1emiH Ha paTHbmWallHH H uqe Bjie3e B cHJna OT
gewH Ha pa3m a Ha paTHjHxaiHOiHHTe goKyMeHTH, K0ITo we ce CLbCTOH B MOCKBa.

C'bCTABEHA B Co4ra Ha 12 geKeMBpH 1957 roAHa B ijBa eH3emnLmpa,
BceKH Ha pycKH H 6'bnrapcF.H e3HH, xaTo H gBaTa TxcTa HMaT egHaRBa cHna.

Ilo njiHomoJije Ha IlpaBHTeICTBOTO

Ha Crio3a Ha CuBeTCCHTe Coiwiajmi-
cTHiqecKH Peny6qmiH:

IPHXOaOB

I-o noHoMoige Ha rIpaBHTeICTBOTO

Ha HapogHa Peny6imua BnrapHR:

)KHBKOB

N' 4351
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[TRANSLATION - TRADUCTION]

No. 4351. CONVENTION' BETWEEN THE UNION OF
SOVIET SOCIALIST REPUBLICS AND THE PEOPLE'S
REPUBLIC OF BULGARIA REGULATING THE CITIZEN-
SHIP OF PERSONS HAVING DUAL CITIZENSHIP.
SIGNED AT SOFIA, ON 12 DECEMBER 1957

The Government of the Union of Soviet Socialist Republics and
The Government of the People's Republic of Bulgaria,
Considering that there are a number of persons in the territory of the

Contracting Parties whom both parties, in accordance with their legislation,
regard as their citizens, and

Desiring to eliminate any cases of dual citizenship on the basis of a free
choice of citizenship by the persons concerned,

Have resolved to conclude this Convention and to that end have appointed
as their plenipotentiaries:

The Government of the Union of Soviet Socialist Republics:
Mr. Y. K. Prikhodov, Ambassador Extraordinary and Plenipotentiary of the

Union of Soviet Socialist Republics to the People's Republic of Bulgaria,

The Government of the People's Republic of Bulgaria:
Mr. Zhivko Zhivkov, First Deputy Minister of Foreign Affairs of the

People's Republic of Bulgaria,

Who, having exchanged their full powers, found in good and due form,
have agreed as follows :

Article 1

Persons whom both Contracting Parties, under their legislation, regard as
their citizens may, in accordance with this Convention, choose the citizenship
of either Party.

Article 2

Persons to whom article 1 of this Convention applies who are resident in
the territory of one Contracting Party and who wish to choose the citizenship
of the other Contracting Party shall file a declaration to that effect with the
Embassy of the latter Contracting Party.

I Cam e into force on 28 March 1958, the date of the exchange of the instruments of ratification

at Moscow, in accordance with article 12.
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[TRADUCTION - TRANSLATION]

No 4351. CONVENTION' ENTRE L'UNION DES RRPUBLI-
QUES SOCIALISTES SOVI1 TIQUES ET LA RP-PUBLIQUE
POPULAIRE DE BULGARIE ReGLEMENTANT LA NA-
TIONALITR DES PERSONNES AYANT LA DOUBLE
NATIONALIT. SIGNtE A SOFIA, LE 12 DRCEMBRE 1957

Le Gouvernement de 'Union des R~publiques socialistes sovi6tiques et
Le Gouvernement de la Rpublique populaire de Bulgarie,
Considrant qu'il se trouve, sur le territoire des Parties contractantes,

un certain nombre de personnes que chacune des Parties, en vertu de sa l6gis-
lation, tient pour ses ressortissants, et

Anim~s du d~sir d'6liminer, sur la base du libre choix de leur nationalit6
par les int6ress6s, les cas 6ventuels de double nationalit6,

Ont d~cid6 de conclure la pr6sente Convention et ont d6sign6 A cet effet
pour leurs pl6nipotentiaires :

Le Gouvernement de l'Union des R1publiques socialistes sovi~iques:
M. I. K. Prikhodov, Ambassadeur extraordinaire et pl~nipotentiaire de

I'URSS dans la Rpublique populaire de Bulgarie,
Le Gouvernement de la R6publique populaire de Bulgarie:

M. Jivko Jivkov, premier Vice-Ministre des affaires 6trang6res de la R-
publique populaire de Bulgarie,

Lesquels, apr~s s'8tre communiqu6 leurs pleins pouvoirs, reconnus en
bonne et due forme, sont convenus de ce qui suit:

Article premier

Les personnes que les deux Parties contractantes consid~rent comme leurs
ressortissants en vertu de leur lgislation peuvent, conform~ment A la pr~sente
Convention, opter pour la nationalit6 de l'une ou l'autre des Parties.

Article 2

Les personnes auxquelles s'appliquent les dispositions de l'article premier
de la pr~sente Convention et qui, r~sidant sur le territoire de l'une des Parties
contractantes, d~sirent opter pour la nationalit6 de l'autre Partie contractante,
adresseront une declaration A cet effet A l'Ambassade de cette autre Partie
contractante.

1 Entree en vigueue le 28 mars 1958, date de 1'6change des instruments de ratification A Moscou,
conform~ment A l'article 12.
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Persons who have dual citizenship and are resident in the territory of a
third State shall file a declaration of choice of citizenship with the diplomatic
or consular representative of the State whose citizenship they wish to choose.

The time-limit for filing declarations of choice of citizenship shall be one
year from the date of the entry into force of this Convention.

Article 3

Declarations of choice of citizenship may be made only by persons of full
age. For the purposes of this Convention the expression "persons of full age"
shall be construed to mean persons who have attained the age of eighteen years
or persons under the age of eighteen years who are married.

Article 4

1. Persons under full age shall follow the citizenship of their parents
where both parents, in accordance with this Convention, have the same citizenship.

2. Where one parent has or chooses the citizenship of one Contracting
Party and the other the citizenship of the other Contracting Party, the citizenship
of their children under full age who have dual citizenship shall be determined
by agreement between the parents. In the absence of such agreement, the
children shall retain the citizenship of the Contracting Party in whose territory
they are resident.

Children, one of whose parents is resident in the territory of one Con-
tracting Party and the other in the territory of the other Contracting Party, shall
retain the citizenship of the parent who maintains them and brings them up
unless the parents have agreed otherwise.

Children under full age who have dual citizenship and are resident in the
territory of a third State shall, in the absence of an agreement between the
parents concerning their citizenship, retain the citizenship of the Contracting
Party in whose territory they or their parents were permanently resident before
their departure abroad.

3. Children under full age whose parents are dead or the whereabouts
of whose parents are unknown shall retain the citizenship of the Contracting
Party in whose territory they are resident on the date of the expiry of a period
of one year from the date of the entry into force of this Convention.

4. Persons under full age who have attained the age of fourteen years
may, by filing a declaration, choose the citizenship of the other Contracting
Party, if they wish to prevent the application to them of the preceding provisions
of this article.

Article 5

In cases of the dual citizenship of children arising in the future, a choice
of the citizenship of one Contracting Party shall be made by agreement between

No. 4351



1958 Nations Unies - Recuei des Traitds 15

Les personnes ayant la double nationalit6 qui resident sur le territoire
d'un tat tiers adresseront une d~claration d'option A la mission diplomatique
ou consulaire de l'tat dont elles d~sirent choisir la nationalit6.

Les d~clarations d'option seront pr6sent6es dans un d6lai d'un an h partir
de l'entr~e en vigueur de la pr6sente Convention.

Article 3

Les declarations d'option ne pourront 6tre faites que par des personnes
majeures. Sont consid~r6es comme majeures, aux fins de la pr6sente Convention,
les personnes Ag~es de 18 ans r~volus ou les personnes plus jeunes qui ont
contract6 mariage.

Article 4

1. Les mineurs suivent la nationalit6 de leurs parents si le pare et la mere
doivent avoir la meme nationalit6 conformement A la pr~sente Convention.

2. Si l'un des parents poss~de ou choisit la nationalit6 de l'une des Parties
contractantes et si l'autre poss~de ou choisit la nationalit6 de l'autre Partie
contractante, la nationalit6 de leurs enfants mineurs ayant la double nationalit6
sera d6termin6e par l'accord des parents. A d~faut d'accord, les enfants garderont
la nationalit6 de la Partie contractante sur le territoire de laquelle ils resident.

Les enfants dont Fun des parents reside sur le territoire de l'une des Parties
contractantes et l'autre sur le territoire de l'autre Partie contractante suivent la
nationalit6 du parent qui en a la garde et qui les 6lve, h moins que les parents
ne conviennent du contraire.

Les enfants mineurs ayant la double nationalit6 qui resident sur le territoire
d'un ttat tiers gardent, A d6faut d'accord entre les parents sur leur nationalit6,
la nationalit6 de la Partie contractante sur le territoire de laquelle leurs parents
ou eux-memes avaient leur residence permanente avant de partir pour l'6tranger.

3. Les enfants mineurs dont les parents sont d6c6d6s ou sont sans r6sidence
connue garderont la nationalit6 de la Partie contractante sur le territoire de
laquelle ils r6sideront un an apr~s l'entr6e en vigueur de la prgsente Convention.

4. Les mineurs Ag~s de 14 ans rgvolus qui ne d6sirent pas que les dispositions
pr6c6dentes du pr6sent article leur soient appliquges peuvent opter pour la
nationalit6 de i'autre Partie contractante en faisant une d6claration A cet effet.

Article 5

.Au cas oii la question de la double nationalit6 des enfants se poserait A
l'avenir, l'option pour la nationalit6 de 1'une des Parties contractantes sera
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the parents and shall be reported in a joint declaration to be made by the parents
at the time of registering the birth of the child. In the absence of such agreement
the child shall acquire the citizenship of the Contracting Party in whose territory
he is born.

Article 6

Each Contracting Party shall, not later than six months after the expiry
of the time-limit specified in article 2 of this Convention, transmit to the other
Contracting Party lists of persons who have chosen its citizenship in conformity
with this Convention.

Article 7

Persons to whom article 1 of this Convention applies shall be regarded as
citizens solely of that Contracting Party whose citizenship they have chosen.

Persons who fail to file a declaration of choice of citizenship within the
time-limit specified in article 2 of this Convention shall be regarded as citizens
solely of that Contracting Party in whose territory they are resident.

Persons possessing dual citizenship and resident in the territory of a third
State who fail to file a declaration of choice of citizenship within the time-limit
specified in article 2 of this Convention shall be regarded as citizens solely of that
Contracting Party in whose territory they were permanently resident before
their departure abroad.

Article 8

Persons who, in accordance with this Convention, have chosen the citizenship
of the other Contracting Party may retain their former place of residence; they
shall have the status of aliens.

Article 9

Persons who, in accordance with this Convention, have chosen the citizenship
of one Contracting Party, shall not be relieved of any fiscal obligations in respect
of the other Contracting Party which were incurred before the date of the choice
of citizenship.

Article 10

Declarations of choice of citizenship in accordance with the provisions
of this Convention shall not be subject to any taxes.

No. 4351
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d6cid6e par accord entre les parents; cet accord fera l'objet d'une d6claration
commune des parents lors de l'enregistrement de la naissance de lenfant. A
d6faut d'accord, l'enfant aura la nationalit6 de la Partie contractante sur le
territoire de laquelle il est n6.

Article 6

Chaque Partie contractante enverra A l'autre, six mois au plus apr~s l'expira-
tion du d6lai pr6vu A l'article 2 de la pr6sente Convention, les listes des personnes
qui auront opt6 pour sa nationalit6 conform6ment A la pr6sente Convention.

Article 7

Les personnes vis6es A l'article premier de la pr6sente Convention seront
consid6r6es comme 6tant exclusivement ressortissantes de la Partie contractante
pour la nationalit6 de laquelle elles auront opt6.

Les personnes qui n'auront pas fait de d6claration d'option dans le d6lai
pr6vu A l'article 2 de la pr6sente Convention seront consid6r6es comme 6tant
exclusivement ressortissantes de la Partie contractante sur le territoire de laquelle
elles r6sident.

Les personnes ayant la double nationalit6 qui r6sident sur le territoire
d'un Etat tiers et qui n'auront pas fait de d6claration d'option dans le d6lai
pr6vu A 'article 2 de la pr6sente Convention seront consid6r6es comme ressortis-
santes de la Partie contractante sur le territoire de laquelle elles avaient leur
r6sidence permanente avant de partir pour l'6tranger.

Article 8

Les personnes qui, conform6ment A la pr6sente Convention, auront opt 6

pour la nationalit6 de l'autre Partie contractante, pourront conserver leur r6si-
dence; elles auront le statut d'6tranger.

Article 9

Les personnes qui, conform6ment A la pr6sente Convention, auront opt6
pour la nationalit6 de l'une des Parties contractantes ne seront pas lib6r6es,
A l'6gard de l'autre Partie contractante, des obligations fiscales qu'elles avaient
avant d'opter.

Article 10

Les d6clarations d'option pr6vues par les dispositions de la pr6sente Con-
vention sont exemptes de tout droit.

N
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Article 11

Questions concerning the application and interpretation of this Convention
shall be resolved through the diplomatic channel.

Article 12

The Contracting Parties have agreed that, upon its entry into force, this
Convention shall, for the information of the persons concerned, be published
in the Press of the Parties.

This Convention shall be ratified and shall enter into force on the date
of the exchange of the instruments of ratification, which shall take place at
Moscow.

DONE at Sofia, on 12 December 1957, in duplicate, in the Russian and
Bulgarian languages, both texts being equally authentic.

For the Government
of the Union of Soviet

Socialist Republics:
PRIKHODOV

For the Government
of the People's Republic

of Bulgaria:

ZHIVKOV
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Article 11

Les questions relatives A 'application et A rinterpr~tation de la pr6sente
Convention seront r~gl~es par voie diplomatique.

Article 12

Les Parties contractantes conviennent que la pr~sente Convention, une
fois entr6e en vigueur, sera publi6e dans la presse des Parties pour l'information
des int~ress~s.

La pr~sente Convention sera soumise A ratification et entrera en vigueur
le jour de l'6change des instruments de ratification, qui aura lieu A Moscou.

FAIT A Sofia, le 12 d~cembre 1957, en double exemplaire, en langues russe
et bulgare, les deux textes faisant 6galement foi.

Pour le Gouvernement
de l'Union des R~publiques

socialistes sovi~tiques:
PRIKHODOV

Pour le Gouvernement
de la R6publique populaire

de Bulgarie:
JIvKov
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[RUSSIAN TEXT - TEXTE RUSSE]

Ko 4352. KOHCYJIbCKAA KOHBEHIIHJ ME)KAIY COIO3OM
COBETCKHX COIJAJIHCTHECKHX PECIYBJIHK H
HAPOAHOIfI PECIIYBJIH4KOR BOJIFAPHEfI

fIpeHUiHym BepxoBHoro CoBeTa Coloaa COBeTCHX CoImanrHcrqecmxu Pec-
Iy6JIu, C oHOi CTOpOHb*, Hi [Ipean1ym Hapogtioro Co6paima HapogIof Pec-
ny6rmrI BonrapHm, c gpyrorl CTopOHbl,

PyKOBoACwrCyc e HeaeM onipeeiniHTh H yperyjmpoBaTm HOHcyjmcbHe
oTHOuneHl MeA2c y o6oRmH rocygapcrBamH,

PeUnUM 3amIlHMTr KoHcyjmcKyIo Komemutmo H C 3TOf ileimio Ha3Hatu
CBO~mR Ynomomo'emna:

rlpe3HuyM BepXoBHoro CoBeTa Colo3a COBeTCKX Cog anncTwec~mx Pec-
ny6HmR - 10. K. flpHxogoBa, Mpe3BbIqarimoro H 1IoomoiHOrO flocna Colo3a
CCP B Hapogaoik Pecny6nuHe Boarapi,

Hpe3miym Hapogoro Co6pamm HapogHori Pecny6mniu_ Boirapim -

)(HB O )KHiBKOBa, rlepBoro 3amecmTeim Mmmcrpa HHocTpaimbix aeji Hapo-
HORi Pecny6jmKH Boarapm,

KOTOpbIe ni0 B3aMHOM npewiwByemm CBOHX rIOJIHOMOTIqH, Hafi~eHHbIX B

HagnewaumeM nopige H Aonwmioi 4qopme, corIiacmcb o HHHecjiexlyIouem.

YqPE. JEHHE KOHCYJICTB, HA3HAqEHHE H AIOIIIEHHE KOH-
CYJIOB, IIEPCOHAJI KOHCYJIbCTB

Cmambq I

1. Kawaa RoroBapHBaiougaicq CTopoHa mIeeT npaBo B COOTBeTCTBHH C
HacToMefi KoHneHimeik yxpewam Ha TeppHTopHf gpyrofi aoroBapHmaogeicj

CToporMI KOHcynbcTBa.

2. MecTa ipe6blBamA 1OHCyJIOB i mx oxpyra 6yxyT onpegenamcq no corna-
memno CTopoi B KaHgom ogenHOm cjiymae.

Cmamb. 2

JAo HaHanemA ioHCyjia 3a~mpecom m CTOpOHa HcnpocHT grnhoMaTm-
qecim nyeM cornacHe gpyrori CTopombi Ha TaI0e a3HaqeHHe.
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[BULGARIAN TEXT - TEXTE BULGARE]

X2 4352. KOHCYJICKA KOHBEHIIIH3 ME)KaY CIiO3A HA
C'BETCKHTE COUHAJIHCTHECKH PEIIYBJIHKH H
HAPOaHA PEIIYBJIHKA BIJIFAPHI

rlpe3IgHyM7bT Ha BipXOBHHR CbBeT Ha CIO3a Ha CIBeTCKHTe COIgpamcTH-

tecKH Peny6nmRH, OT egHa cTpaHa, H

flpe3HIyMTBT Ha HapOAHOTO cb6paHHe Ha Hapoga Peny6nca B-BirapHA,
OT 9pyra cTpaHa,

PTIKOBogeHR OT wenaHHeTo ga ce onpegenqT H ypegST I<oHCYJIcKHTe omiemm
me)Kgy gBeTe g7p>IaBH,

Petiuxa ga cVJiOxaT i oHcyjicKa xoHBeHmm H 3a Ta3H Ieni Ha3Haqmxa 3a CBOH
XIThJIHOMOUI HHII H:

Hlpe3HgHyMSbT Ha BTIpXOBHH5 ClBeT Ha CI03a Ha C7BeTCKHTe Cog~aimcm-
4qe¢cmH Peny6.mH - 10. K. HIpHxoAoB, H3BTHpegeH H IiTIbJHOMOnIeH lIocnlaHRK
Ha C,103a Ha CCP B HapogHa Peny6 ina BETiraps,

rlpe31H 4yMTbT Ha Hapo9HOTO CT.6paime Ha Hapogua Peny6mca BTIrapua -
A)KBRO )KHBROB, I'IhpBH 3aMecT~mc-mmhmcTp Ha BTuunmTe Pa6oTH Ha HapogHa
Peny6uma E rapma,

KoHTo, cJieg xaTO pa3meHHxa nmhlHOMOHaH5ITa CH, HamepeiH 3a pegOBHH H B
HagnexmHa 4bopma, ce gorosopHxa 3a cJIegHOTO:

Y-IPEJ5BAHE HA KOHCYJICTBA, HA3HAtIABAHE H UIPHEMAHE
HA KOHCYJIHTE, rIEPCOHAJI HA KOHCYJICTBATA

rtAeu 1

1. Bcqxa toroBopura cTpaHa uma rpaBo, cbrnacHo HacTomgaTa KoHBemgR,
ga yxpegaa RoHcyjncTBa Ha TepHTOpH5ITa Ha gpyraTa aoroBopua cTpaHa.

2. MecTonpe6HBaBaHeTo Ha I<OHCYJmTe H TeXHIMT ompbr uie ce onpegeai no
cnopa3ymeHHe MeK1y CTpaHHTe B'LB BceKH oTe~ieH cayxiaft.

tlAeu 2

nlpegH Ha3axiaB-ieTO Ha i<oHcyjia 3amepecoBaHaTa CipaHa ie rioHcxa no
gHJmoMaTneCIH IhT c~rinaceTo Ha gpyraTa CTpaHa 3a TOB Ha3Ha'qaBaHe.
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CmambA 3

1. ,I1, omH aTHtiecKoe npegcraBHTejmcrBo cTpaHbi, na3HatuHBueri KoHcyjia,
npegcaBimer Mmmcrepcmy HHocrpaHHbIx aen cTpaHbi npe6biBaHlm KoHCyJb-

ccHAk naeHT c yxaarmen B Hem rpaCAcaHcTBa, palra, (bamHmm i RmerH KOHcyjia,

onpegeieHuoro 9na Hero KOHCyjmcKoro oKpyra i rTycHRTa ero rupe6bIBaHH1.

2. KoHcyJI moHer iTpHcTynum x HcnlojmeHHHo CBOX o613aiHocTefi nmnb
nocne flpH3HaHHH ero B TOM Kaqec'rBe flpaBrTeJCcrBOM cTpalRI Hpe6biBaHHal.

Tahoe npIH3HarHie nOCJIe npe9B-bieHHi naTeira 6ygeT amenT MeCTO B q4opMe

3i3eKBaTypbx.

3. Ilocne nPH3HaHHH KoHcynja BjiacTH cTpafbI ipe6bBaHH npHHHMaoT He-

o6xo,HMbie Mepbl C TeM, TO6bI KOHCyJi Mor BbIHOJIqTb CBOI o6q3aHHOCTH H noim,-

30BaTbC31 CO0TBeTCTByIOUAHMH JirOTaMH H npnBHjierHHmH, npe yCMoTpeHnbM

nacTomgLefi KoHBemiei H1 3aIoHogaTeyjbcTBom cTpaHbI npe6bamm ROHcyfa.

CmambA 4

1. B cnyxrae oTcyTcTBH$, 6ojie3HM HJIH cmepTH KoHcyjia cTpaHa, HaHaummaR
KOHCyJa, MO)ReT yU0oMHOMOX1TL gnH BpeMeHHOrO pyKoBogCTBa KoHcynbCTBOm jiHIo

H3 CBOero aruiomaTrxiecKoro rlpe/CcraBRTeJIbCTBa, gon<HocTHoe JIHgo KoHcyzjmchor

CJYH(KbI gaHmoro KOHCyJMCTBa Hm gpyroro KoHcyJIbcTBa; (j)aMHjinH K IM3 3Troo

nm1a 6yP yT npegBapHTejmao CO6u1eHbi MHHcTepCTBy HIIocTpamibix Aeni crpaHm
npe6biBamm icoHcyna.

2. Jlmno, ynonmomoqemoe Ans BpemeHmoro pyioBocrma KOHCyJILCTBOM,

6ygeT nIOJMh3OBaTbcIi npaBa/M1 H nprBHReranM, riPH3HaHHbIMIIH HacToaigei KOH-

BeHI~leri 3a KoHcynamH.

CmambA 5

1. B HacTo5uhtei KOHBeHLWM nOA o6o3HaxeHHem U KOHCyJIBCTBO )) no11HMaloTC-

renepajimHoe lOHCyJIBCTBO, KOHCYJIbCTBO, BHIe-RoHCyJLCTBO H KOHCyJIbCKOe areh;-

cTmo, a nog o6o3HaieHem (< K0Hcynj - reHepanwibifi KOHCyji, RoHcyji, BHIe-
KoHcyji KoHcymcKi& areHT.

2. Iog o6oaHaqeHnem (< jnimig cocTaB KoHcyJihcrBa ) noHHmIaTcJi ioH-

CyR, A0nJHocTHLie amia KOHCyLCbKOfi cJayw6bi, a TaioKe COTPyAHHKH KOHCyJhCTBa.

3. fIOA o6o3Haqeimem u gonw.Hocrnbie nrnga KOHCymciCoAi CJly>6bi)) riorm-

MaIOTCR ceKperapH KoHcyibcTBa, pe43epeTbi H cTa>Kepbl.

4. fHog o6o3atieme ((coTPYgHHKH ioHcyjicTBa )) nommaaowTcl 3aBeylio-

=e caHjenapuefl, nepeBo/tHKH, cTeHorpabHcTlK, maiHHHCTK, 6yxra.rrrepbi,
3aBe/wmuae X03HCTBOM H Ap.
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4laeu 3

1. J oMaTHqecxOTO upegcraBHTencrBo Ha cTpaHaTa, Ha3Htmna xoHcyJIa,
npegcTaBH Ha MrnHcrepcTBOTO Ha BHuIHRTe PaOTH Ha cTpaHaTa Ha npe6 BaBa-
HeTO HOHCyJICRH naTeHT, KOITO cbbpxa rpawgaHcTBOTo, pamra H TpHTe nieHa Ha
iCOHcy.ia, onpeg Menm My KOHCyJICRH opsr, HerOBOTo MecTonpe6HaBaHe.

2. KOHCynBT Mowe ga npHcmrm RSM H3InWI HeHHe Ha CBOHTe 3agbImKeHHII
camo cneg xaTo 674ge 17PH3HaT B TOBa CH Ka1IecTBo OT fnpaBHTejICTBOTO Ha cTpaara
Ha npe6HnaBaHeTo. TaxoBa npH3HaBaHe cneg upegmmaBaHe Ha HaTerra ue 61zge

gaBaHO B'BB 4FopMaTa Ha el(3eKBaTypa.

3. Cueg npH3HaBaHeTo Ha moHcyna BnaCTHTe Ha cTpaHaTa Ha npe6HnaBaHeTo
B3eMaT Heo6xogHmHTe MepRH, 3a ga MoH(e IoHCYJBT ga H3WMlMIHBa CBOHTe 3abJWI-
xemm H ga ce nIOYI3YBa OT C BOTBeTHHTe o6nexxieHH5 H npHmuler-u, npegBrgeHH

OT HacToRuIaTa ]KoRBeH H H OT 3axOHogaTeJICTBOTO Ha crpaHaTa Ha npe6HBaBaHeTo
Ha KOHCyjia.

tlAeN 4

1. B cjryqaM Ha OTCBCTBHe, 6ojiecT Him CMSpT Ha KOHcyma, cTpaHaTa, Ha3Ha-
laHI KOHcyJIa, Mowe ,ga yii ,IOMOMigH 3a BpemeHHo pOBOCTBO Ha IKOHCyJICTBOTO

jnne OT CBOeTO gHnhioMaTHxecxo npegraBHTeJICTBO, gjrbmH0CTHO jIHue OT KOHCyJI-
cxaTa cnyw6a Ha gageHOTO I<OHCyJncTBo, HM Ha gpyro RoHCyjicTBo; TpHTe HmeHa Ha
TOBa anmle uMe 6-bgaT npegBapHTenio cbo6MeHH Ha MHlmcTepcmoTo Ha BHmuHHTe

Pa6om Ha cTpaHaTa Ha npe6HBaBaHeTo Ha KOHCyjIa.

2. JIHieTO, yrrbiTHom1eHO 3a BpemeHHO pbKOB0ACTBO Ha KoHcynicTBoTo, Me
ce rlOJI3YBa OT npaBaTa H npHBmerHHTe, nXH3HaTH OT HacoamaTa KomBeHIM 3a
KOHCyjiHTe.

tlAeu 5

1. Hog TepmHHa (( oHcyjICTBo )) B HacToqMaTa Ko1HBeHa ce pa36Hpa reHe-

paJIHO ICOHCyJICTBO, KoHcyjICTBO, BHIu eOHCyjICTBO H oHcyJICKO areHTcTBo, a nog
TepMmHa (( KOHCyJI )) - reHepaneH KOHCyn, KOHCyn, BHJeKOHCyJ I ROHCyJICKH areHT.

2. H-og TepMHHa (( jIH'eH CbCTaB Ha KOHCyjiCTBOTO )) ce pa36HpaT KOHCyJrMT,

m)*j>HocTHHTe .IMxa OT KOHCyJICKaTa cjly)m6a, a TaIa c-bIO H cmpyg e Ha

KOHCyJICTBOTO.

3. rIoA TepMHHa (( gbr2HIOCTH inma OT KoHCynCIaTa cJiy6a )) ce pa36HpaT

ce~peTapHTe Ha KOHCyAICTBaTa, pe4depeHm H cTa>KaHTH.

4. flog TepMHma (( cLTpyMHHU Ha KOHCyjICTBOTO )) ce pa36HpaT 3aBemcgauij

KaHieJiapHHlTe, IpeBogaxH, cTeHorpacFH, MauIHHoIHCIgH, CqeTOBoATeJIH, goMaxHH
H lip.
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rIPABA, JILrOTLI H fIPHBHJIEFHH KOHCYJIOB, aJ3IDKHOCTHbIX
J-IHI KOHCYJICKO1FI CJI,)KB BI H COTPYJHHKOB KOHCYJIbCTB

CmambA 6

Koucynbl joroBapRmaiouAci CTOpOH, AOmAKHOCTHbie miga KOHCyJMCHOir

cJyW6blx, a Tavoxe COTpyHHHH XKOHCyJrhCTB, iOCROJIbKy OH[ MBJI5OTCI rpaKgaHamH

cTpaHri, HaHaxBumeri xoHcyna, He noJIe)KaT iOpHCHRImHH rocygapcma, InpHHI-

maimoiero KOHCyjia, B TOM, TO Kacaecq Mx cjTrye6HOfl geaTehmacm.

CmambA 7

KoHcyjnbi HMelOT npaBo yRpelmAMb Ha 3aiHHHx I<OHCYJlCTB IgHTbI C rocygap-

cTBeHHliM rep6oM CBOeri cTpaHbx H Ha3BaRHeM yqpexiogemm, a Taxce BbIBeUHBaTh

Ha yKaanHHbix 3aHHHix H cpegcmax nepegBH>Kemm xoHcyjia (aBTOMO6HJuX,

xarepax H xgp.) q.iari CBoerl crpanLi.

Cmamb8 8

KoHcyjmi, gomiDKOcTmbie nlHga moHcymicKorA CJIy>I{6r1 H COTpyrmHHH I<O-CyJI,-
cTBa, HX cyrnpyrH H HeCOBepl eHHeTHge eH, rimoauHeci rpavaHaMH CTpaHLI,

Ha3HaxHBmeA HoHCyJia, OCBo6oH(xaioTCH OT Bcex JIHqHbIX riOBHHHOCTeA H IripMbIX

HaJIOrOB, B3Hmaembix c rpa>KxaH cTpaHbI fpe6bIBaHHR KOHCyjAa.

Cmambi 9

HegxBrvwrlmoe HmyigecrBo crpalmi, HaaHaqHmIuerl IcOHCyJIa, npegria3HaqeI-moe

gJI5 pamemm KoHcynjCTB Him iJm >*US3 KOHCyJIOB H ApyrHx nMM JIH'iOrO

cocraBa KoHcyJmcTB, OcBO6OwaeTc OT Bcex npmMbix HaJIOrOB.

Cmamwnb 10

B OTHomemtm TamoxKeHHbiX noIuA KOHCyJIaM, OR>HHOCTHbIM IH a HOH-

CYJLCKOft CJy>6C, i H coTpyHMxaM KOHCyJILCTB, rlOCKOJMlKy OHH qBJUIIOTCq rpawga-

H mH cTpaHbI, Ha3Haxmmei i KOHcyJIa, HIpeAOCTaBJS IOTCA Ha OCHOBe B3aHMHOCTH

Te we JILrOThI, 'qTO H COTPYAHHKaM HrioMaTHecKX npegcTaBnTemcTB.

Cmamba 11

Iono1emm cTaTbH 10 rpHMeRRSOTCM TaxiCe x cynpyram ROHCyJIOB i K He-

c0BepemeHHieTHHm Revia, npowmamittgm BmecTe C mHMH.
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IlPABA, OBJIEKT4EHHIA H rlPHBHJIEIHH HA KOHCYJIHTE, )1!Ih5K-
HOCTHHTE JIHI4A OT KOHCYJICKATA CJIYXGBA H CITPYJUHIWtTE

HA KOHCYJICTBATA

qAeu 6

KOHcyjnnTe Ha )jorOBOpHL1HTe CTpaHH-, ,n'rbH.Ocm re iUua OT IcOHcyucxaTa

criyxc6a, a Taxa cTbiIo C'LtpyAHHITe Ha KOHCyjicTBaTa, OHORROTO ca rpa>Raxff

Ha cTpaHaTa, Ha3Haqma RoHcyjia, He nognJeHiaT Ha IopHcgHvKcHffTa Ha cTpaI-m,

npuemania KOHcyjia, no OTHOleHHe Ha TAXHaTa caiywe6Ha eHocT.

-aen 7

KOHCynHTe HmaT npaBo ga nOCTaB3{T Ha 3gaHH5Ta Ha KOHCyjcTnBaTa g-,pi(aBlm

rep6 Ha CB3iTa cTpaHa H Ha3BaHHeTO Ha yipewKeHHeTO, a cimio Taxa n ga H3mraT

Ha nOCOX1eHHTe 3gaHHR H Ha ipeBO3HHTe cpegcTBa (aBTOMO6HnH, iaTepH iHp.)

3HaMeTO Ha CBOITa cTpaHa.

E-AeN 8

KOHCyAHTe, gjm>mHOCTHHTe aHtom OT KIOHCyAci~aTa cJiy>K6a H C-bTpygHHAHTe

Ha KOHcyICTBOTO, TeXHHTe cfnpy3H H HeIIb.UHOJIeTHH gega, I{0HTO ca rpamcgam

Ha cTpaHaTa, Ha3Haqima IOHcyjIa, ce OCBO6O>KrgaBaT OT BCHqIHH JIHtHH IIOBHHHOCTH

H npeK gaH'b1I, KOHTO ce c-b6paT OT rpa>KgaHHTe Ha crpaHaTa Ha npe6HIaBaHeTo

Ha KOHCyjia.

VAen 9

HegBH>KcIMOTO HmyMueCTBO Ha crpaHaTa, Ha3HaqHna KoHcyjia, flpegHa3HaxeHO

3a HOHCyJICTBa HiH wmigaa Ha KOHCy/JTe H Ha gpyrHTe imila OT AIHqHM mcTaB

Ha KOHcyJIcTBaTa, ce OCBO60>KgaBa OT BCHqMH ripeKH gau rUi.

E-Aeu 10

nio oTHoiueH~e Ha MHTHiqeCKHTe TaxCH Ha MOHcyJIHTe, Ha gTm>KHocr-rre junia

OT KOHCyJICKaTa cayH<6a H Ha CLTpYrUHIHTe m KOHCycrBaTa, gOKOIEOTO Te ca

rpa>iRaiM Ha cTpaHaTa, Ha3HaiHa KOHCyfla, ce npegocraBAT Ha 6a3aTa Ha B3aHM-

HOCT CLIIHTe o6neicmeHHH, KaiHTO H Ha CLTpygHHIMTe Ha gHnnomaTH-qecjHTe npeg-

CTaBHTejICTBfa.

Pa3nopewgaHHTa Ha xiai. 10 ce npwiaraT cigo it no omOTHOmeHe Ha cbnpy3HTe

Ha xOHCyjiHTe H Ha HemnLJHojieTHHTe gega, xOHTO .HIBeHT 3aeH' c TIX.
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CmambA 12

1. 1lo npriamemo cyge6msx BJIacTef KOHCyjIBI il gpyne mamta, BXoXmgHe
B j.IHbiH II CoCTaB KoHcyjucTBa, HBJIIOTCH B cyge6HBie opraHb cTpaHbI npe6bma-
HH KOHCyfla B maxecTBe CBHrgeTeneHi.

2. B cnymae, ecnm KOHCyji H gpyrHe Jntiga, BXOH5u1lHe B J1HMHbI1r CocTaB KOH-
cyjmCTa, He MoryT nO cjly>Ke6HbmI oroqTemhCTBaM HJRH no 6ojie3Hm HBHTLCq B
cyge6Hbie opraHbi, oI gonuI gaTb CBHgeTemcKHe oKa3aHHi B omelHHH
KOHCyjIBCTBa Him Ha KBapTHpe, Hmrm me, HOCKOJMhKy 3TO gonycxaeTcH 3aKoHogaTejib-
CTBOM cTpaHbx npe6bmaHi IOHCyjIa, gaTb CBHgeTeJIbcxHe rIoa3maHRR B IIHCBMeH-
HOfR cbopMe.

3. K OHCyJILI H oimocTHbie Iiuia KoHCyMcKori crIyw61I MOI T OTKa3aThCA

OT gaxm CBHgeTejibcKHx HOxa3aHI o6 o6cToTejmcTBax, xacaioulwxcq im cJIy>e6-
HOrl eRTejIBHoCTH.

Cmamb.8 13

1. Cnrywe6Ha l nepermcKa KOHCyJIOB RBJIHeTCH HerIpIHOCHOBeHHOi H He
MoceT noABepram ci IIpoCMoTpy. To me camoe OTHOCTC5i K Tenerpa4HiiM oTnpa-
BJIeHIHMV.

2. CGy>me6Hmie noMeugeHHa I<OHCyJMCTB HenpHRIoCHoBeHHbi. B cnywe6HInX
nomeIueHHax, a Taiwe JiWmHLix UmULix nomeiLeHmix KOHCyIOB BjiaCTH CTpaHbI,
npHHmmaouefi oHCyyjia, He 6yXyT npegMpHmmaTh iaKrx-u6o npi-ygiTeJIbHbIx
Mep.

3. KoacyibcKiue apxHBbI qBJIHIOTCH HenpKocHoBieHHbM B Io 6Om cniyae.
JIrHxmbie 6ymarR He 0ojIcabMi xpaimHTBC B KOHCyYjbCKOM apxHBe.

4. Hpi CHOiueHHHX C BjIaCTqmH cTpaHbi, Ha3Ha'lHIBlei KoHCyJIa, KOHCYJIbI
HmeIOT npaBo IIOJE63OBaThCHI IIIHc3poM H moyT noJIb3OBaTbCHi grim CBH3H gHI'LOMaTH-
qecKnmH KypbepaMH. IlpH HOJIb3OBaHHH 06 bIHBIMH cpegcTamH CB313H K KOHCyJIam

npHimeHiOTCH Te me TapH4cbI, qTO H K rJgrtmomaTwxecKHm npecTaBHTemim.

(DYHKUII KOHCYJIOB

Cmambfi 14

1. KoHcyJm IM emi npaBo 3auIRjHImj B cBoem KOHCy~ACKOM oipyre npaBa H
Hrrepecbi cBoero rocygapcTma, a Taio~e rpawa H iopHgR~qecUtx mm CTpaHbI,
Ha3HantHuel KoHcyjia.

2. 1IpHl crioAneHm CBOHX o6313aHIocrei 1-OHCyjIi MoryT o6patimaThcH K
BjIaCTI~m cBoero KOHcyYjmCKOro oxpyra, a mxe enam RM npeg raB.ieHu no
HOBOy HapymeHfl rrpaB H HHTepecoB rocygapcTBa, rpam*aH HYI IopHgrfqecKHx
jiX CTpaHmI, Ha3HaiBi1ueff KOHCyjIa.
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El-AeH 12

1. rlo noxaHa Ha cse6imw BIacTH KOHCyjHTe H gpyrHTe mra OT JIHqHHM
C'LCTaB Ha KOHCyjiCTBaTa ce ABiBaT KaTo CBHgeTeJIH npeg cI4ge6HHTe opvaHH Ha

cTpaHaTa Ha ape65HBaBaHeTO Ha RoHcyna.

2. AKo ROHCyJ/bT H xgpyrHTe £!H1a OT JIHtHIHL cbcTaB Ha KOHCyJICTBOTO He MoraT
ga ce 5IBT npeg c-bge6HHTe opraHH HopaAH cjiy>e6H o6CTo5ITenicTBa Him no
6oJIecT, Te Tpi6Ba ga gagaT CBH(eTejiCKHTe nola3aHH B KOHCyJICTBOTO, Ilrf B
xBapTHpaTa CH, HRH B nrcMeHa qbopMa, gOKO/IKOTO TOB ce gonycKa OT 3aKOHO-
gaTenCTBOTO Ha crpaHaTa Ha ripe6HBaBaeTo Ha ROHcyJIa.

3. KoHcynire H gjmhCocTmuTe jHIa OT KOHCyjIcKaTa cjry>K6a MoraT ga
OTKafl>aT ga gagaT CBHg eTe!ICH lOKa3aHH 3a o6cTo5iTejiCTBa, OTHaCHUIgI ce go
T51XHaTa cYy>Ke6Ha gerlHOCT.

ElAeN 13

1. Cnly>e6HaTa xopecnoHgenmm Ha lOHCyjImTe e HenpmHoCHOBeHa H He Mo)Ke
ga 60,ge ipernewgaHa. CLXOTO ce omaca H 3a Teiierpamie.

2. Ciry>xe6rHTe nomemiHHI Ha KOHCyJICTBaTa ca HenpHuocHoBenH. B ciiy>e6-
HHTe noeigeHHH, a C~bUIO TaRa B jIHMxHHTe luiulHUiH nomeigeHHHq Ha KOHCyJHTe,
BjXaCTHTe Ha cTpaHaTa, npHeiia KOHCynJa, He MOraT ga npegnpHeMaT KaHBHTO H ga
6HnO HpHHYgHTemIHH MepKH.

3. KoHcysicKre apxHBH ca HenpCocHoBeHH B-bB BCH'H{ cjiyxiaH. JIHnqm
KHHKaa He Tp3l6Ba ga ce naa3T B iKoHcyjcmm apxHB.

4. lpx cHoiueHH5 C BaCTATe Ha cTpa~aTa, Ha3Haq'ma KoHcyjfa, KoRcyjriTe
HmaT npaBo ga n1OJ3yBaT II4Yb)p H moraT ga H3rlOJI3YBaT 3a Bp'b3Ka nmmomaTH-
qecR{H KypHepm. rIpH H3noI3yBaHe Ha o6HRHoBeHHTe cpegcTBa 3a cmo6IIeHHA 3a
ROHCyJIHTe B*a>KaT C-bITAHTe TapH4H, KOHTO XgeACTByBaT H 3a gHnnoaTH'eciHTe
HpegcTaBHTeIH.

(DYHRIUHH HA KOHCYJIHTE

qteu 14

1. KOHCyMITe HmaT npaBo ga 3aigmHttaBaT B CBOI KoHcyjacxH omp-br npaBaTa H
HHTepecHTe Ha CBOITa gpwaBa, a cTA9o Taxa H Ha rpamcgaHHTe H IOpHgIqecxHTe
.ujIa Ha cTpaHaTa, Ha3HaqHna KOHcyJia.

2. rIpH H3nwIeiHe Ha CBOHTe 3aiaHeHHH ROHCymiTe moraT ga ce o6psuJaT
KIbM BJIaCTHTe Ha CBOSI I<OHCyJICKH oKpsr, a C-I9o Taxa ga ce 3aCThIiBaT ripe TRX,
xoraTo ca HapyineHm npa~aTa H mrrepecHTe Ha gpaBaTa, rpawgame Hum iopH-
gniecime nmia Ha crpmaaTa, Ha3Haxmua KoHcynia.
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CmambR 15

KoHcyjbmi HmeiOT npaBo ripegcTaBnrb nepeg cygoM H gpyrRuiH BniacTH H
crparmi cBoero npe6bIBaHH rpaa ii iopammecKx nmg cTpalib, Ha3aaInmefl
KoHcyJIa, ecJi yKa3aHHbie rpawKgaHe H ioprHtqecKHe nmtpa BCAegCTBHe OTCyTCTBHR
m no gpymm rwlinH am 6 ygyT He B COCT0HMI CBoeBpemeHHO 3aIHTKTh CBOH

npaBa H alHTepecbi. 3To npegCTaBHTenhcTBo npogXonHcaeTcq go Tex nop, noKa
npecraBJieMbie He Ha3HaqaT CBOHX ynoJiomooeHHbix Him He BO3,MYT Ha ce651
3ani-ry CBOHX npaB H 14HTepecoB.

CmambI 16

1. KOHcymbI Rmeoir npaBo BeCTH ytieT rpawgaH CBOeiA cTpaHbi H BbIgaBaTb am

H111 rlpOnOm-lipOBaTb nacROpTa H HIbie ygocToBepeHRmu JmMHOCTH, a TaIKwe InpoH3-
BOXHTh Bce gpyrHe geriCTBIm, CBqI3aHHbIe C yqeToM H go1yMeHra1aefil rpama
cTpaHbI, Ha3Haqrmuierl KOHCylIa.

2. KoHcyj I BbIgaIOT Heo6xog ,imbie BH3bI CBOHm H ImIOCcTpaH bim rpamga-
HaM, a raicce juigaM 6e3 rpawgacma.

3. KoHcyJIl nMeI0T npailo, HOCICOnIKy 3aHOHOgaTeJIbCTBO CTpaHbI, Ha3Ha'qHB-
meR KOHCyJia, YIIO3IHOMOxtIBaeT YX Ha 3Tw, CoCTaBJriTh aKTbI pO>WgjeHH5 H cmepTH
rpa>RaH CBoeii cTpali, a TaKwRe peIHCTpmpOBaTb 6paoi 3 cJIytqaax, iorga o6a
unma, BcTyrIaiouige B 6pax, 3IBjiHIOTCq rpmgamam cTpaHbI, Ha3Hamuieki xoH-

cyxra.
fIoionKeHRe riyHKTa 3 Hacroamef CTaTbH OTHoCHTCq H K percrpaiwii pacrop-

wemm 6paKcOB.
OHaxo B bIuea3nowemoe He OCBO6o>KgaeT 3amJHepecoBIix O o 063I-

3aHHOCTH genaTL COOTBeTCTByIOI1gHe 3aYiBjeHHq H113IH UpOH3BOgIT, COOTBeTCTByIo-
unie permcupauwau, rpe6yembie MeCTHbIMH 3aoHamH.

Cmambq 17

KOHCYjibi HmeioT npaBo nPO143BOXIlHM B KOHCyjCTBaX WHJ B CBOHX mBapTHpax,
a Taioe B xBapTHpax rpawaH CBoefi CTpaHbi H Ha 6opry cygOB, miaBa tlonx nog
43barom iT01 cTpaibi, cnegyisoum e geicTB1H:

a) ipHmmaT or rpa>igaH cTpaHbI, Ha3Hatnmueri KOHcyJIa, 3aB3eHH5i H

yAOCTOBep T Mx;
6) coc'raBniqT, CBHIeTenbCTBOBaTh H npmmaT Ha xpa~eHme 3aieigaHH5i H

gpyrite og-ocropomnie allTbl H 3aqB1eHH1 rpaAKaH cTpaHbi, H3Halmn ueli I-
cyna, a raioe npimmam Ha xpa~eH~e myuxecTBo H go1e{mbr, taix rpa>KaH;

a) CoCTaB3iqTE, 14-1 yOCTOBepITh cgemH, 3aKcuoqaembie Me)Fy rpa,1(gaamm
Ha3Hatnmueri KOHCyJ1a cTpaHbI, nOCKOJIbXy TaKe cgeu u He npoTanBopexaT 3axo-
HaM crpambi npe6biBaHHiI KOHCy3ia. KoHCyn He moH{eT cocmj15Tb 14311r ygocT'oBe-
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VJaeu /5

KOHcynHTe uMaTr npaBo xa npegcTaBJMBaT npeCA cz a H gpyrHre BjiacTH Ha
cTpaHaTa Ha npe6rBaBaHeTo rpa>KgaHHTe H iopHgHqeCKHTe jiHga Ha cTpaHaTa, Ha3-

Haxnia KOHcynia, aKo rIocoqeHHTe rpaagaH H opHgHT41ec1(H juua, nopagH OTCLCT-

BHe H.riH no gpyrH npAUMH He ca B cT~cTo5iHme cBoeBpeMeHHo ga 3aiuHTJIT CBOiTe

npaBa H HHTepecH. ToBa npegcraBr TenCrBo npognxaBa gOHaTO npegcTaBaM-

BaHHTe He CH Ha3HaqaT H bHOMOUgHHIH H He nioemaT CaMH 3amUHTaTa Ha CBOHTe

npaBa H HHTepecH.

thAeu 16

1. KOHCyJMTe HMaT npaBo ga BO~AT perHCTH Ha rpawgaHHre Ha CBOTaa crpana

H ga I3gaBaT HJIH npogmm<aBaT cpoma Ha iacriopTH H gpyrH ygocToBepeHm5 3a
camOJImHOCT, a c-wIAO TaKa ga H3B'puIBaT BCHtKH / pyrH geAiCTBH5I, CB'bp3aHH C

per cTpmpaHeTO H gaBaHeTO Ha oxymeHTH Ha rpa>mraHHTe Ha cTpaHara, Ha3amnaa
KoHcyjia.

2. KOHCyJJHTe H3XaBaT Heo6xogimKTe BHI3H Ha CBOHTe HRH qyIH( rpaxarm,
a c'BIIJo Taxa H Ha .nuaTa 6e3 rpawgaHcTBo.

3. KOHCYJIHTe HmaT npaBo, /ogommoTo ca yn-bjomoiUeHH OT 3aoHogaTen-
CTBOTO Ha Ha3Haqmzaa rH cTpaa, ga CBCTaBHT aKTOBe 3a paw<gaHe H CM',pT Ha

rpa>RgaHHTe Ha CBO5ITa cTpaHa, a cSMo TaRa ga perHcrpupaT 6paKoBere, B ciytaAi
'qe H gBeTe jiH1a, BChI-IBalUgH B 6pai<, ca rpa>RgaHH Ha cTpaHaTa, Ha3HaqHjia HOH-

cyna.
Pa3noperKgaHwHra Ha T.3 Ha HaCTO5IjLH mqJIeH Ban=aT H 3a perHcTpHpaHeTO Ha

pa3TporiaHeTO Ha 6paxoBeTe.

06a'qe ropeH3JIOH<eHOTO He OCBO 6O>cKaBa 3aHHTepecoBaHHTe mIHa OT 3agbJI-
).eHHeTO ga H3BSpIIBaT CbOTBeTHH geHJnapalH HJIH perHcTpaxRH, H3HCHBami OT

MeCTHHTe 3aXOHH.

ttjzeu 17

KOHCyjiHTe HmaT ripaBo ga H3B'BpIuBaT B HOHCyjICTBaTa Him B reapTHpHTe CH,

a CSMO Taica B KBapTHpHTe Ha rpa<gaHHTe Ha CBOqTa cTpaHa H Ha 6opga Ha rnaBa-
TeJIHHTe C'bAOBe, ruIaBaliH nOg cbiara Ha Ta3H cTpaHa, cAeHHTe gerlcTBHI :

a) ga npHCMaT OT rpawgaHHTe Ha cTpaHaTa, Ha3HaIHjia ROHCyjia, gewiapatwH
H ga rH 3aBepABaT;

6) ga C-BCTaB31T, 3aBepHBaT H IIpHeMaT 3a ia3eHe 3aBelulaHHS H gpyrH egHo-

cTpaHHH aRTOBe H gexicapaMiMa Ha rpa>xgaimre Ha cTpaHaTa, HasHalma ' ioHcyjia,
a cSIIAo Taica ga nipaeaaT 3a na3eHe HMyqecTBa H oHjymeHTH Ha TaxHBa rpa>gaHm;

e) ga CLcTaBqT HJIH ygOCTOBepS{BaT cgeJiKH, cWUmo'BaHH meH(cy rpawcgaim'e

Ha cTpaHaTa, Ha3HaqHJRa oHcyJIa, gOHOJIXOTO TaKHBa cgeJiKH He rlpoTHBopeiaT Ha

3aKOHHTe Ha cTpaaara Ha ipe6HBaBaHeTO Ha oHJaa. KoHcyJMrT He Mowe ga cbcaB
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patb cgenm< o6 ycTaHBjiemm Hm oTqyAemm BeXIHMX npaB Ha crpoemm H
3eMesmHbie ymacTa, HaXo0qwgec3U B cTpaHe npe6biBaHHa KOHcyJIa;

z) CocTaBJiTb Hm yg0CTOBepqTb cgemK Mewgy rpa>4aHaMH CTpaHbl, Ha3-
HaxHmefl KOHcyJIa, H rpa>K*aHamH cTpaHbi npe6bIBaHHl I<OHcyJIa, HOCKOJIhKY
3TH cgejma xacaloTca HCKJIOxHTejImHO HTepeCOB, HaXo0flgMXCH Ha TeppHTopHH

npegcTawmnemoro KOHCYJIOM rocygapcma, HjiH gen, HognewaumX mcnomeHRIO Ha
TeppHTOPHH 3TOrO rocygapcTBa, flpH yCJIOBIH, XITO 3TH CXeJIMH He npOTBopeqaT
KfIa( 3aKOHaM cTpaHbI, Ha3Hatm1nmeii ROHCyjia, Ta H 3aKOHaM CTPaH I npe6bIBaHH5
KOHCiyna;

6) y,1OCTOBep5ITb mO0mIHCH rpa>}maH npecTaBiaeMoir KOHCyJIOM cTpalHI Ha
BCmHcOFO poga goKyMeHTax; ieraJIH3OBaTL AOKyMeHTbI, HCXO5HL1He OT BniacTeri Him
9OJKHOCTHbIX jmg cTpaHbI, Ha3Ha'iHBUeil iOHCyJIa, HJim CTpaHbI ero npe6iBaumwu,
a Taie ygoCTOBepb KormH 3TiX g0IcyMeHTOB;

e) yAOCTOBepHTy, nepeBomhi AOKyMeHTOB, HCXOMIOC OT BJIacTefi H omKHOCT-
HLIX imlA cTpaHbi, Ha3HaqmuBera KOHCyJIa, Hni cTpa.mI ero npe6bmamm;

-qc) npmmamh Ha xpanenme gemrm H i eHuiocr OT rpa>ic.aH cTpabi-, Ha3-
HaxmBuerl KOHCyJIa, Him npeA aaaemeim 3THX rpa>wgaH;

3) co~epmam gpyrne geicTmBH, KOTOpbie Ha mx moryT 6brr B03J10rl0eHbI,
eCJRI OHM He HpOTHBOpeaxT 3aRoHam cTpaHbI npe6biBam KOHCyJIa.

CmambA 18

Yia3ambxe B crambe 17 goKymeHThi, mx xoImH, nepeBo~x Him BbmHCKH H3
mix, cocraBniemmie Him yAocroBepemi~ie KOHCynom, 6yDT paccmaTpaarTcSi B
cTpaHe llpe6 iBaHs KoHcyna xaK goxymeHTbi, KOriHH, nepeBO~bI H BbIIIHCIH,
HeioUIHe Taioe we IOpHgHqecKoe 3HaeieHne H goKa3aTeJlbHylO cHJIy, iaK ecim 6bix
OHr 6b1iim cocawBjieHbi, nepeBegeHb i Him YACTOBepeHbI KoMfreTeHTHbImH BJIaCTMH
K yxpe>KgemmHm cTpaHbI npe6bBaHua KoHcyJIa.

Cmamb.A 19

1. KOHCyJI mOwKeT HaHaxiaTh oneKyHOB H noneqmReneii Xt i rpawgam cTpaHbi,
Ha3HaamBme KOHcynia. OH HMeeT npaBo Ha6mogaT 3a AeAicTBHAMH oIeKyHOB H
IHOrie'I4TeJIeH.

2. B cnyqae, ecim 9o IOHcyjia OXOART cBegeHRa 0 TOM, XITO HMYUJXeCTBO
rpawgamma crparin, Ha3HatuBmeri oHcynIa, ocraerci 6e3 Ha3opa, OH mo)KeT
Ha3HaqI1Tb ynpaimuioiero HMylIeCTBOM.

IHoo>KemM HacTOmiefi CTaTrH nlpHMeH5oTC51, ecim 3acOHOgaTenbCTBO CTpaHbI,
Ha3HaxuBmei KOHcyjia, npe;;ocTaBmqeT emy Tai<oe npaBo.
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HrH y9ocToBepaBa C9eAIKH 3a YCTaHOBHBaHe HmA orqy>KaBaHe Ha BeUXHH npaBa

BLPXY nOCTpORiKH H 3emjieHH ymacThlH, HaMHpaIm ce B CTpaHaTa Ha nlpe6HBaBaHeTO
Ha KOHcyjia;

a) ga cbcTaBqT rHnH Y9OCTOBePRBaT cgejiKH Me>K rpa>KgaHTe Ha cTpaHaxa,
Ha3HaiHJIa ROHCyia, H rpamKgaHHTe Ha cTpaHaTa Ha ripe6xBaBaHeTO Ha KOHcyna,

OKOJIKOTO Te3H cgeJI(H ce OTHaCHT H3KJIIOTHTeJIHO go HHTepecH, HaMHpaUiH ce Ha

TepHTOpHRTa Ha g-pYxaBaTa, npegcTaBJIBaHa OT KOHCyjia, HJI gericTBH, KOHTO

rionewaT Ha H3NfbJiHeHHe Ha TepHTOpHRTa Ha Ta3H gpxcaBa, nipH ycJioBHe, tie
Te3H CAeJIKH He p0TpnBopeqtaT Ha 3aKOHHTe Ha cTpaHaTa, Ha3HaxiJia xoHcyja, a

C-UIo H Ha 3aKOHHTe Ha CTpaHaTa Ha npe6RBaBaHeTO.

c3) ga 3aBepqiBaT HOgrKCHTe Ha rpa>KgaiHTe Ha npegCTaBJqBaHaTa OT KoHcyiia

cTpaHa Ha BCHKRaXB pog goxymeHTH; ga JleraH3HpaT oOKymeHTH, H3XO>KangH OT

BjiaCTHTe HAim x ITKHOCTHHTe juHLa Ha cTpaHaTa, Ha3HaxIia HOHCyJIa, HmIl Ha cTpa-

HaTa Ha Hpe6HBaBaHeTo, a c-buo ga 3aBep BaT rIpeIHCH OT Te3H goKyMeHTH;

e) ga 3aBepBaT rpeBOgH Ha goKymeHTH, H3XO>Y.AaMP OT B3iacTHTe H AJr H(-

HOCTHHTe JmIa Ha crpaHaa, Ha3Hatmma KOHcyJIa, Hil Ha cTpanaTa Ha HeFOBOTO

npe6HBaBaHe;

oic) ga ripHemaT 3a ria3eHe napH H geHHocTH OT rpawgarme Ha cTpaHaTa, Ha3-

Hat aa IOHcyJia, HI iipe~a3HaeHH 3a Te3H rpayl(aHH;

3) ga H3BpII1BaT gpyrH gerICTBH5I, KOHTO MoraT ga H 6 gaT B'L3JIO>XeHH, ago

He ripOTHBOpexiaT Ha 3aKoHHTe Ha cTpaHaTa Ha ipeaHBaBaHeTo Ha iCOHCyiIa.

qAeu 18

nocoeHHTe B 'U!.17 goKymeHTH, npericH OT TAX, Hrpe oH HAIl H3BjietqeHHH,

CICTaBeHH HJIH 3aBepeim OT xoHcyna, we ce CtqHTaT B cTpaHara Ha npe6HaaBaHeTo

Ha KOHCyJIa xaTO goKymeHTH, npermca, ripeBOH H H3BJIetieHH1, HMaIIgH C-lOTO

ioprgiitecIo 3HaeHHe H goiaaTeJcTBeHa cHia, icacro axo 6Hxa 6HJIH cbcTaBeHH,

npeBeg;eHm HJH 3aBepeHH OT KOMIIeTeHTHHTe BJIaCTH H ytipewKgeHHm Ha cTpaHaTa Ha

ripe6HaBaHeTO Ha KOHCyJIa.

qtAeu 19

1. KoHCyCJ',T mowe ,a HaHaxiam HacToHmHI.. H roflex.HTem Ha rpawgaHHre
Ha crpaHara, H3Hatmna oI<HcyJIa. Toi amta upaBo ga cnegH ,eriHoCrra Ha HaCTOrirI-

iur H nonetmTeJie.

2. AKo KOHCyJrbT HayMin, tie HMy!neCTBOTO-Ha rpaHaMM Ha cTpaHaTa, Ha3Ha-

tHma IOHcyJia, ocTaBa 6e3 Hag3oP, TO TOR moxce ga Ha3HaxH yflpaBJlmali Ha TOBa

HwywecTBo.

Pa3nopem>namHATa Ha HacTomiwH 'AeH ce npHmaraT, 8Ko 3aOHO~aTeJICTBOTO

Ha crpaHaTa, Ha3Hatima KoHcyxa, My gaa TaRmBa npaBa.
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Cmambnq 20

1, KoHcyn MO)KeT MIHHO HH Mepe3 CBOHX ynOJIHOMOtieHHbIX oa3biIBaTb BCq-

rIecKyio nor0imoL H cogeiicTBe TOprOBbM H BOeHHbIM cygam, ruaBawioUmti nog 4 na-
ro ero CTpaHbI H 3ati egiM B IOpT ero IOHCYJbCKOrO oxpyra.

2. B cytae, ecJi BjiaCTH cTpaHbI, npmBmueii xOHCyjia, HaMepeHbI rtiHHHTb

KaRe-i16o npHHygnTejmHbIe MepbI Ha ToprOBbiX cygax cTpaHbI, Ha3HaxlHBIler

KOHCynia, TO TaKHe Mepbl He MOFyT ripHHumaTbCH 6e3 npegBapHTeJMHOrO yBegoM-

jIeHHH1 C00TBeTCTByIOuero KOHcyjia C TeM, XITO6bI nociieHHA Mor HIpHCyTCTBOBaTB

flpH 3THIX AeAICTBHRX. 3TO He OTHOCHTCAI K TamoKeHHOmy, HracIOPTHOMY H CaHHTap-

HoMy KOHTpOJIO CyAHa, tmJeHOB 3KHHa)a H Hacca>KHpOB.

CmambR 21

Ecim cy.Ao, rmaBmaoiee nog (bjIarom OHOfR oroBapHlaimericq CTOpOHbI,

noTeprmIT Kopa6jieKpymeHae, caier Ha Mejib Hum 6ygeT Bbi6pOmUeHO Ha 6eper xgpy-
roft aorOBapHBaiouefcq CTopolxb, =I C M npHMf orAO eT gpyraa aBapm, TO

RoMrIeTeHTHbie BJIaCTH HeMegJIeHHO H3BeCTUT 06 3TOM nI<oHCyJia H Coo6IUaT o IupHIu-

TbIX imH mepax no CnaCeHHIO mogefi, cygHa H rpy30B. OHH oKxa>yT KOHCyJIy

Heo6xogU4Moe cogefICTBHe B MepOIpHATHIX, Y OBOHMIX HM B CBH3H C aBapHeg

CygHa.

Cmambg 22

YKaammie B CTaThqX 20-21 Hacroamefi KOHBeHmm nojio>ReHH npI eHMiOTC5I

COOTBeTCTBeHHO H K B03;WttHhbIM Cy~aM.

3AKJIIOMHTEJThHbIE rIOCTAHOBJIEHHA

Cmambq 23

IlocraHoBnennM HacTo$merl Koimemrm OTHOCHTejiHO npaB H o0613aHHoCTeA

IOHCyJIOB 6yAyT npHMeHHTbCH H x coTpygmuHam AXHIJIOiaTtIqecitx npeACTaBH-

TeJihCTB, nOCI<OIKy OHK BbIIIOHIHI1OT B CTpaHe cBoero CJIy>Ke6HorO rpe6bIBaHHH

KoHcyJIbcxHe 4byHRguH. Hcnoameime yKaaaHHbuMH jIHIamH Koicymcmx 4byHRLvi

He 3aTparHBaeT H gHwIomaTHqecKIX npHBHRerHi H HmmymiTeToB.

Cmambi 24

Hacomiaa KOHBemwH noneicirr paH4lmaiUI H BCTYlmT IB CHy CO /AIA

o6meHa paTH4)HaalHoHHbIMH rpamOTamH, KoTOpbliA COCTOHTC3 B MociBe.
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tIAeu 20

1. KOHCyJIbT MO>Ke flH'HO, xH qpe3 CBOH II'bJIHOMOIgHHgH, ga oKa3Ba BC3-

RaKBa noMoU. H cTgeACTBHe Ha ThprOBCKHTe H BOeHHH fIIiaBaTeHH cbgOBe, rHiaBa-

Iiul no cuiara Ha HeroBaTa CTpaHa H OT6H1IH ce B npHcTaHHuje, KoeTo ce Harimpa B

HerOBKH5 KOHCYJICKH oKpbr.

2. B cayxa*f ie BjiacTHTe Ha CTpaHaTa, npHena Hoacyna HMaT HamepeHme ga
npeglnpHeMaT KaICBHTO H ga e npHHygHTemjHH MepKH Ha TbprOBCKH rTiaBaTeJIHH

c'bgOBe Ha cTpaHaTa, Ha3Haqta HOHCyJIa, TO TaKHBa MepXH He moraT ga 6sgaT npeg-

npHeMaHH 6e3 nipegBapHTenJHO yBegOMRBaHe Ha ChOTBeTHHR KOHCyJI, 3a ga mo>xe
rIOCJIieHH3IT ga IIpHCLCTByBa npH Te3H geficTBHR. TOBa He ce OTHaC K-bm MHTHH-

qecKHi, IIaCIOpTeH H caHHTapeH KOHTpOJI Ha raBaTeH cbAl, qjleHOBeTe Ha eHH-

na>{a H rrbTHHgHTe.

tAeu 21

Axo ruiaBaTeieH c, imiaaI nog qmara Ha egTa OT AOrOBOp5iHTe cTpaHH,

nperbnpH xopa6oxpymeHHe, 3acege Ha mmTKo micTo, JiHm 6be H3XBLpajeH Ha
6pera Ha gpyrara joroBopuma crpaHa, Him nperpnH gpyra aBapHZ, TO KoMneTeHT-

HHTe BjiaCTH He3a6aBHO Tp36Ba ga yBneOMHT 3a TOBa KOHCyjia H ga C106uA5T 3a

B3eTHTe OT THX MepH 3a ciICHBaHeTO Ha xopaTa, JiiaBaTeymiH C-bg H ToBapHTe. Te
iue OKa3BaT Ha KOHCyJIa Heo6xofoMTO cgefiCTBHe B meponpHmxTK5ITa, [IpOBe>Kg1aKH

OT HerO, B-bB BpT3Ka C aBapmzma Ha nniaBaTeIHH cbg.

tIAeu 22

PaanopeKcaHHITa Ha qji. 20 H 'm. 21 Ha HacToHuaaTa KoHBeHIARH ce npwxaraT
CbOTBeTHO H CbM BI3.3yiHHTe ariapam.

3AKJIIOIIITEJIHH HIOCTAHOBJIEHH51

rLAem 23

Pa3nopemigaHm Ta Ha HacTomgaTa RoHBeHiU OTHOCHO ripaBaTa H 3ag~bme-

HHRTa Ha IOHCyJIHTe Ige ce npHJnaraT H IBM CLTpyAHHIlTe Ha gHHjIoMaTHqeCKHTe

ripegcTaBHTeJICTBa, AOKOJIKOTO Te H3THjxBaT KOHCyYJCKH ()yHKIWH B CTpaHaTa Ha

cBoeTO cny>Ke6Ho Hpe6HBaBaHe.

H3rimHeHIeTO Ha ROHCyJIcKH c)yHUHH OT Ka3aHe nH1i Ha 3acmira TeXHHTe

gHruiomaTHqeCKH nPHBnIerHH H HIMyHHTeT.

Tleu 24

HacTo~runaTa KoHBeHiVH5 floginiH) Ha paTH4)HxatLW H ue Bjne3e B cunf OT

geHA Ha pa3mmaTa Ha paTH4)mxa oHHHTe goxymeHTH, HO3TO uie ce H3BbpIIXH B

MocKia.
N! 4352
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KoHBemns 6ygeT geifcTBoBaT Bnpegl go iicTet li m uieCTH MeC3t1eB co .ruI,
Korga OAHa H3 ToroBapnBaioixci CTOpoH coo6HjlIT gpyroft aorOBapHBaioleica
CTOpoHe 0 CBoem >ienaHHH npecpanlTi, ee geilcTBHe.

COBEPIIIEHA B Co4rn 12 exa6pq 1957 roga B ABYX WK3eMrJI5pax, iawgbIrl
Ha pyccIoM i 6ojnrapcKoM 313bIIax, flX puqeM o6a TeKCTa HmeKIT OkHHaxOByio CImy.

Ho yIOnHOMOtumO
Ilpe3Hgiyma BepXOBHorO COBeTa

Colo3a COBeTCFHX Cogiamcmtqe-
ciax Pecny6jnK

IPHXOROB

Ho yIIoIoMomoHio
flpe3Hayma HapogHoro Co6pamm
Hapoiioi Pecny6aman Bomapim

)KHBKOB
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KoHmemuuITa ige 67,e B ciaa go n3TuraHe ia mecT mecega OT AeHA, B 1<OITO

egHa OT AoroBopqtiHTe cTpaHH CbO6ItH Ha gpyraTa AoroBopnuxa cTpaHa 3a wenia-
HHeTO Ca ga npexpam HefiHOTO geicTBHe.

H3rOTBEHA B Co4HR Ha 12 gemeMBpH 1957 rogHua B gBa eK3eMrLJIpa,
BCexH Ha pycKH H 67,nrapcxH e3HR, IxaTO H ABaTa Teica HImaT eguaRBa cmia.

Ilo WnBnaoMoImHe Ha lpe3HgyMa Ha
B7 pXOBMMa CJBeT Ha Ci3a Ha C'BeT-

CmmTe Cogwjacma iqecc Peny6rmxu:

rIPHXOAOB

lIo nbimoMouite Ha rIpe3XrHyMa Ha
HapogHoTo cm6paame Ha Hapoina

Peny6mama Biairapri:

WHBKOB

N O
4352
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[TRANSLATION - TRADUCTION]

No. 4352. CONSULAR CONVENTION' BETWEEN THE
UNION OF SOVIET SOCIALIST REPUBLICS AND THE
PEOPLE'S REPUBLIC OF BULGARIA. SIGNED AT SO-
FIA, ON 12 DECEMBER 1957

The Presidium of the Supreme Soviet of the Union of Soviet Socialist
Republics, on the one hand, and the Presidium of the National Assembly of the
People's Republic of Bulgaria, on the other hand,

Being desirous of determining and regulating consular relations between
the two States,

Have resolved to conclude a Consular Convention and have appointed
as their plenipotentiaries for this purpose :

The Presidium of the Supreme Soviet of the Union of Soviet Socialist
Republics : Mr. Y. K. Prikhodov, Ambassador Extraordinary and Plenipotentiary
of the Union of Soviet Socialist Republics to the People's Republic of Bulgaria,

The Presidium of the National Assembly of the People's Republic of
Bulgaria: Mr. Zhivko Zhivkov, First Deputy Minister of Foreign Affairs
of the People's Republic of Bulgaria,

Who, having exchanged their full powers, found in good and due form,
have agreed as follows:

ESTABLISHMENT OF CONSULATES, APPOINTMENT AND ACCEPTANCE OF CONSULS,

CONSULAR STAFF

Article 1

1. Either Contracting Party shall be entitled to establish consulates in the
territory of the other Contracting Party in accordance with this Convention.

2. The places of residence and the districts of consuls shall be determined
by agreement between the Parties in each individual case.

Article 2

Before a consul is appointed the sending State shall obtain, through the
diplomatic channel, the consent of the other Contracting Party to such appoint-
ment.

I Came into force on 28 March 1958, the date of the exchange of the instruments of ratification
at Moscow, in accordance with article 24.
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[TRADUCTION - TRANSLATION]

No 4352. CONVENTION CONSULAIRE1 ENTRE L'UNION
DES RP-PUBLIQUES SOCIALISTES SOVIRTIQUES ET LA
RP-PUBLIQUE POPULAIRE DE BULGARIE. SIGNRE A
SOFIA, LE 12 D1RCEMBRE 1957

Le Presidium du Soviet supreme de l'Union des R6publiques socialistes
sovi~tiques, d'une part, et le Presidium de l'Assembl~e nationale de la Rpublique
populaire de Bulgarie, d'autre part,

D~sireux de determiner et de r~gler les relations consulaires entre les deux
]tats,

Ont d~cid6 de conclure une Convention consulaire et ont, A cette fin, d6sign6
pour leurs pl~nipotentiaires :

Le Presidium du Soviet supreme de l'Union des R6publiques socialistes
sovi6tiques: M. I. K. Prikhodov, Ambassadeur extraordinaire et pl~nipoten-
tiaire de I'URSS dans la R~publique populaire de Bulgarie,

Le Presidium de l'Assemblke nationale de la R~publique populaire de Bul-
garie: M. Jivko Jivkov, Premier Vice-Ministre des affaires 6trangeres de la
R~publique populaire de Bulgarie,

Lesquels, apres s'6tre communiqu6 leurs pleins pouvoirs, reconnus en
bonne et due forme, sont convenus de ce qui suit :

CRATION DE CONSULATS, NOMINATION ET ADMISSION DES CONSULS, PERSONNEL

CONSULAIRE

Article premier

1. Chaque Partie contractante aura le droit, conform~ment A la pr6sente
Convention, d'ouvrir des consulats sur le territoire de l'autre Partie contractante.

2. Le lieu de rgsidence des consuls et leur circonscription seront fixes par
l'accord des Parties dans chaque cas particulier.

Article 2

Avant de nommer un consul, la Partie int6ress6e demandera, par la voie
diplomatique, l'agrgment de l'autre Partie.

1 Entre en vigueur le 28 mars 1958, date de 1'6change des instruments de ratification L Moscou,
conform~ment A 'article 24.
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Article 3
1. The diplomatic mission of the sending country shall present to the

Ministry of Foreign Affairs of the receiving country the consular commission
setting forth the consul's citizenship, rank, surname and first name, the consular
district determined for him and his place of residence.

2. A consul may not enter upon his duties until the Government of the
receiving country has recognized him in that capacity. The said recognition
shall be granted in the form of an exequatur after the presentation of the consular
commission.

3. After the consul has been recognized, the authorities of the receiving
country shall make the necessary arrangements to enable him to perform his
duties and to enjoy the exemptions and privileges to which he is entitled under
this Convention and under the laws of the receiving country.

Article 4

1. In the event of the consul's absence, illness or death, the sending country
may authorize an officer of its diplomatic mission or an officer of the consular
service stationed at the consulate in question or at another consulate to take
temporary charge of the consulate; the officer's name shall be communicated
beforehand to the Ministry of Foreign Affairs of the receiving country.

2. A person authorized to take temporary charge of a consulate shall
enjoy the rights and privileges accorded to consuls by this Convention.

Article 5
1. For the purposes of this Convention, the term "consulate" means

a consulate-general, consulate, vice-consulate or consular agency, and the term
"consul" means a consul-general, consul, vice-consul or consular agent.

2. The term "consular staff" means the consul, consular officers and
consular employees.

3. The term "consular officer" means the consulate secretaries, advisers
and trainees.

4. The term "consular employees" means chief clerks, translators, short-
hand-typists, typists, bookkeepers, housekeepers, etc.

RIGHTS, EXEMPTIONS AND PRIVILEGES OF CONSULS,CONSULAR OFFICERS AND CONSULAR

EMPLOYEES

Article 6
The consuls, consular officers and consular employees of the Contracting

Parties who are citizens of the sending country shall not be subject to the juris-
diction of the receiving State in respect of the performance of their official
duties.

No. 4352
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Article 3

1. La mission diplomatique du pays accr~ditant pr~sentera au Minist~re
des affaires 6trang~res du pays accr6ditaire la commission consulaire o4i seront
indiqu~s la nationalit6, le grade, les noms et pr~noms du consul, la circonscription
qui lui est attribute et son lieu de r6sidence.

2. Le consul ne pourra entrer en fonctions que lorsque le Gouvernement
du pays accr6ditaire l'aura reconnu en cette qualit6. Cette reconnaissance sera
accord~e sur le vu de la commission consulaire, sous la forme de l'exequatur.

3. Lorsque le consul aura 6t6 agre6, les autorit6s du pays accr6ditaire
prendront les mesures n~cessaires pour qu'il puisse s'acquitter de ses fonctions
et b~n~ficier des franchises et des privileges consulaires pr6vus par la pr~sente
Convention et la l6gislation du pays accr~ditaire.

Article 4

1. En cas d'absence, de maladie ou de d6c~s du consul, le pays accr~ditant
pourra autoriser un fonctionnaire du cadre consulaire du consulat en question,
de la mission diplomatique ou d'un autre consulat a grer le consulat A titre
intrimaire; le nom de ce fonctionnaire sera communiqu6 au pr6alable au
Minist~re des affaires 6trang~res du pays accr~ditaire.

2. L'int6rimaire jouira des droits et privileges reconnus aux consuls par la
pr6sente Convention.

Article 5

1. Dans la pr6sente Convention, le terme ( consulat * d6signe les consulats
g6n6raux, consulats, vice-consulats et agences consulaires; le terme ((consul))
d6signe les consuls g6n6raux, consuls, vice-consuls et agents consulaires.

2. L'expression ( personnel consulaire # d6signe le consul, les fonctionnaires
du cadre consulaire ainsi que les employ6s de consulat.

3. L'expression < fonctionnaires du cadre consulaire , d6signe les secr6taires
de consulat, les r6dacteurs et les stagiaires.

4. L'expression ( employ6s de consulat, d6signe les chanceliers, les tra-
ducteurs-interpr~tes, les st6nographes, les dactylographes, les comptables,
les 6conomes, etc.

DROITS, FRANCHISES ET PRIVILtGES DES CONSULS, DES FONCTIONNAIRES DU CADRE

CONSULAIRE ET DES EMPLOY S DE CONSULAT

Article 6
Les consuls des Parties contractantes, les fonctionnaires du cadre consulaire

ainsi que les employ6s de consulat qui sont ressortissants de l'IRtat accr6ditant
ne seront pas soumis A la juridiction de l'ttat accr6ditaire en ce qui concerne les
actes de leurs fonctions.

N* 43M2
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Article 7

Consuls shall be entitled to affix to consulate buildings shields bearing the
coat-of-arms of their country and the designation of the consulate, and to
fly flags of the sending country at the said buildings and on the vehicles used
by them (motor vehicles, launches, etc.).

Article 8

Consuls, consular officers and consular employees and their spouses and
minor children who are nationals of the sending country shall be exempt from
all forms of personal service and direct taxes imposed upon citizens of the re-
ceiving country.

Article 9

Immovable property of the sending country which is used for the purposes
of consular premises or of living quarters for consuls and other members of the
consular staff shall be exempt from all direct taxes.

Article 10

Subject to reciprocity, consuls, consular officers and consular employees
who are citizens of the sending country shall be granted the same exemptions
with regard to customs duties as members of diplomatic missions.

Article 11

The provisions of article 10 above shall apply also to the spouses of consuls
and to their minor children who reside with them.

Article 12

1. Consuls and other members of consulate staffs may be required by the
judicial authorities to give evidence before the judicial organs of the receiving
country.

2. If consuls or other members of the consular staff should be prevented,
by reason of their official duties or of illness, from appearing before the judicial
organs, they shall make a deposition at the consulate or at their residence, or,
if permitted to do so by the laws of the receiving country, they shall make a
deposition in writing.

3. Consuls and consular officers may refuse to make a deposition concern-
ing matters connected with their official duties.

No. 4352
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Article 7

Les consuls auront le droit de placer sur les bitiments consulaires un
6cusson aux armes de leur pays, avec une inscription d~signant le consulat, ainsi
que d'arborer le pavillon de leur pays sur lesdits bftiments et les moyens de
transport (automobiles, vedettes, etc.) qu'ils utilisent.

Article 8

Les consuls, les fonctionnaires du cadre consulaire et les employ~s de con-
sulat ainsi que leurs conjoints et leurs enfants mineurs, qui sont ressortissants
du pays accr~ditant, seront exempts de toute obligation personnelle et de tout
imp6t direct auxquels sont assujettis les ressortissants du pays accr~ditaire.

Article 9

Les biens immeubles du pays accr~ditant utilis6s comme locaux officiels
ou lieux de r~sidence par les consuls et les autres membres du personnel con-
sulaire sont exempts de tout imp6t direct.

Article 10

En ce qui concerne les droits de douane, les consuls, les fonctionnaires
du cadre consulaire et les employ~s de consulat qui sont ressortissants du pays
accr6ditant jouiront, sur la base de la r6ciprocit6, des franchises accord~es aux
membres des missions diplomatiques.

Article 11

Les dispositions de l'article 10 s'appliquent 6galement A l'6pouse du consul
et A ses enfants mineurs qui r6sident avec lui.

Article 12

1. A la demande des autorit~s judiciaires, les consuls et les autres membres
du personnel consulaire comparaitront en qualit6 de t~moins devant les organes
judiciaires du pays accr~ditaire.

2. Au cas oi le consul ou un autre membre du personnel consulaire ne
pourraient, pour des raisons de service ou de sant6, comparaitre en justice, ils
feront leur d~position dans les locaux consulaires ou A leur domicile, ou ils la
pr6senteront par 6crit si la lgislation du pays accr~ditaire le permet.

3. Les consuls et les fonctionnaires du cadre consulaire pourront refuser
de t6moigner au sujet de questions relevant de leurs fonctions officielles.
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Article 13

1. The official correspondence of consuls shall be inviolable and shall
not be subject to examination. This shall apply also to telegraphic communica-
tions.

2. The offices of consulates shall be inviolable. The authorities of the
receiving country shall not use force, in any form whatsoever, in the offices or
in the personal living quarters of consuls.

3. Consular archives shall be inviolable in all circumstances. Personal
papers shall not be kept in consular archives.

4. In their communications with the authorities of the sending country,
consuls shall be entitled to use codes and to use the services of a diplomatic
courier. Consuls shall be charged at the same rates as diplomatic representatives
for the use of ordinary means of communications.

FUNCTIONS OF CONSULS

Article 14

1. Consuls shall be entitled, within their consular district, to protect the
rights and interests of their State and of the citizens and legal persons of the
sending State.

2. In the performance of their duties, consuls may apply to the authorities
of their consular district and may make representations to them concerning
violations of the rights and interests of their State or of citizens or legal persons
of the sending country.

Article 15

Consuls shall be entitled to represent in court and before other authorities
of the receiving country citizens and legal persons of the sending country who,
owing to absence or some other cause, are unable to protect their own rights and
interests within the appropriate time-limits. Such representation shall continue
until the persons represented appoint their own agents or themselves assume
the protection of their rights and interests.

Article 16

1. Consuls shall be entitled to keep a register of citizens of their country,
and to issue or renew their passports and other identity documents, and to
carry on any other activity connected with the registration of citizens of the
sending country and the delivery of documents to them.

2. Consuls shall issue the necessary visas to their own and to foreign
citizens and to stateless persons.
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Article 13

1. La correspondance officielle des consuls est inviolable et ne peut &re
visit6e. Il en est de m~me des communications t~l~graphiques.

2. Les locaux officiels des consulats sont inviolables. Les autorit~s du pays
accr6ditaire ne prendront aucune mesure de contrainte dans les locaux officiels
ni dans la demeure personnelle du consul.

3. Les archives consulaires sont inviolables dans tous les cas. Les papiers
personnels ne seront pas conserves aux archives consulaires.

4. Pour communiquer avec les autorit~s du pays accr~ditant, les consuls
auront le droit de faire usage d'un chiffre et d'employer des courriers diploma-
tiques. Lorsqu'ils utiliseront les moyens de transmission ordinaires, les consuls
acquitteront les tarifs applicables aux repr~sentants diplomatiques.

ATTRIBUTIONS DES CONSULS

Article 14

1. Les consuls seront habilit~s prot~ger, dans leur circonscription consu-
laire, les droits et les int~r&ts de leur Rtat, ainsi que ceux des ressortissants et des
personnes morales du pays accr~ditant.

2. Dans l'exercice de leurs fonctions, les consuls pourront s'adresser aux
autorit~s de leur circonscription et aussi leur faire des representations en cas
d'atteinte aux droits ou int&ts de l'itat accr~ditant, de ses ressortissants ou de
ses personnes morales.

Article 15

Les consuls auront le droit de representer devant les tribunaux et les autres
autorit~s du pays accr~ditaire les ressortissants et les personnes morales du
pays accr6ditant qui, par suite de leur absence ou pour toute autre raison valable,
ne pourront d~fendre en temps utile leurs droits et leurs int&ts. Ils continueront
de representer ces personnes jusqu'A ce qu'elles aient d~sign6 leur fond6 de
pouvoir ou assum6 elles-memes la d6fense de leurs droits et de leurs intrts.

Article 16

1. Les consuls auront le droit d'immatriculer les ressortissants de leur
pays, de d~livrer et de prolonger les passeports et autres pi~ces d'identit6, ainsi
que d'accomplir tous autres actes concernant l'immatriculation ou les pieces
d'identit6 des ressortissants de l'letat accr~ditant.

2. Les consuls d6livreront les visas n6cessaires aux ressortissants de leur
pays, aux 6trangers, ainsi qu'aux apatrides.
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3. Consuls shall, where authorized to do so by the laws of the sending
country, be entitled to issue certificates of the birth and death of citizens of their
country and to register marriages where both parties to the marriage are citizens
of the sending country.

The provisions of paragraph 3 of the article shall apply also to the registra-
tion of the dissolution of marriages.

The foregoing shall not, however, exempt the persons concerned from the
obligation to. make the appropriate declarations or to effect the appropriate
registration as required by the local laws.

Article 17

Consuls shall be entitled to carry on the following activities at consulates,
at their residences, at the residences of citizens of their country and on board
vessels sailing under that country's flag:

(a) To receive and certify declarations from citizens of the sending country,

(b) To draw up, attest and accept for safekeeping the wills and other uni-
lateral instruments and declarations of citizens of the sending country and to
accept for safekeeping the property and documents of such citizens;

(c) To draw up or certify agreements concluded between citizens of the
sending country, provided that such agreements are not contrary to the laws of
the receiving country. A consul may not draw up or certify any agreement
concerning the establishment or alienation of property rights in buildings and
land situated in the receiving country;

(d) To draw up or certify agreements between citizens of the sending
country and citizens of the receiving country provided that such agreements
relate exclusively to interests situated in the territory of the State which the
consul represents or to transactions to be carried out in the territory of that
State, and provided that such agreements are not contrary to the laws either
of the sending country or of the receiving country;

(e) To certify the signatures on documents of all kinds, of citizens of the
country which the consul represents; to legalize documents issued by the
authorities or officials of the sending country or the receiving country, and to
certify copies of such documents;

(f) To certify translations of documents issued by the authorities and
officials of the sending country or the receiving country;

(g) To accept for safekeeping money and valuables from citizens of the
sending country or intended for such citizens;

(h) To perform such other acts as may be required of them, provided that
such acts are not contrary to the laws of the receiving country.
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3. Les consuls auront le droit, dans la mesure oii la 1gislation de l'Ptat
accr~ditant les y autorise, de dresser les actes de naissance et de d~c~s des ressor-
tissants de leur pays, ainsi que d'enregistrer les mariages lorsque les deux 6poux
sont ressortissants de l'Rtat accr~ditant.

Les dispositions du paragraphe 3 du present article s'appliquent 6galement
l'enregistrement des dissolutions de mariage.

Toutefois, ce qui precede ne dispense pas les int~ress~s de l'obligation de
faire les declarations ou d'effectuer les enregistrements exig~s par les lois locales.

Article 17

Les consuls auront le droit de faire au consulat, A leur domicile, ainsi qu'au
domicile des ressortissants de leur pays et A bord des navires battant pavillon
dudit pays, les actes suivants :

a) Recevoir et certifier les d~clarations de ressortissants du pays accr6ditant;

b) letablir, l6galiser et recevoir en d6p6t les testaments et autres actes
unilat6raux ou d6clarations de ressortissants du pays accr6ditant, ainsi qu'assumer
la garde des biens et des documents desdits ressortissants;

c) Dresser ou certifier des contrats conclus entre des ressortissants du pays
accr6ditant, A moins que ces contrats ne soient contraires aux lois du pays accr6di-
taire. Les consuls ne pourront dresser ou certifier des contrats relatifs A l'&a-
blissement ou au transfert de droits r6els sur des 6difices ou terrains situ6s dans
le pays accr6ditaire.

d) Dresser ou certifier des contrats conclus entre des ressortissants du
pays accr6ditant et des ressortissants du pays accr6ditaire lorsque ces contrats
concernent exclusivement des int6r~ts sis sur le territoire de l'Rtat repr6sent6
par le consul ou des affaires A r6gler sur ledit territoire et A condition qu'ils ne
soient pas contraires aux lois du pays accr6ditant ni aux lois du pays accr6ditaire;

e) Certifier sur des documents de toute nature la signature de ressortissants
de l'Ietat repr6sent6 par le consul; 16galiser les documents d6livr6s par des
autorit6s ou des fonctionnaires du pays accr6ditant ou du pays accr6ditaire,
ainsi que les copies desdits documents;

f) Certifier les traductions de documents d6livr6s par des autorit6s ou des
fonctionnaires du pays accr6ditant ou du pays accr6ditaire;

g) Recevoir en d6p6t des esp~ces et des titres appartenant A des ressortissants
du pays accr6ditant ou destin6s A ces ressortissants;

h) Effectuer d'autes actes dont ils pourront 6tre charg6s, s'ils ne sont pas
contraires aux lois du pays accr6ditaire.
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Article 18

The documents referred to in article 17 above, copies or translations thereof
or extracts therefrom which have been drawn up or certified by a consul shall be
regarded in the receiving country as documents, copies, translations and extracts
having the same legal significance and validity as evidence as if they had been
drawn up, translated or certified by the competent authorities and institutions
of the receiving country.

Article 19

1. A consul may appoint trustees and guardians for citizens of the sending
country. He shall be entitled to supervise the activities of trustees and guardians.

2. If a consul learns that the property of a citizen of the sending country
is without an administrator, he may appoint a trustee.

A consul may not perform the functions referred to in this article unless
he is authorized to do so by the laws of the sending country.

Article 20

1. A consul may, personally or through his agents, extend every assistance
and co-operation to merchant vessels and warships which sail under his country's
flag and which enter a port in his consular district.

2. If the authorities of the receiving country intend to carry out any
measures of constraint on board merchant vessels of the sending country, the
appropriate consul shall be notified in advance so that he may be present when
the said measures are carried out. This provision shall not apply to customs,
passport and health control of the vessel, crew and passengers.

Article 21

If a vessel sailing under the flag of one of the Contracting Parties is wrecked,
runs aground or is stranded on the coast of the other Contracting Party, or is
otherwise damaged, the competent authorities shall immediately notify the
consul of the occurrence and inform him of the measures they have taken to
save lives, the vessel and the cargo. They shall extend the necessary co-operation
to the consul in his action in connexion with the damage to the vessel.

Article 22

The provisions of articles 20 and 21 of this Convention shall apply mutatis
tnutandis to aircraft.
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Article 18

Les documents vis6s h l'article 17 et les copies, traductions ou extraits
de ces documents, 6tablis ou certifies par un consul, seront considrs dans le
pays accr~ditaire comme ayant la m~me valeur juridique et la mime force
probante que s'ils avaient 6t6 6tablis, traduits ou certifies par les autorit~s ou
services comptents dudit pays.

Article 19

1. Les consuls pourront d6signer des tuteurs et des curateurs aux ressor-
tissants du pays accr~ditant. Ils auront le droit de surveiller les actes des tuteurs
et curateurs.

2. Si un consul apprend que les biens d'un ressortissant du pays accr6ditant
restent sans surveillance, il pourra d~signer un administrateur.

Les dispositions du present article ne sont applicables que si la legislation
du pays accr~ditant confure les droits en question au consul.

Article 20

1. Les consuls, ou leurs d~l~gu~s, pourront preter toute l'assistance voulue
aux navires marchands et aux navires de guerre battant pavilion de leur pays
qui font escale dans un port de leur circonscription consulaire.

2. Si les autorit6s du pays accr6ditaire ont l'intention de prendre des mesures
de contrainte a bord d'un navire marchand du pays accr6ditant, le consul com-
potent devra en etre avis6 au pr~alable, de mani~re qu'il puisse assister aux
operations. Cette disposition n'est pas applicable au contr6le du navire, des
membres de l'6quipage et des passagers, en mati~re de douane, de passeports
ou de sant6.

Article 21

Si un navire battant pavilion de l'une des Parties contractantes fait naufrage,
s'6choue sur un bas-fond ou sur la c6te de l'autre Partie contractante, ou subit
quelque autre avarie, les autorit6s compktentes en aviseront imm~diatement le
consul et l'informeront des mesures qu'elles auront prises pour sauver les vies
humaines, le navire et la cargaison. Elles prteront au consul l'aide n~cessaire
pour 1'ex6cution des mesures qu'il doit prendre en cas d'avarie.

Article 22

Les dispositions des articles 20 et 21 de la pr6sente Convention sont 6gale-
ment applicables aux aronefs.
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FINAL PROVISIONS

Article 23

The provisions of this Convention concerning the rights and duties of
consuls shall apply also to members of diplomatic missions who perform consular
functions in the country in which they are stationed. The performance of
consular functions by such persons shall not affect their diplomatic privileges
and immunities.

Article 24

This Convention shall be ratified and shall enter into force on the date
of the exchange of the instruments of ratification, which shall take place at
Moscow.

The Convention shall remain in force until six months after the date on
which either Contracting Party informs the other Contracting Party that it
wishes to terminate the Convention.

DONE at Sofia, on 12 December 1957, in duplicate, in the Russian and
Bulgarian languages, both texts being equally authentic.

For the Presidium
of the Supreme Soviet
of the Union of Soviet

Socialist Republics:
PRIKHODOV

For the Presidium
of the National Assembly
of the People's Republic

of Bulgaria:
ZHIVKOV
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DISPOSITIONS FINALES

Article 23

Les dispositions de la pr6sente Convention relatives aux droits et aux
obligations des consuls s'appliquent 6galement aux membres des missions diplo-
matiques, dans la mesure oii ils exercent des fonctions consulaires dans le pays
de leur affectation. L'exercice, par lesdites personnes, de fonctions consulaires
ne porte pas atteinte h leurs privilges et immunit6s diplomatiques.

Article 24

La pr~sente Convention sera ratifi~e. Elle entrera en vigueur le jour de
l'change des instruments de ratification, qui aura lieu A Moscou.

La Convention demeurera en vigueur jusqu'A l'expiration d'un d6lai de
six mois i compter du jour oi l'une des Parties contractantes aura notifi6
l'autre son intention d'y mettre fin.

FAIT en double exemplaire A Sofia, le 12 d6cembre 1957, en langues russe
et bulgare, les deux textes faisant 6galement foi.

Pour le Pr6sidium
du Soviet supreme

de l'Union des Rdpubliques
socialistes sovi~iques:

PRIKHODOV

Pour le Pr6sidium
de l'Assembl6e nationale

de la R6publique populaire
de Bulgarie:

JIVKOV
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No. 4353. AGREEMENT' BETWEEN THE GOVERNMENT
OF DENMARK AND THE GOVERNMENT OF PAKISTAN
RELATING TO AIR SERVICES. SIGNED AT COPEN-
HAGEN, ON 10 APRIL 1958

The Government of Denmark and the Government of Pakistan, hereinafter
described as the Contracting Parties,

Being Contracting Parties to the Convention on International Civil Aviation2

and the International Air Services Transit Agreement 3, both signed at Chicago
on the seventh day of December, 1944, the terms of which Convention and
Agreement are binding on both Parties,

And desiring to conclude an agreement for the operation of air transport
services between and beyond their respective territories,

Have agreed as follows:

Article I

(A) Each Contracting Party grants to the other Contracting Party the right
to operate the air services specified in the Annex4 to this Agreement (hereinafter
referred to as the "specified air services") and to carry traffic to, from and in
transit over its territory as provided in this Agreement.

(B) The airline designated as provided in Article II hereof shall have the
right to use :

(i) for traffic purposes, airports provided for public use at the points specified
in the Annex to this Agreement and ancillary services provided for public
use on the air routes specified in the said Annex (hereinafter referred to as
the "specified air routes") and,

(ii) for non-traffic purposes, all airports and ancillary services provided for
public use on the specified air routes. Provided that the places of first
landing and final departure shall be customs airports.

I Came into force on 10 April 1958, the date of signature, in accordance with article XIV (B).
2 United Nations, Treaty Series, Vol. 15, p. 295; Vol. 26, p. 420; Vol. 32, p. 402; Vol. 33,

p. 352; Vol. 44, p. 346; Vol. 51, p. 336; Vol. 139, p. 469; Vol. 178, p. 420; Vol. 199, p. 362, and
Vol. 252, p. 410.

3 United Nations, Treaty Series, Vol. 171, p. 387; Vol. 178, p. 420 and Vol. 260, p. 463.
4 See p. 68 of this volume.
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[TRADUCTION - TRANSLATION]

No 4353. ACCORD' ENTRE LE GOUVERNEMENT DU DA-
NEMARK ET LE GOUVERNEMENT DU PAKISTAN
RELATIF AUX SERVICES A] RIENS. SIGNIE A COPEN-
HAGUE, LE 10 AVRIL 1958

Le Gouvernement danois et le Gouvernement pakistanais, ci-apr~s d~nom-
m~s les Parties contractantes ),

]tant Parties A la Convention relative A l'aviation civile internationale 2 et A
l'Accord relatif au transit des services a6riens internationaux 3, l'un et l'autre
ouverts A la signature A Chicago le 7 d6cembre 1944 et dont les termes engagent
les deux Parties,

D6sirant conclure un accord en vue d'exploiter des services de transports
a6riens entre leurs territoires respectifs et au-delA,

Sont convenus de ce qui suit:

Article premier

A. Chaque Partie contractante accorde A l'autre le droit d'exploiter les
services a6riens indiqu6s dans l'annexe 4 au pr6sent Accord (ci-apr6s d6nomm~s
O les services ariens indiqu~s )) et de transporter des passagers, des marchandises
et du courrier h destination et en provenance de son territoire ainsi qu'en transit
au-dessus de celui-ci, dans les conditions pr6vues par le present Accord.

B. L'entreprise de transports a6riens d6sign6e comme il est pr6vu A l'arti-
cle II ci-apr~s aura le droit d'utiliser :

i) Pour des escales commerciales, les a6roports ouverts A la circulation a6rienne
publique aux points sp6cifi6s dans l'annexe au present Accord et les services
auxiliaires pr6vus pour cette circulation sur les routes a6riennes indiqu6es
dans ladite annexe (ci-apr~s d~nomm~es ( les routes indiqu~es )); et

ii) Pour des escales techniques, tous les a6roports ouverts A la circulation adrienne
publique et les services auxiliaires pr~vus pour cette circulation sur les
routes indiqu~es, 6tant entendu que le lieu du premier atterrissage et celui
du dernier envol seront des aroports douaniers.

I Entr6 en vigueur le 10 avril 1958, date de la signature, conform~ment a l'article XIV (B).

Nations Unies, Recuei des Traitds, vol. 15, p. 295; vol. 26, p. 420; vol. 32, p. 402; vol. 33,
p. 352; vol. 44, p. 346; vol. 51, p. 336; vol. 139, p. 469; vol. 178, p. 420; vol. 199, p. 362, et vol. 252,
p. 410.

3 Nations Unies, Recueil des Traitds, vol. 171, p. 387; vol. 178, p. 420 et vol. 260, p. 463.
4 Voir p. 69 de ce volume.
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Article 11

(A) Each of the specified air services may be inaugurated immediately
or at a later date at the option of the Contracting Party to whom the rights under
this Agreement are granted, on condition that :

(i) The Contracting Party to whom the rights have been granted shall have
designated an airline (hereinafter referred to as the "designated airline")
for the specified air route(s).

(ii) The Contracting Party which grants the rights shall have given the appropri-
ate operating permission to the airline pursuant to paragraph (C) of this
Article which it shall do with the least possible delay.

(B) Substantial ownership and effective control of the designated airlines
of each Contracting Party shall be vested in that Party or its nationals.

(C) The designated airline may be required to satisfy the aeronautical
authorities of the Contracting Party granting the rights that it is qualified to
fulfil the conditions prescribed by or under the laws and regulations normally
applied by those authorities to the operation of commercial air services.

(D) The operation of each of the specified air services shall be subject
to the approval of the Contracting Party concerned that the route organization
available for civil aviation on the specified air route is adequate for the safe
operation of air services.

Article III

The airline designated by each Contracting Party shall enjoy, while operating
the specified air services, the rights :

(i) to fly its aircraft across the territory of the other Contracting Party;
(ii) to make stops in the said territory for non-traffic purposes; and

(iii) subject to the provisions of Article IV to make stops in the said territory at
the points specified in the Annex to this Agreement for the purposes of
setting down and picking up international trafic in passengers, cargo and
mail.

Article IV

1. It is recognised that each Contracting Party shall have fair and equal
rights to the carriage of 3rd and 4th freedom traffic on the routes specified in the
Annex to this Agreement, 5th freedom traffic to have purely a supplementary
character. Where traffic is of the nature of 5th freedom to one Contracting
Party but 3rd or 4th freedom to the other Contracting Party, the primary right
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Article 11

A. Chacun des services adriens indiquds pourra 6tre inaugura immediate-
ment ou A une date ultdrieure, au gr6 de la Partie contractante laquelle les
droits sont accord6s en vertu du pr6sent Accord, condition :

i) Que la Partie contractante A laquelle les droits sont accordds ait ddsign6 une
entreprise de transports adriens (ci-apr~s ddnomm6e < entreprise ddsignde ))
pour exploiter la ou les routes adriennes indiqu6es;

ii) Que la Partie contractante qui accorde les droits ait donn6 A l'entreprise la
permission d'exploitation voulue dans les conditions prdvues au paragraphe
C du present article, ce qu'elle devra faire dans le plus bref ddlai possible.

B. Une part importante de la propridt6, et le contr6le effectif, des entreprises
d6sign6es par chaque Partie contractante devront se trouver entre les mains de
ladite Partie ou de ses ressortissants.

C. L'entreprise ddsignde pourra etre tenue de fournir aux autorit6s adronau-
tiques de la Partie contractante qui accorde les droits la preuve qu'elle est en
mesure de remplir les conditions prescrites, soit par les lois et r~glements nor-
malement appliques par lesdites autoritds A l'exploitation des services adriens
commerciaux, soit en vertu desdites lois et desdits r~glements.

D. L'exploitation de chacun des services a6riens indiquds sera soumise
A l'approbation de la Partie contractante intdress6e, qui appr6ciera si l'infra-
structure dont dispose l'aviation civile sur la route adrienne indiqude permet
d'exploiter des services a6riens en toute s6curit6.

Article III

Les adronefs de l'entreprise ddsignde par chacune des Parties contractantes
auront le droit, lorsqu'ils exploiteront les services adriens indiqu6s:

i) De survoler le territoire de l'autre Partie;
ii) D'y faire escale A des fins non commerciales;

iii) Sous r6serve des dispositions de l'article IV, d'y faire escale aux points
indiqu6s dans l'annexe au pr6sent Accord pour charger et ddcharger, en
trafic international, des passagers, des marchandises et du courrier.

Article IV

1. Les Parties contractantes auront des droits 6quitables et 6gaux en ce
qui concerne l'acheminement du trafic de troisi~me et de quatri~me libert6s sur
les routes indiqudes dans l'Annexe au pr6sent Accord, le trafic de cinqui~me
libert6 ayant un caract~re purement compldmentaire. Au cas oa un trafic donn6
ressortirait la cinqui~me libert6 pour rune des Parties contractantes, et A la
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to the carriage of such traffic shall be that of the latter Contracting Party. The
first Contracting Party shall have the right to uplift such 5th freedom traffic
provided that it shall not be prejudicial to the primary interest of the other
Contracting Party.

2. The capacity offered by the airline(s) of each Contracting Party on the
specified air routes shall jointly bear a close relationship to the current and
reasonably anticipated needs of the public for air transport at a reasonable load
factor.

3. The right of the airline of either Contracting Party to embark and to
disembark at points in the territory of the other Contracting Party international
traffic destined for or coming from third countries, shall, subject to the principles
in para 1 of this Article, be related to :

(a) The air transport needs between the country of origin and the countries of
destination, and the air transport needs of the area through which the airline
passes, after taking into account the services operated by the airline of the
other Contracting Party over the whole or parts of the route specified, and

(b) the economics of through airline operation.

Article V

(A) Rates shall be fixed at reasonable levels, due regard being paid to all
relevant factors, including costs of comparable economic operations, reasonable
profit, differences of characteristics of service and the rates charged by any
other operators on the route.

(B) The rates to be charged by any of the airlines designated under this
Agreement, in respect of traffic between the territories of the two Parties shall be
agreed in the first instance between the designated airlines in consultation with
other airlines operating on the route or any section thereof, and shall have
regard to relevant rates adopted by the International Air Transport Association.
Any rates so agreed shall be subject to the approval of the aeronautical authorities
of the Contracting Parties. In the event of disagreement between the airlines,
the Contracting Parties themselves shall endeavour to reach agreement and
shall take all necessary steps to give effect to such agreement. Should the
Contracting Parties fail to agree, the dispute shall be dealt with in accordance
with Article XI. Pending the settlement of any dispute by agreement or until
it is decided under Article XI the rates already established shall prevail.

(C) Pending the acceptance by both Parties of any recommendations which
the International Civil Aviation Organization may make with regard to the
regulation of rates for traffic other than that defined in paragraph (B) of this
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troisi~me ou quatri~me libert6 pour l'autre, le droit d'acheminer ce trafic appar-
tiendra en priorit6 h cette derni~re. La premiere Partie contractante aura le droit
d'acheminer le trafic de cinqui~me libert6 h condition de ne pas porter atteinte
aux intrets prioritaires de l'autre Partie.

2. La capacit6 offerte par la ou les entreprises des Parties contractantes
sur les routes indiqu~es devra 6tre adapt~e de pros aux besoins courants et
normalement pr6visibles du public dans ce domaine, compte tenu d'un coefficient
de charge normal.

3. Sous r6serve des principes 6nonc~s au paragraphe 1 du pr6sent article,
le droit accord6 A l'entreprise d'une Partie contractante de charger et de d~charger
en trafic international, A des points situ6s sur le territoire de l'autre Partie, des
passagers, des marchandises et du courrier A destination ou en provenance de
pays tiers devra 6tre en rapport avec :
a) Les besoins en transports a~riens entre le pays d'origine et les pays de destina-

tion, ainsi que ceux de la r6gion desservie par l'entreprise, compte tenu des
services exploit6s par l'entreprise de l'autre Partie contractante sur tout ou
partie de la route indiqu6e;

b) Les facteurs 6conomiques de l'exploitation des services long-courriers.

Article V

A. Les tarifs seront fixes A des taux raisonnables, compte dfiment tenu de
tous les 6l6ments d'appr~ciation pertinents, notamment des frais d'une exploita-
tion 6conomique dans des conditions comparables, de la r~alisation d'un b6n6fice
normal, des differences qui existent entre les caract~ristiques de chaque service
et des tarifs appliqu6s par d'autres entreprises sur la meme route.

B. Les tarifs que devront appliquer les entreprises d~sign6es en vertu du
present Accord pour le trafic entre les territoires des deux Parties seront, en
premier lieu, fixes par voie d'accord entre les entreprises d6sign6es, apr~s con-
sultation des autres entreprises exploitant tout ou partie de la m~me route et
compte tenu des tarifs adopt~s en la mati~re par l'Association du transport
a6rien international. Les tarifs ainsi fix6s seront soumis A l'approbation des
autorit~s a~ronautiques des Parties contractantes. En cas de disaccord entre
les entreprises, les Parties contractantes s'efforceront de parvenir elles-memes
A une entente et prendront toutes les mesures n~cessaires pour y donner effet.
Si les Parties contractantes ne parviennent pas A se mettre d'accord, le diffrend
sera rdgl6 conform~ment aux dispositions de l'article XI. Les tarifs dejh 6tablis
resteront en vigueur jusqu'A ce que le diff6rend soit r6gl6 par voie d'accord ou
conform~ment aux dispositions de l'article XI.

C. En attendant que les deux Parties aient accept6 les recommandations
que pourra formuler l'Organisation de l'aviation civile internationale en ce qui
concerne la r~glementation des tarifs applicables au trafic autre que le trafic
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Article, the rates to be charged by an airline of one Contracting Party in respect
of traffic between the territory of the other Contracting Party and a third country
shall be fixed on the basis of the principles set out in paragraph (A) of this
Article and after taking into consideration the interests of the airline of the other
Party and shall not vary unduly in a discriminatory manner from the rates
established by the airline of the other Party operating air services on that part
of the specified air routes concerned. Provided, however, that a designated
airline under the Agreement shall not be required to charge rates higher than
those established by any other airline operating on the specified air routes.

(D) If the International Civil Aviation Organization fails to establish a
means of determining rates for traffic defined in paragraph (C) of this Article
in a manner acceptable to both Parties, within a reasonable time, consultation
shall be inaugurated in accordance with Article IX of this Agreement with a
view to such modification of paragraph (C) of this Article as appears desirable.

Article VI
(A) The aeronautical authorities of both Contracting Parties shall exchange

information as promptly as possible concerning the current authorisations extend-
ed to their respective designated airlines to render service to, through and from
the territory of the other Contracting Party. This will include copies of current
certificates and authorisations for service on the specified air routes, together
with amendments, exemption orders and authorised service patterns.

(B) Each Contracting Party shall cause its designated airline to provide
to the aeronautical authorities of the other Contracting Party, as long in advance
as practicable, copies of time tables, tariff schedules, including any modification
thereof, and all other relevant information concerning the operation of the
specified air services including information about the capacity provided on each
of the specified air routes and any further information as may be required to
satisfy the aeronautical authorities of the other Contracting Party that the re-
quirements of this Agreement are being duly observed.

(C) Each Contracting Party shall cause its designated airline to provide
to the aeronautical authorities of the other Contracting Party statistics relating
to the traffic carried on their air services to, from and over the territory of the
other Contracting Party showing the origin and destination of the traffic.

Article VII
(A) Fuel, lubricating oils and spare parts introduced into or taken on board

aircraft in the territory of one Contracting Party by, or on behalf of, the other
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vis6 au paragraphe B du present article, les tarifs que devra appliquer 'entre-
prise de l'une des Parties contractantes pour le trafic entre le territoire de l'autre
Partie contractante et un pays tiers seront fixes conform~ment aux principes
6nonc6s au paragraphe A, compte tenu des int~r~ts de l'entreprise de l'autre
Partie; ils ne devront pas s'6carter outre mesure, et d'une mani~re discriminatoire,
des tarifs 6tablis par l'entreprise de l'autre Partie desservant la m~me section
des routes a~riennes indiqu~es. II est entendu, toutefois, qu'une entreprise
d~sign~e ne sera pas tenue d'appliquer des tarifs sup6rieurs A ceux de toute
autre entreprise desservant les routes a~riennes indiqu6es.

D. Si l'Organisation de l'aviation civile internationale ne parvient pas
6tablir, dans un d~lai raisonnable, une procedure qui permette de fixer, d'une
mani~re satisfaisante pour les deux Parties, les tarifs A appliquer au trafic d6fini
au paragraphe C du present article, celles-ci se consulteront comme il est dit A
l'article IX en vue d'apporter au paragraphe C les modifications jug~es sou-
haitables.

Article VI

A. Les autorit6s a6ronautiques des deux Parties contractantes 6changeront,
dans le plus bref d~lai, des renseignements concernant les autorisations d'ex-
ploitation qu'elles accorderont A leurs entreprises d6sign6es pour assurer des
services A destination ou en provenance du territoire de l'autre Partie contrac-
tante, ou en transit par ce territoire. Elles se communiqueront notamment des
exemplaires des certificats et des autorisations en vigueur pour l'exploitation
des services sur les routes a6riennes indiqu6es, ainsi que le texte des amendements,
des dispenses et des descriptions officielles des r~seaux.

B. Chaque Partie contractante fera en sorte que son entreprise d6sign~e
communique aux autorit6s a6ronautiques de 'autre Partie contractante, aussi
longtemps A l'avance que possible, des exemplaires des horaires et des tarifs,
avec toutes les modifications y apport6es, ainsi que tous autres renseignements
utiles concernant l'exploitation des services ariens indiqu6s, notamment ceux
qui auront trait A la capacit6 fournie sur chacune des routes a6riennes indiqu~es,
et tous autres 6l6ments d'information dont ces autorit~s aronautiques auront
besoin pour s'assurer que les stipulations du present Accord sont diment res-
pect~es.

C. Chaque Partie contractante fera en sorte que son entreprise d6sign6e
communique aux autorit~s a6ronautiques de l'autre Partie 'ontractante les
statistiques du trafic achemin6 par ses soins A destination ou en provenance du
territoire de l'autre Partie contractante ou au-dessus dudit territoire; ces statis-
tiques devront indiquer la provenance et la destination du trafic.

Article VII

A. Les carburants, huiles lubrifiantes et pi~ces de rechange introduits sur
le territoire de l'une des Parties contractantes ou pris A bord des aronefs sur ce
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Contracting Party or its designated airline(s) and intended solely for use by the
latter's aircraft shall be accorded, with respect to customs duties, inspection
fees or other charges imposed by the former Contracting Party, treatment not
less favourable than that granted to its national airlines engaged in international
public transport or to the airlines of the most favoured nation.

(B) Supplies of fuel, lubricating oils, spare parts, regular equipment and
aircraft stores retained on board aircraft of the designated airline of one Con-
tracting Party shall be exempt in the territory of the other Contracting Party
from customs duties, inspection fees and similar duties or charges, even though
such supplies be used by such aircraft on flights in that territory. Goods so
exempted may only be unloaded with the approval of the customs authorities
of the other Contracting Party. These goods, which are to be re-exported,
shall be kept until re-exportation under customs supervision.

Article VIII

Each Contracting Party reserves the right to itself to withhold or revoke,
or impose such appropriate conditions as it may deem necessary with respect
to an operating permission, in case it is not satisfied that substantial ownership
and effective control of the airline are vested in the nationals of the other Con-
tracting Party, or in case of failure by a designated airline of the other Contracting
Party to comply with the laws and regulations of the former Contracting Party,
or in case, in the judgment of the former Contracting Party, there is a failure to
fulfil the conditions under which the rights are granted in accordance with this
Agreement. Except in case of a failure to comply with laws and regulations,
such action shall be taken only after consultation between the Contracting
Parties. In the event of action by one Contracting Party under this Article,
the rights of the other Contracting Party under Article XI shall not be prejudiced.

Article IX

(A) In a spirit of close collaboration, the aeronautical authorities of the
two Contracting Parties will consult regularly with a view to assuring the ob-
servance of the principles and the implementation of the provisions outlined in
this Agreement.

(B) Either Contracting Party may at any time request consultation with the
other with a view to initiating any amendments of the Agreement which it may
deem desirable. Such consultation shall begin within a period of sixty days
from the date of the request. Any modification of this Agreement agreed to as
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territoire par l'autre Partie contractante ou son entreprise d6sign6e, ou pour leur
compte, et destin6s uniquement A i'usage des a~ronefs de cette entreprise,
b6n6ficieront de la part de la premiere Partie contractante, en ce qui concerne
les droits de douane, frais d'inspection ou autres taxes, d'un traitement non
moins favorable que celui qui est accord6 aux entreprises nationales assurant des
transports publics internationaux ou aux entreprises de la nation la plus favoris6e.

B. Les approvisionnements en carburants, huiles lubrifiantes et les pikes
de rechange, ainsi que l'6quipement normal et les provisions de bord demeurant
A bord des a6ronefs de l'entreprise d~sign~e par l'une des Parties contractantes
seront, sur le territoire de l'autre Partie contractante, exempts des droits de
douane, frais d'inspection et autres droits ou taxes similaires, m~me au cas oil ces
approvisionnements seraient utilis~s par lesdits a~ronefs au cours de vols au-
dessus dudit territoire. Les articles ainsi exempt6s ne pourront 6tre d6charg~s
qu'avec l'assentiment des autorit6s douani res de l'autre Partie contractante.
Ces articles, qui devront 6tre r~export6s, seront entrepos6s sous le contr6le
de la douane jusqu' leur r~exportation.

Article VIII

Chaque Partie contractante se r6serve le droit de refuser ou de retirer une
permission d'exploitation ou de soumettre l'octroi de cette permission aux
conditions qu'elle jugera n6cessaires, lorsqu'elle n'aura pas la certitude qu'une
part importante de la propri6t6 et le contr6le effectif de l'entreprise sont entre
les mains de ressortissants de l'autre Partie contractante, lorsque l'entreprise
d6sign~e par l'autre Partie contractante ne se conformera pas aux lois etr~glements
de la premiere Partie contractante, ou lorsque la premiere Partie contractante
estimera que les conditions auxquelles les droits ont 't6 accord6s en vertu du
present Accord ne sont pas remplies. Sauf dans les cas oit les lois et r~glements
n'auront pas 6t6 observ6s, une mesure de cet ordre ne sera prise qu'apr~s
consultation entre les Parties contractantes. Les mesures que l'une des Parties
pourrait prendre aux termes du pr6sent article ne porteront pas atteinte aux
droits conf~r6s A l'autre Partie en vertu de l'article XI.

Article IX

A. Dans un esprit d'6troite collaboration, les autorit6s a~ronautiques des
deux Parties contractantes se consulteront r6guli~rement en vue d'assurer le
respect des principes et l'application des dispositions du pr6sent Accord.

B. Chaque Partie contractante pourra, A tout moment, demander que des
consultations aient lieu avec l'autre Partie contractante en vue d'apporter au
pr6sent Accord toute modification qui lui paraitrait souhaitable. Ces consulta-
tions commenceront dans un d6lai de soixante jours A compter de la date de la

NI 4353



64 United Nations - Treaty Series 1958

a result of such consultation shall come into effect when it has been confirmed
by an exchange of diplomatic notes.

(C) Changes made by either Contracting Party in the specified air routes,
except those which change the points served by the designated airline in the
territory of the other Contracting Party, shall not be considered as modification
of this Agreement. The aeronautical authorities of either Contracting Party
may, therefore, proceed unilaterally to make such changes, provided, however,
that notice of any change shall be given without delay to the aeronautical authorit-
ies of the other Contracting Party. If such latter aeronautical authorities find
that, having regard to the principles set forth in this Agreement, the interests of
any of their airlines are prejudiced by the carriage by a designated airline of the
first Contracting Party of traffic between the territory of the second Contracting
Party, and the new points in the territory of a third country, the latter Party
may request consultation in accordance with the provisions of paragraph (B) of
this Article.

Article X

Either Contracting Party may at any time give notice to the other of its
desire to terminate this Agreement. Such notice shall be simultaneously
communicated to the International Civil Aviation Organization. This Agreement
shall terminate one year after the date of receipt of the notice by the other
Contracting Party, unless the notice is withdrawn by agreement before the
expiration of this period. In the absence of acknowledgement of receipt by the
other Contracting Party notice shall be deemed to have been received fourteen
days after the receipt of the notice by the International Civil Aviation Organiza-
tion.

Article XI

(A) If any dispute arises between the Contracting Parties relating to the
interpretation or application of the present Agreement, the Contracting Parties
shall in the first place endeavour to settle it by negotiation between themselves.

(B) If the Contracting Parties fail to reach a settlement by negotiation;

(i) they may agree to refer the dispute for decision to an arbitral tribunal or some
other person or body appointed by agreement between them; or

(ii) if they do not so agree or if, having agreed to refer the dispute to an arbitral
tribunal they cannot reach agreement as to its composition, either Contracting
Party may submit the dispute for decision to any tribunal competent to
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demande. Toute modification du pr6sent Accord dont il aura 6t6 convenu A la
suite de ces consultations prendra effet ds qu'elle aura &6 confirm~e par un
6change de notes diplomatiques.

C. Les changements apport6s par l'une des Parties contractantes aux routes
ariennes indiqu~es, a l'exception de ceux qui viseraient les points desservis par
l'entreprise d6sign6e sur le territoire de l'autre Partie contractante, ne seront
pas consid~r6s comme des modifications du pr6sent Accord. Les autorit6s
aronautiques de chacune des Parties contractantes pourront, en cons6quence,
proc6der unilat6ralement A ces changements, a condition toutefois d'en aviser
sans d6lai les autorit6s a6ronautiques de l'autre Partie contractante. Si ces
derni~res constatent, en se fondant sur les principes 6nonc6s dans le present
Accord, que les intrets de l'une quelconque de leurs entreprises subissent un
prejudice du fait qu'une entreprise d~sign6e par la premiere Partie contractante
transporte des passagers, des marchandises ou du courrier entre le territoire de
la deuxi~me Partie contractante et les nouveaux points situ6s sur le territoire
d'un pays tiers, la deuxi~me Partie contractante pourra demander que des con-
sultations aient lieu conform~ment aux dispositions du paragraphe B ci-dessus.

Article X

Chacune des Parties contractantes pourra A tout moment notifier A l'autre
Partie son intention de mettre fin au pr6sent Accord. Cette notification devra
6tre communiqu~e simultan~ment A l'Organisation de l'aviation civile inter-
nationale. Le present Accord prendra fin un an apr~s la date A laquelle l'autre
Partie contractante aura re~u la notification, a moins que celle-ci ne soit retir~e
d'un commun accord avant l'expiration de ce d~lai. En l'absence d'accus6 de
r~ception de la part de l'autre Partie contractante, la notification sera r6put~e
avoir &6 reque quatorze jours apr~s la date de sa r6ception par l'Organisation
de l'aviation civile internationale.

Article XI

A. Si un diffrend s'6l6ve entre les Parties contractantes quant A 1'inter-
prtation ou a l'application du pr6sent Accord, elles s'efforceront en premier
lieu de le r~gler par voie de n~gociations directes.

B. Si les Parties contractantes ne parviennent pas A un r~glement par voie
de n~gociations :

i) Elles pourront convenir de soumettre leur diffrend A la d6cision d'un tribunal
arbitral ou d'une autre personne ou d'un autre organisme d6sign6s d'un
commun accord;

ii) Si elles ne se mettent pas d'accord ou si, 6tant convenues de soumettre leur
diff6rend A un tribunal arbitral, elles ne peuvent s'entendre sur sa composition,
chacune d'elles pourra soumettre le diff6rend A la d6cision du tribunal com-
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decide it established within the International Civil Aviation Organization,
or, if there be no such tribunal, to the International Court of Justice.

(C) The Contracting Parties undertake to comply with any decision given,
including any interim recommendation made, under paragraph (B) of this
Article.

(D) If and so long as either Contracting Party or a designated airline of
either Contracting Party fails to comply with the requirements of paragraph (C)
of this Article, the other Contracting Party may limit, withhold or revoke any
rights which it has granted by virtue of the present Agreement.

Article XII

In the event of the conclusion of a multilateral convention or agreement
concerning air transport to which both Contracting Parties adhere, this Agreement
shall be modified to conform with the provisions of such convention or agreement.

Article XIII

For the purpose of this Agreement :
(A) The terms "air service", "international air service", and "airline"

have the meanings specified in the Convention.

(B) The term "territory" in relation to a Contracting Party means the
land areas and territorial waters adjacent thereto under the sovereignty, suzerain-
ty, protection or trusteeship of that Contracting Party.

(C) The term "aeronautical authorities" means, in the case of the Govern-
ment of Denmark, the Ministry of Public Works, and in the case of Pakistan,
the Director General of Civil Aviation, and in both cases any person or body
authorised to perform the functions presently exercised by the above-mentioned
authorities.

(D) The term "capacity" in relation to an aircraft means the payload of
that aircraft available on the route or section of a route.

(E) The term "capacity" in relation to a specified air service means the
capacity of the aircraft used on such service, multiplied by the frequency operated
by such aircraft over a given period and route or section of a route.

(F) The term "designated airline" means an airline designated by one
Contracting Party to the aeronautical authorities of the other Contracting Party
in accordance with Article II of this Agreement.
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pgtent en la mati~re institu6 au sein de l'Organisation de l'aviation civile
internationale ou, A dgfaut d'un tribunal de cet ordre, a la Cour interna-
tionale de Justice.

C. Les Parties contractantes s'engagent A se conformer A toute decision
rendue en application du paragraphe B ci-dessus, y compris toute recommanda-
ion provisoire.

D. Si l'une des Parties contractantes ou une entreprise d6sign6e par l'une
des Parties contractantes ne se conforme pas aux dispositions du paragraphe C
ci-dessus, l'autre Partie contractante pourra, pour la durge du manquement,
restreindre, suspendre ou retirer tous les droits qu'elle aura accordgs en vertu
du prgsent Accord.

Article XII

Au cas oil seraient conclus, en mati~re de transports ariens, une convention
ou un accord multilatgraux auxquels adhgreraient les deux Parties contractantes,
le present Accord sera rendu conforme aux dispositions de ladite convention
o u dudit accord.

Article XIII

Aux fins du present Accord:

A. Les expressions ((service a6rien *, <(service agrien international* et
(4entreprise de transports agrienss) ont le sens que leur donne la Convention.

B. Le terme ((territoire> d6signe, pour chaque Partie contractante, les
r6gions terrestres et les eaux territoriales y adjacentes plac6es sous la souverainet6,
la suzerainet6, la protection ou la tutelle de cette Partie contractante.

C. L'expression ( autorit~s agronautiques # s'entend, en ce qui concerne
le Danemark, du Ministre des travaux publics, en ce qui concerne le Pakistan,
du Directeur g6n6ral de l'aviation civile et, dans les deux cas, de toute personne
ou de tout organisme habilitgs A remplir les fonctions actuellement exerc6es
par ces autorit~s.

D. Le terme .icapacit6 #, appliqu6 A un a6ronef, s'entend de la charge
payante de l'a~ronef sur une route ou une section de route donn6es.

E. Le terme ((capacit ), appliqu6 A un service agrien indiqu6, s'entend
de la capacit6 des a6ronefs affectgs A ce service, multiplige par la frgquence
des vols effectu~s par ces agronefs durant une pgriode et sur une route ou une
section de route donn~es.

F. L'expression ( entreprise d6sign6e * s'entend de l'entreprise de transports
a6riens que l'une des Parties contractantes aura d6sign6e aux autorit~s a6ronau-
tiques de l'autre Partie contractante, conform6ment A l'article II du pr6sent
Accord.
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Article XIV

(A) The Annex to this Agreement shall be deemed to be part of the Agree-
ment and all references to the "Agreement" shall include references to the
Annex, except where otherwise expressly provided.

(B) This Agreement shall come into force on the day it is signed.

(C) This Agreement shall replace the Agreement between the Government
of Denmark and the Government of Pakistan relating to air services signed at
Karachi on November 9th, 1949.1

IN WITNESS WHEREOF the undersigned plenipotentiaries, being duly authorised
thereto by their respective Governments, have signed the present Agreement.

DONE this tenth day of April, 1958, in duplicate at Copenhagen in the
English language.

For the Government of Denmark:

(Signed) J. 0. KRAG

For the Government of Pakistan:

(Signed) Agha HILALY

ANNEX

1. An airline designated by the Government of Pakistan shall be entitled to operate
air services in both directions on the route specified hereinafter and to make scheduled
landings for traffic purposes in Denmark at the points specified:

Points in Pakistan; Points in Afghanistan and/or Kuwait and/or Bahrein; Points in
Saudi Arabia; Points in Egypt; Points in Iran and/or Iraq and/or Syria and/or Lebanon;
Points in Turkey; Points in Italy; Points in Switzerland; Points in Germany; Points
in Scandinavia, London and beyond in both directions.

2. An airline designated by the Government of Denmark shall be entitled to operate
air services in both directions on the route specified hereinafter and to make scheduled
landings for traffic purposes in Pakistan at the points specified:

Points in Scandinavia; Points in Germany; Points in the Netherlands; Points in
Belgium; Points in Switzerland; Points in Austria; Points in Spain; Points in Italy;
Points in Greece; Points in Turkey; Points in Lebanon and/or Syria and/or Egypt;
Points in Iraq; and/or Points in Saudi Arabia and/or Kuwait and/or Bahrein and/or
Iran; Karachi; Points in India, Burma, Thailand and beyond in both directions.

3. Points on the specified routes may, at the option of the designated airlines, be
omitted on any or all flights, provided that it does not involve termination of route in
the territory of the other Contracting Party.

I United Nations, Treaty Series, Vol. 44, p. 255.
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Article XIV

A. L'annexe au prdsent Accord sera considdrde comme faisant partie
intdgrante de l'Accord et toute mention de 1'(Accord, visera 6galement 'annexe,
sauf lorsqu'il en sera dispos6 autrement de fagon expresse.

B. Le prdsent Accord entrera en vigueur A la date de sa signature.

C. Le prdsent Accord remplace l'accord de services adriens conclu entre
les Gouvernements danois et pakistanais A Karachi, le 9 novembre 19491.

EN FOI DE QUOI les pl~nipotentiaires soussign6s, A ce dfiment autorisds
par leurs Gouvernements respectifs, ont sign6 le present Accord.

FAIT en double exemplaire, en langue anglaise, A Copenhague, le 10 avril
1958.

Pour le Gouvernement danois:

(Signe) J. 0. KRAG

Pour le Gouvernement pakistanais:

(Signd) Agha HILALY

ANNEXE

1. Une entreprise d~sign~e par le Gouvernement pakistanais sera autoris~e A
exploiter, dans les deux sens, des services a~riens sur la route indiqu~e ci-apr~s et A
effectuer aux points indiqu6s des escales commerciales r6gulires au Danemark:

Points au Pakistan; points en Afghanistan et/ou A Koweit et/ou A Bahrein; points
en Arabic Saoudite; points en Rgypte; points en Iran et/ou en Irak et/ou en Syrie et/ou
au Liban; points en Turquie; points en Italie; points en Suisse; points en Allemagne;
points en Scandinavie, Londres et au-delM, dans les deux sens.

2. Une entreprise d~sign~e par le Gouvernement danois sera autoris~e A exploiter,
dans les deux sens, des services a~riens sur la route indique ci-apr~s et A effectuer aux
points indiqu~s des escales commerciales r~guli~res au Pakistan :

Points en Scandinavie; points en Allemagne; points aux Pays-Bas; points en Belgique;
points en Suisse; points en Autriche; points en Espagne; points en Italic; points en Grace;
points en Turquie; points au Liban et/ou en Syrie et/ou en legypte; points en Irak;
et/ou points en Arabic Saoudite et/ou A Koweit et/ou A Bahrein et/ou en Iran; Karachi;
points en Inde, Birmanie, Thallande et au-delA, dans les deux sens.

3, .Les entreprises d~signps pourront, lors de tout vol, supprimer des escales sur les
routes indiqu~es pourvu que, de cc fait, le vol n'ait pas son point terminus sur le territoire
de l'autre Partie contractante.

'Nations Unies, Recuedi des Traitis, vol. 44, p. 255.
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PROTOCOL

While recognising the economic desirability of Fifth Freedom Traffic for
an effective operation of long distance routes served by the designated airlines
and the achievement of the utmost freedom for the carriage of air traffic as the
ultimate goal, it is agreed between the two Governments that:

The Provisions of Article IV, Clause I, regarding the subsidiary character
of Fifth Freedom Traffic are only intended to be invoked for the protection of
the smaller airlines as against the larger airline if it can be proved or reasonably
anticipated that, by frequency of service or other such factors, the larger airline
is depriving the smaller of its Third and Fourth Freedom Traffic by undue
attraction of what is, to the larger airline, Fifth Freedom Traffic.

DONE this tenth day of April, 1958, in duplicate at Copenhagen in the
English language.

For the Government of Denmark:
(Signed) J. 0. KRAG

For the Government of Pakistan:
(Signed) Agha HILALY

EXCHANGE OF NOTES

I

UDENRIGSMINISTERIET 1

Copenhagen, April 10, 1958
Your Excellency,

With reference to the Agreement signed this day between the Government
of Denmark and the Government of Pakistan,2 I have the honour to notify you
that, in accordance with Article II of the Agreement, the Danish Government
designate Det Danske Luftfartselskab (DDL) to operate the routes specified in
the Annex3 attached to the Agreement.

In this connection I have the honour to confirm, on behalf of my Govern-
ment, the following understanding reached in the course of the negotiations
preceding the signing of the Agreement:

(1) Det Danske Luftfartselskab (DDL) cooperating with Det Norske Luftfartsel-
skap (DNL) and Aktiebolaget Aerotransport (ABA) under the designation

I Ministry of Foreign Affairs.
2 See p. 54 of this volume.
' See p. 68 of this volume.
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PROTOCOLE

Tout en reconnaissant que le trafic de cinqui~me libert6 est 6conomique-
ment souhaitable pour une exploitation efficace des services long-courriers
assures par les entreprises d6sign6es, et qu'il s'agit en derni6re analyse de rendre
l'acheminement du trafic a6rien aussi libre que possible, les deux Gouvernements
sont convenus de ce qui suit:

Les dispositions du paragraphe 1 de l'article IV relatives au caract~re
subsidiaire du trafic de cinqui~me libert6 visent uniquement A prot~ger les petites
entreprises de transports a6riens contre les grandes entreprises lorsqu'il est
d6montr6, ou qu'il y a lieu de penser, qu'en raison de la frgquence des vols ou
pour des raisons analogues, les grandes entreprises privent les petites de leur
trafic de troisi~me et de quatri~me libertgs en attirant indfiment un trafic qui est,
pour les grandes entreprises, un trafic de cinqui~me libert6.

FAIT en double exemplaire, en langue anglaise, A Copenhague le 10 avril
1958.

Pour le Gouvernement danois:
(Signe) J. 0. KRAG

Pour le Gouvernement pakistanais:
(Signd) Agha HILALY

tCHANGE DE NOTES

I

MINISTIRE DES AFFAIRES 1fTRANGhRES

Copenhague, le 10 avril 1958

Monsieur le Ministre,

Me r~fdrant A l'Accord conclu ce jour entre le Gouvernement danois et le
Gouvernement pakistanais', j'ai l'honneur de vous faire connaitre que, confor-
moment A l'article II dudit Accord, le Gouvernement danois d~signe la com-
pagnie Det Danske Luftfartselskab (DDL) pour exploiter les routes indiqu6es
dans l'annexe2 de l'Accord.

A ce sujet, j'ai l'honneur de confirmer, au nor de mon Gouvernement,
qu'au cours des n6gociations qui ont abouti la signature de l'Accord, il a 6t6
convenu ce qui suit:

1) La compagnie Det Danske Luftfartselskab (DDL), qui op~re en association
avec les compagnies Det Norske Luftfartselskap (DNL) et Aktiebolaget

1 Voir p. 55 de ce volume.
Voir p. 69 de ce volume.
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of Scandinavian Airlines System (SAS) may operate the services assigned
to it under the Agreement with aircraft, crews and equipment of either
or both of the other two airlines.

(2) In so far as Det Danske Luftfartselskab (DDL) employ aircraft, crews and
equipment of the other airlines participating in the Scandinavian Airlines
System (SAS), the provisions of the Agreement shall apply to such aircraft,
crews and equipment as though they were the aircraft, crews and equipment
of Det Danske Luftfartselskab (DDL), and the competent Danish authorities
and Det Danske Luftfartselskab (DDL) shall accept full responsibility
under the Agreement therefor.

I have the honour to suggest that, if the Government of Pakistan is in
agreement with the above, this letter and Your Excellency's reply shall be
regarded as an Agreement between our two Governments.

I avail myself of this opportunity to renew to Your Excellency the assurances
of my highest consideration.

(Signed) J. 0. KRAG
His Excellency Monsieur Agha Hilaly
Envoy Extraordinary and Minister Plenipotentiary

of Pakistan
Copenhagen

II

EMBASSY OF PAKISTAN

DENMARK

Copenhagen, April 10, 1958
Your Excellency,

I have the honour to acknowledge receipt of Your Excellency's Note of
today's date which reads as follows :

[See note I]

In reply, I have the honour to inform Your Excellency that this proposal
is acceptable to the Government of Pakistan who will regard Your Excellency's
Note and this reply as constituting an Agreement between our two Governments.

I avail myself of this opportunity to renew to Your Excellency.:. the assurances
of my highes.t consideration ........ ...

(Signed) Agha HILALY

His Excellency Mr. J. 0. Krag
Minister for External Economic Relations
Copenhagen
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Aerotransport (ABA) sous le nom de Scandinavian Airlines System (SAS),
pourra utiliser, sur les services qui lui sont confi~s en vertu de l'Accord, des
a6ronefs, des 6quipages et du materiel appartenant A l'une des deux autres
entreprises ou aux deux.

2) Dans la mesure oii la compagnie Det Danske Luftfartselskab (DDL) utilisera
des a6ronefs, des 6quipages et du materiel appartenant aux autres entre-
prises qui font partie du Scandinavian Airlines System (SAS), les dispositions
de l'Accord s'appliqueront auxdits a~ronefs, 6quipages et mat6riel au m~me
titre que s'ils appartenaient A la compagnie Det Danske Luftfartselskab
(DDL); les autorit6s danoises comp6tentes et la compagnie Det Danske
Luftfartselskab (DDL) en assumeront alors l'enti~re responsabilit6 aux
fins de l'Accord.

Si les dispositions qui precedent rencontrent l'agr6ment du Gouvernement
pakistanais, je propose que la pr~sente note et votre r~ponse dans le meme sens
constituent un accord entre nos deux Gouvernements.

Je saisis, etc.

(Signs) J. 0. KRAG

A Son Excellence Monsieur Agha Hilaly

Envoy6 extraordinaire et Ministre pl~nipotentiaire
du Pakistan

Copenhague
II

AMBASSADE DU PAKISTAN
DANEMARK

Copenhague, le 10 avril 1958
Monsieur le Ministre,

J'ai l'honneur d'accuser r6ception de la note de Votre Excellence en date
de ce jour, qui est r6dig6e comme suit :

[Voir note I]

En r6ponse, j'ai l'honneur de faire savoir A Votre Excellence que cette
proposition a l'agr~ment du Gouvernement pakistanais, qui consid~rera la note
de Votre Excellence et la pr6sente r6ponse comme constituant un accord entre
nos deux Gouvernements.

Je saisis, etc.

(Signt') Agha HILALY

A Son Excellence Monsieur J. 0. Krag

Ministre du commerce extrieur
Copenhague
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[DANISH TEXT ,- TEXTE DANOIS]

No. 4354. LUFTFARTSOVERENSKOMST MELLEM KON-
GERIGET DANMARK OG FORBUNDSREPUBLIKKEN
TYSKLAND

Kongeriget Danmark og Forbundsrepublikken Tyskland
Er ud fra onsket om at afslutte en overenskomst til fremme af lufttrafikken

mellem deres respektive territorier og derudover

Kommet overensom felgende:

Artikel 1

I nmrvwrende overenskomst forstAs, medmindre andet folger af overens-
komstens indhold :
a) ved,,luftfartsmyndighed" for Kongeriget Danmarks vedkommende ministeren

for offentlige arbejder (trafikministeren), for Forbundsrepublikken Tysklands
vedkommende forbundstrafikministeren, eller i begge tilfxlde enhver anden
person eller myndighed, som bemyndiges til at varetage de opgaver, der
p~ihviler disse;

b) ved ,,territorium" i relation til en stat det landomrhde og dertil grmnsende
territorialfarvande, som stir under den pAgeldende stats hojhedsret;

c) ved ,,udpeget luftfartsselskab" et luftfartsselskab, som den ene kontraherende
stat i overensstemmelse med artikel 3 skriftligt overfor den anden kontra-
herende stat har udpeget til at beflyve de i nervarende overenskomst artikel
2, stk. 2, fastlagte luftruter;

d) ved ,,luftrute" en rute, der planmmssigt drives af luftfartojer med henblik
pA offentlig befordring af passagerer, gods og post;

e) ved ,,international luftrute" en luftrute, der passerer luftrummet over mere
end een stats territorium;

f) ved ,,teknisk landing" landing med andet formAl end i erhvervsmxssigt
ojemed at optage eller afsotte passagerer, gods og post.

Artikel 2

1) Med henblik pA de udpegede luftfartsselskabers beflyvning af inter-
nationale luftruter tilstAr hver af de kontraherende stater den anden kontraherende
stat folgende rettigheder : ret til overflyvning, ret til teknisk landing og ret
til ind- og udflyvning ved udovelse af erhvervsmwssig international trafik med
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[GERMAN TEXT - TEXTE ALLEMAND]

No. 4354. ABKOMMEN ZWISCHEN DEM KONIGREICH
DANEMARK UND DER BUNDESREPUBLIK DEUTSCH-
LAND UBER LUFTVERKEHR

Das Konigreich Danemark und die Bundesrepublik Deutschland

Haben in dem Wunsche, ein Abkommen zur F6rderung des Luftverkehrs
zwischen ihren Gebieten und daruber hinaus zu schlief3en,

Folgendes vereinbart :

Artikel 1

Fur die Anwendung dieses Abkommens bedeuten, soweit sich aus dem
Inhalt des Abkommens nichts anderes ergibt,

a) ,,Luftfahrtbeh6rde", in dem K6nigreich Danemark den Minister ffur Offent-
liche Arbeiten (Verkehrsminister), in der Bundesrepublik Deutschland den
Bundesminister ffir Verkehr oder in beiden Fallen jede andere Person oder
Stelle, die zur Ausiibung der diesen obliegenden Aufgaben ermiichtigt sein
wird;

b) ,,Hoheitsgebiet" in bezug auf einen Staat das Landgebiet und die unter
dessen Staatsgewalt stehenden daran angrenzenden Hoheitsgewasser;

c) ,,Benanntes Unternehmen" ein Luftverkehrsunternehmen, das ein Vertrags-
staat dem anderen Vertragsstaat nach Artikel 3 schriftlich als das Unter-
nehmen benannt hat, das die nach Artikel 2 Absatz 2 dieses Abkommens
festgelegten Fluglinien betreiben soll;

d) ,,Fluglinienverkehr" einen planmdi3igen Luftverkehr, der zum Zwecke der
6ffentlichen Bef6rderung von Fluggiisten, Fracht und Post durch Luft-
fahrzeuge betrieben wird;

e) ,,Internationaler Fluglinienverkehr" einen Fluglinienverkehr, der durch den
Luftraum fiber dem Hoheitsgebiet von mehr als einem Staat ffirt;

f) ,,Landung zu nichtgewerblichen Zwecken" eine Landung fflr andere Zwecke
als zum gewerblichen Aufnehmen oder Absetzen von Fluggisten, Fracht
und Post.

Artikel 2

(1) Jeder Vertragsstaat gewAhrt dem anderen Vertragsstaat zur Durch-
fuhrung von internationalem Fluglinienverkehr durch die benannten Unter-
nehmen folgende Rechte: das Recht des ltberflugs, das Recht der Landung
zu nichtgewerblichen Zwecken und das Recht des Ein- und Ausflugs zur
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passagerer, post og fragt pA de pladser indenfor dens territorium, der er anfort
for enhver i henhold til stk. 2 fastsat rute.

2) De ruter, som de to kontraherende staters udpegede luftfartsselskaber
er berettiget til at beflyve, fastlegges i en ruteliste, hvorom der skal trweffes
aftale i en noteveksling.

Artikel 3

1) Driften af internationale luftruter pA de i henhold til artikel 2, stk. 2,
fastlagte straekninger kan pAbegyndes, sAsnart

a) den kontraherende stat, hvem rettighederne er tilstAet, skriftligt har udpeget
et eller flere luftfartsselskaber til at beflyve de enkelte ruter,

b) den kontraherende stat, der tilstAr rettighederne,har givet det eller de udpegede
luftfartsselskaber tilladelse til at Abne internationale luftruter pA de i henhold
til artikel 2, stk. 2, fastlagte strekninger.

2) Den kontraherende stat, der tilstAr rettighederne, er under forbehold
af bestemmelserne i stk. 3 og 4 og under forudsetning af, at der opnAs enighed
i overensstemmelse med artikel 11, forpligtet til uopholdeligt at give tilladelse
til drift af de pAgeldende internationale luftruter.

3) Hver af de kontraherende stater er berettiget til af det eller de af den
anden kontraherende stat udpegede luftfartsselskaber at forlange dokumentation
for, at disse luftfartsselskaber er i stand til at opfylde de ifolge forstnevnte stats
love og bestemmelser for driften af internationale luftruter opstillede krav.

4) Hver af de kontraherende stater forbeholder sig ret til at negte at give
et af den anden kontraherende stat udpeget luftfartsselskab tilladelse til at udove
de i artikel 2 tilstAede rettigheder, hvis luftfartsselskabet ikke er i stand til pa
forlangende at dokumentere, at en vaesentlig del af ejendomsretten til dette
luftfartsselskab og den effektive kontrol dermed indehaves af statsborgere eller
juridiske personer i den anden kontraherende stat eller hos denne selv.

Artikel 4

1) Hver af de kontraherende stater kan tilbagekalde eller begrense den i
henhold til artikel 3, stk. 2, givne tilladelse, sAfremt et udpeget luftfartsselskab
ikke efterkommer de love og bestemmelser, der gaelder i den kontraherende
stat, som tilstAr rettighederne, eller bestemmelserne i nerverende overenskomst
eller ikke opfylder de deraf flydende forpligtelser. Det samme gelder, hvis den
i henhold til artikel 3, stk. 4, forlangte dokumentation ikke tilvejebringes.

Hver kontraherende stat vii kun gore brug af denne ret efter en konsultation
i henhold til artikel 15, medmindre omgAende ophor af driften eller omgiende
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Durchfhfirung von gewerblichem internationalem Verkehr mit Fluggasten,
Post und Fracht an den Orten in seinem Hoheitsgebiet, die bei jeder nach
Absatz 2 festgelegten Linie aufgefiihrt sind.

(2) Die Linien, welche die benannten Unternehmen der beiden Vertrags-
staaten zu betreiben berechtigt sind, werden in einem Fluglinienplan festgelegt,
der in einem Notenwechsel zu vereinbaren ist.

Artikel 3

(1) Mit dem Betrieb des internationalen Fluglinienverkehrs auf den nach
Artikel 2 Absatz 2 festgelegten Linien kann jederzeit begonnen werden, wenn

a) der Vertragsstaat, dem die Rechte gewahrt sind, das oder die Unternehmen
schriftlich benannt hat, welche die einzelnen Linien betreiben werden.

b) der Vertragsstaat, der die Rechte gewdhrt, dem oder den benannten Unter-
nehmen die Genehmigung erteilt hat, den internationalen Linienverkehr
auf den nach Artikel 2 Absatz 2 festgelegten Linien zu er6ffnen.

(2) Der Vertragsstaat, der die Rechte gewahrt, wird vorbehaltlich der
Bestimmungen der Absatze 3 und 4 und vorbehaltlich der Verstandigung nach
Artikel 11 unverziIglich die Genehmigung zum Betrieb des internationalen
Fluglinienverkehrs erteilen.

(3) Jeder Vertragsstaat ist berechtigt, von dem oder den benannten Unter-
nehmen des anderen Vertragsstaates den Nachweis zu verlangen, daB diese
Unternehmen in der Lage sind, den Erfordernissen zu entsprechen, die durch
die Gesetze und Vorschriften des erstgenannten Staates fiir die DurchfUhrung
des internationalen Luftverkehrs vorgeschrieben sind.

(4) Jeder Vertragsstaat behalt sich das Recht vor, einem von dem anderen
Vertragsstaat benannten Unternehmen die Ausubung der in Artikel 2 gewahrten
Rechte zu verweigern, wenn das Unternehmen nicht in der Lage ist, auf Ver-
langen den Nachweis zu erbringen, daB ein wesentlicher Teil des Eigentums an
dem Unternehmen und seine tatsAchliche Kontrolle Staatsangeh6rigen oder
K6rperschaften des anderen Vertragsstaates oder diesem selbst zusteht.

Artikel 4

(1) Jeder Vertragsstaat kann die nach Artikel 3 Absatz 2 erteilte Genehmi-
gung widerrufen oder einschrAnken, wenn ein benanntes Unternehmen die
Gesetze und Vorschriften des Vertragsstaates, der die Rechte gewihrt, oder die
Bestimmungen dieses Abkommens nicht befolgt oder die daraus sich ergebenden
Verpflichtungen nicht erfdllt. Das gleiche gilt, wenn der Nachweis nach Artikel 3
Absatz 4 nicht erbracht wird.

Von diesem Recht wird jeder Vertragsstaat nur nach einer Konsultation
nach Artikel 15 Gebrauch machen, es sei denn, daB zur Vermeidung weiterer
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begrensninger heri er nodvendige for at undgA yderligere overtraedelser af love
eller bestemmelser.

2) Hver af de kontraherende stater har ret til skriftligt overfor den anden
kontraherende stat at tilbagekalde udpegelsen af et luftfartsselskab og erstatte
det med et andet luftfartsselskab. Det nyudpegede luftfartsselskab nyder de
samme rettigheder og er underkastet de samme forpligtelser som det luftfartsel-
skab, det er trAdt i stedet for.

Artikel 5

1) Hver af de kontraherende staters love og bestemmelser vedrorende
indflyvning pA eller udflyvning fra dens territorium af luftfartojer i international
lufttrafik eller vedrorende s~danne luftfartojers drift og trafik indenfor dens
territorium finder anvendelse pAi luftfartojer, der benyttes af de af den anden
kontraherende stat udpegede luftfartsselskaber.

2) Hver af de kontraherende staters love og bestemmelser vedrorende
ankomst til eller afgang fra dens territorium af passagerer, besetninger, post
eller gods (sAsom bestemmelser angAende indrejse, klarering, indvandring, pas,
told og karantene) finder anvendelse pA passagerer, besoetninger, post eller
gods ombord i den anden kontraherende stats luftfartojer under disses ophold
pA dens territorium.

Artikel 6

Afgifter, som i hver af de kontraherende stater opkreves for den anden
kontraherende stats luftfartojers benyttelse af lufthavne og andre luftfartsanleg,
ma ikke overstige de for indenlandske luftfartojer gxldende.

Artikel 7

1) De kontraherende stater tilsthr de luftfartojer, der af et af den anden
kontraherende stat udpeget luftfartsselskab udelukkende anvendes pA inter-
nationale luftruter, folgende afgiftslettelser :

1. De af den ene kontraherende stats udpegede luftfartsselskaber anvendte
luftfartojer, der flyver ind pi den anden kontraherende stats territorium og
atter flyver ud derfra eller som overflyver det, tilligemed ombordvrende
udstyr og reservedele, er fritaget for told og andre ved ind- og udforsel
samt transit af varer opkraevede afgifter.
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Verst6Be gegen Gesetze oder Vorschriften eine sofortige Einstellung des Be-
triebes oder sofortige Auflagen erforderlich sind.

(2) Jeder Vertragsstaat hat das Recht, durch schriftliche Mitteilung an den
anderen Vertragsstaat die Benennung eines Unternehmens riickgdngig zu
machen, urn es durch ein anderes Unternehmen zu ersetzen. Das neu benannte
Unternehmen genief3t dieselben Rechte und unterliegt denselbenVerpflichtungen
wie das Unternehmen, an dessen Stelle es getreten ist.

Artikel 5

(1) Die Gesetze und Vorschriften eines jeden der beiden Vertragsstaaten,
die den Einflug von Luftfahrzeugen des internationalen Luftverkehrs in sein
Hoheitsgebiet oder deren Ausflug aus seinern Hoheitsgebiet oder den Betrieb
und Verkehr solcher Luftfahrzeuge innerhalb seines Hoheitsgebietes betreffen,
finden auf Luftfahrzeuge, die von den benannten Unternehmen des anderen
Vertragsstaates verwendet werden, Anwendung.

(2) Die Gesetze und Vorschriften eines jeden der beiden Vertragsstaaten,
die den Einflug in sein Hoheitsgebiet oder den Ausflug aus seinem Hoheitsgebiet
von Fluggasten, Besatzungen, Post oder Fracht (z.B. Vorschriften uber Einreise,
Abfertigung, Einwanderung, Passe, Z61le, Quarantane) betreffen, finden auf die
Fluggaste, Besatzungen, Post oder Fracht der Luftfahrzeuge des anderen
Vertragsstaates waihrend ihres Aufenthaltes in seinem Hoheitsgebiet Anwendung.

Artikel 6

Die Gebiuhren, die in jedem Vertragsstaat fur die Benutzung der Flughafen
und anderer Luftfahrteinrichtungen durch die Luftfahrzeuge des anderen
Vertragsstaates erhoben werden, durfen nicht h6her als ftir die einheimischen
Luftfahrzeuge sein.

Artikel 7

(1) Die Vertragsstaaten gewahren fur die Luftfahrzeuge, die von einem
benannten Unternehmen des anderen Vertragsstaates ausschlieBlich im inter-
nationalen Luftverkehr verwendet werden, die folgenden Abgabenvergiin-
stigungen :

1. Die von den benannten Unternehmen des -einen Vertragsstaates verwendeten
Luftfahrzeuge, die in das Hoheitsgebiet des anderen Vertragsstaates ein-
fliegen und wieder ausfliegen oder es durchfliegen, einschlielich der an Bord
befindlichen Ausristungsgegenstiinde und Ersatzteile bleiben frei von
Z61len und sonstigen, bei der Ein-, Aus- und Durchfuhr von Waren erhobenen
Abgaben.
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2. Reservedele og udstyr, som

a) pA den anden kontraherende stats territorium under toldopsyn afmonteres
de under punkt I nwvnte lufffartojer eller pA anden mAde udtages og
oplagres d~r,

b) til brug for disse luftfartojer under toldopsyn indfores pA den anden
kontraherende stats territorium og oplagres d~r,

er fritaget for de under punkt 1 naevnte afgifter, nAr de under toldopsyn
pAmonteres eller pA anden mAde bringes ombord i de nxvnte luftfartojer
eller genudfores fra den pAgxldende kontraherende stats territorium pA
anden mAde end ombord i luftfartojerne.

Samme afgiftsfritagelse tilstAs for sAdanne reservedele og sAdant udstyr,
som under toldopsyn udtages af tilsvarende lagre tilhorende andre uden-
landske luftfartsselskaber og pAmonteres eller pA anden mAde bringes om-
bord i de nevnte luftfartojer.

3. Brxndstof og smoreolie, som ombord pA de under punkt 1 nxvnte luftfartojer
indfores pA den anden kontraherende stats territorium, kan, fritaget for
told og andre afgifter, der opkreves ved indog udforsel saint transit af varer,
forbruges ombord i disse luftfartojer; det samme gxlder flyvninger i tilslutning
hertil mellem pladser pA den pAgeeldende kontraherende stats territorium.

Dette gwlder ligeledes for brxndstof og smoreolie, der for et udpeget
luftfartsselskabs regning til brug for disse luftfartojer under toldopsyn
indfares pA den anden kontraherende stats territorium op oplagres d~r.

For brandstof og smareolie iovrigt, der pA den anden kontraherende
stats territorium under toldopsyn tages ombord af disse luftfartojer og an-
vendes pA luftruter, opkraeves ikke sAdanne afgifter eller saerlige forbrugsaf-
gifter, som pA denne kontraherende stats territorium ellers hviler pA brxndstof
og smareolie til luftfartajer.

4. De ombord pA de under punkt 1 naevnte luftfartojer indfarte nerings- og
nydelsesmidler, der er bestemt til passagerers og besoetningsmedlemmers
forbrug, kan pA den anden kontraherende stats territorium udleveres til
ajeblikkelig forbrug om bord fritaget for told og andre ved ind- og udfarsel
samt transit af varer opkrmvede afgifter, nAr luftfartajerne under mellem-
landinger stadig kan holdes under toldopsyn.

2) For sA vidt der for de i ovenstAende afsnit navnte varer ikke opkraves
afgifter, omfattes de ikke af de iovrigt for sAdanne varer goeldende forbud eller
restriktioner for sA vidt angAr ind- og udforsel samt transit.
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2. Ersatzteile und AusriIstungsgegenstande, die

a) aus den in Nummer 1 genannten Luftfahrzeugen im Hoheitsgebiet des
anderen Vertragsstaates unter Zolluberwachung ausgebaut oder sonst
von Bord gebracht und dort gelagert werden,

b) fur diese Luftfahrzeuge in das Hoheitsgebiet des anderen Vertragsstaates
unter Zolliberwachung eingefiuhrt und dort gelagert werden,

bleiben frei von den in Nummer 1 bezeichneten Abgaben, wenn sie unter
Zolliberwachung in die genannten Luftfahrzeuge eingebaut oder sonst an
Bord genommen werden oder aus dem Hoheitsgebiet dieses Vertragsstaates
auf andere Weise als an Bord der Luftfahrzeuge wieder ausgefifhrt werden.

Die gleiche Abgabenbefreiung wird fur solche Ersatzteile und Aus-
ristungsgegenstande gewahrt, die unter ZollUberwachung aus entsprechenden
Lagern anderen auslandischer Luftfahrtunternehmen entnommen und in
die genannten Luftfahrzeuge eingebaut oder sonst an Bord genommen werden.

3. Treibstoffe und Schmierole, die an Bord der in Nummer 1 genannten Luft-
fahrzeuge in das Hoheitsgebiet des anderen Vertragsstaates eingebracht
werden, dirfen frei von Z61len und sonstigen bei der Ein-, Aus- und Durch-
fuhr von Waren erhobenen Abgaben an Bord dieser Luftfahrzeuge ver-
braucht werden, und zwar audh auf anschliel3enden Flugen zwischen Orten
im Hoheitsgebiet dieses Vertragsstaates. Dies gilt auch fur Treibstoffe und
Schmierole, die zur Versorgung dieser Luftfahrzeuge fur Rechnung eines
benannten Unternehmens in das Hoheitsgebiet des anderen Vertragsstaates
unter Zollhberwachung eingefiuhrt und dort gelagert werden.

Fur sonstige Treibstoffe und Schmier6le, die von diesen Luftfahrzeugen
im Hoheitsgebiet des anderen Vertragsstaates unter Zolluiberwachung an
Bord genommen und im Fluglinienverkehr verbraucht werden, werden die
bezeichneten Abgaben sowie etwaige besondere Verbrauchsabgaben nicht
erhoben, mit denen die Luftfahrtbetriebsstoffe in diesem Vertragsstaate
belastet sind.

4. Die an Bord der in Nummer 1 genannten Luftfahrzeuge eingebrachten
Nahrungs- und GenuBmittel, die zum Verbrauch durch Fluggdste und
Besatzungsmitglieder bestimmt sind, dirfen im Hoheitsgebiet des anderen
Vertragsstaates frei von Z61len und sonstigen bei der Ein-, Aus- und Durch-
fuhr von Waren erhobenen Abgaben zum alsbaldigen Verbrauch an Bord
ausgegeben werden, wenn die Luftfahrzeuge bei Zwischenlandungen standig
zollamtlich 6iberwacht werden k6nnen.

(2) Soweit fUr die in vorstehendem Absatz genannten Waren Abgaben
nicht erhoben werden, unterliegen sie nicht den sonst fur sie geltenden wirt-
schaftlichen Ein-, Aus- und Durchfuhrverboten und -beschrainkungen.
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Artikel 8

1) Luftdygtighedsbeviser, duelighledsbeviser og certifikater for besetningen
pa et luftfartoj, der er udstedt eller anerkendt af den ene kontraherende stat,
skal anerkendes som gyldige af den anden kontraherende stat, sl lenge de er i
kraft.

2) Hver af de kontraherende stater forbeholder sig ret til, for sa vidt angAr
flyvning over dens eget territorium, at naegte at anerkende duelighledsbeviser
og certifikater, som er udstedt for dens egne statsborgere af den anden kontra-
herende stat eller nogen anden stat.

Artikel 9

1) Hver af de kontraherende staters luftfartsselskaber skal have rimelig
og lige adgang til at beflyve enhver af de i henhold til artikel 2, stk. 2, fastlagte
ruter.

2) Ved beflyvningen af internationale luftruter pA de i henhold til artikel 2,
stk. 2, fastlagte strwkninger skal de af hver kontraherende stat udpegede luft-
fartsselskaber tage hensyn til den anden kontraherende stats luftfartsselskabers
interesser, siledes at den lufttrafik, som disse selskaber helt eller delvis driver
pi de samme strxkninger, ikke pivirkes pA utilborlig mAde.

3) Den internationale lufttrafik pA de i henhold til artikel 2, stk. 2, fastlagte
strxkninger skal i forste roekke tjene til at tilvejebringe en kapacitet, der svarer
til det trafikbehov, der kan forudses til og fra den kontraherende stats territorium,
der har udpeget luftfartselskabet eller luftfartsselskaberne. Disse luftfartssel-
skabers ret til at drive lufttrafik mellem pladser pA en i henhold til artikel 2, stk. 2,
fastlagt strxkning, beliggende indenfor den anden kontraherende stats territorium
og tredieland, skal for at sikre en ordnet udvikling af den internationale lufttrafik
udoves sAledes, at kapaciteten tilpasses

a) efter trafikbehovet fra og til den kontraherende stats territorium, der har
udpeget luftfartsselskabet eller luftfartsselskaberne,

b) efter trafikbehovet i de omrAder, der passeres, under hensyntagen til de
lokale og regionale ruter,

c) efter kravet om en okonomisk drift af de gennemgAende ruter.

Artikel 10

Den ene kontraherende stats luftfartsmyndigheder skal efter derom fremsat
anmodning tilstille den anden kontraherende stats luftfartsmyndigheder alt
sidant periodisk eller andet statistisk materiale vedrorende de udpegede luft-
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Artikel 8

(1) Die von einem Vertragsstaat ausgestellten oder anerkannten Luft-
tfichtigkeitszeugnisse, Befahigungszeugnisse und Erlaubnisscheine der Besatzung
eines Luftfahrzeugs werden vom anderen Vertragsstaat als giltig anerkannt,
solange sie in Kraft sind.

(2) Jeder der Vertragsstaaten behalt sich das Recht vor, den Befahigungs-
zeugnissen und Erlaubnisscheinen, die seinen eigenen Staatsangeh6rigen vom
anderen Vertragsstaat oder einem anderen Staat ausgestellt sind, fur Fluge fiber
seinem eigenen Hoheitsgebiet die Anerkennung zu verweigern.

Artikel 9

(1) Den Unternehmen jedes Vertragsstaates soil in billiger und gleicher
Weise Gelegenheit gegeben werden, den Betrieb auf jeder der nach Artikel 2
Absatz 2 festgelegten Linien durchzufUhren.

(2) Beim Betrieb des internationalen Fluglinienverkehrs auf den nach
Artikel 2 Absatz 2 festgelegten Linien sollen die benannten Unternehmen eines
jeden Vertragsstaates auf die Interessen der Unternehmen des anderen Ver-
tragsstaates Ricksicht nehmen, damit der ganz oder teilweise auf den gleichen
Linien betriebene Fluglinienverkehr dieser Unternehmen nicht ungebuhrlich
beeintrachtigt wird.

(3) Der internationale Fluglinienverkehr auf den nach Artikel 2 Absatz
2 festgelegten Linien soil in erster Linie dazu dienen, ein Bef6rderungsangebot
zur Verffigung zu stellen, das der voraussehbaren Verkehrsnachfrage nach und
von dem Hoheitsgebiet des Vertragsstaates entspricht, der das oder die Unter-
nehmen benannt hat. Das Recht dieser Unternehmen, Fluglinienverkehr
zwischen den nach Artikel 2 Absatz 2 festgelegten, im Hoheitsgebiet des anderen
Vertragsstaates gelegenen Punkten einer Linie und dritten Staaten auszufuhren,
soil im Interesse einer geordneten Entwicklung des internationalen Luftverkehrs
so ausgedbt werden, da das Befuirderungsangebot angepaBt ist

a) an die Nachfrage nach Verkehrsm6glichkeiten von und nach dem Hoheits-
gebiet des Vertragsstaates, der das oder die Unternehmen benannt hat,

b) an die in den durchflogenen Gebieten bestehende Verkehrsnachfrage unter
Berucksichtigung der ortlichen und regionalen Linien,

c) an die Anforderungen eines wirtschaftlichen Betriebes der Linien des
Durchgangsverkehrs.

Artikel 10

Die Luftfahrtbeh6rde des einen Vertragsstaates wird der Luftfahrtbehbrde
des anderen Vertragsstaates auf deren Ersuchen alle regelmiiBigen oder sonstigen
statistischen Unterlagen der benannten Unternehmen fibermitteln, die zum
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fartsselskaber, som med rimelighed kan kreves med henblik pA en bedommelse
af de udpegede luftfartsselskabers udnyttelse af de i henhold til artikel 2, stk. 2,
fastlagte internationale luftruter. SWdant materiale skal indeholde alle oplysninger,
der mAtte vere nodvendige til bedommelse af omfanget af luftfartsselskabernes
trafik pA de fastlagte ruter, saint denne trafiks oprindelses- og bestemmelsessted.

Artikel 11

1) De takster, der skal anvendes for passagerer og gods pA de i henhold til
artikel 2, stk. 2, fastlagte ruter, fastsaettes under hensyntagen til alle faktorer,
sAsom driftsomkostninger, et rimeligt udbytte, de enkelte ruters serlige karakter,
og de takster, som anvendes af andre luftfartsselskaber, der helt eller delvis
beflyver den samme strxkning. Taksterne fastsoettes efter folgende retnings-
linier:

2) Taksterne fastsettes sA vidt muligt for hver enkelt rute ved aftale mellem
vedkommende udpegede luftfartsselskaber. Herved skal de udpegede luftfarts-
selskaber rette sig efter de beslutninger, der kan bringes i anvendelse i henhold
til den internationale sammenslutning af luftfartsselskaber (IATA's) takst-
beregningsmetoder; ellers skal de udpegede luftfartsselskaber, efter at have
rAdfort sig med tredielands luftfartsselskaber, som helt eller delvis beflyver
samme rute, om muligt treffe aftale indbyrdes. Det samme gelder for agentur-
kommission, som opkraeves i forbindelse med taksterne.

3) De sAledes fastsatte takster skal forelegges hver af de kontraherende
staters luftfartsmyndigheder til godkendelse senest tredive (30) dage for deres
planlagte ikrafttrxden. Dette tidsrum kan i s.erlige tilfelde forkortes, sAfremt
luftfartsmyndighederne er indforstAet dermed.

4) OpnAs den i stk. 2 forudsatte enighed ikke mellem de udpegede luft-
fartsselskaber, eller kan en af de kontraherende stater ikke tiltrxde de takster,
der forelxgges den til godkendelse efter stk. 3, fastsetter luftfartsmyndighederne
ved indbyrdes aftale taksterne for de ruter og dele af ruter, om hvilke der ikke
er opniet enighed.

5) OpnAs der ikke nogen aftale mellem de kontraherende staters luftfarts-
myndigheder i medfor af stk. 4, finder artikel 16 anvendelse. SA lenge der ikke
er afsagt voldgiftskendelse, er den af de kontraherende stater, der ikke har kunnet
tiltrade en takstxndring, berettiget til af den anden kontraherende stat at
forlange de hidtil gaeldende takster opretholdt.
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Zwecke der Nachpriifung der Ausnutzung des nach Artikel 2 Absatz 2 fest-
gelegten internationalen Fluglinienverkehrs, der durch die benannten Unter-
nehmen betrieben wird, billigerweise gefordert werden k6nnen. Diese Unter-
lagen sollen alle Informationen umfassen, die zur Beurteilung des Umfangs des
Verkehrs der Unternehmen auf den festgelegten Linien und der Herkunft und
Bestimmung dieses Verkehrs erforderlich sind.

Artikel 11

(1) Die Tarife, die auf den nach Artikel 2 Absatz 2 festgelegten Linien
fir Fluggdiste und Fracht anzuwenden sind, werden unter Beriicksichtigung
aller Faktoren, wie der Kosten des Betriebes, eines angemessenen Gewinns,
der besonderen Gegebenheiten der verschiedenen Linien und der von anderen
Unternehmen, welche die gleiche Linie ganz oder teilweise betreiben, ver-
wendeten Tarife, festgesetzt. Bei der Festsetzung soll in nachstehender Weise
verfahren werden.

(2) Die Tarife werden, wenn m6glich, fUr jede Linie durch Vereinbarung
der beteiligten benannten Unternehmen festgesetzt. Hierbei sollen sich die
benannten Unternehmen nach den Beschliissen richten, die auf Grund des
Tariffestsetzungsverfahrens der International Air Transport Association (IATA)
angewendet werden k6nnen, oder die benannten Unternehmen sollen sich
nach einer Beratung mit den Luftverkehrsunternehmen dritter Lander, welche
die gleiche Linie ganz oder teilweise betreiben, falls m6glich, unmittelbar
untereinander versta4ndigen. Das gleiche gilt ffir Agenturprovisionen, die in
Verbindung mit den Tarifen erhoben werden.

(3) Die auf diese Weise festgesetzten Tarife sollen den Luftfahrtbeh6rden
eines jeden Vertragsstaates wenigstens dreiBig (30) Tage vor dem in Aussicht
genommenen Inkrafttreten zur Genehmigung vorgelegt werden. Dieser Zeit-
raum kann in besonderen Fallen verkdirzt werden, wenn die Luftfahrtbeh6rden
damit einverstanden sind.

(4) Kommt zwischen den benannten Unternehmen eine Einigung nach
Absatz 2 nicht zustande, oder erkldrt sich ein Vertragsstaat mit den ihm nach
Absatz 3 zur Genehmigung vorgelegten Tarifen nicht einverstanden, so werden
die Luftfahrtbeh6rden die Tarife derjenigen Linien und Linienteile, fur die eine
tObereinstimmung nicht zustande gekommen ist, durch beiderseitige Verein-
barung festsetzen.

(5) Kommt zwischen den Luftfahrtbeh6rden der beiden Vertragsstaaten
eine Vereinbarung nach Absatz 4 nicht zustande, so findet Artikel 16 Anwen-
dung. Solange der Schiedsspruch nicht ergangen ist, ist der Vertragsstaat, der
sich mit einer Tarifinderung nicht einverstanden erkliart, berechtigt, von dem
anderen Vertragsstaat die Aufrechterhaltung der vorher in Kraft befindlichen
Tarife zu verlangen.
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Artikel 12

1) Hver af de kontraherende stater tilstAr de af den anden kontraherende
stat udpegede luftfartsselskaber ret til at overfore til deres hovedkontorer de
belob, hvormed deres indtaegter overstiger udgifterne, i den anden kontraherende
stats valuta til de geldende officielle kurser.

2) I det omfang dette er muligt efter de i de kontraherende stater til enhver
tid galdende valutabestemmelser kan overforslen efter fordringshaverens onske
ogsA ske i en anden valuta.

Artikel 13

SAfremt en almindelig multilateral luftfartsoverenskomst, som tiltrades
af begge kontraherende stater, tr~eder i kraft, har den multilaterale overenskomsts
bestemmelser forrang. Droftelser til konstatering af, i hvilken udstrakning en
multilateral overenskomst ophever, endrer eller supplerer nerverende overens-
komst, skal finde sted i overensstemmelse med dennes artikel 15.

Artikel 14

Mellem de kontraherende staters luftfartsmyndigheder skal der finde
regelmessige droftelser sted for at skabe et snevert samarbejde i alle sporgsmMl
vedrorende anvendelsen og fortolkningen af nerverende overenskomst.

Artikel 15

1) Hver af de kontraherende stater kan til enhver tid anmode om en kon-
sultation til droftelse af fortolkning, anvendelse eller endring af nerverende
overenskomst eller af rutelisten. Denne konsultation skal pabegyndes indenfor
en frist af 60 dage efter anmodningens modtagelse.

2) Vedtagne xendringer i narvarende overenskomst traeder i kraft i overens-
stemmelse med den i artikel 20 foreskrevne fremgangsmlde.

3) IEndringer i rutelisten trader i kraft, sA snart aftale heroin er truffet ved
diplomatisk noteveksling i henhold til artikel 2, stk. 2.

Artikel 16

1) S~fremt en tvist angAende anvendelsen eller fortolkningen af naervrende
overenskomst ikke i henhold til bestemmelserne i artikel 14 eller 15 kan bilaegges
mellem luftfartsmyndighederne eller mellem de kontraherende staters regeringer,
skal den pA begmering af en af de kontraherende stater forelegges en voldgifts-
domstol.

2) Voldgiftsdomstolen sammensettes i hvert enkelt tilfaelde ved, at hver af de
kontraherende stater udnaevner en voldgiftsdommer, og disse voldgiftsdommere
enes derefter om at vaelge en statsborger fra en trediestat som formand. SAfremt
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Artikel 12

(1) Jeder Vertragsstaat gewihrt den benannten Unternehmen des anderen
Vertragsstaates das Recht, ihren Hauptbilros den tVberschul3 der Einnahmen
uiber die Ausgaben zu den entsprechenden arntlichen Wechselkursen in der
WAhrung des anderen Vertragsstaates zu ubermitteln.

(2) Die Oberweisung kann auf Wunsch des Glaubigers auch in einer
anderen Wahrung erfolgen, soweit dies nach den jeweils geltenden Devisen-
bestimmungen der Vertragsstaaten m6glich ist.

Artikel 13

Tritt ein von beiden Vertragsstaaten angenommenes allgemeines multila-
terales Luftverkehrsabkommen in Kraft, so gehen die Bestimmungen des
multilateralen Abkommens vor. Er6rterungen iber die Feststellung, inwieweit
ein multilaterales Abkommen dieses Abkommen aufhebt, andert oder ergAnzt,
finden nach Artikel 15 dieses Abkommens statt.

Artikel 14

Zwischen den Luftfahrtbeh6rden der Vertragsstaaten findet ein regel-
m~if3iger Meinungsaustausch statt, um eine enge Zusammenarbeit in allen die
Anwendung und Auslegung dieses Abkommens beruhrenden Angelegenheiten
herbeizufuhren.

Artikel 15

(1) Eine Konsultation zur Erorterung der Auslegung, Anwendung oder zu
Anderungen dieses Abkommens oder des Fluglinienplans kann jederzeit von
jedem Vertragsstaat beantragt werden. Diese Konsultation beginnt innerhalb
einer Frist von 60 Tagen nach Eingang des Antrags.

(2) Vereinbarte Anderungen dieses Abkommens treten entsprechend dern
in Artikel 20 vorgesehenen Verfahren in Kraft.

(3) Anderungen des Fluglinienplans treten in Kraft, sobald sie in einem
diplomatischen Notenwechsel entsprechend Artikel 2 Absatz 2 vereinbart
sind.

Artikel 16

(1) Soweit eine Meinungsverschiedenheit uber die Anwendung oder Aus-
legung dieses Abkornmens nicht nach Artikel 14 oder 15 zwischen den Luft-
fahrtbehorden oder zwischen den Regierungen der Vertragsstaaten beigelegt
werden kann, ist sie auf Antrag eines Vertragsstaates einem Schiedsgericht
zu unterbreiten.

(2) Das Schiedsgericht wird von Fall zu Fall in der Weise gebildet, daB
jeder Vertragsstaat einen Schiedsrichter benennt und diese Schiedsrichter sich
auf einen Angeh6rigen eines dritten Staates als Vorsitzenden einigen. Werden
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voldgiftsdommerne ikke er udnevnt inden to mAneder efter, at en af de kontra-
herende stater har tilkendegivet sit onske om at henvise tvisten til en voldgifts-
domstol, eller safremt voldgiftsdommerne ikke inden yderligere een maned
bliver enige om valget af en formand, skal presidenten for den internationale
civile luftfartsorganisations rAd anmodes om at foretage de nodvendige ud-
nevnelser. Hans afgorelse er bindende for de kontraherende stater.

3) SAfremt det ikke lykkes voldgiftsdomstolen at na til en mindelig ordning
af tvisten, treffer den sin afgorelse ved simpelt flertal. Dersom de kontraherende
stater intet andet har aftalt, bestemmer voldgiftsdomstolen selv sin procedure
og sit soede.

4) Hver af de kontraherende stater baerer udgifterne ved sin voldgiftsdom-
mers virksomhed samt halvdelen af udgifterne ved formandens virksomhed.

5) De kontraherende stater forpligter sig til at efterkomme sAvel de forelobige
afgorelser, der matte blive truffet under sagen, som voldgiftskendelsen, der er
endelig.

Artikel 17
Hver af de kontraherende stater kan til enhver tid opsige noervrende

overenskomst. Overenskomsten udlober eet ar efter den anden kontraherende
stats modtagelse af opsigelsen, medmindre opsigelsen efter aftale mellem de
kontraherende stater tilbagekaldes inden nevnte periodes udlob.

Artikel 18
Nerverende overenskomst, alle aendringer deri og enhver noteveksling i

henhold til artikel 2, stk. 2, og artikel 15, stk. 3, skal registreres hos Organisationen
for International Civil Luftfart.

Artikel 19
Nervaerende overenskomst treder i stedet for og ophoever alle tidligere

luftfartsoverenskomster mellem de kontraherende stater.

Artikel 20
Naerverende overenskomst tr.eder i kraft een maned efter det tidspunkt, pa

hvilket de kontraherende stater har givet hinanden meddelelse om, at de for
dem gaeldende forfatningsmaessige forudsetninger er opfyldt.

TIL BEKREFTELSE HERAF har begge staters befuldmegtigede undertegnet
n erverende overenskomst.

UDFIERDIGET i Bonn den 29. januar 1957 i to eksemplarer pA dansk og tysk,
idet begge tekster har samme gyldighed.

For Kongeriget Danmark:
(Sign.) F. HVASS

For Forbundsrepublikken Tyskland
(Sign.) v. BRENTANO
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die Schiedsrichter nicht innerhalb von zwei Monaten benannt, nachdem ein
Vertragsstaat seine Absicht, ein Schiedsgericht anzurufen, bekanntgegeben
hat, oder k6nnen die Schiedsrichter sich nicht innerhalb eines weiteren Monats
auf einen Vorsitzenden einigen, so ist der Prasident des Rates der Internationalen
Zivilluftfahrt-Organisation zu bitten, die notwendigen Benennungen vorzu-
nehmen. Seine Entscheidung ist fur die Vertragsstaaten bindend.

(3) Das Schiedsgericht entscheidet, wenn ihm eine giitliche Regelung der
Meinungsverschiedenheit nicht gelingt, mit Stimmenmehrheit. Soweit die
Vertragsstaaten nichts anderes vereinbaren, regelt es seine Verfahrensgrundsatze
selbst und bestimmt seinen Sitz.

(4) Jeder Vertragsstaat tragt die Kosten fur die Tatigkeit seines Schieds-
richters sowie die HaIfte der Kosten fur die Tatigkeit des Vorsitzenden.

(5) Die Vertragsstaaten verpflichten sich, den vorlaufigen Mal3nahmen,
die im Laufe des Verfahrens angeordnet werden, sowie dem Schiedsspruch, der
endgilltig ist, nachzukommen.

Artikel 17
Jeder Vertragsstaat kann dieses Abkommen jederzeit kiindigen. Das

Abkommen endigt ein Jahr nach Eingang der Kiindigung bei dem anderen
Vertragsstaat, es sei denn, dal3 auf Grund einer Vereinbarung zwischen den
Vertragsstaaten die Kiindigung vor Ablauf dieser Frist rulckgangig gemacht
wird.

Artikel 18
Dieses Abkommen, alle seine Anderungen und jeder Notenwechsel nach

Artikel 2 Absatz 2 und Artikel 15 Absatz 3 sollen bei der Internationalen Zivil-
luftfahrt-Organisation registriert werden.

Artikel 19
Dieses Abkommen tritt an die Stelle aller bisherigen Abkommen zwischen

den Vertragsstaaten uber den Luftverkehr und hebt diese auf.

Artikel 20
Dieses Abkommen tritt einen Monat nach dem Zeitpunkt in Kraft, an dem

sich die Vertragsstaaten gegenseitig mitgeteilt haben, daB die fur sie geltenden
verfassungsmil3igen Voraussetzungen erfUlit sind.

Zu URKUND DESSEN haben die beiderseitigen Bevollmachtigten dieses
Abkommen unterzeichnet.

GESCHEHEN zu Bonn, den 29. Januar 1957, in doppelter Urschrift in
diinischer und deutscher Sprache, wobei der Wortlaut beider Sprachen ver-
bindlich ist.

Fur das K6nigreich Danemark:
(gez.) F. HVASS

Ffr die Bundesrepublik Deutschland:
(gez.) v. BRENTANO
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EXCHANGE OF NOTES - 8CHANGE DE NOTES

[GERMAN TEXT - TEXTE ALLEMAND]

I

DER BUNDESMINISTER DES AUSWARTIGEN

Bonn, den 29. Januar 1957

Herr Botschafter,

Ich beehre mich, auf Artikel 2, Absatz 2, des am 29. Januar 1957 unter-
zeichneten Abkommens zwischen der Bundesrepublik Deutschland und dem
K6nigreich Danemark uber den Luftverkehr Bezug zu nehmen. In den Ver-
handlungen, die im Zusammenhang mit dem vorgenannten Abkommen gefiihrt
worden sind, ist Einverstindnis daruber erzielt worden, daB3 der Fluglinien-
verkehr auf den in nachstehendem Fluglinienplan festgelegten Linien durch-
gefifihrt werden kann.

FLUGLINIENPLAN

I

Fluglinien, die von den benannten Unternehmen der Bundesrepublik Deutschland
betrieben werden :

1.) Von Punkten in der Bundesrepublik Deutschland uber Zwischenlandepunkte im
Konigreich Schweden nach Kopenhagen, Aarhus, Aalborg.

2.) Von Punkten in der Bundesrepublik Deutschland Uber Zwischenlandepunkte im
K6nigreich Schweden nach Kopenhagen, Aarhus, Aalborg sowie dardber hinaus
nach Punkten in Nordwest-, Nord- und Nordosteuropa.

3.) Von Punkten in der Bundesrepublik Deutschland fiber Zwischenlandepunkte im
Kdnigreich Schweden nach Kopenhagen, Aarhus, Aalborg sowie dariiber hinaus
nach Punkten in Nord- und Nordwesteuropa und in Nordamerika.

II

Fluglinien, die von den benannten Unternehmen des K6nigreichs Danemark von
Punkten im K6nigreich Danemark uber Zwischenlandepunkte im K6nigreich Schweden
betrieben werden :

1. Nach Hamburg, Bremen, Hannover, Diisseldorf, K61n/Bonn, Frankfurt/Main,
Stuttgart, Nurnberg, Miunchen.

2. Nach Hannover oder Niirnberg oder Miinchen und dariber hinaus nach Punkten
in Mittel-, Sid- und Sudosteuropa.

3. Nach Hannover und/oder Stuttgart und daruber hinaus nach Punkten in Frankreich,
Spanien und Portugal.
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4. Nach Hamburg und Bremen sowie dariber hinaus nach Punkten in Europa nord-
westlich der Bundesrepublik Deutschland und in Nordamerika.

5. Nach Frankfurt/Main und Miinchen sowie darilber hinaus nach Punkten in der
Schweiz, Portugal, Nordwestafrika und Sidamerika.

6. Nach Hamburg und/oder Frankfurt/Main und/oder Miinchen sowie dariiber hinaus
nach Punkten in Mittel-, Sud- und Sidosteuropa und Afrika.

7. a) Nach Bremen oder Hannover oder Disseldorf oder Stuttgart oder N~irnberg
oder M~inchen sowie dariber hinaus nach Punkten in SUd- und S~idosteuropa,
Agypten und im Nahen Osten.

b) Nach Hamburg oder Bremen oder Hannover oder Disseldorf oder Stuttgart
oder Niirnberg oder Minchen sowie dariber hinaus nach Punkten in Slid- und
Siidosteuropa, Agypten, Abadan, Pakistan, Indien, Ceylon, Sildostasien, Hong-
kong, China, Korea, Japan und Australasien.

Ein oder mehrere Punkte auf jeder der bezeichneten Linien k6nnen nach Wahl des
oder der benannten Luftverkehrsunternehmen ausgelassen werden unter der Voraus-
setzung, dass der Ausgang einer Linie im Gebiet des Vertragsstaates liegt, der das
Unternehmen benannt hat.

Ich ware Ihnen dankbar, wenn Sie mich wissen liel3en, ob die K6nigl.
Danische Regierung diesen Fluglinienplan ebenfalls billigt. Bejahendenfalls
werden diese Note und Ihre Antwortnote als tbereinkommen zwischen den
beiden Regierungen angesehen werden.

Genehmigen Sie, Herr Botschafter, den Ausdruck meiner ausgezeichnetsten
Hochachtung.

(gez.) v. BRENTANO

Seiner Exzellenz dem K6nigl. D~inischen Botschafter
Herrn Frants Hvass
Bonn

II

KONIGLICH DANISCHE BOTSCHAFT

Bonn, den 29. Januar 1957

Herr Bundesminister,

Ich beehre mich, den Empfang Ihrer Note vom 29. Januar 1957 zu be-
stitigen, welche wie folgt lautet :

[See note I - Voir note I]

Ich darf Eure Exzellenz hierdurch davon in Kenntnis setzen, daB der in
Ihrer Note enthaltene Fluglinienplan von der K6niglich Dinischen Regierung
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gebilligt wird. Ihre Note und diese Antwortnote sind demgemfB als ein oberein-
kommen zwischen den beiden Regierungen anzusehen.

Genehmigen Sie, Herr Bundesminister, den Ausdruck meiner ausge-
zeichnetsten Hochachtung.

(gez.) F. HVASS

Seiner Exzellenz Herrn Dr. Heinrich von Brentano
Bundesminister des Auswirtigen
Bonn

III

KONIGLICH DANISCHE BOTSCHAFT

Bonn, den 29. Januar 1957

Herr Bundesminister,

Indem ich auf das am 29. Januar 1957 unterzeichnete Abkommen zwischen
dem K6nigreich Dinemark und der Bundesrepublik Deutschland fiber den
Luftverkehr Bezug nehme, beehre ich mich, Eurer Exzellenz mitzuteilen, da3
in C.bereinstimmung mit Artikel 3, Abs. 1, des genannten Abkommens die
Danische Regierung Det Danske Luftfartselskab (DDL) zum Betrieb der in
dem Fluglinienplan festgelegten Linien benennt.

In diesem Zusammenhang beehre ich mich, im Namen meiner Regierung
folgendes im Laufe der dem AbschluB des Abkommens vorausgegangenen
Verhandlungen erreichte Einverstiindnis zu bestatigen :

1. Det Danske Luftfartselskab (DDL), die mit Det Norske Luftfartselskap
(DNL) und Aktiebolaget Aerotransport (ABA) unter der Bezeichnung Scan-
dinavian Airlines System (SAS) eine Betriebsgemeinschaft bildet, hat das
Recht, die ihr vertraglich zugeteilten Fluglinien mit den Flugzeugen, Besatzun-
gen und der Ausrfistung des einen oder beider ibrigen Unternehmen zu be-
treiben.

2. Insofern als Det Danske Luftfartselskab (DDL) die Flugzeuge, Be-
satzungen und Ausrfistung der ibrigen die Betriebsgemeinschaft Scandinavian
Airlines System (SAS) bildenden Unternehmen benutzt beziehen sich die
Bestimmungen des Abkommens auf diese Flugzeuge, Besatzungen und Aus-
rustung, als wAren sie die Flugzeuge, Besatzungen und Ausriistung von Det
Danske Luftfartselskab (DDL), und die zustAndigen diinischen Stellen und
Det Danske Luftfartselskab (DDL) fibernehmen voile Vertantwortung daffir im
Sinne der Bestimmungen des Abkommens.

Falls die Regierung der Bundesrepublik Deutschland mit dem Obigen
einverstanden ist, beehre ich mich, vorzuschlagen, daB diese Note und Eurer
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Exzellenz Antwortnote als eine f6rmliche Bestatigung dieser Vereinbarung
zwischen unseren beiden Regierungen betrachtet werden.

Genehmigen Sie, Herr Bundesminister, den Ausdruck meiner ausge-
zeichnetsten Hochachtung.

(gez.) F. HvAss

Seiner Exzellenz Herrn Dr. Heinrich von Brentano
Bundesminister des Auswartigen
Bonn

IV

DER BUNDESMINISTER DES AUSWARTIGEN

Bonn, den 29. Januar 1957
Herr Botschafter,

Ich beehre mich, den Empfang Ihrer Note vom 29. Januar 1957 zu be-
statigen, welche wie folgt lautet :

[See note III - Voir note III]

Ich darf Eure Exzellenz davon in Kenntnis setzen, daB die Regierung der
Bundesrepublik Deutschland mit dem Inhalt dieser Note einverstanden ist.
Ihre Note und diese Antwortnote sind demgem5i3 als eine formliche Bestatigung
dieser Vereinbarung zwischen unseren beiden Regierungen zu betrachten.

Genehmigen Sie, Herr Botschafter, den Ausdruck meiner ausgezeichnetsten
Hochachtung.

(gez.) v. BRENTANO

Seiner Exzellenz dem K6nigl. Danischen Botschafter
Herrn Frants Hvass
Bonn
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[TRANSLATION - TRADUCTION]

No. 4354. AGREEMENT' BETWEEN THE KINGDOM OF
DENMARK AND THE FEDERAL REPUBLIC OF GER-
MANY RELATING TO AIR SERVICES. SIGNED AT
BONN, ON 29 JANUARY 1957

The Kingdom of Denmark and the Federal Republic of Germany,
Desiring to conclude an agreement to promote the development of air

services between and beyond their respective territories,

Have agreed as follows

Article 1

For the purpose of this Agreement, except where the text of the Agreement
otherwise provides:

(a) The term "aeronautical authorities" means, in the case of the Kingdom of
Denmark, the Minister of Public Works (Minister of Transport), and, in
the case of the Federal Republic of Germany, the Federal Minister of
Transport, or, in either case, any other person or body authorized to per-
form the above functions;

(b) The term "territory" in relations to a State means the land areas and terri-
torial waters adjacent thereto under the sovereignty of that State;

(c) The term "designated airline" means an airline which one Contracting
State shall have designated in writing to the other Contracting State, in
accordance with article 3, for the operation of the routes specified in accord-
ance with article 2, paragraph 2, of this Agreement;

(d) The term "air service" means any scheduled air service performed by
aircraft for the public transport of passengers, cargo or mail;

(e) The term "international air service" means an air service which passes
through the air space over the territory of more than one State;

(f) The term "stop for non-traffic purposes" means a landing for any purpose
other than taking on or discharging commercially passengers, cargo or
mail.

Article 2

(1) For the purpose of the operation of international air services by the
designated airlines, each Contracting State grants to the other Contracting

1 Came into force on 28 April 1958, in accordance with article 20.
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[TRADUCTION - TRANSLATION]

No 4354. ACCORD' ENTRE LE ROYAUME DE DANEMARK
ET LA RP-PUBLIQUE F1D1RALE D'ALLEMAGNE RE-
LATIF AUX SERVICES AtRIENS. SIGNt A BONN, LE
29 JANVIER 1957

Le Royaume de Danemark et la R~publique f~d6rale d'Allemagne,
D~sirant conclure un accord en vue de favoriser l'tablissement de services

a~riens entre leurs territoires respectifs et au-delA,

Sont convenus de ce qui suit:

Article premier

Aux fins du present Accord et sauf indication contraire du contexte,

a) L'expression <# autorit~s a6ronautiques s) s'entend, en ce qui concerne le
Royaume de Danemark, du Ministre des travaux publics (Ministre des
transports), en ce qui concerne la R1publique f~d~rale d'Allemagne, du
Ministre f~d6ral des transports, et, dans les deux cas, de toute autre personne
ou de tout organisme habilit6s remplir les fonctions exerces par ces autori-
t6s;

b) Le terme ( territoire # d~signe, pour chaque ]Rtat, les r6gions terrestres et les
eaux territoriales y adjacentes plac~es sous la souverainet6 de cet ]tat;

c) L'expression # entreprise d~sign~e # s'entend d'une entreprise de transports
a~riens que l'un des ]tats contractants aura d6sign6e par 6crit l'autre ]Rtat
contractant, conform~ment l'article 3, comme 6tant l'entreprise charg~e
de desservir les routes a6riennes vis6es au iParagraphe 2 de P'article 2;

d) L'expression ((service arien > d~signe tout service a~rien r~gulier assur6 par
des a~ronefs affect~s au transport public de passagers, de marchandises et de
courrier;

e) L'expression <#service a6rien international * d6signe un service qui traverse
1'espace a~rien situ6 au-dessus du territoire de deux ou plusieurs 1Etats;

f) L'expression s escale non commerciale s d6signe toute escale ayant un objet
autre que d'embarquer ou de d6barquer des passagers, des marchandises
ou du courrier.

Article 2

1. Chaque Rtat contractant accorde a l'autre Ptat contractant, en vue de
1'exploitation de services a~riens internationaux par les entreprises d~sign6es,

1 Entr6 en vigueur le 28 avril 1958, conformrment i 'article 20.
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State the following rights : the right of transit; the right to make stops for non-
traffic purposes; and the right to make flights for the commerciai carriage of
international traffic in passengers, mail and cargo to and from the points in
its territory, which are listed on each route specified in accordance with para-
graph (2).

(2) The routes which the designated airlines of the two Contracting States
shall have the right to operate shall be specified in a route schedule to be agreed
upon by an exchange of notes.

Article 3

(1) International air services may be inaugurated on the routes specified
in accordance with article 2, paragraph (2), as soon as :

(a) The Contracting State to which the rights are granted has designated in
writing the airline or airlines which are to operate the specified routes,

(b) The Contracting State which grants the rights has given the designated
airlines permission to inaugurate international air services on the routes
specified in accordance with article 2, paragraph (2).

(2) The Contracting State which grants the rights shall, subject to the
provisions of paragraphs (3) and (4) and subject further to agreement being
reached in accordance with article 11, without delay grant permission to operate
the international air services.

3) Each Contracting State shall have the right to require the designated
airline or airlines of the other Contracting State to satisfy it that they are qualified
to fulfil the conditions prescribed under its laws and regulations for the operation
of international air services.

(4) Each Contracting State reserves the right to withhold the exercise of
the rights granted in article 2 from an airline designated by the other Contracting
State, if that airline is unable on request to satisfy it that substantial ownership
and effective control of the airline are vested in nationals or bodies corporate
of the other Contracting State or in the other Contracting State itself.

Article 4

(1) Each Contracting State may revoke or restrict the permission granted
under article 3, paragraph (2), if a designated airline fails to comply with the
laws and regulations of the Contracting State granting the rights or with the
provisions of this Agreement, or fails to fulfil the obligations arising therefrom.
The foregoing shall also apply in the event of failure to furnish the proof re-
quired under article 3, paragraph (4).
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les droits ci-apr~s : le droit de survol; le droit d'escale non commerciale; et
le droit d'entr~e et de sortie aux points de son territoire indiqu6s pour chacune
des routes vis~es au paragraphe 2, aux fins d'exploitation de services commer-
ciaux internationaux de passagers, de marchandises et de courrier.

2. Les routes que les entreprises d~sign6es par les deux itats contractants
auront le droit de desservir seront indiqu~es dans un tableau des routes a~riennes
dont les Parties conviendront par 6change de notes.

Article 3

1. Les services a6riens internationaux sur les routes vis6es au paragra-
phe 2 de l'article 2 pourront tre inaugur~s tout moment, h condition:

a) Que l'1tat contractant auquel les droits sont accord6s ait d6sign6 l'entreprise
ou les entreprises qui exploiteront chacune des routes a6riennes;

b) Que l'Rtat contractant qui conf6re les droits ait donn6 i l'entreprise ou aux
entreprises d~sign6es la permission de mettre en exploitation les services
internationaux sur les routes vis6es au paragraphe 2 de l'article 2.

2. L'Rtat contractant qui confre les droits devra, sous r~serve des para-
graphes 3 et 4 et de l'Accord pr6vu l'article 11, donner sans d6lai la permission
d'exploiter les services internationaux.

3. Chaque letat contractant pourra exiger de l'entreprise ou des entreprises
d6sign~es par l'autre Rtat contractant la preuve qu'elles sont en mesure de
remplir les conditions prescrites par les lois et r~glements du premier IRtat en
ce qui concerne l'exploitation des services a~riens internationaux.

4. Chaque IRtat contractant se r6serve de refuser A une entreprise d~sign6e
par l'autre Rtat contractant l'exercice des droits accord~s A l'article 2, au cas o-i
cette entreprise ne serait pas en mesure de fournir, sur demande, la preuve que
la majeure partie de la propri~t6 et le contr6le effectif de l'entreprise sont entre
les mains de ressortissants ou d'organismes de cet autre 1Rtat contractant, ou de
cet R~tat lui-m~me.

Article 4

1. Chaque letat contractant pourra r6voquer ou limiter la permission accord6e
Sl'entreprise d~sign~e, en vertu du paragraphe 2 de l'article 3 ci-dessus, si

celle-ci ne se conforme pas aux lois et r~glements de Vltat contractant qui
conf~re les droits ou aux dispositions du present Accord, ou ne remplit pas les
obligations qui en d~coulent. I1 en sera de m~me si la preuve mentionn~e au
paragraphe 4 de l'article 3 n'est pas fournie.
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Each Contracting State shall exercise this right only after consultation in
accordance with article 15, unless immediate suspension of operations or imme-
diate imposition of conditions is essential to prevent further infringements of
laws or regulations.

(2) Each Contracting State shall have the right, by written notification to
the other Contracting State, to withdraw the designation of an airline and to
substitute the designation of another airline. The newly-designated airline
shall have the same rights and duties as the airline which it replaces.

Article 5

(1) The laws and regulations of one Contracting State relating to the ad-
mission to or departure from its territory of aircraft engaged in international
air navigation or to the operation and navigation of such aircraft while within
its territory shall apply to the aircraft used by the designated airlines of the
other Contracting State.

(2) The laws and regulations of one Contracting State relating to the ad-
mission to or departure from its territory of passengers, crews, mail or cargo
(such as regulations relating to entry, clearance, immigration, passports, customs
and quarantine) shall apply to passengers, crews, mail or cargo of aircraft of the
other Contracting State while within its territory.

Article 6

The charges imposed in each Contracting State for the use of airports and
other aeronautical facilities by aircraft of the other Contracting State shall not
be higher than those payable by domestic aircraft.

Article 7

(1) The Contracting States shall grant the following exemptions from duty
to aircraft employed exclusively in international air navigation by a designated
airline of the other Contracting State :

1. Aircraft operated by the designated airlines of one Contracting State,
entering and thereafter departing from or flying in transit through the
territory of the other Contracting State, as well as equipment and spare
parts on board such aircraft, shall be exempt from customs duties and other
charges levied in connexion with the importation, exportation and transit
of goods.
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Les Rtats contractants ne feront usage de ce droit qu'apr~s la consultation
pr~vue h l'article 15, sauf n6cessit6 de suspendre, imm~diatement, l'exploitation
du service ou d'imposer imm~diatement des conditions pour empecher que les
lois et r~glements ne continuent d'etre enfreints.

2. Chaque 1Rtat contractant aura le droit d'annuler, par communication
6crite adress6e h l'autre 1Rtat contractant, la d~signation d'une entreprise pour
la remplacer par une autre entreprise. La nouvelle entreprise d6sign6e jouira des
mmes droits et sera soumise aux m~mes obligations que l'entreprise dont elle
prendra la place.

Article 5

1. Les lois et r~glements d'un Rtat contractant r~gissant, sur son territoire,
l'entr6e ou la sortie des a6ronefs affect6s A la navigation adrienne internationale
ou l'exploitation et la navigation desdits a6ronefs A l'intrieur des limites dudit
territoire s'appliqueront aux a6ronefs des entreprises d6sign~es par l'autre
Rtat contractant.

2. Les lois et r~glements d'un letat contractant r6gissant, sur son territoire,
l'entr6e ou la sortie des passagers, des 6quipages, du courrier ou des marchandises
(tels que les rbglements relatifs aux formalit~s d'entr~e, de cong6, d'immigration,
de passeports, de douane et de quarantaine) s'appliqueront aux passagers, aux
6quipages, au courrier ou aux marchandises A bord des a~ronefs de l'autre Rtat
contractant pendant leur pr6sence sur le territoire du premier ]Rtat.

Article 6

Les droits pergus dans chacun des ]tats contractants pour l'utilisation,
par les a~ronefs de l'autre Rtat contractant, des a6roports et autres installations
servant A la navigation a6rienne ne pourront 6tre sup~rieurs A ceux perqus pour
les a6ronefs des entreprises nationales.

Article 7

1) Chaque ]tat contractant accorde, en ce qui concerne les a6ronefs des
entreprises d6sign6es par rautre ]tat contractant affect~s exclusivement au
trafic international, les exonerations de droits suivantes :

1. Les a6ronefs des entreprises d6sign6es par un Rtat contractant qui entrent sur
le territoire de l'autre Rtat contractant pour en ressortir ensuite ou qui tra-
versent ce territoire, ainsi que l'6quipement ou les pi~ces de rechange se
trouvant h bord, seront exon~r6s des droits de douane et autres droits et
taxes similaires pergus A l'occasion de l'importation, de l'exportation et du
transit des marchandises.
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2. Spare parts and equipment

(a) Dismounted or otherwise removed, under customs supervision, from
the aircraft referred to in paragraph 1 above, while within the territory
of the other Contracting State, and there placed in storage,

(b) Imported into and stored in the territory of the other Contracting
State for such aircraft, under customs supervision,

shall be exempt from the duties referred to in paragraph 1, provided that
they are installed in or otherwise taken on board the said aircraft under
customs supervision or are re-exported from the territory of that Contracting
State otherwise than on board the aircraft.

The same exemption from duty shall be granted in respect of such
spare parts and equipment as are drawn, under customs supervision, from
corresponding stores of other foreign airlines and are installed in or otherwise
taken on board the said aircraft.

3. Fuels and lubricating oils introduced into the territory of the other Con-
tracting State on board the aircraft referred to in paragraph I may be
consumed on board such aircraft free of customs duties and other charges
imposed in respect of the importation, exportation and transit of goods,
even on connecting flights between points in the territory of that contracting
State.

The foregoing provision shall also apply in the case of fuels and lubricat-
ing oiis introduced on behalf of a designated airline into the territory of the
other Contracting State and stored there under customs supervision for the
use of such aircraft.

Other fuels and lubricants taken on board such aircraft under customs
supervision in the territory of the other Contracting State and used in air
services, shall not be subject to such of the aforementioned duties or other
special consumer taxes as are imposed on aircraft fuels and lubricants in that
Contracting State.

4. Foodstuffs and other provisions for the use of passengers and crew members
which are introduced into the territory of the other Contracting State on
board the aircraft referred to in sub-paragraph 1, may be released for
immediate use on board free of customs and other duties imposed in respect
of the importation, exportation and transit of goods, provided that the
aircraft can be kept under constant customs supervision at intermediate
stops.
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2. Seront exon6r6s des droits indiqugs A l'alin6a 1 ci-dessus rNquipement et les
pieces de rechange :

a) Qui sont dgmontgs des agronefs vis6s A l'alinga I ci-dessus sur le territoire
de rautre Rtat contractant, sous surveillance douani~re, ou qui quittent
le bord desdits agronefs de toute autre mani&re et sont entrepos6s sur ce
territoire,

b) Qui sont introduits sur le territoire de l'autre iPtat contractant sous sur-
veillance douani~re et y sont entrepos6s pour 6tre utilisgs sur lesdits
a6ronefs,

s'ils sont, sous surveillance douani~re, remont6s sur les agronefs, pris a bord
de toute autre mani6re ou transport6s hors du territoire de cet autre Rtat
contractant autrement qu'a bord de ces agronefs.

Seront de m6me exon6r6s les pi6ces de rechange et l'quipement qui
seront, sous surveillance douani~re, pr6levgs sur des stocks analogues d'autres
entreprises 6trang&res de transports agriens et install6s sur les agronefs
pr6cit6s ou pris A bord de toute autre mani~re.

3. Les carburants et huiles lubrifiantes introduits sur le territoire de l'autre
Rtat contractant A bord des a6ronefs visgs A l'alinga 1 ci-dessus pourront
6tre utilis6s h bord desdits agronefs sans avoir A acquitter les droits de douane
ou autres droits et taxes similaires pergus A l'occasion de rimportation, de
l'exportation et du transit des marchandises, et cela m6me sur des vols entre
divers points du territoire de cet Rtat contractant. Il en sera de m6me des
carburants et huiles lubrifiantes introduits et entreposgs sur le territoire de
l'autre 1Rtat contractant sous surveillance douani~re, pour le compte d'une
entreprise dgsignge, aux fins d'approvisionnement desdits agronefs.

Les autres carburants pris h bord de ces agronefs sur le territoire de
l'autre tItat contractant, sous surveillance douani~re, et utilis6s pour l'ex-
ploitation des services agriens n'auront pas h acquitter les droits susmentionngs
ni, le cas 6chgant, les taxes spgciales h la consommation dont les produits
utilisgs pour l'exploitation des services a6riens seraient frappgs dans ledit
Rtat contractant.

4. Les denrges alimentaires et autres provisions introduites A bord des a6ronefs
visgs l'alinga 1 ci-dessus pour 6tre consomm6es par les passagers et les
membres de l'6quipage pourront &re distributes sur le territoire de l'autre
Rtat contractant, pour consommation imm6diate A bord, en franchise des
droits de douane et autres droits et taxes similaires per~us A roccasion de
l'importation, de 'exportation et du transit des marchandises, si une sur-
veillance douani~re constante peut 6tre exercge sur ces agronefs pendant les
escales.
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(2) If no duty is imposed in respect of the goods specified in the preceding
paragraph, they shall not be subject to any import, export, or transit prohibition
or restriction otherwise applicable to them.

Article 8

(1) Certificates of airworthiness, certificates or competency and aircraft
crew licences, issued or recognized by one Contracting State shall be recognized
as valid by the other Contracting State as long as they are in force.

(2) Each Contracting State reserves the right to refuse to recognize, for the
purpose of flights above its own territory, certificates of competency and licences
granted to its own nationals by the other Contracting State or by another State.

Article 9

(1) There shall be fair and equal opportunity for the airlines of both Con-
tracting States to operate on each of the routes specified in accordance with
article 2, paragraph (2).

(2) In operating international air services on the routes specified in accord-
ance with article 2, paragraph (2), the designated airlines of each Contracting
State shall take into account the interests of the airlines of the other Contracting
State so as not to affect unduly the air services which the latter provide on the
whole or part of the same routes.

(3) The international air services operated on the routes specified in accord-
ance with article 2, paragraph (2), shall have as their primary objective the
provision of capacity adequate to meet the foreseeable requirements of traffic
to and from the territory of the Contracting State which has designated the
airline or airlines. The right of these airlines to operate air services between
those points on a route specified in accordance with article 2, paragraph (2),
which are situated in the territory of the other Contracting State, and third
States shall be exercised in the interest of the orderly development of interna-
tional traffic, in such a manner that capacity shall be adapted to :

(a) The requirements of traffic from and to the territory of the Contracting
State which has designated the airline or airlines,

(b) The requirements of traffic in the areas crossed, account being taken of
local and regional services,

(c) The requirements of economic through-airline operation.

Article 10

The aeronautical authorities of either Contracting State shall supply to the
aeronautical authorities of the other Contracting State at their request such
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2) Dans la mesure oi les articles vis~s au paragraphe precedent n'auront
pas A acquitter de droits, ils ne seront pas soumis aux interdictions et restrictions
6conomiques qui normalement s'appliquent A ces articles lors de leur importa-
tion, de leur exportation ou de leur transit.

Article 8

1) Les certificats de navigabilit6, les brevets d'aptitude et les licences d6-
livr~s ou validrs par l'un des ttats contractants et non p~rim6s seront reconnus
valables par l'autre tItat contractant.

2) Chaque lttat contractant se r6serve le droit de ne pas reconnaitre, pour
le survol de son propre territoire, les brevets d'aptitude et les licences d6livr~s
i ses propres ressortissants par l'autre Ittat contractant ou par un ttat tiers.

Article 9

1) Les entreprises de chaque Rtat contractant auront la facult6 de desservir,
dans des conditions 6quitables et 6gales, chacune des routes vis~es au paragra-
phe 2 de l'article 2.

2) Les entreprises d~sign~es par chaque 1ttat contractant tiendront compte,
en exploitant des services a6riens internationaux sur les routes visees au para-
graphe 2 de l'article 2, des int~r~ts des entreprises de l'autre Rtat contractant,
afin de ne pas affecter indOment les services assur6s par celles-ci sur tout ou
partie des m~mes routes.

3) Les services a~riens internationaux sur les routes vis~es au paragraphe
2 de l'article 2 auront pour objectif essentiel d'offrir une capacit6 correspondant
A la demande pr6visible de trafic A destination et en provenance de l'1tat con-
tractant qui aura d~sign6 l'entreprise ou les entreprises. Le droit de ces entre-
prises d'exploiter des services a~riens entre les points situ6s sur le territoire de
l'autre 1ttat contractant, le long d'une route vis~e au paragraphe 2 de l'article 2,
et des 12tats tiers, devra s'exercer de telle fagon que la capacit6 offerte soit adapt~e :

a) A la demande de trafic en provenance et A destination du territoire de l'~tat
contractant qui aura drsign6 l'entreprise ou les entreprises,

b) A la demande de trafic dans les territoires travers6s, compte tenu des services
locaux et r~gionaux,

c) Aux exigences d'une exploitation 6conomique des services long-courriers.

Article 10

Les autorit6s a6ronautiques de chacun des Rtats contractants fourniront
A celles de l'autre t1tat contractant, sur leur demande, tous les relev6s statistiques,
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periodic or other statistical data concerning the designated airlines as may be
reasonably required for the purpose of reviewing the use which is made by the
designated airlines of the international air services established in accordance
with article 2, paragraph (2). Such data shall include all information required
to determine the amount of traffic carried by those airlines on the agreed services
and the origins and destinations of such traffic.

Article 11

(1) The rates to be charged for passengers and cargo on the routes specified
in accordance with article 2, paragraph (2), shall be fixed taking into account all
factors including cost of operation, reasonable profit, the special characteristics
of each service and the rates charged by other airlines which operate the whole
or part of the same routes. The rates shall be fixed in accordance with the
following provisions.

(2) The rates shall, if possible, be fixed in respect of each route by agree-
ment between the designated airlines concerned. In this connexion, the de-
signated airlines shall follow the recommendations applicable under the rate-
fixing machinery of the International Air Transport Association (IATA) or
shall, if possible, reach agreement direct after consultation with the aeronautical
authorities of third countries operating the whole or part of the same routes.
The foregoing shall also apply to agency commissions charged in conjunction
with the rates.

(3) The rates so fixed shall be submitted for approval to the aeronautical
authorities of each Contracting State not less than thirty (30) days before the
date of their proposed entry into force. This period may be reduced in special
circumstances with the consent of the aeronautical authorities.

(4) If the designated airlines fail to reach agreement in accordance with
paragraph (2) or if either Contracting State is unable to accept the rates sub-
mitted to it in accordance with paragraph (3), the aeronautical authorities shall
by common agreement determine the rates for the routes and sections of route
on which agreement has not been reached.

(5) If agreement cannot be reached between the aeronautical authorities
of the Contracting States in accordance with paragraph (4), article 16 shall
apply. Pending settlement of the dispute, the Contracting State unable to
accept a modification of the rates may require the other Contracting State to
maintain the rates previously in effect.

Article 12

(1) Each Contracting State grants to the designated airlines of the other
Contracting State the right to transfer to their head offices the excess of receipts
over expenditure after conversion at the official rates of exchange in the currency
of the other Contracting State.
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p~riodiques ou autres, des entreprises d~sign6es, normalement n6cessaires pour
pouvoir contr6ler l'exploitation, par ces entreprises, des services ariens inter-
nationaux vis6s au paragraphe 2 de l'article 2. Ces relev~s contiendront tous
renseignements n~cessaires pour determiner le volume du trafic achemin6 par ces
entreprises sur les routes indiqu6es, ainsi que la provenance et la destination
de ce trafic.

Article 11

1) Les tarifs applicables au transport des passagers et des marchandises
sur les routes vis6es au paragraphe 2 de l'article 2 seront fixes compte tenu de
tous les 61ments d'appr~ciation pertinents, tels que les frais d'exploitation, la
r6alisation d'un btn~fice normal, les caract6ristiques de chaque service et les
tarifs appliques par d'autres entreprises desservant tout ou partie de la mme
route. Ces tarifs seront fixes de la mani~re indiqu~e ci-apr~s.

2) Les tarifs seront, si possible, fixes d'un commun accord par les entre-
prises d~sign~es intress6es, pour chaque route. A cet 6gard, les entreprises
d~sign6es se conformeront aux d6cisions applicables en vertu de la procedure
de fixation des tarifs de l'Association du transport arien international (IATA)
ou, si possible, se mettront directement d'accord entre elles, apr~s consultation
des entreprises de transports a~riens d'ltats tiers desservant tout ou partie de la
m~me route. Elles feront de m~me pour les commissions d'agences pergues en
liaison avec les tarifs.

3) Les tarifs ainsi fix6s devront 6tre soumis A l'approbation des autorit6s
a6ronautiques de chaque 1Etat contractant trente (30) jours au moins avant la
date pr~vue pour leur entr6e en vigueur. Ce d6lai pourra ktre abr~g6 dans cer-
tains cas si les autorit~s aronautiques y consentent.

4) Si les entreprises d~sign6es ne parviennent pas s'entendre comme il est
dit au paragraphe 2, ou si un Ptat contractant n'est pas dispos6 A approuver les
tarifs qui lui auront &6 soumis en vertu du paragraphe 3, les autorit~s a~ro-
nautiques fixeront d'un commun accord les tarifs applicables aux routes ou
sections de routes en cause.

5) Si les autorit~s a~ronautiques des deux Etats contractants ne parviennent
pas A l'accord pr~vu au paragraphe 4, il y aura lieu d'appliquer les dispositions
de l'article 16. Tant que la sentence arbitrale n'aura pas 6t6 rendue, l'tat
contractant qui aura d6clar6 ne pas accepter une modification des tarifs aura le
droit d'exiger de l'autre Etat contractant le maintien des tarifs en vigueur.

Article 12

1) Chaque Etat contractant accorde aux entreprises d~sign~es par l'autre
Etat contractant le droit de virer A leur si ge l'exc6dent des recettes sur les
d6penses, apr~s conversion, au taux de change officiel, dans la monnaie de cet
autre ttat contractant.
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(2) If the creditor so desires, the remittance may be made in another
currency, as far as is possible under the currency regulations of the Contracting
State in force at the time.

Article 13

If a general multilateral air transport convention accepted by both parties
enters into force, the provisions of the multilateral convention shall prevail.
Consultations to determine the extent to which a multilateral convention cancels,
modifies or supplements this Agreement shall be held in accordance with
article 15 hereof.

Article 14

There shall be regular exchanges of views between the aeronautical authori-
ties of the Contracting States to ensure close collaboration in all matters effecting
the application and interpretation of this Agreement.

Article 15

(1) Consultations for the purpose of discussing the interpretation, application
or modification of this Agreement or its route schedule may be requested by
either Contracting State at any time. Such consultation shall begin within a
period of sixty days from the date of receipt of the request.

(2) Any agreed modification of this Agreement shall become effective in
accordance with the procedure set forth in article 20.

(3) Any modification of the route schedule shall become effective when
agreed in an exchange of diplomatic notes in accordance with article 2, para-
graph (2).

Article 16

(1) Any dispute between the aeronautical authorities or between the

Governments of the Contracting States, relating to the application or inter-
pretation of this Agreement, which cannot be settled in accordance with article

14 or article 15 shall, at the request of either Contracting State, be referred to an
arbitral tribunal.

(2) The arbitral tribunal shall, in each case, be established in accordance
with the procedure whereby each Contracting State shall designate one arbitrator
and these arbitrators shall agree upon a national of a third State as chairman

of the tribunal. If the arbitrators have not been designated within two months
of the date on which a Contracting State has given notice of its intention to refer
the dispute to an arbitral tribunal, or if the arbitrators cannot agree upon a
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2) Ce virement pourra 6galement, A la demande de l'entreprise cr6ditrice,
6tre effectu6 en une autre monnaie, pour autant que le permette la r~glementation
des changes des ]Rtats contractants en vigueur A la date du virement.

Article 13

Au cas ofi serait conclue, en mati~re de transports ariens, une convention
multilat~rale de caract~re g6n6ral qui lierait les deux IRtats contractants, les
dispositions de ladite convention multilatrale l'emporteront. Pour d6terminer
dans quelle mesure les dispositions de la convention multilatrale abrogent,
modifient ou compl~tent le pr6sent Accord, il y aura lieu de proc~der aux con-
sultations pr~vues A l'article 15.

Article 14

Les autorit~s a~ronautiques des letats contractants proc~deront r~guli~re-
ment a des 6changes de vues afin d'assurer une 6troite collaboration sur toutes
les questions touchant l'application et l'interpr&ation du present Accord.

Article 15

I) Chacun des &tats contractants pourra, A tout moment, demander que
des consultations aient lieu pour discuter de l'interpr~tation, de l'application ou
de la modification du pr6sent Accord ou du tableau des routes a6riennes. Ces
consultations commenceront dans les soixante (60) jours A dater de la r6ception
de la demande.

2) Toute modification convenue du present Accord entrera en vigueur
conform~ment aux dispositions de l'article 20.

3) Toute modification du tableau des routes entrera en vigueur lorsqu'elle
aura 6t6 convenue par un 6change de notes diplomatiques, conform~ment au
paragraphe 2 de l'article 2.

Article 16

1) Tout diff6rend quant A l'application ou A l'interpr~tation du present
Accord qui n'aura pas fait l'objet d'un r~glement entre les autorit~s a~ronautiques
ou les Gouvernements des 12tats contractants, conform~ment A l'article 14 ou A
l'article 15, sera, sur la demande d'un des Rtats contractants, port6 devant un
tribunal arbitral.

2) Le tribunal arbitral sera, pour chaque affaire, compos6 de la mani~re
suivante. Chaque Rtat contractant nommera un arbitre, et ces arbitres se mettront
d'accord sur le choix d'un ressortissant d'un 1Rtat tiers comme president. Si les
arbitres ne sont pas nomm~s dans un d~lai de deux mois apr~s qu'un ]Rtat con-
tractant aura fait connaitre son intention de recourir A l'arbitrage ou si les
arbitres ne parviennent pas A se mettre d'accord, dans le mois suivant, sur le
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chairman within a further period of one month, the President of the Council
of the International Civil Aviation Organization shall be requested to make the
necessary designations. His decision shall be binding upon the Contracting
States.

(3) If the arbitral tribunal cannot arrive at an amicable settlement of the
dispute, it shall take a decision by majority vote. Unless the Contracting
States otherwise agree, the arbitral tribunal shall establish its own rules of
procedure and select its place of meeting.

(4) Each Contracting State shall bear the cost of the services of its own
arbitrator and half the cost of the services of the chairman.

(5) The Contracting States undertake to comply with any provisional
measures ordered in the course of the proceedings and with the arbitral award,
which shall be final.

Article 17
Either Contracting State may denounce this Agreement at any time. The

Agreement shall terminate one year after the date of receipt of the notice of
termination by the other Contracting State, unless the notice to terminate is
withdrawn by agreement before the expiry of this period.

Article 18

This Agreement, all modifications thereof and any exchange of notes in
accordance with article 2, paragraph (2), and article 15, paragraph (3), shall be
registered with the International Civil Aviation Organization.

Article 19
This Agreement cancels and supersedes all previous air transport agreements

between the Contracting States.

Article 20
This Agreement shall enter into force one month after the date on which

the Contracting States notify each other that their respective constitutional
requirements have been complied with.

IN WITNESS WHEREOF the undersigned plenipotentiaries have signed this
Agreement.

DONE in duplicate at Bonn, on 29 January 1957, in Danish and German,
both texts being equally authentic.

For the Kingdom of Denmark:
(Signed) F. HvAss

For the Federal Republic of Germany:
(Signed) v. BRENTANO
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choix d'un president, le President de l'Organisation de l'aviation civile interna-
tionale sera pri6 de proc~der aux nominations n6cessaires. Sa d6cision s'imposera
aux Rtats contractants.

3) S'il n'obtient pas un r~glement du diff6rend A l'amiable, le tribunal se
prononcera A la majorit6 des voix. Sauf convention contraire des 1Rtats contrac-
tants, il fixera lui-m~me sa procedure et le lieu oii il si~gera.

4) Chaque 1Rtat contractant supportera les frais de son arbitre et la moiti6
des frais du president du tribunal arbitral.

5) Les ]tats contractants s'engagent A ex6cuter les mesures provisoires
ordonn6es au cours de la procedure ainsi que la sentence arbitrale, qui sera
d~finitive.

Article 17

Chacun des Rtats contractants pourra, A tout moment, d6noncer le present
Accord. L'Accord prendra fin un an apr~s la r6ception de l'avis de d6nonciation
par l'autre ltat contractant, A moins que, d'un commun accord entre les deux
Rtats, la d~nonciation ne soit annulke avant l'expiration de ce d~lai.

Article 18

Le present Accord, ainsi que toutes modifications qui pourront lui 6tre
apport~es et toutes notes diplomatiques 6chang~es conform~ment au paragraphe 2
de l'article 2 et au paragraphe 3 de l'article 15, seront enregistr6s aupr6s de
l'Organisation de l'aviation civile internationale.

Article 19

Le present Accord remplace et abroge tous accords ant~rieurs de services
ariens conclus entre les ]tats contractants.

Article 20

Le present Accord entrera en vigueur un mois apr~s la date A laquelle
les 1ttats contractants se seront fait savoir que les conditions pr~vues par leurs
constitutions respectives sont remplies.

EN FOI DE QUOI les pl~nipotentiaires des deux Parties ont sign6 le present
Accord.

FAIT A Bonn, le 29 janvier 1957, en double exemplaire, en langues danoise
et allemande, les deux textes faisant 6galement foi.

Pour le Royaume de Danemark:
(Signi) F. HASS

Pour la R~publique f~drale d'Allemagne:
(Signi) v. BRENTANO
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EXCHANGE OF NOTES

I

FEDERAL MINISTER OF FOREIGN AFFAIRS

Bonn, 29 January 1957
Your Excellency,

I have the honour to refer to article 2, paragraph (2), of the Agreement
relating to air services between the Federal Republic of Germany and the
Kingdom of Denmark signed on 29 January 1957.1 In the negotiations which
have been conducted in connexion with the above-mentioned Agreement, it
has been agreed that air services may be operated on the routes specified in the
following route schedule.

ROUTE SCHEDULE

I

Routes to be operated by the designated airlines of the Federal Republic of Germany:

(1) From points in the Federal Republic of Germany via intermediate points in the
Kingdom of Sweden to Copenhagen, Aarhus and Aalborg.

(2) From points in the Federal Republic of Germany via intermediate points in the
Kingdom of Sweden to Copenhagen, Aarhus, Aalborg and points beyond in North-
West, Northern and North-East Europe.

(3) From points in the Federal Republic of Germany via intermediate points in the
Kingdom of Sweden to Copenhagen, Aarhus, Aalborg and beyond to points in
Northern and North-West Europe and in North America.

II

Routes to be operated by the designated airlines of the Kingdom of Denmark from
points in the Kingdom of Denmark via intermediate points in the Kingdom of Sweden:

1. To Hamburg, Bremen, Hanover, Dusseldorf, Cologne/Bonn, Frankfurt/Main,
Stuttgart, Nuremberg, Munich.

2. To Hanover or Nuremberg or Munich and beyond to points in Central, Southern
and South-East Europe.

3. To Hanover and/or Stuttgart and beyond to points in France, Spain and Portugal.

4. To Hamburg and Bremen and beyond to points in Europe lying north-west of the

Federal Republic of Germany and to points in North America.

1 See p. 96 of this volume.
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tCHANGE DE NOTES

I

LE MINISTRE F D RAL DES AFFAIRES fTRANGtRES

Bonn, le 29 janvier 1957
Monsieur l'Ambassadeur,

J'ai l'honneur de me r~f~rer A l'article 2, paragraphe 2, de l'Accord de
services a~riens conclu ce jour entre la R~publique f~d~rale d'Allemagne et le
Royaume de Danemark'. Lors des n~gociations consacr6es h cet Accord, il a
6t6 convenu que des services a6riens pourraient tre exploit6s sur les routes
indiqu~es dans le tableau suivant:

TABLEAU DES ROUTES

I

Routes attributes aux entreprises d~sign~es par la R~publique f~d~rale d'Allemagne
1) De points dans la R6publique f6d6rale d'Allemagne, via des points interm6diaires

dans le Royaume de Subde, A Copenhague, Aarhus, Aalborg.
2) De points dans la R6publique f6d6rale d'Allemagne, via des points interm6diaires

dans le Royaume de Subde, A Copenhague, Aarhus, Aalborg et des points situ6s au-
delA, en Europe du Nord-Ouest, du Nord et du Nord-Est.

3) De points dans la R6publique f6d6rale d'Allemagne, via des points interm6diaires
dans le Royaume de Subde, A Copenhague, Aarhus, Aalborg et des points situ6s au-
delA, en Europe du Nord et du Nord-Ouest et en Am6rique du Nord.

II

Routes attribu6es aux entreprises d6sign6es par le Royaume de Danemark, allant
de points situ6s dans le Royaume de Danemark, via des points interm6diaires dans le
Royaume de Subde, a:

1. Hambourg, Br~me, Hanovre, Diisseldorf, Cologne/Bonn, Francfort-sur-le-Main,
Stuttgart, Nuremberg, Munich.

2. Hanovre ou Nuremberg ou Munich et des points situ6s au-delA, en Europe centrale,
en Europe du Sud et du Sud-Est.

3. Hanovre et/ou Stuttgart et des points situ6s au-del, en France, en Espagne et au
Portugal.

4. Hambourg et Br~me et des points situ6s au-delA en Europe, au nord-ouest de la
R6publique f6d6rale d'Allemagne, et en Am6rique du Nord.

'Voir p. 97 de ce volume.
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5. To Frankfurt/Main and Munich and points beyond in Switzerland, Portugal,
North-West Africa and South America.

6. To Hamburg and/or Frankfurt/Main and/or Munich and points beyond in Central,
Southern and South-East Europe and Africa.

7. (a) To Bremen or Hanover or Dusseldorf or Stuttgart or Nuremberg or Munich
and points beyond in Southern and South-East Europe, Egypt and the Near
East.

(b) To Hamburg or Bremen or Hanover or Dusseldorf or Stuttgart or Nuremberg
or Munich and points beyond in Southern and South-East Europe, Egypt,
Abadan, Pakistan, India, Ceylon, South-East Asia, Hong Kong, China, Korea,
Japan and Australasia.

One or more points on each of the specified routes may be omitted at the option
of the designated airline or airlines, provided that the point of departure on a route lies
in the territory of the Contracting State which has designated the airline.

I should be grateful if you would inform me whether the Royal Danish
Government also accepts this route schedule. Should your reply be in the
affirmative, this note and your note in reply shall be regarded as constituting
an agreement between the two Governments.

I have the honour to be, etc.
(Signed) v. BRENTANO

His Excellency Mr. Frants Hvass
The Royal Danish Ambassador
Bonn

II

ROYAL DANISH EMBASSY

Bonn, 29 January 1957

Your Excellency,

I have the honour to acknowledge receipt of your note of 29 January 1957
which reads as follows:

[See note I]

I have the honour to inform you that the route schedule contained in your
note is acceptable to the Royal Danish Government. Your note and this note
in reply shall therefore be regarded as constituting an agreement between the
two Governments.

I have the honour to be, etc.
(Signed) F. HVASS

His Excellency Dr. Heinrich von Brentano
Federal Minister of Foreign Affairs
Bonn

No. 4354



1958 Nations Unies - Recueil des Traitds 115

5. Francfort-sur-le-Main et Munich et des points situ~s au-delA, en Suisse, au Portugal,
en Afrique du Nord-Ouest et en Amgrique du Sud.

6. Hambourg et/ou Francfort-sur-le-Main et/ou Munich et des points situ6s au-deli,
en Europe centrale, en Europe du Sud et du Sud-Est et en Afrique.

7. a) Breme ou Hanovre ou Diisseldorf ou Stuttgart ou Nuremberg ou Munich et des
points situds au-del, en Europe du Sud et du Sud-Est, en legypte et au Proche-
Orient.

b) Hambourg ou Br~me ou Hanovre ou Diisseldorf ou Stuttgart ou Nuremberg
ou Munich et des points situds au-del, en Europe du Sud et du Sud-Est, en
legypte, Abadan, au Pakistan, en Inde, A Ceylan, en Asie du Sud-Est, A Hong-
kong, en Chine, en Cor~e, au Japon et en Australasie.

Sur chacune des routes indiqudes, un ou plusieurs points pourront &re omis au
gr6 de l'entreprise ou des entreprises ddsignges, i condition que la route ait son point
de depart sur le territoire de l'tat contractant qui aura ddsign6 l'entreprise.

Je vous saurais gr6 de bien vouloir me faire connaitre si le tableau des routes
ci-dessus rencontre l'agrdment du Gouvernement royal de Danemark. Dans
l'affirmative, la pr6sente note et votre rdponse seront considdr6es comme cons-
tituant un accord entre nos deux Gouvernements.

Veuillez agrder, etc.
(Signd) v. BRENTANO

Son Excellence Monsieur Frants Hvass
Ambassadeur de S. M. le Roi de Danemark
Bonn

II

AMBASSADE ROYALE DU DANEMARK

Bonn, le 29 janvier 1957
Monsieur le Ministre,

J'ai l'honneur d'accuser rdception de votre note en date de ce jour, ainsi
conque:

[Voir note I]

Je suis autoris6 A vous faire connaitre que le tableau des routes contenu
dans cette note a l'agrdment du Gouvernement royal de Danemark. Votre
note et la prdsente rdponse seront donc consid6rdes comme constituant un accord
entre nos deux Gouvernements.

Veuillez agr~er, etc.
(Signi) F. HVASS

Son Excellence Monsieur Heinrich von Brentano
Ministre fdd6ral des affaires 6trangres
Bonn
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III

ROYAL DANISH EMBASSY

Bonn, 29 January 1957

Your Excellency,

With reference to the Agreement relating to Air Services between the
Kingdom of Denmark and the Federal Republic of Germany signed on 29
January 1957, I have the honour to inform you that, in accordance with article 3,
paragraph (1), of the said Agreement, the Danish Government designates
Det Danske Luftfartselskab (DDL) to operate the routes specified in the route
schedule.

In this connexion I have the honour to confirm, on behalf of my Govern-
ment, the following understanding reached in the course of the negotiations
which preceded the signing of the Agreement:

1. Det Danske Luftfartselskab (DDL) which, with Det Norske Luft-
fartselskap (DNL) and Aktiebolaget Aerotransport (ABA) forms a joint operating
organization under the designation of the Scandinavian Airlines System (SAS)
has the right to operate the routes assigned to it under the Agreement with
aircraft, crews and equipment of either or both of the other airlines.

2. In so far as Det Danske Luftfartselskab (DDL) uses aircraft, crews and
equipment of the other airlines participating in the joint operating organization
Scandinavian Airlines System (SAS), the provisions of the Agreement shall
apply to such aircraft, crews and equipment as though they were the aircraft,
crews and equipment of Det Danske Luftfartselskab (DDL), and the competent
Danish authorities and Det Danske Luftfartselskab (DDL) shall accept full
responsibility therefor under the Agreement.

If the Government of the Federal Republic of Germany is in agreement
with the foregoing, I have the honour to suggest that this note and your note
in reply shall be regarded as constituting a formal confirmation of this Agreement
between our two Governments.

I have the honour to be, etc.

(Signed) F. HVASS

His Excellency Dr. Heinrich von Brentano
Federal Minister of Foreign Affairs
Bonn
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III

AMBASSADE ROYALE DU DANEMARK

Bonn, le 29 janvier 1957

Monsieur le Ministre,

Me r~f~rant a l'Accord de services a~riens conclu ce jour entre le Royaume
de Danemark et la Rpublique f~d6rale d'Allemagne, j'ai l'honneur de vous
faire savoir que, conform~ment au paragraphe 1 de l'article 3 dudit Accord,
le Gouvernement danois d6signe la compagnie Det Danske Luftfartselskab
(DDL) pour exploiter les routes indiqu6es dans le tableau des routes.

A ce sujet, je tiens A confirmer, au nor de mon Gouvernement, les dis-
positions ci-apr~s dont il a &6 convenu au cours des n~gociations qui ont pr6c6d6
la conclusion de l'Accord.

1. La compagnie Det Danske Luftfartselskab (DDL), qui op~re en associa-
tion avec les compagnies Det Norske Luftfartselskap (DNL) et Aktiebolaget
Aerotransport (ABA) sous le nom de Scandinavian Airlines System (SAS)
pourra utiliser, sur les routes a~riennes qui lui sont attribu6es par l'Accord, des
a6ronefs, des 6quipages et du materiel appartenant A l'une des deux autres
entreprises ou aux deux.

2. Dans la mesure ol la compagnie Det Danske Luftfartselskab (DDL)
utilisera des a6ronefs, des 6quipages et du mat6riel appartenant aux autres
entreprises qui font partie du Scandinavian Airlines System (SAS), les disposi-
tions de l'Accord s'appliqueront auxdits a6ronefs, 6quipages et materiel au
m~me titre que s'ils appartenaient A la compagnie Det Danske Luftfartselskab
(DDL); les autorit~s danoises comp6tentes et la compagnie Det Danske Luft-
fartselskab (DDL) en assumeront alors l'enti~re responsabilit: aux fins de
l'Accord.

Si les dispositions ci-dessus rencontrent 1'agr6ment du Gouvernement
de la R~publique f~d~rale d'Allemagne, je propose que la pr~sente note et votre
r6ponse soient consid~r~es comme consacrant officiellement l'accord de nos
deux Gouvernements.

Veuillez agr6er, etc.

(Signi) F. HVASS

Son Excellence Monsieur Heinrich von Brentano
Ministre f6d~ral des affaires 6trang~res
Bonn
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IV

FEDERAL MINISTER OF FOREIGN AFFAIRS

Bonn, 29 January 1957

Your Excellency,

I have the honour to acknowledge receipt of your note of 29 January 1957
which reads as follows:

[See note III]

I have the honour to inform you that the Government of the Federal
Republic of Germany is in agreement with the content of your note. Your note
and this note in reply are therefore to be regarded as constituting a formal
confirmation of the agreement between our two Governments.

I have the honour to be, etc.
(Signed) v. BRENTANO

His Excellency Mr. Frants Hvass
The Royal Danish Ambassador
Bonn
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IV

LE MINISTRE FtD]RAL DES AFFAIRES fTRANGRES

Bonn, le 29 janvier 1957

Monsieur l'Ambassadeur,

J'ai l'honneur d'accuser rception de votre note de ce jour, ainsi conque:

[Voir note III]

Je suis autoris6 A vous faire connaitre que le contenu de cette note a l'agr&
ment du Gouvernement de la Rpublique f~d~rale d'Allemagne. Votre note et la
pr~sente r~ponse seront donc consid6r6es comme consacrant officiellement
l'accord de nos deux Gouvernements.

Veuillez agr6er, etc.
(Signd) v. BRENTANO

Son Excellence Monsieur Frants Hvass
Ambassadeur de S. M. le Roi de Danemark
Bonn
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Protocole du 3 avril 1958 modifiant l'Accord international
de 1956 sur l'huile d'olive. Adopte 'a la seconde session
de la Conf6rence des Nations Unies sur l'huile d'olive
tenue 'a Geneve du 31 mars au 3 avril 1958

Textes officiels anglais, franFais et espagnol.

Enregistrd d'office le 29 mai 1958.
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No. 4355. PROTOCOL OF 3 APRIL 19581 AMENDING THE
INTERNATIONAL AGREEMENT ON OLIVE OIL, 1956.
ADOPTED AT THE SECOND SESSION OF THE UNITED
NATIONS CONFERENCE ON OLIVE OIL HELD IN
GENEVA FROM 31 MARCH TO 3 APRIL 1958

The Parties to the present Protocol,
Considering the provisions of the International Agreement on Olive Oil,

1956 (hereinafter called the Agreement), concluded at the first session, held at
Geneva from 3 to 17 October 1955, of the United Nations Conference on Olive
Oil,

Taking note of the declarations made, at the second session of the United
Nations Conference on Olive Oil held at Geneva from 31 March to 3 April
1958, by representatives of all the participating Governments, including all the
Governments which had signed or acceded to the Agreement, according to
which declarations the Agreement, which had not entered into force, should
be amended in accordance with the present Protocol, so that it may enter into
force,

Have agreed as follows

Article 1

The last sentence of article 20 of the Agreement shall be deleted and article
20 shall then read:

"In accordance with the general objectives set forth in article 1 of this
Agreement for stabilizing the olive oil market, and in order to reduce
disequilibria between international supply and demand due to crop fluctua-
tions, the Council, as soon as it has been established, shall study and propose
as soon as possible to participating Governments economic, financial and
technical measures, including the creation of an international olive oil
fun d."

Article 2

1. The following paragraph shall be substituted for the first paragraph of
article 36 of the Agreement:

"This Agreement shall be open for signature at the Headquarters of
the United Nations until 1 August 1958 by the Governments which have
been invited to the United Nations Conference on Olive Oil."

I In accordance with article 4, the Protocol came into force on 11 April 1958 in respect of the
following States which signed the Protocol on the dates indicated :
France ............ .. 3 April 1-358 Spain ..... .......... 9 April 1958
Portugal . ........ . 8 April 1958 Tunisia ............. ... 3 April 1958
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NO 4355. PROTOCOLE DU 3 AVRIL 19581 MODIFIANT
L'ACCORD INTERNATIONAL DE 1956 SUR L'HUILE
D'OLIVE. ADOPTI A LA SECONDE SESSION DE LA
CONFIERENCE DES NATIONS UNIES SUR L'HUILE
D'OLIVE TENUE A GENtVE DU 31 MARS AU 3 AVRIL
1958

Les Parties au pr6sent Protocole,
Consid~rant les dispositions de l'Accord international de 1956 sur l'huile

d'olive (ci-apr~s d~nomm6 l'Accord) conclu A la premiere session de la Con-
f~rence des Nations Unies sur 'huile d'olive, qui s'est tenue h Gen~ve du 3 au
17 octobre 1955,

Prenant acte des declarations faites, la seconde session de la Conference
des Nations Unies sur l'huile d'olive, tenue Gen~ve du 31 mars au 3 avril
1958, par les repr6sentants de tous les Gouvernements participants, y compris
tous les Gouvernements qui ont sign6 l'Accord ou ont adh6r6 celui-ci - d6clara-
tions aux termes desquelles l'Accord, qui n'est pas entr6 en vigueur, doit etre
modifi6 conform~ment au present Protocole, pour permettre son entree en
vigueur,

Sont convenues de ce qui suit:

Article premier

La derni~re phrase de l'article 20 de l'Accord est supprim~e : 'article 20
sera libell6 comme suit:

4 Dans le cadre des objectifs g6nraux d6finis A l'article 1 du present
Accord pour la normalisation du march6 de l'huile d'olive, et en vue de
pallier les d6s~quilibres entre l'offre et la demande internationales provenant
de l'irr~gularit6 des r~coltes, le Conseil 6tudiera ds son installation et pro-
posera d~s que possible aux Gouvernements participants toutes mesures
d'ordre 6conomique, financier et technique, y compris l'institution d'un
Fonds olicole international.)

Article 2

1. Le paragraphe ci-apr6s remplace le premier paragraphe de l'article 36
de l'Accord :

( Le present Accord sera ouvert jusqu'au ler aofit 1958 au Si~ge de
l'Organisation des Nations Unies A la signature des Gouvernements invites
A la Conference des Nations Unies sur l'huile d'olive. )

I Conform6ment A l'article 4, le Protocole est entr6 en vigueur le 11 avril 1958 A 1'6gard des
8tats ci-apr~s qui ont sign6 le Protocole aux dates indiques :
France ............ .... 3 avril 1958 Espagne .. ......... .. 9 avril 1958
Portugal .. ......... .. 8 avril 1958 Tunisie .............. ... 3 avril 1958
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2. The following paragraph shall be substituted for the third paragraph
of article 36 of the Agreement:

"This Agreement shall be open for accession by any Government
invited to the United Nations Conference on Olive Oil. Accession shall
be effected by the deposit of an instrument of accession with the Secretary-
General of the United Nations. After its coming into force accession to this
Agreement by any other Government Member of the United Nations or
the Food and Agriculture Organization of the United Nations may be
accepted by the Council provided that the conditions of such accession
are previously determined by agreement between the Council and the
Government concerned."

3. The following paragraph shall be substituted for the fifth paragraph
of article 36 of the Agreement :

"This Agreement shall enter into force on the day that the Governments
of the five main producing countries and the Governments of at least
two mainly importing countries have ratified or acceded to it but not
earlier than 1 October 1958 nor later than 1 October 1959; nevertheless,
in the event of only the Governments of four of the five main producing
countries and the Governments of two mainly importing countries having
ratified or acceded to it, all the Governments which have ratified or acceded
to it may decide by mutual agreement that it shall enter into force between
them. For the purposes of this paragraph an undertaking by a Government
to seek to obtain as rapidly as possible under its constitutional procedure
ratification or accession will be considered as equivalent to ratification or
accession."

4. The following paragraph shall be substituted for the first paragraph of
article 37 of the Agreement :

"This Agreement shall remain in force until the end of the fourth
complete olive crop year of its operation."

Article 3

The present Protocol shall be open for signature from 3 to 10 April 1958
at the European Office of the United Nations in Geneva, by any of the Govern-
ments mentioned in paragraph 1 of article 2 above, and from 16 April to 1
August 1958 at the Headquarters of the United Nations in New York for signa-
ture by any Government which has signed the Agreement or acceded thereto.

Article 4

1. The present Protocol shall take effect from the date on which it shall
have been signed by two Governments, but not prior to 11 April 1958.

No. 4355
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2. Le paragraphe ci-apr~s remplace le troisi~me paragraphe de l'article
36 de l'Accord :

q Le present Accord est ouvert a l'adhgsion de tout tat invit6 a la
Confgrence des Nations Unies sur l'huile d'olive. L'adh6sion se fera par
le dgp6t d'un instrument d'adh6sion aupr~s du Secrgtaire ggngral de
l'Organisation des Nations Unies. Apr~s l'entrge en vigueur dudit Accord,
le Conseil pourra accepter l'adhgsion de tout autre I tat Membre de l'Or-
ganisation des Nations Unies ou de l'Organisation des Nations Unies pour
l'alimentation et l'agriculture, sous reserve que les conditions de cette
adh6sion aient 6t6 prgalablement d6terminges d'un commun accord par le
Conseil et l'Rtat intgress6. #

3. Le paragraphe ci-apr~s remplace le cinqui6me paragraphe de l'arti-
cle 36 de l'Accord :

<Le pr6sent Accord entrera en vigueur le jour ohi les Gouvernements
des cinq principaux pays producteurs et les Gouvernements d'au moins
deux pays principalement importateurs l'auront ratifi6 ou y auront adh6r6,
mais pas avant le ler octobre 1958 ni apr6s le ler octobre 1959; toutefois,
dans le cas oi seuls les Gouvernements de quatre des cinq principaux pays
producteurs et les Gouvernements de deux pays principalement importa-
teurs l'auraient ratifi6 ou y auraient adhgr6, tous les Gouvernements qui
l'auraient ratifi6 ou y auraient adh6r6 pourront decider d'un commun
accord qu'il entrera en vigueur entre eux. Aux fins du prgsent paragraphe,
l'engagement pris par un gouvernement de s'efforcer d'obtenir aussi rapide-
ment que possible, selon sa procdure constitutionnelle, la ratification ou
l'adhdsion, sera considr6 comme 6quivalant A la ratification ou A l'adhgsion. *

4. Le paragraphe ci-apr~s remplace le premier paragraphe de l'article 37
de l'Accord :

<i Le pr6sent Accord demeurera en vigueur jusqu'A la fin de la quatri~me
campagne olgicole qui suivra sa mise en application. >

Article 3

Le prgsent Protocole sera ouvert, du 3 au 10 avril 1958, A l'Office europ6en
des Nations Unies A Gen~ve, A la signature de chacun des Gouvernements vis6s
au paragraphe 1 de l'article 2 ci-dessus, et du 16 avril au ler aofit 1958, au Si~ge
des Nations Unies A New-York, A la signature de tout Gouvernement qui aura
sign6 l'Accord ou y aura adh&.

Article 4

1. Le present Protocole prendra effet A la date laquelle il aura &6 sign6 par
deux Gouvernements, sans que cette date soit antgrieure au 11 avril 1958.

N
O
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2. The Agreement as amended in accordance with the present Protocol
shall be open for signature from 16 April 1958 at the Headquarters of the United
Nations in New York. However, the unamendedAgreement of 1956 shall remain
open for signature until 1 August 1958 by any Government which, though it
may not have signed the aforementioned Agreement, shall have signed the
present Protocol before 11 April 1958.

Article 5

Any Government becoming a Party to the Agreement shall become a Party
to the Agreement as amended by the present Protocol and the amended Agree-
ment shall have full and sole effect.

Article 6

1. The Secretary-General of the United Nations shall inform the Govern-
ments mentioned in paragraph 1 of article 2 above of signatures to the present
Protocol and of the date on which it becomes effective.

2. As soon as possible the Secretary-General shall send copies of the
text of the Agreement as amended in accordance with the present Protocol to
the Governments mentioned in paragraph 1 of article 2 above.

Article 7

The present Protocol, of which the English, French and Spanish texts are
equally authentic, shall be deposited with the Secretary-General of the United
Nations, who shall transmit certified true copies to all the Governments men-
tioned in paragraph 1 of article 2 of this Protocol.

No. 4355
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2. L'Accord amend6 conform~ment au pr~sent Protocole sera ouvert A la
signature A partir du 16 avril 1958 au Si~ge des Nations Unies A New-York.
Toutefois l'Accord de 1956 non amend6 restera ouvert jusqu'au ler aofit 1958
A la signature de tout Gouvernement qui, bien qu'il n'ait pas sign6 ledit Accord,
aura sign6 le present Protocole avant le 11 avril 1958.

Article 5

Tout Gouvernement devenant Partie h l'Accord deviendra Partie A l'Accord
amend6 par le pr~sent Protocole et l'Accord amend6 seul aura plein effet.

Article 6

1. Le Secr~taire g6nral informera les Gouvernements visas au paragraphe 1
de l'article 2 ci-dessus, des signatures du present Protocole et de la date A
laquelle celui-ci aura pris effet.

2. Aussit6t que possible, le Secrtaire g~n6ral des Nations Unies adressera
des copies du texte de l'Accord amend6 conform~ment au pr6sent Protocole aux
Gouvernements vis~s au paragraphe 1 de l'article 2 ci-dessus.

Article 7

Le pr~sent Protocole, dont les textes anglais, espagnol et franqais font
6galement foi, sera d~pos6 aupr~s du Secr~taire g~nral de 'Organisation des
Nations Unies, qui en transmettra des copies certifi6es conformes tous les
Gouvernements vis6s au paragraphe I de l'article 2 du pr~sent Protocole.

NO 4355
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[SPANISH TEXT - TEXTE ESPAGNOL]

No. 4355. PROTOCOLO DEL 3 DE ABRIL DE 1958, QUE
MODIFICA EL CONVENIO INTERNACIONAL DEL
ACEITE DE OLIVA DE 1956

Las Partes en el presente Protocolo,

Considerando las disposiciones del Convenio Internacional del Aceite de
Oliva de 1956 (Ilamado en adelante el Convenio), concertado en el primer periodo
de sesiones, celebrado en Ginebra del 3 al 17 de octubre de 1955, de la Con-
ferencia de las Naciones Unidas sobre el Aceite de Oliva,

Tomando nota de las declaraciones hechas en el segundo periodo de sesiones
de la Conferencia de las Naciones Unidas sobre el Aceite de Oliva celebrada en
Ginebra del 31 de marzo al 3 de abril de 1958, por los representantes de todos
los gobiernos participantes, incluidos todos los gobiernos que habian firmado el
Convenio o se habian adherido a 61, segdin las cuales dicho Convenio, que no
habia entrado en vigor, deberia ser modificado para poder entrar en vigor de
conformidad con el presente Protocolo,

Han convenido lo siguiente:

Articulo 1

La iltima frase del articulo 20 del Convenio serd suprimida y dicho articulo
serA redactado asi :

# Dentro de los objetivos generales definidos en el articulo 1 del presente
Convenio y para normalizar el mercado del aceite de oliva y atenuar el
desequilibrio entre la oferta y la demanda internacionales provocado por la
irregularidad de las cosechas, el Consejo, una vez constituido, estudiari y
propondrA, lo antes posible, a los gobiernos participantes medidas de caricter
econ6mico, financiero y t~cnico, y entre ellas, la creaci6n de un fondo oleicola
internacional. *

Articulo 2

1. El primer pirrafo del articulo 36 del Convenio quedari sustituido por
el siguiente :

#(El presente Convenio estarA abierto, en la Sede de las Naciones
Unidas, hasta el 10 de agosto de 1958, a la firma de los gobiernos invitados
a la Conferencia de las Naciones Unidas sobre el Aceite de Oliva. *
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2. El tercer plrrafo del articulo 36 del Convenio quedarA sustituido por el
siguiente :

((El presente Convenio estarA abierto a la adhesi6n de todo Estado
invitado a la Conferencia de las Naciones Unidas sobre el Aceite de Oliva.
La adhesi6n se efectuarA mediante el dep6sito de un instrumento de adhesi6n
en poder del Secretario General de las Naciones Unidas. Una vez que haya
entrado en vigor el presente Convenio, el Consejo podri aprobar la adhesi6n
a 61 de cualquier otro gobierno Miembro de las Naciones Unidas o de la
Organizaci6n de las Naciones Unidas para la Agricultura y la Alimentaci6n,
siempre que las condiciones de la adhesi6n sean convenidas de antemano
por el Consejo y el Estado interesado. >

3. El quinto p~rrafo del articulo 36 del Convenio quedarii sustituido por
el siguiente :

<(El presente Convenio entrari en vigor el dia en que los gobiernos de
los cinco principales paises productores y por lo menos los gobiernos de
dos de los paises principalmente importadores lo hayan ratificado o se hayan
adherido a 61, pero no antes del 10 de octubre de 1958 ni despu6s del 10 de
octubre de 1959. Sin embargo, si s6lo lo han ratificado o se han adherido
a 61 los gobiernos de cuatro de los cinco principales paises productores y de
dos de los paises principalmente importadores, todos los gobiernos que lo
hubieren ratificado o se hubieren adherido a 61 podrn decidir de comiin
acuerdo que el Convenio entre en vigor entre ellos. Para los fines del presente
pirrafo, se considerarA que la ratificaci6n o la adhesi6n equivalen al com-
promiso de un gobierno de tratar de obtener la ratificaci6n o la adhesi6n
con la mayor rapidez posible dentro de sus procedimientos constitucionales. )

4. El primer pirrafo del articulo 37 del Convenio quedarA sustituido por
el siguiente :

< El presente Convenio permanecerd en vigor hasta que termine la
cuarta campafia oleicola, a contar del dia de su aplicaci6n. #

Articulo 3

El presente Protocolo estarA abierto a la firma de cualquiera de los gobiernos
aludidos en el p~rrafo 1 del articulo 2, del 3 al 10 de abril de 1958, en la Oficina
Europea de las Naciones Unidas en Ginebra, y a la firma de cualquiera de los
gobiernos que hagan firmado el Convenio o se hayan adherido a 61, del 16 de
abril al 10 de agosto de 1958, en la Sede de las Naciones Unidas, Nueva York.

Articulo 4

1. El presente Protocolo surtird efectos a partir de la fecha en que haya sido
firmado por dos gobiernos, pero no antes del 11 de abril de 1958.

NO 4355
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2. El Convenio modificado de conformidad con el presente Protocolo se
abrirA a la firma a partir del 16 de abril de 1958, en Nueva York, en la Sede de las
Naciones Unidas. Sin embargo, el Convenio no modificado de 1956 continuari
hasta el 10 de agosto de 1958 abierto a la firma de todo gobierno que, aunque no
haya firmado el mencionado Convenio, firme el presente Protocolo antes del 11
de abril de 1958.

Articulo 5

Todo gobierno que liegue a ser parte en el Convenio seri parte en el Con-
venio modificado por el presente Protocolo y el Convenio modificado tendrA
pleno y exclusivo efecto.

Articulo 6

1. El Secretario General de las Naciones Unidas comunicari a los gobiernos
aludidos en el pdrrafo 1 del articulo 2 las firmas del presente Protocolo, asi como
la fecha en que surtird efectos.

2. Tan pronto como sea posible, el Secretario General enviarA copia del
acuerdo modificado de conformidad con el presente Protocolo a los gobiernos
mencionados en el p~rrafo 1 del anterior articulo 2.

Articulo 7

El presente Protocolo, cuyos textos en los idiomas espafiol, frances e ingls
son igualmente autdnticos, quedari depositado en poder del Secretario General
de las Naciones Unidas, el cual remitird copia certificada de 6l a cada uno de los
gobiernos aludidos en el p~rrafo 1 del articulo 2 de este Protocolo.

No. 4355
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For Afghanistan :
Pour l'Afghanistan:
Por el Afganistdn

For Albania :
Pour l'Albanie:
Por Albania :

For Argentina:
Pour l'Argentine:
Por la Argentina:

For Australia:
Pour l'Australie:
Por Australia:

For Austria :
Pour l'Autriche:
Por Austria :

For the Kingdom of Belgium:
Pour le Royaume de Belgique:
Por el Reino de B6lgica:

For Bolivia :
Pour la Bolivie:
Por Bolivia:

For Brazil:
Pour le Br6sil
Por el Brasil

For Bulgaria:
Pour la Bulgarie:
Por Bulgaria :

NO 4355
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For the Union of Burma:
Pour l'Union Birmane:
Por la Uni6n Birmana:

For the Byelorussian Soviet Socialist Republic
Pour la Rdpublique socialiste sovi~tique de Bi6lorussie:
Por la Repblica Socialista Sovi&ica de Bielorrusia:

For Cambodia:
Pour le Cambodge:
Por Camboja:

For Canada:
Pour le Canada:
Por el Canadd:

For Ceylon:
Pour Ceylan:
Por Ceilin:

For Chile:
Pour le Chili:
Por Chile :

For China:
Pour la Chine:
Por la China:

For Colombia:
Pour la Colombie:
Por Colombia :

For Costa Rica:
Pour le Costa-Rica:
Por Costa Rica:

No. 4355
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For Cuba:
Pour Cuba:
Por Cuba:

For Czechoslovakia:
Pour la Tch6coslovaquie:
Por Checoeslovaquia:

For Denmark:
Pour le Danemark:
Por Dinamarca:

For the Dominican Republic:
Pour la R6publique Dominicaine:
Por la Repiiblica Dominicana:

For Ecuador:
Pour l'lRquateur:
Por el Ecuador:

For El Salvador:
Pour le Salvador:
Por El Salvador:

For Ethiopia :
Pour l'Rthiopie:
Por Etiopia :

For Finland:
Pour la Finlande:
Por Finlandia:

For France :
Pour la France:
Por Francia:

G. H. JANTON
3 avril 1958

N* 4355

Vol. 302-10
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For the Federal Republic of Germany:
Pour la R~publique f~drale d'Allemagne:
Por la Repiiblica Federal de Alemania:

For Ghana :
Pour le Ghana:
Por Ghana :

For Greece :
Pour la Grace:
Por Grecia :

For Guatemala:
Pour le Guatemala:
Por Guatemala:

For Haiti :
Pour Haiti
Por Haiti :

For Honduras:
Pour le Honduras:
Por Honduras:

For Hungary:
Pour la Hongrie:
Por Hungria:

For Iceland :
Pour l'Islande:
Por islandia:

For India:
Pour 'Inde:
Por la India:

No. 4355
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For Indonesia :
Pour l'Indon6sie:
Por Indonesia:

For Iran:
Pour l'Iran :
Por Irn:

For Iraq:
Pour l'Irak :
Por Irak :

For Ireland:
Pour l'Irlande:
Por Irlanda:

For Israel :
Pour Israel:
Por Israel:

For Italy:
Pour l'Italie:
Por Italia :

For Japon:
Pour le Japon:
Por el Jap6n:

For the Hashemite Kingdom of Jordan:
Pour le Royaume Hach~mite de Jordanie:
Por el Reino Hachemita de Jordania:

For Laos:
Pour le Laos:
Por Laos :

N* 4355



136 United Nations - Treaty Series 1958

For Lebanon:
Pour le Liban:
Por el Libano:

For Liberia :
Pour le Liberia:
Por Liberia:

For Libya:
Pour la Libye:
Por Libia:

For the Grand Duchy of Luxembourg:
Pour le Grand-Duch6 de Luxembourg:
Por el Gran Ducado de Luxemburgo:

For the Federation of Malaya:
Pour la F~d~ration de Malaisie:
Por la Federaci6n Malaya:

For Mexico :
Pour le Mexique:
Por Mexico :

For Morocco:
Pour le Maroc:
Por Marruecos:

For Nepal :
Pour le N6pal:
Por Nepal :

For the Kingdom of the Netherlands:
Pour le Royaume des Pays-Bas:
Por el Reino de los Paises Bajos:

No. 4355
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For New Zealand:
Pour la Nouvelle-Z61ande:
Por Nueva Zelandia:

For Nicaragua :
Pour le Nicaragua:
Por Nicaragua :

For the Kingdom of Norway:
Pour le Royaume de Norv~ge:
Por el Reino de Noruega:

For Pakistan :
Pour le Pakistan:
Por el Pakistan:

For Panama:
Pour le Panama:
Por PanamA:

For Paraguay:
Pour le Paraguay:
Por el Paraguay:

For Peru :
Pour le P6rou:
Por el Peri :

For the Philippine Republic:
Pour la R6publique des Philippines:
Por la Repiblica de Filipinas:

For Poland :
Pour la Pologne:
Por Polonia :

N 4355
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For Portugal:
Pour le Portugal:
Por Portugal:

F. DE ALCAMBAR PEREIRA
Le 8 avril 1958

For the Federation of Rhodesia and Nyasaland:
Pour la F~dration de la Rhod~sie et du Nyassaland:
Por la Federaci6n de Rhodesia y Nyasalandia:

For Romania :
Pour la Roumanie:
Por Rumania:

For Saudi Arabia:
Pour l'Arabie Saoudite:
Por Arabia Saudita:

For Spain :
Pour l'Espagne:
Por Espafia:

L. G. LLEPRA
9-IV-1958

For the Sudan:
Pour le Soudan:
Por el Sudin:

For Sweden :
Pour la Su~de:
Por Suecia :

For Switzerland:
Pour la Suisse:
Por Suiza:
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For Thailand:
Pour la Thailande:
Por Tailandia:

For Tunisia:
Pour la Tunisie:
Por Tfinez :

H. MAJOUL

3 avril 1958

For Turkey:
Pour la Turquie:
Por Turquia :

For the Ukrainian Soviet Socialist Republic:
Pour la Rpublique socialiste sovi~tique d'Ukraine:
Por la Repfiblica Socialista Sovi~tica de Ucrania:

For the Union of South Africa:
Pour l'Union Sud-Africaine:
Por la Uni6n Sudafricana :

For the Union of Soviet Socialist Republics:
Pour l'Union des R6publiques socialistes sovitiques:
Por la Uni6n de Repiblicas Socialistas Sovi6ticas:

For the United Arab Republic:
Pour la R6publique Arabe Unie:
Por la Repblica Arabe Unida:

For the United Kingdom of Great Britain and Northern Ireland:
Pour le Royaume-Uni de Grande-Bretagne et d'Irlande du Nord:
Por el Reino Unido de Gran Bretafia e Irlanda del Norte:

NO 4355
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For the United States of America:
Pour les Rtats-Unis d'Amrique:
Por los Estados Unidos de America:

For Uruguay:
Pour 1'Uruguay:
Por el Uruguay:

For Venezuela :
Pour le Venezuela:
Por Venezuela :

For the Republic of Viet-Nam:
Pour la R~publique du Viet-Nam:
Por la Rept-blica de Viet-Nam:

For Yemen:
Pour le Yemen:
Por el Yemen:

For Yugoslavia:
Pour la Yougoslavie:
Por Yugoeslavia :

No. 4355
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NETHERLANDS
and

AUSTRALIA

Exchange of notes constituting an agreement concerning
exemption from duties on supplies of fuel, etc., for
aircraft. Canberra, 29 November 1956

Official text: English.

Registered by the Netherlands on 11 J.une 1958.

PAYS-BAS
et

AUSTRALIE

f change de notes constituant un accord relatif h l'exemp-
tion des droits pour les approvisionnements de car-
burants et autres destin6s aux a6ronefs. Canberra,
29 novembre 1956

Texte officiel anglais.

Enregistrd par les Pays-Bas le 11 juin 1958.
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No. 4356. EXCHANGE OF NOTES CONSTITUTING AN
AGREEMENT' BETWEEN THE NETHERLANDS AND
AUSTRALIA CONCERNING EXEMPTION FROM DU-
TIES ON SUPPLIES OF FUEL, ETC., FOR AIRCRAFT.
CANBERRA, 29 NOVEMBER 1956

EMBASSY OF THE NETHERLANDS

Canberra, 29th November 1956
Sir,

I have the honour to refer to the exemptions of certain supplies from all
national duties and charges, including customs duties and inspection fees,
which are accorded, on a basis of reciprocity, in respect of certain operations by
Netherlands civil aircraft, including immigration flights, into Australian territory.

In accordance with instructions received from my Government, I have the
honour to propose that these exemptions be extended to apply to all Nether-
lands civil aircraft making non-scheduled flights into Australian territory,
reciprocal treatment being accorded by the Netherlands Government to Australian
civil aircraft making non-scheduled flights into Netherlands territory. I venture
to suggest, in addition, that these exemptions be applied retro-actively to take
effect on 1st July, 1955. The position in this regard would then be as follows :

"In addition to the treatment accorded under Article 24 of the Con-
vention on International Civil Aviation,2 supplies of fuel, lubricating oil,
spare parts, regular equipment and aircraft stores introduced into or taken
aboard Netherlands civil aircraft operating in Australian territory other
than those operated pursuant to the Agreement between the Australian and
Netherlands Governments for the establishment of air services signed in
Canberra on 25th September, 1951,3 shall be exempted, with effect from
1st July, 1955, from customs duties, inspection fees, and similar charges,
even though such supplies are used by such aircraft on flights in Australian
territory, reciprocal treatment being accorded to Australian civil aircraft

1 Came into force on 14 April 1958, the date of receipt by the Australian Government of a
note stating on behalf of the Netherlands Government that the constitutional approval required
in the Netherlands has been obtained, with retroactive effect from 1 July 1955, in accordance with
the provisions of the said notes.

See footnote 2 p. 54 of this volume.
3 United Nations, Treaty Series, Vol. 128, p. 63.
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[TRADUCTION - TRANSLATION]

No 4356. 1tCHANGE DE NOTES CONSTITUANT UN AC-
CORD' ENTRE LES PAYS-BAS ET L'AUSTRALIE RE-
LATIF A L'EXEMPTION DES DROITS POUR LES AP-
PROVISIONNEMENTS DE CARBURANTS ET AUTRES
DESTINItS AUX AleRONEFS. CANBERRA, 29 NOVEMBRE
1956

AMBASSADE DES PAYS-BAS

Canberra, le 29 novembre 1955
Monsieur le Ministre,

J'ai l'honneur d'appeler votre attention sur l'exemption de toutes taxes
et tous droits nationaux, y compris les droits de douane et les frais d'inspection,
qui est accord6e, sur la base de la r6ciprocit6, certains approvisionnements,
au cours de vols effectu~s par des a~ronefs civils n~erlandais vers le territoire
australien, y compris les vols pour transport d'immigrants.

Conform~ment aux instructions revues de mon Gouvernement, j'ai
l'honneur de proposer l'extension de ces exemptions A tous les a6ronefs civils
n~erlandais effectuant h destination du territoire australien des vols autres que
ceux d'un service r~gulier, la r~ciprocit6 6tant accord~e par le Gouvernement
n6erlandais aux a~ronefs civils australiens effectuant A destination du territoire
n~erlandais des vols autres que ceux d'un service r6gulier. Je me permets de
sugg6rer, de plus, que ces exemptions soient appliqu6es avec effet r6troactif

partir du Ier juillet 1955. La situation A ce point de vue serait alors la suivante :

# Outre le traitement accord6 conform~ment A l'article 24 de la Con-
vention sur l'aviation civile internationale 2, les stocks de carburants, d'huiles
lubrifiantes et de pi~ces de rechange, l'6quipement normal et les provisions
de bord introduits sur le territoire australien ou embarqu6s, sur ce terri-
toire, h bord des a6ronefs civils n6erlandais, effectuant des vols en Australie,
autres que ceux qui sont exploit~s dans le cadre de l'Accord relatif A 1'6ta-
blissement de services ariens, conclu entre les Gouvernements australien
et n~erlandais A Canberra, le 25 septembre 19513 seront exempt~s, avec effet
r~troactif au ler juillet 1955, des droits de douane, frais d'inspection et
taxes similaires, mme au cas o-i ces approvisionnements seraient utilis~s

1 Entr6 en vigueur le 14 avril 1958, date a laquelle le Gouvernement australien a re4u une
note portant A sa connaissance, de la part du Gouvernement n6erlandais, que l'approbation exig6e
par la Constitution des Pays-Bas a 6t6 obtenue, avec effet r6troactif au 1e r juillet 1955, conform~ment
aux dispositions desdites notes.

2 Voir note 2 p. 55 de ce volume.
$Nations Unies, Recuedi des Traitds, vol. 128, p. 63.
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on similar flights in Netherlands territory, also with effect from 1st July
1955."

Finally, I have been instructed to propose that this letter and your reply
in the affirmative be deemed to constitute and be evidence of an agreement
between our two Governments and that the agreement shall enter into force
on the date the Australian Government receive a Note in which it is stated on
behalf of the Netherlands Government that the constitutional approval required
in the Netherlands has been obtained.

I have the honour to be, Sir,
Your obedient servant,

(Signed) A. M. L. WINKELMAN

Netherlands Ambassador

The Honourable Sir Philip A. M. McBride, K.C.M.G., M.P.,
Acting Minister for External Affairs
Canberra

II

ACTING MINISTER FOR EXTERNAL AFFAIRS

Canberra, 29th November 1956
Your Excellency,

I have the honour to acknowledge your Note of today's date which reads
as follows :

[See note I]

I have the honour to inform you that the Government of the Common-
wealth of Australia accepts the above proposals and agrees that your Note and
this reply shall be deemed to constitute and be evidence of an agreement between
our two Governments, such agreement to enter into force on the date when the
Australian Government receives a Note in which it is stated on behalf of the
Netherlands Government that the constitutional approval required in the Nether-
lands has been obtained.

I have the honour to be, with high consideration,
Your Excellency's obedient servant,

(Signed) P. A. MCBRIDE

Acting Minister for External Affairs

His Excellency Mr. A. M. L. Winkelman
Ambassador Extraordinary and Plenipotentiary

of the Kingdom of the Netherlands
Royal Netherlands Embassy
Canberra, A. C. T.

No. 4356
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par lesdits a~ronefs au cours de vols au-dessus du territoire australien,
6tant entendu que le meme traitement sera accordS, titre de r6ciprocit6
et avec effet r6troactif au ler juillet 1955, aux a6ronefs civils australiens
effectuant des vols similaires en territoire n~erlandais. #
Enfin, je suis charg6 de proposer que la pr~sente lettre et votre r~ponse

affirmative soient consid6r~es comme constituant un accord entre nos Gouverne-
ments, dont elles feront foi, et que cet accord entre en vigueur le jour oi le
Gouvernement australien recevra une note portant h sa connaissance, de la part
du Gouvernement n~erlandais, que l'approbation exig~e par la Constitution
des Pays-Bas a 6t6 obtenue.

Veuillez agr~er, etc.

(Signd) A. M. L. WINKELMAN
Ambassadeur des Pays-Bas

L'Honorable sir Philip A. M. McBride, K.C.M.G., M.P.
Ministre des affaires ext6rieures par interim
Canberra

II

LE MINISTRE DES AFFAIRES EXT9RIEURES PAR INT9RIM

Canberra, le 29 novembre 1956

Monsieur l'Ambassadeur,

J'ai l'honneur d'accuser reception de la Note de Votre Excellence en date
de ce jour, ainsi conque

[Voir note I]

Je m'empresse de faire savoir Votre Excellence que le Gouvernement du
Commonwealth d'Australie accepte les propositions ci-dessus et consent ce
que ladite note et la pr~sente r~ponse soient considr6es comme constituant un
accord entre nos Gouvernements, qui entrera en vigueur le jour oa le Gouverne-
ment australien recevra une note portant A sa connaissance, de la part du Gou-
vernement n~erlandais, que l'approbation exig~e par la Constitution n~erlandaise
a 6t6 obtenue.

Veuillez agr~er, etc.

(Signd) P. A. MCBRIDE
Ministre des affaires extrieures par int6rim

Son Excellence Monsieur A. M. L. Winkelman
Ambassadeur extraordinaire et pl6nipotentiaire

du Royaume des Pays-Bas
Ambassade Royale des Pays-Bas
Canberra (A. C. T.)

NO 4356
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No 4357. ACCORD' DE PAIEMENT ENTRE LA RI1PUBLIQUE
ITALIENNE ET LA RIPUBLIQUE D'IGYPTE. SIGNP,
AU CAIRE, LE 6 JUILLET 1957

Dans le but de r6gler les paiements entre l'Italie et 1'gypte, le Gouverne-
ment de la Rpublique Italienne et le Gouvernement de la R~publique d'iRgypte
ont dcid6 de conclure un accord cet effet et ont d~sign6 leurs plnipotentiaires,
a savoir :

Pour le Gouvernement de la R6publique Italienne:
Monsieur le Baron Paolo Tallarigo di Zagarise e Sersale, Charg6 d'Affaires

a. i. de l'Ambassade d'Italie, le Caire

Pour le Gouvernement de la R~publique d'T1gypte:
Monsieur Lofti El Banna, Sous-Secr6taire d'tat Adjoint au Minist~re

des Finances et de l'I1conomie

lesquels, apr~s avoir 6chang6 leurs pleins pouvoirs, trouv6s en bonne et due
forme, ont convenu ce qui suit :

Article jer

Les paiements entre l'Italie et l']Rgypte seront r~gls en lires italiennes,
conform6ment A la r~glementation des devises en vigueur dans les deux Pays.

Les paiements susdits pourront &tre r6glks aussi en d'autres monnaies, dans
la mesure consentie par les dispositions en vigueur en la mati~re dans les deux
Pays.

Article 2

Seront admis au r~glement les paiements courants.
Sur la base de r6ciprocit6, les Autorit~s comptentes des deux Pays donne-

ront, dans le cadre de leur r6glementation respective en mati6re de change, les
autorisations voulues pour que puissent tre effectu~s les paiements courants
vis~s ci-dessus et d~finis / la liste ci-annex6e 2 .

Article 3

(1) L'Accord Provisoire de Paiement entre l'Italie et l']gypte sign6 le
8 novembre 1952 prendra fin le jour avant 1'entr6e en vigueur du present Accord.

I Entr6 en vigueur le 22 juillet 1957, le quinzi me jour apr~s la signature, conformnment /
l'article 6.

2 Voir p. 152 de ce volume.
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[TRANSLATION - TRADUCTION]

No. 4357. PAYMENTS AGREEMENT' BETWEEN THE
ITALIAN REPUBLIC AND THE REPUBLIC OF EGYPT.
SIGNED AT CAIRO, ON 6 JULY 1957

With a view to regulating payments between Italy and Egypt, the Govern-
ment of the Italian Republic and the Government of the Republic of Egypt have
resolved to conclude an agreement to this end and have appointed as their
plenipotentiaries :

For the Government of the Italian Republic:

Baron Paolo Tallarigo di Zagarise e Sersale, Charg6 d'Affaires ad interim
of the Embassy of Italy at Cairo;

For the Government of the Republic of Egypt:
Mr Lofti El Banna, Deputy Under-Secretary of State in the Ministry of

Finance and Economy,

who, having exchanged their full powers, found in good and due form, have
agreed as follows:

Article 1

Payments between Italy and Egypt shall be settled in Italian lire, in accord-
ance with the currency regulations in force in the two countries.

The aforesaid payments may also be settled in other currencies to the
extent permitted by the provisions relating thereto in force in the two countries.

Article 2

The provisions of this Agreement shall apply to current payments.
The competent authorities of the two countries shall, on a basis of reciprocity

and in accordance with their respective exchange regulations, grant the authoriza-
tions necessary to effect the current payments referred to above and defined in the
list annexed hereto. 2

Article 3

(1) The Provisional Payments Agreement between Italy and Egypt, signed
on 8 November 1952, shall be terminated the day before the entry into force
of this Agreement.

Came into force on 22 July 1957, the fifteenth day after signature, in accordance with article 6.
See p. 153 of this volume.

Vol. 302-11



150 United Nations - Treaty Series 1958

(2) Les comptes pr~vus A l'article 1 de l'Accord Provisoire de Paiement
susmentionn6 seront cl6tur6s et le solde final r6sultant de la compensation des
soldes des comptes susvis~s sera r~glM en conformit6 des dispositions de la lettre
no 71 annex~e au present Accord.

(3) Les paiements relatifs aux engagements pris pendant la validit6 de
l'Accord Provisoire pr6cit6 et qui n'auront pas 6t6 r6gls d'apr~s les dispositions
de cet Accord ou de la lettre no 71 ci-annex~e seront r~gl6s conform6ment aux
dispositions de l'article 1 du present Accord.

Article 4

II est constitu6 une Commission Mixte compos~e de repr6sentants officiels
italiens et 6gyptiens charg6e de suivre 1'ex6cution du present Accord. La Com-
mission se r~unira A la demande de l'une des deux Parties contractantes afin de
r~gler toutes les questions qui peuvent surgir dans l'application du present
Accord.

Article 5

L'Ufficio Italiano dei Cambi et la Banque Nationale d'I~gypte 6tabliront
d'entente les modalit~s techniques relatives A l'excution du present Accord.

Article 6

Le pr6sent Accord, ainsi que les lettres annex~es 2 qui en forment partie
int~grante, entrera en vigueur le quinzi~me jour apr~s sa signature et pourra
8tre d~nonc6 en tout temps, sous pr6avis d'un mois.

EN FOI DE QUOI, les Plnipotentiaires soussign~s ont sign6 le pr6sent Accord
et y ont appos6 les sceaux de leurs Gouvernements.

FAIT au Caire, le 6 juillet 1957 en double exemplaire en langue frangaise.

Pour le Gouvernement
de la R~publique Italienne:

P. TALLARIGO

Pour le Gouvernement
de la R6publique d'igypte:

M. L. EL BANNA

Voir X1II, p. 166 de ce volume.

2 Voir p. 154 de ce volume.

No. 4357
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(2) The accounts provided for in article 1 of the Provisional Payments
Agreement aforementioned shall be closed and the final balance resulting from
the settlement of the balances of the said accounts shall be regulated in accordance
with the provisions of letter No. 71 annexed to this Agreement.

(3) Payments in respect of the commitments undertaken during the validity
of the Provisional Agreement aforementioned which have not been settled in
accordance with the provisions of the said Agreement or of letter No. 71 annexed
hereto shall be settled in accordance with the provisions of article 1 of this
Agreement.

Article 4

A Joint Commission composed of Italian and Egyptian official representa-
tives shall be appointed to supervise the application of this Agreement. The
Commission shall meet at the request of either of the Contracting Parties in order
to settle any questions which may arise in connexion with the application of this
Agreement.

Article 5

The Ufficio Italiano dei Cambi and the National Bank of Egypt shall
jointly establish the technical arrangements for the implementation of this
Agreement.

Article 6

This Agreement and the letters annexed,2 which form an integral part
thereof, shall enter into force on the fifteenth day after its signature and may
be denounced at any time on one month's notice.

IN WITNESS WHEREOF the undersigned plenipotentiaries have signed this
Agreement and have thereto affixed the seals of their Governments.

DONE at Cairo on 6 July 1957, in duplicate, in the French language.

For the Government For the Government
of the Italian Republic: of the Republic of Egypt:

P. TALLARIGO M. L. EL BANNA

1 See XIII, p. 167 of this volume.
2See p. 155 of this volume.
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ANNEXE

DRFINITION DES PAIEMENTS COURANTS

Seront consid6r6s comme paiements courants les paiements correspondants aux
operations suivantes:

1. Fourniture de marchandises A l'exclusion des marchandises en transit.

2. Services cornmerciaux et autres:
Frais de transport relatifs a tous genres de trafic maritime, fluvial, terrestre ou

a6rien.
Autres frais connexes au mouvement des marchandises.
Frais d'entreposage, de d6douanement, etc.
Assurances marchandises (primes et indemnit6s).
Commissions, courtages, frais de repr6sentation et de publicit6.
Frais normaux de transformation, d'usinage, de r6paration etc.
Salaires, honoraires, cachets d'artistes et de sportifs, pensions et rentes.
Frais et b6n6fices relatifs au commerce de transit r6alis6s en Italie et en Rgypte.
Frais encourus dans les ports et a6roports italiens et 6gyptiens par des navires et

avions sous pavilion 6gyptien et sous pavilion italien, respectivement (h 'exclusion des
frais de bunker et pour provisions de bord lorsqu'il s'agit d'achats de marchandises
l'&tat 6tranger).

3. Op6rations assimil6es aux transactions commerciales:
Assurances diverses et r6assurances (primes, pensions, rentes, indemnit6s) pour

autant que les montants relatifs soient payables dans la monnaie de l'un des deux pays.

Frais d'entretien, de subsistance et de secours.
Frais de voyage, de scolarit6, d'hospitalisation, de cure et de sejour.
D6penses et recettes de services publiques (imp6ts, amendes, etc.).
Entretien des postes diplomatiques et consulaires, etc.
Rbglements p~riodiques des administrations des Postes, T616graphes, T616phones,

et des entreprises publiques de transport.
Redevances, cotisations, abonnements et autres frais semblables.
Droits et redevances de brevets, licences, marques de fabrique, droits d'auteur,

droits d'exploitation de films.
Frais et taxes pour l'enregistrement et le maintien de brevets, licences, marques de

fabrique, etc.
Recettes consulaires.

4. B6n6fices d'exploitation:
Participations de succursales aux frais de gestion du siege central.
Frets maritimes dfis A des navires sous pavilion italien et 6gyptien pour des transports

effectues dans Vint& t d'operateur de i'un des deux Pays.
Transports de personnes r6sidant en Italie et en Rgypte par les navires ou avions

sous pavilion 6gyptien et par les navires ou avions sous pavilion italien respectivement.

5. R~glements d'int6r&ts, revenus, amortissements contractuels.

6. Tout autre paiement que les deux Gouvernements, ou les Autorit6s comptentes
d6sign6es par eux ? cette fin, conviendraient d'inclure dans la liste ci-dessus.

No. 4357
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ANNEX

DEFINITION OF CURRENT PAYMENTS

Payments in respect of the following transactions shall be deemed to be current
payments :

(1) The supply of goods, other than goods in transit.

(2) Commercial and other services:
Transport costs in respect of all classes of sea, river, land or air traffic.

Other costs connected with the movement of goods.
Costs of warehousing, customs clearance, etc.
Insurance on goods (premiums and indemnities).
Commissions, brokerage, representation and advertising expenses.
Normal costs of processing, machining, repair, etc.
Wages, fees, artists' and athletes' fees, pensions and annuities.
Charges and profits relating to transit trade in Italy and Egypt.
Expenses incurred in Italian and Egyptian ports and airports by vessels and aircraft

of Egyptian and Italian registry respectively (exclusive of bunkering charges and charges
for ships' stores where goods are purchased in the foreign State).

(3) Operations treated as commercial transactions:
Sundry insurance and reinsurance transactions (premiums, pensions, annuities,

indemnities), provided that the amounts in question are payable in the currency of one
of the two countries.

Maintenance, subsistence and relief costs.
Costs of travel, education, hospital treatment, cures and temporary residence.
Expenditure for and income from public services (taxes, fines, etc.).
Maintenance of diplomatic and consular posts, etc.
Periodic settlements between the post, telegraph and telephone administrations

and between public transport agencies.
Royalties, contributions, subscriptions and other similar expenses.
Fees and royalties in respect of patents, licences, trademarks, copyrights, film

exhibition rights.
Charges and taxes for the registration and maintenance of patents, licences, trade-

marks, etc.
Consular receipts.

(4) Business profits:
Share of branch offices in administrative expenses of central office.
Marine freight payments due to vessels of Italian or Egyptian registry for the carriage

of goods on behalf of a trader of one of the two countries.
Carriage of persons resident in Italy or Egypt by vessels or aircraft of Egyptian

registry and by vessels or aircraft of Italian registry respectively.

(5) Settlements of interest, revenue, contractual amortizations.

(6) Any other payment which the two Governments, or the competent authorities
designated by them for this purpose, may agree to include in the foregoing list.

NO 4357
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tRCHANGE DE LETTRES

I
Le Caire, le 6 juillet 1957

Monsieur le Sous-Secr&aire d'lRtat Adjoint,

Me r~f6rant ce qui est pr~vu au premier alin~a de l'article ler de l'Accord
de Paiement entre l'Italie et l'Rgypte sign6 en date de ce jour', j'ai l'honneur de
vous communiquer que, selon la r~glementation des changes actuellement en
vigueur, en Italie, les lires italiennes pr6vues comme moyen de paiement entre
nos deux Pays sont celles des conti esteri in lire multilaterali.

Les modifications 6ventuelles i la r~glementation italienne des changes
seront dfiment communiqu~es par Ufficio Italiano dei Cambi.

Je vous prie, en outre, de prendre note que d'apr~s le Decreto Ministeriale
15 f~vrier 1957 les virements entre conti esteri in lire multilaterali peuvent &re
effectu~s sans aucune limitation et que les avoirs de ces comptes peuvent 6tre
aussi librement utlis~s A l'achat sur notre march6, par l'entremise des banques
italiennes autoris~es, d'une quelconque des monnaies transf6rables cot6es sur le
march6 italien des devises, lesquelles sont A present celles des Pays appartenant

l 'Union Europ~enne de Paiements et faisant partie du syst~me des arbitrages
multilat~raux.

Veuillez agr~er, Monsieur le Sous-Secr~taire d']tat, les assurances de ma
haute consid6ration.

P. TALLARIGO
Monsieur Lofti El Banna
Sous-Secr6taire d'etat Adjoint au Minist~re

des Finances et de l'Rconomie
Le Caire

II

Le Caire, le 6 juillet 1957
Monsieur le Charg6 d'Affaires,

Par Note en date de ce jour Vous avez bien voulu me faire connaitre ce
qui suit :

[Voir I]

J'ai 'honneur de Vous faire savoir que le Gouvernement 6gyptien est
d'accord sur ce qui prcede.

Veuillez agrfer, Monsieur le Charg6 d'Affaires, les assurances de ma haute
consideration.

M. L. EL BANNA
Monsieur le Baron Paolo Tallarigo di Zagarise e Sersale
Charg6 d'Affaires a. i. de l'Ambassade d'Italie
Le Caire

1 Voir p. 148 de ce volume.
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EXCHANGE OF LETTERS

Cairo, 6 July 1957
Sir,

With reference to the provisions of article 1, paragraph 1, of the Payments
Agreement between Italy and Egypt signed this day,' I have the honour to
inform you that, in accordance with the exchange regulations currently in force
in Italy, the Italian lire designated as the means of payment between the two
countries are lire of the conti esteri in lire multilaterali.

The Ufficio Italiano dei Cambi will duly give notice of any changes in the
Italian exchange regulations.

I should also inform you that under the Decreto Ministeriale of 15 February
1957, transfers between conti esteri in lire multilaterali may be made without
limitation and funds in these accounts may also be freely used for the purchase
on our market, through authorized Italian banks, of any of the transferable
currencies quoted on the Italian currency market; these are at present the curren-
cies of the countries belonging to the European Payments Union and participating
in the multilateral arbitrage system.

I have the honour to be, etc.

P. TALLARIGO
Mr. Lofti El Banna"
Deputy Under-Secretary of State in the Ministry

of Finance and Economy
Cairo

II
Cairo, 6 July 1957

Sir,
In your note of today's date you informed me of the following:

[See I]

I have the honour to inform you that the Egyptian Government agrees
to the foregoing.

I have the honour to be, etc.

M. L. EL BANNA

Baron Paolo Tallarigo di Zagarise e Sersale
Charg6 d'Affaires ad interim of the Embassy of Italy
Cairo

See p. 149 of this volume.
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III

Le Caire, le 6 juillet 1957

Monsieur le Charg6 d'Affaires,

Me r~f~rant aux pourparlers qui ont abouti A l'Accord de Paiement sign6
en date de ce jour, j'ai l'honneur de vous confirmer que le Gouvernement 6gyp-
tien, en vue de l'intr~t que le Gouvernement italien attache A la question du
transfert des avoirs des ressortissants italiens rapatriis ou qui rapatrient definitive-
ment de l']gypte, consentira ces transferts en lires multilat~rales pour un mon-
tant de livres 6gyptiennes 2.000 par famille.

Je Vous confirme aussi que le Gouvernement 6gyptien est prt 6lever ce
montant jusqu' la limite de 4.000 livres 6gyptiennes aussit6t qu'une amliora-
tion se produira dans la pr~sente situation de la balance des paiements 6gyptienne.

Veuillez agr~er, Monsieur le Charg6 d'Affaires, les assurances de ma haute
consideration.

M. L. EL BANNA

Monsieur le Baron Paolo Tallarigo di Zagarise e Sersale
Charg6 d'Affaires a. i. de l'Ambassade d'Italie
Le Caire

IV

Le Caire, le 6 juillet 1957

Monsieur le Sous-Secr&aire d'etat Adjoint,

Par lettre en date de ce jour Vous avez bien voulu me faire connaitre ce
qui suit :

[Voir III]

J'ai l'honneur de Vous faire savoir que le Gouvernement italien est d'accord
sur ce qui pr6cede et je Vous confirme que le traitement dont ci-dessus, sera
accord6, par les Autorit~s italiennes, aux ressortissants 6gyptiens rapatri~s ou
qui rapatrient d6finitivement de l'Italie.

Veuillez agr6er, Monsieur le Sous-Secr~taire d'iRtat, les assurances de ma
haute consid6ration.

P. TALLARIGO

Monsieur Lofti El Banna
Sous-Secrftaire d'etat Adjoint au Ministfre

des Finances et de l'Rconomie
Le Caire
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III

Cairo, 6 July 1957

Sir,

With reference to the conversations which resulted in the Payments Agree-
ment signed this day, I have the honour to confirm that in view of the importance
which the Italian Government attaches to the question of the transfer of the
assets of Italian nationals who are being or have been permanently repatriated
from Egypt, the Egyptian Government will permit such transfers to be made in
multilateral lire to the amount of 2,000 Egyptian pounds per family.

I also confirm that the Egyptian Government is prepared to increase this
amount to a maximum of 4,000 Egyptian pounds as soon as the present Egyptian
balance of payments position improves.

I have the honour to be, etc.

M. L. EL BANNA

Baron Paolo Tallarigo di Zagarise e Sersale
Charg6 d'Affaires ad interim of the Embassy of Italy
Cairo

IV

Cairo, 6 July 1957

Sir,

In your letter of today's date you informed me of the following:

[See III]

I have the honour to inform you that the Italian Government agrees to the
foregoing and to confirm that the treatment referred to above will be accorded
by the Italian authorities to Egyptian nationals who are being or have been
permanently repatriated from Italy.

I have the honour to be, etc.

P. TALLARIGO

Mr. Lofti El Banna
Deputy Under-Secretary of State in the Ministry

of Finance and Economy
Cairo
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V

Le Caire, le 6 juillet 1957

Monsieur le Charg6 d'Affaires,

J'ai l'honneur de vous confirmer que le Gouvernement 6gyptien est d'accord
ce que les paiements pour droits de passage du Canal de Suez dfis par des

Compagnies de Navigation italiennes soient effectu~s jusqu't nouvel avis
en lires italiennes transf~rables ou en d'autres monnaies transf~rables.

II reste entendu que, au cas ofi le Gouvernement 6gyptien voudrait adopter
un autre mode de r~glement de ces droits, il en donnera un pr6avis d'un mois.

Veuillez agr~er, Monsieur le Charg6 d'Affaires, les assurances de ma haute
consid6ration.

M. L. EL BANNA

Monsieur le Baron Paolo Tallarigo di Zagarise e Sersale
Charg6 d'Affaires a. i. de l'Ambassade d'Italie
Le Caire

VI

Le Caire, le 6 juillet 1957

Monsieur le Sous-Secr~taire d'Rtat Adjoint,

Par Note en date de ce jour Vous avez bien voulu me faire connaitre ce
qui suit :

[Voir V]

J'ai l'honneur de Vous faire savoir que le Gouvernement italien est d'accord
sur ce qui pr6cede.

Veuillez agr~er, Monsieur le Sous-Secr~taire d'Rtat, les assurances de ma
haute consideration.

P. TALLARIGO

Monsieur Lofti El Banna
Sous-Secr'taire A'itat Adjoint au Minist're

des Finances et de l'IRconomie
Le Caire
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Cairo, 6 July 1957

I have the honour to confirm that the Egyptian Government agrees that
payments of Suez Canal tolls by Italian shipping companies should until further
notice be made in transferable Italian lire or other transferable currencies.

It is understood that if the Egyptian Government wishes to adopt other
arrangements for the payment of such tolls it will give notice to that effect one
month in advance.

I have the honour to be, etc.

M. L. EL BANNA

Baron Paolo Tallarigo di Zagarise e Sersale
Charg6 d'Affaires ad interim of the Embassy of Italy
Cairo

VI

Cairo, 6 July 1957

In your note of today's date you informed me of the following:

[See V]

I have the honour to inform you that the Italian Government agrees to the
foregoing.

I have the honour to be, etc.

P. TALLARIGO

Mr. Lofti El Banna
Deputy Under-Secretary of State in the Ministry

of Finance and Economy
Cairo
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VII

Le Caire, le 6 juillet 1957

Monsieur le Sous-Secr&aire d'etat Adjoint,

Au cours des conversations qui ont eu lieu ces jours-ci au sujet des op6ra-
tions sp6ciales autoris6es par les Autorit6s comptentes de nos deux Pays pen-
dant la validit6 de l'Accord Provisoire de Paiement sign6 le 8 novembre 1952,
nous sommes convenus de ce qui suit:

a) Les 6changes de marchandises concernant les op6rations sp6ciales
susdites continueront s'effectuer jusqu' la date d'6ch6ance des autorisations
relatives aux operations m~mes.

b) Les < Sous-comptes Spciaux ) concernant les operations dont ci-dessus
resteront ouverts jusqu'h ce que tous les transferts relatifs aux 6changes effectu6s
auront 6t6 executes.

Les soldes 6ventuels des ( Sous-comptes Sp6ciaux * susmentionn~s seront
r~gl~s en lires multilat~rales conform~ment aux dispositions pr6vues h l'art. 3,
alin~a 3 de l'Accord de Paiement sign6 aujourd'hui.

Veuillez agr~er, Monsieur le Sous-Secr~taire d'ltat, les assurances de ma
haute consideration.

P. TALLARIGO

Monsieur Lofti El Banna
Sous-Secr&aire d'1tat Adjoint au Minist~re

des Finances et de l']Rconomie
Le Caire

VIII

Le Caire, le 6 juillet 1957
Monsieur le Charg6 d'Affaires,

Par Note en date de ce jour Vous avez bien voulu me faire connaitre ce qui
suit:

[Voir VII]

J'ai l'honneur de Vous faire savoir que le Gouvernement 6gyptien est
d'accord sur ce qui pr6cede.

Veuillez agr~er, Monsieur le Charg6 d'Affaires, les assurances de ma haute
consid6ration.

M. L. EL BANNA

Monsieur le Baron Paolo Tallarigo di Zagarise e Sersale
Charg6 d'Affaires a. i. de l'Ambassade d'Italie
Le Caire
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VII

Cairo, 6 July 1957

Sir,

In the course of the recent conversations concerning the special transactions
authorized by the competent authorities of our two countries during the validity
of the Provisional Payments Agreement signed on 8 November 1952, we agreed
upon the following:

(a) The exchanges of goods in connexion with the aforementioned special
transactions will be continued until the date of expiry of the authorizations
applying to the transactions in question.

(b) The "special sub-accounts" relating to the aforementioned transactions
will remain open until all transfers relating to the exchanges effected have been
completed.

Any balances of the aforementioned "special sub-accounts" will be settled
in multilateral lire in accordance with the provisions of article 3, paragraph 3,
of the Payments Agreement signed this day.

I have the honour to be, etc.

P. TALLARIGO

Mr. Lofti El Banna
Deputy Under-Secretary of State in the Ministry

of Finance and Economy
Cairo

VIII

Cairo, 6 July 1957

Sir,

In your note of today's date you informed me of the following:

[See VII]

I have the honour to inform you that the Egyptian Government agrees to
the foregoing.

I have the honour to be, etc.

M. L. EL BANNA

Baron Paolo Tallarigo di Zagarise e Sersale
Charg6 d'Affaires ad interim of the Embassy of Italy
Cairo
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IX

Le Caire, le 6 juillet 1957

Monsieur le Sous-Secr&aire d'Rtat Adjoint,

En me r6frant aux conversations qui ont conduit A la signature en date
d'aujourd'hui de l'Accord de paiement entre l'Italie et l'Rgypte, j'ai l'honneur
de Vous informer que, dans le but de favoriser le d~veloppement des 6changes
commerciaux entre les deux Pays, les deux Gouvernements sont d'avis :

a) que les deux Pays ne s'6loignent pas dans leurs rapports commerciaux,
des lignes traditionnelles qui les ont jusqu'A pr6sent inspir6s;

b) que la clause de la nation la plus favoris~e soit maintenue en vigueur
avec les exceptions habituelles (Pour le c6t6 italien la clause ne s'applique pas
A l'Rtat du Vatican, A la R6publique de San Marino, A la Lybie et aux territoires
plac6s sous administration fiduciaire italienne et aux cas des unions douani6res,
des zones de libre-6change et du trafic frontalier. Pour le c6t6 6gyptien la clause
ne s'applique pas aux pays voisins et aux pays de la Ligue Arabe). De telle fagon
les deux Parties s'abstiendront d'adopter des mesures discriminatoires qui
puissent crier pour les exportateurs ou les importateurs de chacun des deux
pays des opportunit~s moins favorables que celles offertes aux exportateurs
et aux importateurs des autres Pays.

Dans le but de donner aux rapports commerciaux entre les deux Pays
une r~glementation plus compl~te, il est entendu que des n6gociations commer-
ciales entre les deux Gouvernements auront lieu le plus t6t possible.

Veuillez bien, Monsieur le Sous-Secr~taire d'Rtat, me confirmer ce qui
precede et agr~er l'assurance de ma haute consideration.

P. TALLARIGO

Monsieur Lofti El Banna
Sous-Secr&aire d'IRtat Adjoint au Minist~re

des Finances et de l'Rconomie
Le Caire
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Ix

Cairo, 6 July 1957

Sir,

With reference to the conversations which led to the signing this day of the
Payments Agreement between Italy and Egypt, I have the honour to inform you
that, with a view to promoting the development of commercial exchanges between
the two countries, the two Governments consider that:

(a) The two countries should not depart in their commercial relations from
the traditional pattern which has hitherto prevailed;

(b) The most-favoured-nation clause should be maintained in force with
the usual exceptions (in the case of Italy, the clause does not apply to the State
of the Vatican, the Republic of San Marino, Libya or the Trust Territories under
Italian administration or to customs unions, free trade areas or frontier traffic.
In the case of Egypt,the clause does not apply to neighbouring countries or to the
countries of the Arab League. The two Contracting Parties will therefore
refrain from adopting discriminatory measures which might afford exporters
or importers of either of the two countries less favourable opportunities than
those afforded exporters or importers of other countries.

It is understood that trade negotiations between the two Governments will
take place at the earliest possible date with a view to regulating more fully trade
relations between the two countries.

I have the honour to be, etc.

P. TALLARIGO

Mr. Lofti El Banna
Deputy Under-Secretary of State in the Ministry

of Finance and Economy
Cairo
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x

Le Caire, le 6 juillet 1957

Monsieur le Charg6 d'Affaires,

Par Note en date de ce jour Vous avez bien voulu me faire connaitre ce qui
suit

[Voir IX]

J'ai l'honneur de Vous faire savoir que le Gouvernement 6gyptien est
d'accord sur ce qui precede.

Veuillez agr~er, Monsieur le Charg6 d'Affaires, les assurances de ma haute
considdration.

M. L. EL BANNA

Monsieur le Baron Paolo Tallarigo di Zagarise e Sersale
Chargd d'Affaires a.i. de l'Ambassade d'Italie
Le Caire

XI

Le Caire, le 6 juillet 1957

Monsieur le Charg6 d'Affaires,

Au cours des conversations que nous avons eues ces jours-ci au sujet des
comptes d6centralis6s des banques italiennes aupr s des banques 6gyptiennes
et vice versa, nous sommes tombds d'accord sur ce qui suit:

I - Les comptes ddcentralis6s en 1Rgypte des Banques italiennes seront
cl6tur6s au plus t6t possible avant l'entrde en vigueur de l'Accord de paiement
sign6 aujourd'hui, et les Autoritds 6gyptiennes donneront, en tant que ndcessaires,
les autorisations au transfert des soldes relatifs.

2 - Les comptes ddcentralisds en Italie des banques dgyptiennes conti-
nueront A exister et seront class6s dans la catdgorie des Conti esteri in lire multi-
laterali; les disponibilitds relatives pourront tre utilisdes en conformit6.

Veuillez agrder, Monsieur le Charg6 d'Affaires, les assurances de ma haute
consid6ration.

M. L. EL BANNA

Monsieur le Baron Paolo Tallarigo di Zagarise e Sersale
Charg6 d'Affaires a. i. de l'Ambassade d'Italie
Le Caire
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X

Cairo, 6 July 1957

Sir,

In your note of today's date you informed me of the following:

[See IX]

I have the honour to inform you that the Egyptian Government agrees to
the foregoing.

I have the honour to be, etc.

M. L. EL BANNA

Baron Paolo Tallarigo di Zagarise e Sersale
Charg6 d'Affaires ad interim of the Embassy of Italy
Cairo

XI

Cairo, 6 July 1957

Sir,

In the course of our recent conversations concerning the decentralized
accounts of Italian banks with Egyptian banks and vice versa, we agreed upon
the following :

1. The decentralized accounts in Egypt of Italian banks will be closed
at the earliest possible date before the entry into force of the Payments Agreement
signed this day and the Egyptian authorities will issue the necessary authoriza-
tions for the transfer of the balances concerned.

2. The decentralized accounts in Italy of Egyptian banks will continue to
exist and will be classified as conti esteri in lire multilaterali; the funds in question
may be used accordingly.

I have the honour to be, etc.

M. L. EL BANNA

Baron Paolo Tallarigo di Zagarise e Sersale
Charg6 d'Affaires ad interim of the Embassy of Italy
Cairo
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XII
Le Caire, le 6 juillet 1957

Monsieur le Sous-Secr6taire d'tat Adjoint,

Par Note en date de ce jour Vous avez bien voulu me faire connaitre ce
qui suit :

[Voir XI]

J'ai l'honneur de Vous faire savoir que le Gouvernement italien est d'accord
sur ce qui pr6cede.

Veuillez agr~er, Monsieur le Sous-Secr~taire d'etat, les assurances de ma
haute consid6ration.

P. TALLARIGO

Monsieur Lofti El Banna
Sous-Secr6taire d'etat Adjoint au Minist~re

des Finances et de l']conomie
Le Caire

XIII

Le Caire, le 6 juillet 1957
Monsieur le Charg6 d'Affaires,

Me rffrant A l'art. 3 de l'Accord de Paiement entre l'Italie et l'1gypte
sign6 ce jour, j'ai l'honneur de vous confirmer l'accord du Gouvernement 6gyp-
tien sur ce qui suit :

1) Liquidation des opirations en cours

a) Le <( Compte livres 6gyptiennes # et le # Compte lires )) vis6s l'art. 1
de l'Accord Provisoire de Paiement entre l'Italie et l'gypte stipul6 le 8 novembre
1952 seront cl6turgs le jour avant celui de l'entrge en vigueur de l'Accord de
Paiement sign6 aujourd'hui, et il sera 6tabli le solde final resultant de la compen-
sation desdits comptes.

b) Le jour de l'entr6e en vigueur de l'Accord de Paiement sign6 aujourd'hui,
l'Ufficio Italiano dei Cambi ouvrira au nom de la Banque Nationale d'lgypte
un < Compte Sp6cial ) en lires italiennes, au d6bit duquel seront port~s:

i) le solde final vis6 au paragraphe a) ci-dessus;
ii) les ordres de paiement d6j transmis et qui seront encore transmis par la

Banque Nationale d'I~gypte l'Ufficio Italiano dei Cambi pendant les 90
jours suivant la date d'entr~e en vigueur de l'Accord de Paiement sign6
aujourd'hui, relatifs des engagements pris pendant 'application de l'Accord
Provisoire susmentionn6 pour des operations de caract~re commercial ou
autres, autoris~es, le cas 6ch6ant, de part et d'autre, restant entendu que, en

No. 4357



1958 Nations Unies - Recuedi des Traitis 167

XII

Cairo, 6 July 1957
Sir,

In your note of today's date you informed me of the following:

[See XI]

I have the honour to inform you that the Italian Government agrees to the
foregoing.

I have the honour to be, etc.

P. TALLARIGO

Mr. Lofti El Banna
Deputy Under-Secretary of State in the Ministry

of Finance and Economy
Cairo

XIII

Cairo, 6 July 1957
Sir,

With reference to article 3 of the Payments Agreement between Italy and
Egypt signed this day, I have the honour to confirm that the Egyptian Govern-
ment agrees to the following :

(1) Liquidation of pending transactions

(a) The "Egyptian Pounds Account" and the "Lire Account" referred
to in article 1 of the Provisional Payments Agreement between Italy and Egypt
signed on 8 November 1952 will be closed on the day preceding the day of the
entry into force of the Payments Agreement signed this day and the final balance
resulting from the settlement of the said accounts will be established.

(b) On the date of the entry into force of the Payments Agreement signed
this day, the Ufficio Italiano dei Cambi will open a "Special Account" in Italian
lire in the name of the National Bank of Egypt, to which shall be debited:

(i) The final balance referred to in paragraph (a) above;
(ii) Payment orders previously transmitted or transmitted during the ninety

days following the date of the entry into force of the Payments Agreement
signed this day, by the National Bank of Egypt to the Ufficio Italiano dei
Cambi, relating to commitments undertaken during the period of application
of the aforementioned Provisional Agreement in respect of commercial and
other transactions, duly authorized, where necessary, by the Contracting
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excluant les ordres d6jh regus par l'Ufficio Italiano dei Cambi la date du 7
juin 1957, les ordres qui auront 6t6 regus apr~s cette date devront inclure des
paiements concernant invisibles pour un montant total non inf6rieur
Lit. 1.120.000.000.

c) Par le cr6dit, respectivement le d6bit, du < Compte Special , susvis6
seront comptabilis6s, pendant les 150 jours suivant la date d'entr6e en vigueur
de l'Accord de Paiement sign6 aujourd'hui, les paiements executer en Egypte,
respectivement en Italie, titre de ristourne des sommes transferees par la vole
des deux comptes vis~s au paragraphe a) ci-dessus ou dudit < Compte Special .

Les autorit~s comptentes des deux Pays prendront les mesures n~cessaires
ce que soient effectu6es sans d6lai les ristournes susdites et en particulier celles

des paiements anticip~s ou pour couvertures de credits faits par rapport A des
operations qui r~sulteront non ex~cut~es pendant les 90 jours suivant la date
d'entr~e en vigueur de l'Accord de Paiement sign6 aujourd'hui.

d) Le c Compte Sp6cial ) vis6 au paragraphe b) ci-dessus ne pourra presenter
un solde d~biteur d~passant le montant de lires italiennes 7.537.000.000.

Pour permettre la liquidation des ordres de paiement l'ex6cution desquels
causerait un d~passement du montant susdit, la Banque Nationale d'Egypte
constituera aupr~s de l'Ufficio Italiano dei Cambi les fonds n~cessaires en lires
multilat~rales.

2) Rfglement du solde
a) Le ( Compte Sp6cials) vis6 au point 1, paragraphe b), prgc6dent sera

cl6tur6 le centcinquanti~me jour suivant la date d'entr6e en vigueur de l'Accord
de Paiement sign6 aujourd'hui.

b) Le solde r6sultant dans le (( Compte Sp6cials) susdit apr~s sa cl6ture
sera rembours6 en lires italiennes ou en d'autres devises transf6rables par trois
annuit6s 6gales, dont la premiere sera payge le ler juillet 1959.

c) Le ( Compte Sp6cials) susmentionn6 produira int6r&t au taux de 3 pour
cent l'an.

Les int6r6ts seront calcul6s aux dates d'6chgance des trois annuitgs vis6es
au paragraphe b) pr6c6dent et paygs en m6me temps que ces derni~res.

Je vous confirme aussi que le Gouvernement 6gyptien est d'accord ce que
des modifications 6ventuelles de l'Accord de Paiement sign6 aujourd'hui ainsi
que sa d6nonciation, n'auront aucunement 1'effet de modifier d'une fagon
quelconque les stipulations de la prgsente lettre, lesquelles maintiendront en
tout cas leur validit6.

Veuillez agr6er, Monsieur le Charg6 d'Affaires, les assurances de ma haute
consid6ration.

M. L. EL BANNA
Monsieur le Baron Paolo Tallarigo di Zagarise e Sersale
Charg6 d'Affaires a. i. de l'Ambassade d'Italie
Le Caire
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Parties, it being understood that, excluding the orders already received by
the Ufficio Italiano dei Cambi by 7 June 1957, the orders received after
that date will have to include payments in respect of invisibles to a total
amount of not less than 1,120 million lire.
(c) During the 150 days following the entry into force of the Payments

Agreement signed this day, payments to be executed in Egypt or Italy in respect
of refunds of sums transferred through the two accounts referred to in para-
graph(a) above or the "Special Account" will be debited or credited as appropriate
to the Special Account.

The competent authorities of the two countries will take the necessary
steps to ensure that such refunds are effected without delay, in particular those
in respect of payments in advance or to cover credits given in connexion with
transactions not completed within the ninety days following the date of the
entry into force of the Payments Agreement signed this day.

(d) The debit balance of the "Special Account" referred to in paragraph (b)
above may not exceed 7,537 million Italian lire.

The National Bank of Egypt will furnish the Ufficio Italiano dei Cambi
with sufficient funds in multilateral lire to permit the settlement of payment
orders the execution of which would cause the debit balance to exceed the afore-
mentioned sum.

(2) Settlement of the balance
(a) The "Special Account" referred to in paragraph I (b) above will be

closed on the one hundred and fiftieth day following the date of the entry into
force of the Payments Agreement signed this day.

(b) The balance remaining in the aforementioned "Special Account" after
it has been closed will be reimbursed in Italian lire or other transferable currencies
in three equal annual payments, the first of which will be paid on 1 July 1959.

(c) The "Special Account" referred to above will bear interest at the rate
of 3 per cent per annum.

The interest will be calculated when the three annual payments referred
to in paragraph (b) above fall due and will be paid at the same time as those
payments.

I also confirm that the Egyptian Government agrees that any changes which
may be made in the Payments Agreement signed this day or its denunciation
will in no way affect the provisions set out in this letter, which will continue
in effect in any case.

I have the honour to be, etc.

M. L. EL BANNA
Baron Paolo Tallarigo di Zagarise e Sersale
Charg6 d'Affaires ad interim of the Embassy of Italy
Cairo

N O4357



170 United Nations - Treaty Series 1958

XIV

Le Caire, le 6 juillet 1957

Monsieur le Sous-Secrgtaire d'etat Adjoint,

Par Note en date de ce jour Vous avez bien voulu me faire connaitre ce qui
suit:

[Voir XII]

J'ai l'honneur de Vous faire savoir que le Gouvernement italien est d'accord
sur ce qui pr6c~de.

Veuillez agrger, Monsieur le Sous-Secrgtaire d'1tat, les assurances de ma
haute considgration.

P. TALLARIGO

Monsieur Lofti El Banna
Sous-Secr6taire d'tat Adjoint au Ministre

des Finances et de l'conomie
Le Caire

XV

Le Caire, le 6 juillet 1957

Monsieur le Sous-Secr~taire d'tat Adjoint,

Me r~f~rant aux conversations que nous avons eues au sujet de la liquidation
des operations en cours et en particulier A ce qui est pr~vu au point 1) par. b)
alin6a (ii), de la lettre annex6e no 71 j'ai pris note que le Gouvernement 6gyptien
est d'accord de r~server priorit6 dans l'envoi:

- pour les ordres se r6f6rant des invisibles: A ceux relatifs aux 6pargnes
des ressortissants italiens dans la limite de 5.000 livres 6gyptiennes par famille;

- pour les ordres se r~f~rant A des op6rations commerciales : en premier
lieu au transfert des montants qui devaient 6tre pay~s aux b~n~ficiaires italiens
avant l'entr~e en vigueur de l'Accord de Paiement sign6 en date d'aujourd'hui
ou qui doivent 6tre pay~s dans les 90 jours suivant 1'entr6e en vigueur dudit
Accord en tout cas donnant preference a ceux qui se r~f~rent A des marchandises
dejA export~es d'Italie vers l'gypte.

Apr~s que les priorit6s susdites auront trouv6 application, les Autorit6s
italiennes comp6tentes examineront avec bienveillance la requite 6ventuelle
que la Banque Nationale d'I~gypte pourrait pr6senter pour l'ex6cution, dans
la limite des disponibilit6s du < Compte Special ) vis6 A la lettre annex6e no 7,

1 Voir XIII, p. 166 de ce volume.
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XIV

Cairo, 6 July 1957

Sir,

In your note of today's date you informed me of the following:

[See XIII]

I have the honour to inform you that the Italian Government agrees to the
foregoing.

I have the honour to be, etc.

P. TALLARIGO

Mr. Lofti El Banna
Deputy Under-Secretary of State in the Ministry

of Finance and Economy
Cairo

XV

Cairo, 6 July 1957

Sir,

With reference to our conversations concerning the liquidation of pending
transactions and in particular the provisions of paragraph 1 (b) (ii) of annexed
letter No. 7,1 I note that the Egyptian Government agrees to give priority of
transmission to the following:

- In the case of orders in respect of invisibles: orders relating to the
savings of Italian nationals up to a maximum of 5,000 Egyptian pounds per
family;

- In the case of orders in respect of commercial transactions: in the
first place, the transfer of amounts which were payable to Italian beneficiaries
before the entry into force of the Payments Agreement signed this day or payable
within ninety days after the entry into force of the said Agreement, preference
being given in all cases to those in respect of goods already exported from Italy
to Egypt.

After effect has been given to the aforementioned priorities, the competent
Italian authorities will give favourable consideration to any request which the
National Bank of Egypt may make for the execution, within the limits of the
funds available in the "Special Account" referred to in annexed letter No. 7,

2 See XIII, p. 167 of this volume.
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des paiements 6ch6ant successivement 90 jours a partir de la date d'entr6e
en vigueur de l'Accord de Paiement sign6 aujourd'hui mais non au delU de 150
jours partir de la date susindiqu~e.

Veuillez agr~er, Monsieur le Sous-Secr~taire d'Rtat, les assurances de ma
haute consid6ration.

P. TALLARIGO

Monsieur Lofti El Banna
Sous-Secr~taire d'etat Adjoint au Minist~re

des Finances et de l'leconomie
Le Caire

xvI

Le Caire, le 6 juillet 1957
Monsieur le Charg6 d'Affaires,

Par Note en date de ce jour Vous avez bien voulu me faire connaitre ce
qui suit :

[Voir XV]

J'ai l'honneur de Vous faire savoir que le Gouvernement 6gyptien est d'ac-
cord sur ce qui precede.

Veuillez agr~er, Monsieur le Charg6 d'Affaires, les assurances de ma haute
consid6ration.

M. L. EL BANNA

Monsieur le Baron Paolo Tallarigo di Zagarise e Sersale
Charg6 d'Affaires a. i. de l'Ambassade d'Italie
Le Caire

XVII
Le Caire, le 6 juillet 1957

Monsieur le Sous-Secr&aire d'iRtat Adjoint,

Me r6f6rant aux conversations que nous avons eues au sujet de la liquidation
des op6rations en cours, j'ai l'honneur de vous confirmer que le Gouvernement
italien donnera les autorisations n6cessaires aux exportations de marchandises
italiennes contract6es avant la date d'entr~e en vigueur de 'Accord de Paiement
sign6 aujourd'hui et pour lesquelles la Banque Nationale d'Egypte a transmis
ou transmettra les ordres de paiement dans les limites convenues.

Veuillez agr6er, Monsieur le Sous-Secr~taire d'I~tat, les assurances de ma
haute consid6ration.

P. TALLARIGO

Monsieur Lofti El Banna
Sous-Secr~taire d'IRtat Adjoint au Minist~re

des Finances et de l'~conomie
Le Caire
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of payments falling successively due ninety days or more after the date of the
entry into force of the Payments Agreement signed this day but not later than
150 days after that date.

I have the honour to be, etc.

P. TALLARIGO

Mr. Lofti El Banna
Deputy Under-Secretary of State in the Ministry

of Finance and Economy
Cairo

XVI
Cairo, 6 July 1957

Sir,

In your note of today's date you informed me of the following:

[See XV]

I have the honour to inform you that the Egyptian Government agrees
to the foregoing.

I have the honour to be, etc.

M. L. EL BANNA
Baron Paolo Tallarigo di Zagarise e Sersale
Charg6 d'Affaires ad interim of the Embassy of Italy
Cairo

XVII

Cairo, 6 July 1957
Sir,

With reference to our conversations concerning the liquidation of pending
transactions, I have the honour to confirm that the Italian Government will
give the authorizations required for the export of Italian goods contracted for
before the date of the entry into force of the Payments Agreement signed this
day and in respect of which the National Bank of Egypt has transmitted or
transmits payment orders within the agreed limits.

I have the honour to be, etc.

P. TALLARIGO

Mr. Lofti El Banna
Deputy Under-Secretary of State in the Ministry

of Finance and Economy
Cairo
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XVIII

Le Caire, le 6 juillet 1957

Monsieur le Charg6 d'Affaires,

Par Note en date de ce jour Vous avez bien voulu me faire connaitre ce qui
suit

[Voir XVII]

J'ai l'honneur de Vous faire savoir que le Gouvernement 6gyptien est
d'accord sur ce qui pr6cede.

Veuillez agr6er, Monsieur le Charg6 d'Affaires, les assurances de ma haute
consideration.

M. L. EL BANNA

Monsieur le Baron Paolo Tallarigo di Zagarise e Sersale
Charg6 d'Affaires a. i. de r'Ambassade d'Italie
Le Caire

XIX

Le Caire, le 6 juillet 1957

Monsieur le Charg6 d'Affaires,

Me r6f6rant aux conversations que nous avons eues au sujet de la liquida-
tion des op6rations en cours et particuli~rement en ce qui concerne les int6r&ts

calculer sur le < Compte Sp6cial# en lires italiennes, j'ai 'honneur de vous
confirmer que les int6r6ts susdits seront calcul6s sur la partie du solde d6biteur
dudit compte exc6dant le solde cr~diteur sur un compte lires multilat6rales
qui 6ventuellement sera ouvert aupr~s de l'Ufficio Italiano dei Cambi au nom
de la Banque Nationale d'Igypte.

Veuillez agr6er, Monsieur le Charg6 d'Affaires, les assurances de ma haute
consid6ration.

M. L. EL BANNA

Monsieur le Baron Paolo Tallarigo di Zagarise e Sersale
Charg6 d'Affaires a.i. de l'Ambassade d'Italie
Le Caire
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XVIII

Cairo, 6 July 1957

In your note of today's date you informed me of the following:

[See XVII]

I have the honour to inform you that the
to the foregoing.

I have the honour to be, etc.

Egyptian Government agrees

M. L. EL BANNA

Baron Paolo Tallarigo di Zagarise e Sersale
Charg6 d'Affaires ad interim of the Embassy of Italy
Cairo

XIX

Cairo, 6 July 1957

With reference to our conversations concerning the liquidation of pending
transactions and in particular the interest to be calculated on the "Special
Account" in Italian lire, I have the honour to confirm that such interest will be
calculated on the portion of the debit balance of the said account exceeding the
credit balance in a multilateral lire account which may be opened with the Ufficio
Italiano dei Cambi in the name of the National Bank of Egypt.

I have the honour to be, etc.

M. L. EL BANNA

Baron Paolo Tallarigo di Zagarise e Sersale
Charg6 d'Affaires ad interim of the Embassy of Italy
Cairo
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xx

Le Caire, le 6 juillet 1957

Monsieur le Sous-Secrtaire d'IRtat Adjoint,

Par Note en date de ce jour Vous avez bien voulu me faire connaitre ce qui
suit:

[Voir XIX]

J'ai l'honneur de Vous faire savoir que le Gouvernement italien est d'accord
sur ce qui precede.

Veuillez agr~er, Monsieur le Sous-Secr&aire d'ttat, l'assurance de ma
haute consideration.

P. TALLARIGO

Monsieur Lofti El Banna
Sous-Secr&aire d'Rtat Adjoint au Minist~re

des Finances et de l'1Rconomie
Le Caire

xxI

Le Caire, le 6 juillet 1957

Monsieur le Sous-Secr&aire d'Ittat Adjoint,

A la conclusion des pourparlers qui se sont d6roul6s ces jours-ci au sujet
du traitement A reserver aux lires transf6rables pay6es en Egypte, la D616gation
6gyptienne A d6clar6 que son Gouvernement considre de ne pas pouvoir accorder

ces lires transfrables le m~me traitement appliqu6 aux monnaies convertibles.
A cet 6gard, je vous prie de bien vouloir prendre note que le Gouvernement

italien est d'avis que toute discrimination de traitement entre la lire transf6rable
et les monnaies convertibles, particuli~rement pour ce qui concerne l'expor-
tation du coton, rendra tr~s difficile, sinon impossible, aux op6rateurs italiens
l'achat de marchandises 6gyptiennes contre paiement en lires transfrables,
surtout si la diff6rence de traitement devait se traduire en pourcentages plus
61ev6s que les 6carts minimes r6sultant sur les march6s financiers internationaux
du prix des monnaies transf6rables par rapport A leur cours officiel.

Veuillez agr6er, Monsieur le Sous-Secr&aire d'Rtat, les assurances de ma
haute consid6ration.

P. TALLARIGO

Monsieur Lofti El Banna
Sous-Secr~taire d'&tat Adjoint au Minist~re

des Finances et de l't~conomie
Le Caire
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XX

Cairo, 6 July 1957

Sir,

In your note of today's date you informed me of the following:

[See XIX]

I have the honour to inform you that the Italian Government agrees to the
foregoing.

I have the honour to be, etc.

P. TALLARIGO

Mr. Lofti El Banna
Deputy Under-Secretary of State in the Ministry

of Finance and Economy
Cairo

XXI

Cairo, 6 July 1957

Sir,

At the conclusion of the recent conversations concerning the treatment
to be accorded to transferable lire paid in Egypt, the Egyptian delegation stated
that its Government considers itself unable to accord such transferable lire the
same treatment as is accorded to convertible currencies.

In this connexion, I would request you to note that it is the view of the
Italian Government that any discriminatory treatment as between transferable
lire and convertible currencies, particularly in connexion with the export of
cotton, will make it very difficult, if not impossible, for Italian traders to purchase
Egyptian goods against payment in transferable lire, particularly if the difference
in treatment were to result in percentages higher than the minimum margins
on the international money markets between the price of transferable currencies
and their official rates.

I have the honour to be, etc.

P. TALLARIGO

Mr. Lofti El Banna
Deputy Under-Secretary of State in the Ministry

of Finance and Economy
Cairo
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XXII

Le Caire, le 6 juillet 1957

Monsieur le Charg6 d'Affaires,

Par Note en date de ce jour Vous avez bien voulu me faire connaitre ce qui
suit:

[Voir XXI]

J'ai l'honneur de Vous faire savoir que le Gouvernement 6gyptien prend

note de ce qui prcede.

Veuillez agr6er, Monsieur le Charg6 d'Affaires, les assurances de ma haute
consideration.

M. L. EL BANNA

Monsieur le Baron Paolo Tallarigo di Zagarise e Sersale
Charg6 d'Affaires a.i. de 'Ambassade d'Italie
Le Caire
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XXII

Cairo, 6 July 1957

In your note of today's date your informed me of the following:

[See XXI]

I have the honour to inform you that the Egyptian Government takes note

of the foregoing.

I have the honour to be, etc.

M. L. EL BANNA

Baron Paolo Tallarigo di Zagarise e Sersale
Charg6 d'Affaires ad interim of the Embassy of Italy
Cairo
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No 4358. ACCORD' DE PAIEMENT ENTRE L'ITALIE ET
L'IRAN. SIGN2 A ROME, LE 29 JANVIER 1958

Dans le but de r~gler les paiements entre l'Iran et l'Italie le Gouvernement
de la R~publique Italienne et le Gouvernement Imperial de l'Iran sont convenus
de ce qui suit:

Article 1

Les paiements entre l'Italie et 'Iran seront effectu~s en lires italiennes,
conform~ment A la r6glementation des changes en vigueur dans chacun des
deux Pays.

Les paiements susdits pourront 6tre 6galement effectu~s en d'autres mon-
naies, dans la mesure admise par la r~glementation des changes de chacun des
deux Pays.

Article 2

Seront admis au r~glement dans le cadre du pr6sent Accord les paiements
courants vis6s A 1'art. XIX (i) du Statut du Fonds Mon6taire International2.

Les Autorit6s comp6tentes des deux Pays donneront, sur la base de r6ci-
procit6 et dans le cadre de leur r6glementation respective en mati~re de changes,
les autorisations voulues pour que les paiements ci-dessus puissent itre effectu~s.

Article 3

1. L'Accord de paiements entre l'Iran et l'Italie sign6 le 3 f6vrier 1952
prendra fin le jour avant 1'entr6e en vigueur du pr6sent Accord. Le Conto
Generale pr~vu A I'art. 1 de l'Accord de Paiements du 3 f~vrier 1952 sera cl6tur6
et le solde r~sultant sera r6g1 selon les arrangements intervenus A ce sujet
entre les deux Gouvernements.

2. Les paiements relatifs aux engagements pris pendant la validit6 de
l'Accord de Paiements du 3 f~vrier 1952 et qui n'auront pas &6 r6gl6s d'apr~s
les dispositions dudit Accord, ou de 1'6change de lettres no 3-a 3 et 3-b 3, en date de
ce jour, seront regis conformement aux dispositions de l'art. I precedent.

1 Entr4 en vigueur le 10 f~vrier 1958, conformment & Particle 4.

2 Nations Unies, Recueil des Traitds, vol. 2, p. 41; vol. 19, p. 281; vol. 141, p. 355; vol. 199,
p. 308; vol. 260, p. 432, et vol. 287, p. 260.

8 Voir p. 188 et p. 192 de ce volume.
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[TRANSLATION - TRADUCTION]

No. 4358. PAYMENTS AGREEMENT' BETWEEN ITALY
AND IRAN. SIGNED AT ROME, ON 29 JANUARY 1958

With a view to regulating payments between Iran and Italy, the Govern-
ment of the Italian Republic and the Imperial Government of Iran have agreed
as follows:

Article 1

Payments between Italy and Iran shall be effected in Italian lire, in accordance
with the exchange control regulations in force in each of the two countries.

The aforesaid payments may also be effected in other currencies to the
extent permissible under the exchange contol regulations of each of the two
countries.

Article 2

Current payments as referred to in article XIX (i) of the Articles of Agree-
ment of the International Monetary Fund2 shall be authorized under the terms
of the present Agreement.

The competent Authorities of the two countries shall, on a basis of reciprocity
and in accordance with their respective exchange control regulations, issue the
authorizations necessary to enable the above-mentioned payments to be made.

Article 3

1. The Payments Agreement between Iran and Italy signed on 3 February
1952 shall terminate on the day preceding the entry into force of the present
Agreement. The "General Account" referred to in article 1 of the Payments
Agreement of 3 February 1952 shall be closed and the outstanding balance
liquidated in accordance with the relevant arrangements made by the two
Governments.

2. Payments relating to obligations assumed during the term of the
Payments Agreement of 3 February 1952 which have not been effected in
accordance with the terms of that Agreement or of the exchange of letters No. 3,
a,3 and 3, b, 3 of today's date, shall be effected in accordance with the terms of
article 1 above.

I Came into force on 10 February 1958, in accordance with article 4.
2 United Nations, Treaty Series, Vol. 2, p. 40; Vol. 19, p. 280; Vol. 141, p. 355; Vol. 199,

p. 308; Vol. 260, p. 432, and Vol. 287, p. 260.
3 See pp. 189 and 193 of this volume.
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Article 4

Le pr6sent Accord entrera en vigueur le 10 f6vrier 1958 et pourra 6tre
d~nonc6 en tout temps, avec un pr~avis de trois mois.

FAIT A Rome, en double exemplaire, en langue franqaise le 29 janvier
1958.

Pour le Gouvernement Pour le Gouvernement
de la Rpublique Italienne: Imperial de l'Iran:

A. CALISSE MOUSSA NOURY ESFANDIARY

RCHANGE DE LETTRES

No 1, a

Rome, le 29 janvier 1958
Monsieur le Pr6sident,

Me r6f6rant A ce qui est pr6vu A l'article ler de l'Accord de paiements entre
'Italie et l'Iran sign6 en date de ce jour1 , j'ai l'honneur de vous communiquer

que, selon la r6glementation des changes actuellement en vigueur en Italie,
les lires italiennes pr6vues comme moyen de paiement entre nos deux Pays
sont celles des conti esteri in lire multilaterali ouverts aupr s des banques italiennes
autoris6es.

Les modifications 6ventuelles A ladite r6glementation seront dfiment com-
muniqu6es par l'Ufficio Italiano dei Cambi A la Bank Melli Iran.

Je vous prie de prendre note que, selon les dispositions actuellement en
vigueur en Italie, les conti esteri in lire multilaterali pourront 6tre, entre autres,
librement cr6dit6s :

- du produit de la n6gociation, par l'entremise des banques italiennes
autoris~es, de devises libres ou d'une quelconque des monnaies transf6rables
cot6es sur le march6 italien des devises, lesquelles sont A pr6sent celles des
pays membres de l'Union Europ6enne de Paiements faisant partie du syst~me
des arbitrages multilat6raux;

- des montants vir6s d'autres conti esteri in lire multilaterali;

- des montants vir6s des conti esteri in lire libere.

Les disponibilit~s desdits comptes pourront tre librement utilisees, entre
autres, pour :

- la conversion, moyennant achat sur le march6 italien des devises, en
l'une quelconque des devises des pays membres de l'Union Europ6enne de
Paiements faisant partie du syst~me des arbitrages multilat6raux;

' Voir p. 182 de ce volume.

No. 4358
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Article 4

This Agreement shall enter into force on 10 February 1958 and may be
denounced at any time on three months' notice.

DONE at Rome, in duplicate, in French, on 29 January 1958.

For the Government For the Imperial Government
of the Italian Republic of Iran:

A. CALISSE MOUSSA NOURY ESFANDIARY

EXCHANGE OF LETTERS

No. 1, a

Rome, 29 January 1958
Your Excellency,

With reference to the terms of article 1 of the Payments Agreement between
Italy and Iran signed this day,1 I have the honour to inform you that in accord-
ance with the exchange control regulations at present in force in Italy, the Italian
lire envisaged as the means of payment between our two countries shall be lire
from the "foreign lire accounts for multilateral payments" opened with authorized
Italian Banks.

The Italian Exchange Office shall give due notice to the Bank Melli Iran
of any changes made in these regulations.

I would request you to note that, in accordance with the regulations at
present in force in Italy, "foreign lire accounts for multilateral payments" may
be freely credited, inter alia, with :

- The proceeds of the sale through authorized Italian Banks of free
currencies or any of the transferable currencies quoted on the Italian foreign
exchange market, which are at present those of member countries of the European
Payments Union associated with the system of multilateral payments;

- Sums transferred from other "foreign lire accounts for multilateral
payments";

- Sums transferred from "foreign accounts in free lire".

Funds available in the aforementioned accounts may be freely used, inter
alia, for :

- Conversion, by purchase on the Italian foreign exchange market, into
any one of the currencies of the member countries of the European Payments
Union associated with the system of multilateral payments;

1 See p. 183 of this volume.

N O
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- le virement A d'autres conti esteri in lire multilaterali ou A des conti
esteri in lire bilaterali.

Veuillez agr~er, Monsieur le President, l'assurance de ma tr~s haute consid6-
ration.

A. CALISSE

Son Excellence Moussa Noury Esfandiary
Ambassadeur de l'Iran
Pr6sident de la D16gation iranienne
Rome

No 1, b

Rome, le 29 janvier 1958
Monsieur le President,

J'ai l'honneur d'accuser r6ception de votre lettre en date d'aujourd'hui
ainsi conque :

[Voir lettre 1, a]

J'ai pris note de ce qui pr&cede et en vous remerciant, je vous pr6sente,
Monsieur le President, l'assurance de ma tr~s haute consid6ration.

MOUSSA NOURY ESFANDIARY

Son Excellence Alberto Calisse
Pr6sident de la D6l6gation Italienne
Roma

No 2, a

Rome, le 29 janvier 1958

Monsieur le Pr6sident,

Me r6frant aux conversations qui ont abouti A l'Accord de paiements entre
l'Iran et l'Italie sign6 en date de ce jour, j'ai l'honneur de vous proposer ce qui
suit :

Si les r~gimes des paiements qui servent de base a l'Accord de Paiements
susindiqu6 venaient A 6tre modifies substantiellement, chacun des deux Pays
pourrait demander A i'autre iouverture immediate de n~gociations afin d'adapter
les pr6sentes dispositions la nouvelle situation.

Si un nouvel Accord ne pouvait 6tre conclu dans un d6lai de deux mois A
partir de la demande d'ouverture des n~gociations, la dur~e du pr~avis stipul
A 'art. 4 de l'Accord de Paiements susindiqu6 serait ramen~e A un mois.
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- Transfer to other "foreign lire accounts for multilateral payments" or
to "foreign lire accounts for bilateral payments".

I have the honour to be, etc.

A. CALISSE

His Excellency Mr. Moussa Noury Esfandiary
Ambassador of Iran
Chairman of the Iranian Delegation
Rome

No. 1, b

Rome, 29 January 1958
Your Excellency,

I have the honour to acknowledge receipt of your letter of today's date
reading as follows:

[See letter 1, a]

I have taken note of the foregoing, for which I thank you.
I have the honour to be, etc.

MOUSSA NOURY ESFANDIARY

His Excellency Mr. Alberto Calisse
Chairman of the Italian Delegation
Rome

No. 2, a

Rome, 29 January 1958
Your Excellency,

With reference to the conversations which led to the conclusion of the
Payments Agreement between Iran and Italy signed this day, I have the honour
to propose the following:

In the event of a substantial change in the systems of payments on which
the aforesaid Payments Agreement is based, either of the two countries may
address a request to the other for the immediate opening of negotiations with
a view to adapting the present provisions to the new circumstances.

If a new Agreement cannot be concluded within a period of two months
from the date of the request for the opening of negotiations, the period of notice
specified in article 4 of the Payments Agreement aforesaid shall be reduced to
one month.

N* 4358
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Je vous prie de bien vouloir me confirmer l'accord de votre Gouvernement
sur ce qui pr6c~de.

Veuillez agr~er, Monsieur le Pr6sident, l'assurance de ma tr~s haute consid6-
ration.

MOUSSA NOURY ESFANDIARY

Son Excellence Alberto Calisse
President de la D6lgation Italienne
Rome

NO 2, b

Rome, le 29 janvier 1958

Monsieur le Pr6sident,

J'ai l'honneur d'accuser rception de votre lettre en date d'aujourd'hui
ainsi conque :

[Voir lettre 2, a]

J'ai l'honneur de vous confirmer l'accord de mon Gouvernement sur ce
qui precede.

Veuillez agr~er, Monsieur le President, l'assurance de ma tr~s haute con-
sid~ration.

A. CALISSE

Son Excellence Moussa Noury Esfandiary
Ambassadeur de l'Iran
President de la D6l6gation iranienne
Rome

No 3, a

Rome, le 29 janvier 1958

Monsieur le President,

Me r~frant A l'art. 3, alin~a 1, de l'Accord de Paiements entre l'Italie et
l'Iran sign6 en date de ce jour, j'ai l'honneur de vous proposer ce qui suit:

l-a) Le Conto Generale en dollars U.S.A. prdvu i l'art. 1 d6 l'Accord de
Paiements sign6 le 3 fdvrier 1952 restera ouvert jusqu'A la date du 10 juin 1958
pour permettre le r~glement des accr~ditifs communiqu6s d'une part et d'autre
jusqu'A la fin du jour avant l'entr~e en vigueur de l'Accord de Paiements sign6 en
date d'aujourd'hui et dont l'utilisation aura lieu jusqu'A la date du 10 juin 1958.
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I would request you to be good enough to confirm your Government's
acceptance of the foregoing.

I have the honour to be, etc.

MOUSSA NOURY ESFANDIARY

His Excellency Mr. Alberto Calisse
Chairman of the Italian Delegation
Rome

No. 2, b

Rome, 29 January 1958

Your Excellency,

I have the honour to acknowledge receipt of your letter of today's date
reading as follows :

[See letter 2, a]

I have the honour to confirm my Government's acceptance of the foregoing.

I have the honour to be, etc.

A. CALISSE

His Excellency Mr. Moussa Noury Esfandiary
Ambassador of Iran
Chairman of the Iranian Delegation
Rome

No. 3, a

Rome, 29 January 1958

Your Excellency,

With reference to article 3, paragraph 1, of the Payments Agreement between
Italy and Iran signed this day, I have the honour to propose the following:

(1) (a) The "General Account" in US dollars referred to in article 1 of the
Payments Agreement signed on 3 February 1952 shall remain open until 10
June 1958 to permit settlement of credits transmitted by either Party up to the
end of the day preceding the entry into force of the Payments Agreement signed
this day. Such credits may be used until 10 June 1958.

N- 4358
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b) Si, un moment donn6, le solde du Conto Generale venait h atteindre
la limite du cr6dit technique pr~vu l'art. 8, deuxi~me alin6a, de l'Accord de
Paiements du 3 f6vrier 1952, la Partie d6bitrice, A la demande de la Partie cr6di-
trice, constituera imm6diatement, par cession de dollars U.S.A. effectifs, les
fonds n6cessaires pour permettre la liquidation des paiements dont l'ex6cution
causerait le d6passement de ladite limite.

c) A travers le Conto Generale seront aussi r6gl6es, jusqu'A la date du 10
juin 1958, les operations de ristourne de montants transf6r6s par la voie dudit
compte pendant la p6riode de validit6 de l'Accord de Paiements du 3 f6vrier
1952.

d) Le solde qui r6sultera dans le Conto Generale h la date du 10 juin 1958
sera r6g16 par la Partie d6bitrice dans un d6lai de trois mois en dollars U.S.A.
effectifs.

e) Pour permettre le rbglement des accr6ditifs pr6vus au point a) pr6c6dent
qui a la date du 10 juin 1958 resteront non utilis6s, totalement ou partiellement,
chacune des deux Parties constituera sans d6lai aupr~s de l'autre des fonds
n6cessaires en dollars U.S.A. effectifs.

2. L'Ufficio Italiano dei Cambi et la Bank Melli Iran 6tabliront, d'un
commun accord, les modalit6s techniques d'application des dispositions de la
pr6sente lettre.

3. Les modifications 6ventuelles de l'Accord de Palements sign6 aujour-
d'hui ainsi que sa d6nonciation, n'auront aucunement l'effet de modifier les
stipulations de la pr6sente lettre, lesquelles maintiendront en tout cas leur validit6
jusqu'au r~glement total des engagements pr6vus au paragraphe 1 pr6c6dent.

Je vous prie de bien vouloir me confirmer l'accord de votre Gouvernement
sur ce qui pr&c de.

Veuillez agr6er, Monsieur le Pr6sident, l'assurance de ma tr~s haute con-
sid6ration.

A. CALISSE

Son Excellence Moussa Noury Espandiary
Ambassadeur de l'Iran
President de la D6l6gation iranienne
Rome
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(b) If the balance in the "General Account" at any time exceeds the limit
of the technical credit provided in the second paragraph of article 8, of the
Payments Agreement of 3 February 1952, the debtor Party shall, at the request
of the creditor Party, immediately provide, by means of a cash transfer in US
dollars, such funds as are necessary to settle those payments which, if made,
would cause this limit to be exceeded.

(c) The "General Account" shall also be used until 10 June 1958 for the
repayment of sums transferred through this account during the term of the
payments Agreement of 3 February 1952.

(d) The balance outstanding in the "General Account" on 10 June 1958
shall be paid in cash in US dollars by the debtor Party within a period of three
months.

(e) To permit settlement of any of the credits mentioned at (a) above
remaining wholly or partly unused on 10 June 1958, each of the two Parties
shall make to the other an immediate cash payment in US dollars of the sum
required.

(2) The Italian Exchange Office and the Bank Melli Iran shall by agreement
make such technical arrangements as may be necessary to apply the provisions
of this letter.

(3) The provisions of this letter shall not be affected in any way by any
changes which may be made in the Payments Agreement signed this day or by its
denunciation and shall in any event remain valid until all the obligations referred
to in paragraph 1 above have been met.

I would request you to be good enough to confirm your Government's
acceptance of the foregoing.

I have the honour to be, etc.

A. CALISSE

His Excellency Mr. Moussa Noury Esfandiary
Ambassador of Iran
Chairman of the Iranian Delegation
Rome
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NO 3, b

Rome, le 29 janvier 1958
Monsieur le Pr6sident,

J'ai l'honneur d'accuser r6ception de votre lettre en date d'aujourd'hui
ainsi conque :

[Voir lettre 3, a]

J'ai l'honneur de vous confirmer l'accord de mon Gouvernement sur ce
qui pr6c~de.

Veuillez agr6er, Monsieur le Pr6sident, l'assurance de ma tr~s haute con-
sid6ration.

MOUSSA NOURY ESFANDIARY

Son Excellence Alberto Calisse
Prdsident de la D6ldgation Italienne
Rome

No. 4358
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No. 3, b

Rome, 29 January 1958

Your Excellency,

I have the honour to acknowledge receipt of your letter of today's date
reading as follows:

[See letter 3, a]

I have the honour to confirm my Government's acceptance of the foregoing.

I have the honour to be, etc.

MOUSSA NOURY ESFANDIARY

His Excellency Mr. Alberto Calisse
Chairman of the Italian Delegation
Rome

N1 4358
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[ITALIEN TEXT - TEXTE ITALIEN]

No. 4359. ACCORDO DI COPRODUZIONE CINEMATOGRA-
FICA ITALO-SPAGNOLO

La cinematografia italiana e la cinematografia spagnola sono destinate, per
le loro caratteristiche tradizionali ed ambientali, ad integrarsi a vicenda, con la
possibilit6, secondo le norme di cui al presente Accordo, di raggiungere una col-
laborazione efficace nella produzione comune di film di importanza internazionale.

Pertanto, si 6 convenuto quanto appresso:

Articolo I"

Le competenti AutoritA dei due Paesi faciliteranno, nei limiti del possibile,
la realizzazione di film in coproduzione italo-spagnola.

Articolo H

I film, per essere riconosciuti di coproduzione, ai fini del presente Accordo,
dovranno essere tratti da soggetti che abbiano un valore internazionale ed una
qualit tali da apportare prestigio alla cinematografia italiana e spagnola. Do-
vranno, inoltre, essere prodotti da ditte di provata capacit tecnica e di ricono-
sciuta solvenza finanziaria, ed essere diretti esclusivamente da registi italiani
e spagnoli.

Articolo III

I film di coproduzione di cui all'art. IH dovranno essere prodotti secondo le
norme stabilite nei seguenti paragrafi :

a) L'apporto finanziario dei produttori di ciascun Paese dovrh essere del
50o1, del costo totale di realizzazione di ogni film: i rispettivi apporti, nel loro
insieme, dovranno essere approssimativamente equivalenti, specie per quanto
si riferisce alle riprese (in interni ed esterni), alle lavorazioni tecniche, ai colla-
boratori artistici e tecnici, ed al materiale necessario.

Tuttavia, e sempre che esistano ragioni che lo giustifichino, pub essere
autorizzata, in caso eccezionale, e previo esame di ogni caso da parte dei com-
petenti Organismi, una percentuale inferiore al 50% e non minore del 30%.

Durante il periodo di validita del presente Accordo potranno essere autoriz-
zati dalle competenti Autorita dei due Paesi sino a sei film in coproduzione, con
la possibilit di autorizzare di comune intesa altre coproduzioni, sempre che i
suddetti sei film siano ultimati o in fase di avanzata lavorazione.
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[SPANISH TEXT - TEXTE ESPAGNOL]

No. 4359. ACUERDO DE COPRODUCCION CINEMATOGRA-
FICA HISPANO-ITALIANO. FIRMADO EN VENECIA,
EL 5 DE SEPTIEMBRE DE 1956

La cinematografia espafiola y la cinematografia italiana estin destinadas,
por sus caracteristicas de tradici6n y de ambiente a complementarse mutuamente,
con la posibilidad, a travis de las normas a que se refiere el presente acuerdo,
de realizar una colaboraci6n comin de peliculas de importancia internacional.

Por lo tanto se conviene cuanto sigue :

Articulo I

Las Autoridades competentes de los dos palses facilitardn, en la medida de
lo posible, la realizaci6n de peliculas de coproducci6n hispano-italianas.

Articulo II

Para que las peliculas puedan ser reconocidas como coproducciones a los
efectos del presente acuerdo, deberin basarse en guiones con valor internacional
y de una calidad capaz de prestigiar a las cinematografias espafiolas e italianas.
Debe in, tambi~n, ser producidas por firmas de probada capacidad t6cnica y de
reconocida solvencia financiera y dirigidas exclusivamente por directores
espahioles e italianos.

Articulo III

Las peliculas en coproducci6n a que se refiere el articulo II, deberin ser
producidas seg6n las normas establecidas en los siguientes apartados :

a) La aportacidn financiera de los productores de cada pals habrd de ser de un
500/0 del costo total de realizacidn de cada pelicula: las respectivas aportaciones,
en su conjunto, habrn de ser aproximadamente equivalentes, por lo que se
refiere principalmente al rodaje (en estudios y exteriores), a los trabajos t~cnicos,
a los colaboradores artisticos y t~cnicos y al material necesario;

Sin embargo, y siempre que existan razones que asi lo aconsejen, puede
autorizarse, en casos excepcionales, y previo estudio de cada caso por los orga-
nismos, competentes, un porcentaje inferior al 50% y no menor de un 30%.

Durante el periodo de validez del presente acuerdo podrin ser autorizadas,
por las autoridades competentes de los dos paises, hasta seis peliculas en copro-
ducci6n, con la posibilidad de autorizar, de comfin acuerdo, otras coproducciones,
siempre que dichas seis peliculas estuvieran terminadas o en avanzado estado
de realizaci6n.

Vol. 302-14
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Le Autorith competenti dei due Paesi prenderanno in esame quelle domande
di coproduzione che siano accompagnate da una garanzia bancaria pari, per
ognuna delle Parti, al totale del suo apporto.

b) Film destinati alla giovent&i. - Sono considerati film destinati alla
gioventil quelli di buona qualiti che, secondo i criteri vigenti al riguardo in
ciascuno dei due Paesi, possiedano tali valori positivi, dal punto di vista umano
e sociale, da garantire una influenza favorevole sulla formazione intellettuale
e morale della gioventii.

Detti film saranno dispensati dall'equivalenza degli apporti finanziari,
*artistici e tecnici.

Potranno essere ammessi al beneficio di questo tipo di coproduzione solo i
film che abbiano ricevuto l'approvazione delle Autorit competenti dei due
Paesi e che abbiano ottenuto, con la garanzia di un contratto di distribuzione,
una partecipazione minima del 10% del costo del film.

Il numero massimo di film per la gioventi che potranno beneficiare di tali
vantaggi 6 fissato a tre per anno.

Per ciascuno degli anni successivi, questo numero massimo sarh determi-
nato dalla Commissione Mista prevista dall'art. XII del presente Accordo.

c) Coproduzioni con un terzo Paese. - Le Autorit6 dei due Paesi potranno
autorizzare la realizzazione in coproduzione di film di alta qualith internazio-
nale, tra la Spagna, l'Italia ed un altro Paese con il quale entrambe abbiano in
vigore Accordi di coproduzione.

Dette coproduzioni dovranno formare oggetto di esame, caso per caso, per
la loro approvazione.

Articolo IV

Le competenti Autoriti dei due Paesi potranno, caso per caso, di comune
accordo, per tutti i film di coproduzione contemplati dal presente Accordo, con-
cedere parte delle seguenti deroghe :

1) dispensare dall'obbligo di girare gli esterni di un film nel proprio ter-
ritorio nazionale quando lo svolgimento dell'azione prevista nel soggetto lo
renda necessario;

2) autorizzare la partecipazione di tecnici e di interpreti stranieri, che
risiedano e lavorino abitualmente in uno dei due Paesi;

3) autorizzare la partecipazione di un elemento artistico, di fama inter-
nazionale, di un terzo Paese;

4) autorizzare, in via eccezionale, la partecipazione di qualche elemento
artistico di riconosciuto valore, appartenente a Paesi con i quali l'Italia e la
Spagna abbiano Accordi di coproduzione;

5) autorizzare la produzione di film realizzati mediante procedimenti
speciali con pellicola vergine, macchinari (non esistenti in alcuno dei due Paesi)
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Las Autoridades competentes de los dos paises examinaran las solicitudes
de coproducci6n que vayan acompafiadas de una garantia bancaria equivalente,
para cada una de las partes, al total de su aportaci6n.

b) Peliculas destinadas a la juventud. Se consideran peliculas destinadas a la
juventud aquellas de buena calidad que, segtin el criterio vigente sobre el parti-
cular en cada uno de los dos paises, posean tales valores positivos, desde el punto
de vista humano y social, que garanticen por si una influencia favorable sobre
la formaci6n intelectual y moral de la juventud.

Dichas peliculas serdn dispensadas de la equivalencia de aportaciones
financieras, artisticas y t~cnicas.

Podrn admitirse solamente al beneficio de este tipo de coproducci6n las
peliculas que hayan recibido la aprobaci6n de las Autoridades competentes de
ambos paises y que hayan obtenido, con la garantia de un contrato de distribu-
ci6n, una participaci6n minima del 10% del costo de la pelicula.

El n6mero m:ximo de las peliculas para la juventud que podrdn beneficiarse
de tales ventajas se fija en tres por afio.

Para cada uno de los afios sucesivos este n~imero miximo serA determinado
por la Comisi6n Mixta prevista en el articulo XII del presente Acuerdo.

c) Coproducciones con un tercer pals. Las Autoridades de los dos paises
podrAn autorizar la realizaci6n en coproducci6n de peliculas de gran calidad
internacional entre Espafia, Italia y otro pais con el cual ambos tengan en vigor
Acuerdos de coproducci6n. Dichas coproducciones deberdn ser objeto de
examen para su aprobaci6n caso por caso.

Articulo IV

Las Autoridades competentes de los dos paises podrin, caso por caso, y de
comn consenso, acordar para las peliculas de coproducci6n a que afecta el
presente Acuerdo, algunas de las siguientes excepciones :

1) Dispensar de la obligaci6n de rodar los exteriores de una pelicula en el
propio territorio nacional cuando el desarrollo de la acci6n prevista en el argu-
mento lo haga necesario.

2) Autorizar la participaci6n de t~cnicos y de int~rpretes extranjeros que
residan y trabajen habitualmente en uno de los dos paises.

3) Autorizar la participaci6n de un elemento artistico de fama internacional
de un tercer pais.

4) Autorizar excepcionalmente la participaci6n de algunos elementos
artisticos de reconocida valia pertenecientes a paises con los que Espafia e Italia
tengan Acuerdos de coproducci6n.

5) Autorizar la coproducci6n de peliculas realizadas mediante procedi-
mientos especiales con pelicula virgen, maquinaria (no existente en ninguno de
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e tecnici di terzi Paesi; nonch6 autorizzarne, in un terzo Paese, lo sviluppo, il
montaggio e l'approntamento della copia matrice per le rispettive edizioni nazio-
nali e per la edizione delle copie destinate a terzi Paesi.

Nei casi indicati nei cinque suddetti paragrafi, le valute estere necessarie
per provvedere ai relativi pagamenti, saranno fornite dai due Paesi in relazione
ai rispettivi apporti finanziari nei film. La valuta necessaria per il pagamento delle
copie destinate all'edizione dei film nei due Paesi coproduttori sarA concessa
rispettivamente da ciascuno di essi.

Articolo V

I film realizzati in coproduzione ed ammessi ai benefici del presente Ac-
cordo saranno considerati nazionali dalle competenti Autorit dei due Paesi.
Di conseguenza, beneficieranno, con pieno diritto, delle provvidenze previste
per i film nazionali dalle disposizioni in vigore e da quelle che potranno essere
adottate in ognuno dei due Paesi.

Tali provvidenze saranno integralmente destinate al coproduttore del Paese
che le concede.

Articolo VI

I film di coproduzione, nel corso del loro sfruttamento commerciale o di
ogni manifestazione artistica, culturale o tecnica, come pure nelle competizioni
internazionali, dovranno essere presentati con la dizione : # Coproduzione italo-
spagnola ) o ( Coproduzione ispano-italiana ). Questa dizione dovrA apparire
nei titoli di testa in un quadro separato.

Tale dizione dovrh egualmente figurare in tutta la pubblicith a pagamento,
come in tutti gli annunci o comunicazioni verbali e scritti riguardanti la pre-
sentazione del film di coproduzione.

Nelle competizioni internazionali, i film di coproduzione saranno presen-
tati dal Paese che i coproduttori avranno scelto di comune intesa. In caso di
disaccordo, il film sarh presentato dal Paese maggioritario e, se al 50%, dal
Paese della nazionalitA del regista.

Articolo VII

La ripartizione dei proventi tra i coproduttori dei due Paesi dovrA essere
stabilita nel modo seguente :

1) i proventi realizzati in Italia, ex Africa Italiana, Malta e navi battenti
bandiera italiana, saranno attribuiti alla Parte italiana;

2) i proventi realizzati in Spagna, Territori soggetti alla giurisdizione
spagnola, Portogallo, Territori portoghesi d'Oltre Mare, Turchia, Impero Ma-
rocchino e Gibilterra, saranno attribuiti alla Parte spagnola. Cos! pure i pro-
venti realizzati sulle navi battenti bandiera spagnola, portoghese, turca e del-
l'Impero Marocchino;
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los dos paises) y t6cnicos de terceros paises; asi como autorizar en un tercer pais
el revelado, montaje y preparaci6n de la copia matriz para las respectivas ediciones
nacionales y para la edici6n de las copias destinadas a terceros paises.

En los casos indicados en los cinco pirrafos precedentes la divisa extranjera
necesaria para realizar los pagos respectivos serA aportada por los paises en
proporci6n a su aportaci6n financiera en la pelicula. La divisa necesaria para el
pago de las copias destinadas a la edici6n de la pelicula en los dos paises copro-
ductores serdi suministrada por cada uno de 6stos.

Articulo V

Las peliculas realizadas en coproducci6n y acogidas a los beneficios del
presente Acuerdo, serin consideradas como peliculas nacionales por las Autori-
dades competentes de los dos paises. En consecuencia, beneficiarin con pleno
derecho, de las ventajas previstas para las peliculas nacionales en las disposiciones
en vigor y en aquellas que puedan ser adoptadas en cada uno de los dos paises.

Tales ventajas sern integramente destinadas al coproductor del pais que
las conceda.

Articulo VI

Las peliculas coproducidas, debern, durante su explotaci6n comercial
o en cualquier manifestaci6n artistica, cultural o t6cnica, asi como en los certdl-
menes internacionale, ser presentadas con la menci6n (.Coproducci6n Hispano-
Italiana* o ( Coproducci6n Italo-Espafiola *. Esta menci6n deberA aparecer en
un cuadro independiente en los titulos de cabecera.

Dicha menci6n deberd igualmente figurar en toda la publicidad de pago,
asi como en todos los anuncios o referencias verbales y escritos concernientes
a la presentaci6n de la pelicula de coproducci6n.

En los certmenes internacionales, las peliculas de coproducci6n serin
presentadas por el pais que, de comdn acuerdo, determinen los coproductores.
En caso de desacuerdo la pelicula serA presentada por el pais mayoritario y, caso
de ser equilibrada, por el pais de la nacionalidad del director.

Articulo VII

El reparto de los beneficios entre los coproductores de ambos paises deberi
establecerse del modo siguiente :

1) Los beneficios obtenidos en Italia, ex Africa italiana, Malta y navios
abanderados en Italia, serin atribuidos a la parte italiana.

2) Los beneficios obtenidos en Espafia, territorios sometidos a la jurisdic-
ci6n espafiola, Portugal y territorios portugueses de Ultramar, Turquia, Imperio
Marroqui y Gibraltar, serin atribuidos a la parte espafiola. Asimismo los
beneficios obtenidos en los navios abanderados en Espafia, Portugal, Turquia
e Imperio Marroqui.
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3) i proventi realizzati in Paesi diversi da quelli sopra indicati saranno
ripartiti pro-rata, secondo gli apporti finanziari di ciascun coproduttore, oppure
secondo un sistema differente, concordato al riguardo dai rispettivi coproduttori.

Detta ripartizione dovrh essere approvata dalle competenti Autorita dei
due Paesi.

Quando non fosse possibile per i coproduttori ricevere proporzionalmente
le somme loro spettanti da terzi Paesi, soprattutto nei casi previsti nel succes-
sivo art. VIII, tutto il ricavato delle vendite e dello sfruttamento in detti terzi
Paesi, sarA introitato dal Paese esportatore.

Le competenti Autoriti dei due Paesi concorderanno il regolamento delle
somme cos! accumulate di spettanza dei coproduttori dei rispettivi Paesi.

Articolo VIII

Nel caso in cui un film coprodotto sia esportato in un Paese dove le im-
portazioni sono contingentate, il film sari imputato, in linea di principio, al
contingente del Paese di cui la partecipazione finanziaria 6 maggioritaria.

Nel caso di equivalenza di apporti dei coproduttori dei due Paesi, il film
sarhi imputato al contingente del Paese che abbia le maggiori possibilit di espor-
tazione nel Paese importatore. Se uno dei due Paesi coproduttori ha la possi-
bilit6 di libera importazione dei suoi film nel Paese importatore, i film copro-
dotti beneficieranno di pieno diritto di tale possibilith.

Articolo IX

Per ogni film di coproduzione saranno approntati due negativi, o in difetto,
un negativo e un controtipo.

Ii coproduttore di ciascuno dei due Paesi sar proprietario di un negativo
o di un controtipo (lavander o internegativo, e colonne sonore internazionali)
che potrA esportare, senza alcuna restrizione, nel Paese della propria nazionalita.

Articolo X

La Direzione Generale dello Spettacolo per l'Italia e la Direzione Generale
per la Cinematografia e Teatro per la Spagna, emaneranno le norme di pro-
cedura per l'applicazione del presente Accordo.

Articolo X

Le competenti AutoritA dei due Paesi si impegnano a facilitare al mas-
simo le formalitA per il trasferimento dei materiali e delle persone e di agevo-
lare tutte le forme di finanziamento che potranno essere stabilite per il buon
esito delle coproduzioni, sia nella fase di preparazione, sia in quella di realiz-
zazione e di sfruttamento.
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3) Los beneficios obtenidos en otros paises distintos a los arriba indicados,
serdn repartidos, bien a prorrata segiin la aportaci6n financiera de cada copro-
ductor, bien segAn un sistema diferente acordado al efecto entre los respectivos
coproductores. Tales repartos deberin ser aprobados por las Autoridades
competentes de cada pais.

Articulo VIII

En el caso de que una pelicula coproducida sea exportada a un pais donde
las importaciones est~n contingentadas, la pelicula serd imputada, en principio,
al cupo del pais cuya participaci6n financiera sea mayoritaria.

En el caso de equivalencia en las aportaciones de los coproductores de ambos
paises, la pelicula seri imputada al contingente del pais que tenga mayores
posibilidades de exportaci6n en el pais importador.

Si uno de los dos paises coproductores tuviese la posibilidad de importar
libremente sus peliculas en el pais importador, las peliculas coproducidas se
beneficiarfn, con pleno derecho, de tal posibilidad.

Articulo IX

De cada pelicula coproducida se harn dos negativos o, en su defecto un
nagativo y un contratipo. El coproductor de cada pais serd propietario de un
negativo o de un contratipo (lavander o internegativo y bandas sonoras interna-
cionales) que podrA exportar, sin ninguna restricci6n, al pais de su nacionalidad.

Articulo X

La Direcci6n General de Cinematografia y Teatro de Espafia y la Direcci6n
General de Espectdculos en Italia, fijarin las normas de procedimiento para la
aplicaci6n del presente Acuerdo.

Articulo XI

Las Autoridades competentes de ambos paises se comprometen a facilitar
al miximo las formalidades para el envio de material y el traslado de personas y
facilitar, tambi6n, todas las formas de financiaci6n que puedan convenirse para
el buen 6xito de las coproducciones, tanto en la fase de preparaci6n, como
durante l rodaje y explotaci6n,
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Articolo XII

Una Commissione Mista, composta da rappresentanti dei due Paesi, si
riunirA di massima ogni sei mesi, ed in via straordinaria in qualsiasi momento,
su richiesta di una delle Parti, per curare la esecuzione o modificare le disposi-
zioni del presente Accordo.

Articolo XIII

II presente Accordo entra in vigore in data odierna e sar valido sino al
28 febbraio 1957. Si intenderh prorogato di anno in anno, salvo denuncia di una
delle Parti, tre mesi prima che termini il periodo previsto. SarA sottoposto al-
1'approvazione dei rispettivi Governi, che se ne daranno comunicazione me-
diante Scambio di Note.

FATTO a Venezia, in lingua italiana e spagnola, entrambi i testi facendo
ugualmente fede, il giorno 5 settembre 1956.

Per il Governo Italiano: Per il Governo Spagnolo:
II Direttore Generale I1 Direttore Generale

dello Spettacolo, della Politica Economica,
Nicola DE PIRRO Juan SCHWARTZ Y DfAz FLORES
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Articulo XII

Una Comisi6n Mixta, compuesta por representantes de ambos paises se
reunird en principio cada seis meses y, excepcionalmente, en cualquier momento,
a petici6n de una de las partes, con objeto de vigilar la ejecuci6n o de modificar las
disposiciones del presente Acuerdo.

Articulo XIII

El presente Acuerdo entrari en vigor con fecha de hoy y sera v~lido hasta
el 28 de febrero de 1957. QuedarA prorrogado por periodos anuales, siempre
que alguna de las Partes no lo denuncie, tres meses antes de expirar el plazo
previsto. Serd sometido a la aprobaci6n de ambos Gobiernos, los cuales se co-
municarin, por canje de notas, el cumplimiento de dicho requisito.

HECHO en Venecia, en lenguas espafiola e italiana, haciendo fe igualmente
ambos textos, a cinco de septiembre de mil novecientos cincuenta y seis.

Por el Gobierno espafiol: Por el Gobierno italiano:
Juan SCHWARTZ Y DIAZ FLOREZ Nicola DE PIRRO

Director General Director General
de Politica Econ6mica del Espectdculo
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[TRANSLATION - TRADUCTION]

No. 4359. AGREEMENT' BETWEEN ITALY AND SPAIN
CONCERNING THE CO-PRODUCTION OF CINEMATO-
GRAPH FILMS. 'SIGNED AT VENICE, ON 5 SEPTEMBER
1956

The Italian film industry and the Spanish film industry, by reason of their
traditions and background, are of such a nature as to complement each other
and are in a position to co-operate effectively, in accordance with the provisions
of this Agreement, in the joint production of films of international importance.

It is therefore agreed as follows :

Article I

The competent authorities of both countries shall so far as possible facilitate
Italo-Spanish co-production of films.

Article H

In order to be recognized as co-productions for the purposes of this Agree-
ment, films must be based on scripts of international value and of a quality
calculated to enhance the prestige of the Italian and Spanish film industries.
They must in addition be produced by firms of established technical capacity
and recognized financial solvency, and must be directed exclusively by Italian
and Spanish directors.

Article III

The co-production films referred to in article II shall be produced in accord-
ance with the rules laid down in the following paragraphs:

(a) The financial contribution made by the producers of each country shall be
50 per cent of the total production cost of each film: the aggregate of their respective
contributions must be approximately equal, particularly with respect to photo-
graphy (interior and exterior), technical processing, artistic and technical
personnel and the necessary material.

Nevertheless, a proportion of less than 50 per cent but not less than 30 per
cent may be authorized, for good and sufficient reasons, in exceptional cases and
subject in each case to prior examination by the competent authorities.

I Came into force on 5 September 1956, upon signature, in accordance with article XIII,
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[TRADUCTION - TRANSLATION]

No 4359. ACCORD' ITALO-ESPAGNOL DE COPRODUC-
TION CINI.MATOGRAPHIQUE. SIGN]t A VENISE, LE
5 SEPTEMBRE 1956

Le cinema italien et le cinema espagnol sont destines, par leurs caractris-
tiques traditionnelles et leur esprit, A se compl6ter mutuellement avec la pos-
sibilit6 d'arriver, en se conformant aux r~gles 6nonc~es dans le present Accord,
A une collaboration efficace dans la production commune de films d'importance
internationale.

En cons6quence, il est convenu ce qui suit:

Article premier

Les autorit~s comp~tentes des deux pays faciliteront, dans toute la mesure
du possible, la r~alisation de films de coproduction italo-espagnole.

Article H

Pour 8tre consid~r~s comme films de coproduction aux fins du present
Accord, les films devront avoir des sujets d'un inter&t international et d'une
qualit6 qui les rende propres A servir le prestige des cin6mas italien et espagnol.
Ils devront en outre 8tre produits par des entreprises d'une comptence tech-
nique 6prouv~e et d'une solvabilit6 reconnue et 6tre exclusivement r~alis~s par
des metteurs en scene italiens et espagnols.

Article III

Les films de coproduction vis~s A l'article II devront &re produits con-
form6ment aux r6gles fix6es dans les alin6as ci-apr~s :

a) L'apport financier des producteurs de chaque pays devra tre de 50 pour
100 du corit total de rdalisation de chaque film: les apports respectifs globaux
devront kre approximativement 6quivalents en particulier en ce qui concerne
les prises de vues (en studio et A l'ext~rieur), les travaux techniques, les colla-
borateurs artistiques et techniques et le mat6riel n6cessaire.

Toutefois, il sera possible, A condition que de s6rieuses raisons le justifient,
d'autoriser A titre exceptionnel, et, dans chaque cas, apr s examen par les or-
ganismes comptents, un pourcentage infrieur A 50 pour 100 mais de 30 pour
100 au moins.

1 Entr6 en vigueur le 5 septembre 1956, dis la signature, conformrment & larticle XIII.
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During the term of this Agreement, the competent authorities of the two
countries may authorize the co-production of up to six films and may, by agree-
ment, authorize further co-productions provided that the said six films have
been completed or are at an advanced stage of production.

The competent authorities of the two countries shall examine such applica-
tions for co-production as are accompanied by a bank guarantee equal, in the
case of each party, to its total contribution.

(b) Films for young people. Films of good quality which, by the standards
applicable in each of the two countries, possess from the human and social point
of view such merits as will assure them a favourable influence on the intellectual
and moral development of young people shall be deemed to be films for young
people.

Such films shall be exempt from the requirement of equality of financial,
artistic and technical contributions.

Only such films as have been approved by the competent authorities of
both countries and as have secured, in addition to the guarantee of a distribution
contract, a participation to the extent of at least 10 per cent of their cost shall be
treated as co-productions of this type.

The maximum number of films for young people to which these privileges
may be accorded shall be three a year.

For each successive year this maximum number shall be determined by
the Mixed Commission provided for in article XII of this Agreement.

(c) Co-production with a third country. The authorities of the two countries
may authorize the co-production of films of high international quality between
Spain, Italy and another country with which both have co-production agreements
in force.

Each such co-production shall be examined individually before being
approved.

Article IV

The competent authorities of the two countries may, by agreement in each
individual case, grant some of the following exemptions for all co-produced
films covered by this Agreement: they may

(1) Waive the obligation to photograph the exterior scenes of a film in their
national territory when the setting of the action so requires;

(2) authorize the participation of foreign technicians and actors who habit-
ually reside and work in one of the two countries;

(3) authorize the participation of an artist of international repute belonging
to a third country;

(4) authorize, as an exceptional measure, the participation of artists of
acknowledged merit belonging to countries with which Italy and Spain have
co-production agreements;

No. 4359
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Pendant la dur~e de validit6 du present Accord, les autorit~s comptentes
des deux pays pourront autoriser la r~alisation de six films de coproduction,
avec la facult6 d'autoriser, d'un commun accord, d'autres coproductions si les
films pr~cit~s sont termin6s ou si leur r6alisation est avanc~e.

Les autorit6s comptentes des deux pays prendront en consid6ration les
demandes de coproduction accompagn~es d'une garantie bancaire 6gale, pour
chacune des Parties, son apport total.

b) Films destinis h la jeunesse. - Sont consid~r~s comme films destines
la jeunesse, les films de qualit6 poss~dant, selon les crit6res appliques en la

mati~re dans chacun des deux pays, du point de vue humain et social, des
mrites positifs qui leur assurent une influence favorable sur la formation
intellectuelle et morale de la jeunesse.

Ces films seront dispens6s de la r6gle relative a l'6quivalence des apports
financiers, artistiques et techniques.

Ne pourront 6tre admis au b~n~fice de ce type de coproduction que les
films ayant requ l'approbation des autorit~s comptentes des deux pays et
obtenu, avec la garantie d'un contrat de distribution, une participation minimum
de 10 pour 100 du cofit du film.

Le nombre de films destines la jeunesse qui pourront b~n~ficier de ces
avantages est fix6 A trois par an.

Pour chacune des ann~es suivantes, ce nombre sera fix6 par la Commission
mixte pr~vue A l'article XII du present Accord.

c) Coproduction avec un pays tiers. - Les autorit6s des deux pays pourront
autoriser la r6alisation, en coproduction, de films d'une haute qualit6 interna-
tionale entre l'Espagne, l'Italie et un autre pays avec lequel l'une et l'autre sont
li~es par des accords de coproduction en vigueur.

Pour 6tre approuv~es, ces coproductions devront, dans chaque cas, faire
l'objet d'un examen.

Article IV

Pour tous les films de coproduction vis6s par le pr6sent Accord, les autorit~s
comptentes des deux pays pourront, d'un commun accord et dans chaque cas
particulier, autoriser les d~rogations suivantes :

1) Dispenser de l'obligation de tourner les ext6rieurs d'un film sur le
territoire national lorsque le droulement de l'action pr~vue dans le scenario le
rend n~cessaire;

2) Autoriser la participation de techniciens et d'interprtes 6trangers qui
r6sident et travaillent habituellement dans l'un des deux pays;

3) Autoriser la participation d'un artiste de renom international d'un
pays tiers;

4) Autoriser, titre exceptionnel, la participation de quelques artistes de
valeur reconnue ressortissants de pays avec lesquels l'Italie et l'Espagne ont des
accords de coproduction;

N* 4359
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(5) authorize the co-production of films made by special processes using
raw stock, machinery (not available in either of the two countries) and technicians
of third countries; and authorize, in a third country, the development, cutting
and editing and preparation of the master print thereof for their respective
national versions and for the production of prints for use in third countries.

In the cases specified in the preceding five paragraphs, the foreign currency
required for the payments involved shall be furnished by the two countries in
proportion to their respective financial contributions to the film. The currency
required to pay for the prints needed for the release of the film in each of the
two co-producing countries shall be furnished by that country.

Article V

Co-produced films covered by this Agreement shall be treated as films of
national origin by the competent authorities of the two countries. They shall
accordingly benefit automatically from the privileges accorded to films of national
origin under the provisions in force and under such provisions as may be adopted
in each of the two countries.

All such privileges shall accrue to the co-producer of the country granting
them.

Article VI

Co-produced films shall, on commercial exhibition, at any artistic, cultural
or technical screening and in international competitions, be shown under the
designation " Italo-Spanish co-production " or " Hispano-Italian co-produc-
tion ". This designation shall appear in a separate frame in the opening credit
titles.

This designation shall also appear in all paid advertising and in all oral
and written announcements or communications concerning the presentation
of the co-produced film.

In international competitions, co-produced films shall be entered by the
country chosen by agreement between the co-producers. In the event of
disagreement, the film shall be entered by the country having the majority
participation or, in case of equality of participation, by the country of the
director's nationality.

Article VII

Profits shall be divided between the co-producers of the two countries as
follows :

(1) Profits earned in Italy, former Italian Africa and Malta and on ships
flying the Italian flag shall accrue to the Italian party;

No. 4359
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5) Autoriser la production de films r~alis6s au moyen de proc6d6s sp6ciaux
n6cessitant l'emploi de pellicule vierge, d'appareils (n'existant dans aucun des
deux pays) et de techniciens de pays tiers; autoriser 6galement, dans un pays
tiers, le d6veloppement et le montage desdits films ainsi que la preparation de
la copie matrice pour les 6ditions nationales respectives et pour l'6dition des
copies destin6es aux pays tiers.

Dans les cas vis~s aux cinq alin~as qui precedent, les devises 6trang~res
n~cessaires pour effectuer les paiements voulus seront fournies par les deux
pays proportionnellement A leur apport financier dans le film. Les devises
n6cessaires au paiement des copies destin6es h l'6dition du film dans les deux
pays coproducteurs seront fournies par chacun d'eux respectivement.

Article V

Les films r~alis~s en coproduction et admis au b~n~fice du pr6sent Accord
seront consid~r~s comme films nationaux par les autorit~s comp~tentes des
deux pays. En consequence, ils b~n6ficieront de plein droit des avantages pr6vus
pour les films nationaux par les dispositions en vigueur et celles qui pourraient
etre adopt~es par chacun des deux pays.

Ces avantages reviendront int~gralement au coproducteur du pays qui les
accorde.

Article VI

Au cours de leur exploitation commerciale et lors de toute manifestation
artistique, culturelle et technique comme dans les festivals internationaux, les
films de coproduction devront 6tre pr~sent~s avec la mention # coproduction
italo-espagnoles) ou # coproduction hispano-italienne ). Cette mention devra
faire l'objet d'un carton s~par6 au g6n~rique.

Elle devra 6galement figurer dans toute la publicit6 payante, comme dans
toutes les annonces ou communications orales ou 6crites concernant la presenta-
tion du film de coproduction.

Dans les festivals internationaux, les films de coproduction seront pr~sent~s
par le pays que les coproducteurs auront choisi d'un commun accord. En cas
de d~saccord, le film sera pr~sent6 par le pays majoritaire et, s'ils participent l'un
et l'autre pour 50 pour 100, par le pays dont le metteur en scene a la nationalit6.

Article VII

Les recettes seront r~parties entre les coproducteurs des deux pays de la
fagon suivante :

1) Les recettes r~alis6es en Italie, dans l'ancienne Afrique italienne, A
Malte et sur les navires battant pavilion italien, seront attributes h la Partie
it alienne;

NI 4359
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(2) Profits earned in Spain, Territories under Spanish jurisdiction, Portugal,
Portuguese Overseas Territories, Turkey, the Moroccan Empire and Gibraltar
shall accrue to the Spanish party. The same shall apply to profits earned on
ships flying the Spanish, Portuguese and Turkish flags and the flag of the
Moroccan Empire.

(3) Profits earned in countries other than those specified above shall be
distributed either in proportion to the financial contribution of each co-producer
or by a different method to be agreed for the purpose between the co-producers.

Such distribution shall be subject to approval by the competent authorities
of the two countries.

Should the co-producers be prevented from receiving in due proportion
the amounts accruing to them from third countries, and especially in the cases
provided for in article VIII hereafter, all proceeds of sales and exhibition in
such third countries shall be collected by the exporting country.

The competent authorities of the two countries shall regulate by agreement
the payment of amounts thus accumulated which are due to the co-producers
of their respective countries.

Article VIII

If a co-produced film is exported to a country where imports are subject
to quota restrictions, the film shall as a rule be charged against the quota of the
country having the majority financial participation.

If the contributions of the co-producers of the two countries are equal, the
film shall be charged against the quota of the country having the better op-
portunities for export to the importing country. If the films of one of the two
co-producing countries can enter the importing country without restriction, the
benefit of this arrangement shall automatically be extended to co-produced
films.

Article IX

Two negatives or, failing that, one negative and one fine-grain print shall
be made for each co-produced film.

The co-producer of each of the two countries shall be the owner of one
negative or one fine-grain print (lavender or internegative and international
sound tracks), which he may export without restriction to his country of
nationality.

Article X

The Directorate-General of Theatre Arts, in the case of Italy, and the
Directorate-General of Film and Theatre Arts, in the case of Spain, shall
determine the procedure for the application of this Agreement.
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2) Les recettes r~alis~es en Espagne, dans les territoires soumis A la juri-
diction espagnole, au Portugal, dans les territoires portugais d'outre-mer, en
Turquie, dans l'Empire marocain et A Gibraltar seront attributes A la Partie
espagnole. I1 en sera de m~me des b~n~fices r~alis6s sur les navires battant
pavillon de l'Espagne, du Portugal, de la Turquie et de l'Empire marocain;

3) Les recettes r6alis~es dans des pays autres que les pays ci-dessus indiqu~s
seront r6parties au prorata de 'apport financier de chaque coproducteur ou
selon un syst~me different, convenu entre les coproducteurs int6ress6s.

Cette r6partition devra 8tre approuv~e par les autorit~s comptentes des
deux pays.

Lorsqu'il n'aura pas 6t6 possible aux coproducteurs de recevoir propor-
tionnellement les sommes leur revenant de pays tiers, en particulier dans les
cas pr~vus A l'article VIII ci-apr6s, le produit des ventes et de 1'exploitation dans
lesdits pays tiers sera int~gralement encaiss6 par le pays exportateur.

Les autorit~s comp6tentes des deux pays s'entendront pour le r glement
des sommes ainsi accumul~es revenant aux coproducteurs des pays respectifs.

Article VIII

Au cas oil un film de coproduction serait export6 dans un pays oli les
exportations sont contingent~es, le film sera imput6 en principe sur le contingent
du pays dont la participation financi~re est majoritaire.

Si les apports des coproducteurs des deux pays sont 6quivalents, le film sera
imput6 sur le contingent du pays qui a les plus grandes possibilit6s d'exportation
vers le pays importateur. Si 'un des deux pays coproducteurs a la possibilit6
d'exporter librement ses films dans le pays importateur, les films de coproduction
bdndficieront de plein droit de cette possibilit6.

Article IX

I1 sera fait, de chaque film de coproduction, deux n~gatifs ou, A d~faut, un
n~gatif et un contretype.

Le coproducteur de chacun des deux pays sera propritaire d'un n~gatif
ou d'un contretype (lavande ou intern6gatif, et pistes sonores internationales),
qu'il pourra exporter sans restriction aucune dans le pays dont il a la nationalit6.

Article X

La Direction g6n6rale du spectacle, pour l'Italie, et la Direction g~n~rale
du cinema et du th~ftre, pour 'Espagne, fixeront les r~gles a suivre pour l'ap-
plication du pr6sent Accord.

N0 
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Article XI

The competent authorities of the two countries undertake to facilitate so
far as possible the formalities for the movement of material and persons and to
facilitate all forms of financing which may be agreed upon in order to make the
co-productions a success, whether in the preparatory stage or in that of produc-
tion and exhibition.

Article XII

A Mixed Commission composed of representatives of the two countries
shall be convened as a rule every six months, and in extraordinary meeting at
any time at the request of either Party, in order to supervise the application or
to amend the provisions of this Agreement.

Article XIII

This Agreement shall enter into force this day and shall remain in force
until 28 February 1957. It shall be deemed to be renewed for successive terms
of one year unless it is denounced by either Party three months before the expiry
of the prescribed term. It shall be subject to the approval of the two Govern-
ments, which they shall communicate to each other by an exchange of notes.

DONE at Venice, in the Italian and Spanish languages, both texts being
equally authentic, on 5 September 1956.

For the Italian Government: For the Spanish Government:
Nicola DE PIRRO Juan SCHWARTZ Y DfAZ FLORES

Director- General Director- General
of Theatre Arts of Economic Policy

NO 4359
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Article XI

Les autorit~s comptentes des deux pays s'engagent faciliter au maximum
les formalit~s de transport du materiel et des personnes ainsi que tous les modes
de financement qui pourront 6tre adopt6s pour assurer le succ6s des coproduc-
tions, que ce soit au cours de la phase de preparation ou au cours de la phase de
r~alisation et d'exploitation.

Article XII

Une Commission mixte, compos~e de repr~sentants des deux pays, se
r~unira en principe tous les six mois, et aussi en tout temps, en session extra-
ordinaire, A la demande d'une des Parties, pour veiller A 1'ex6cution des clauses
du present Accord ou les modifier.

Article XIII

Le present Accord entre en vigueur en date de ce jour et restera valable
jusqu'au 28 f~vrier 1957. I1 sera prorog6 d'ann6e en annie, sauf d~nonciation
donn6e par l'une des Parties trois mois avant la date d'expiration pr6vue. I1 sera
soumis aux Gouvernements intress~s pour approbation, qu'ils confirmeront
par un 6change de notes.

FAIT A Venise, en langues italienne et espagnole, les deux textes faisant
6galement foi, le 5 septembre 1956.

Pour le Gouvernement italien: Pour le Gouvernement espagnol:
Nicola DE PIRRO Juan SCHWARTZ Y DfAZ FLORES
Directeur g6n6ral Directeur g6n~ral

des spectacles de la politique 6conomique
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EXCHANGE OF NOTES CON-
STITUTING AN AGREEMENT'
BETWEEN ITALY AND SPAIN
MODIFYING THE AGREE-
MENT OF 5 SEPTEMBER 19562
CONCERNING THE CO-PRO-
DUCTION OF CINEMATO-
GRAPH FILMS. ROME, 12
AND 16 JULY 1957

RCHANGE DE NOTES CONSTI-
TUANT UN ACCORD1 ENTRE
L'ITALIE ET L'ESPAGNE MO-
DIFIANT L'ACCORD ITALO-
ESPAGNOL DE COPRODUC-
TION CINP-MATOGRAPHIQUE
DU 5 SEPTEMBRE 19562.
ROME, 12 ET 16 JUILLET 1957

[ITALIAN TEXT - TEXTE ITALIEN]

IL MINISTRO DEGLI AFFARI ESTERI

Roma, 12 luglio 1957
Signor Ambasciatore,

la Commissione Mista prevista dall'articolo 12 dell'Accordo di coproduzione
cinematografica italo-spagnolo del 2 settembre 1953, ha deciso, come risulta
dal Processo Verbale redatto in Roma il 19 febbraio 1957 a conclusione dei
lavori della Va sessione, di sottoporre all'approvazione dei rispettivi Governi
l'abolizione delle norrhe di cui alla lettera b) dell'articolo III dell'Accordo di
coproduzione cinematografica concluso in Venezia il 5 settembre 1956, riguar-
danti la categoria dei films destinati alla gioventil; in considerazione di quanto
sopra, la lettera c) del citato articolo III diventerebbe lettera b).

Ho l'onore di portare a Sua conoscenza che il Governo italiano approva
la proposta sopra enunciata.

Le sar6 grato se vorr farmi conoscere se il Governo spagnolo d'accordo
sulla proposta stessa; in tal caso la presente Nota e la risposta di V.E. costi-
tuiranno un Accordo fra i due Governi per emendare quello concluso in Venezia
il 5 settembre 1956; l'Accordo di modifica potrA considerarsi in vigore dalla
data della Nota di V. E.

1 Came into force on 16 July 1957 by the
exchange of the said notes.

, See p. 206 of this volume.

No. 4359

1 Entr6 en vigueur le 16 juillet 1957 par
l'change desdites notes.

Voir p. 207 de ce volume.
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La prego gradire, Signor Ambasciatore, gli atti della mia pit alta
considerazione.

PELLA

S. E. don Emilio de Navasques Ruiz de Velasco Conte de Navasques
Ambasciatore di Spagna
Roma

[TRANSLATION]

MINISTER OF FOREIGN AFFAIRS

Rome, 12 July 1957

Your Excellency,

The Mixed Commission provided
for in article XII of the Agreement of
2 September 1953 between Italy and
Spain concerning the co-production
of cinematograph films has decided,
as stated in the official record drawn
up at Rome on 19 February 1957 at
the close of the fifth session, to submit
to the two Governments for approval
a proposal to cancel the rules laid
down in article III, paragraph (b), of
the Agreement concerning the co-
production of cinematograph films
concluded at Venice on 5 September
1956,1 relating to the category of films
for young people. As a result of the
above amendment, paragraph (c) of
the said article III would become
paragraph (b).

I have the honour to inform you
that the Italian Government approves
the above proposal.

I should be grateful if you would
inform me whether the Spanish Gov-
ernment agrees to the said proposal,

1 See p. 206 of this volume.

[TRADUCTION]

LE MINISTRE DES AFFAIRES tTRANGhRES

Rome, le 12 juillet 1957

Monsieur l'Ambassadeur,

La Commission mixte prdvue A
l'article XII de l'Accord italo-espagnol
de coproduction cin~matographique,
du 2 septembre 1953, a d6cid6, ainsi
qu'il ressort du proc~s-verbal dress6
A Rome le 19 f6vrier 1957 au terme
des travaux de sa cinqui~me session,
de soumettre A l'approbation des
gouvernements respectifs la proroga-
tion des dispositions 6nonc6es sous
la lettre b de 'article III de 'Accord
de coproduction cin6matographique
conclu A Venise le 5 septembre 19561
et relatives A la cat6gorie des films
destin6s A la jeunesse; de ce fait, la
lettre c de 1'article III pr6cit6 devien-
drait la lettre b.

J'ai l'honneur de porter A votre
connaissance que le Gouvernement
italien approuve la proposition ci-
dessus.

Je vous serais oblig6 de bien vouloir
me faire savoir si le Gouvernement
espagnol donne son agr6ment A cette

Voir p. 207 de ce volume.
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in which case this note and your reply
will constitute an Agreement between
the two Governments to amend the
Agreement concluded at Venice on
5 September 1956; the amending
Agreement may be regarded as enter-
ing into force on the date of your note.

I have the honour to be, etc.

proposition; si tel est le cas, la pr~sente
note et la r6ponse de Votre Excellence
constitueront, entre les deux Gou-
vernements, un accord modifiant celui
qui a 6t6 conclu Venise le 5 septembre
1956; l'Accord de modification pourra
8tre consid6r6 comme entrant en
vigueur a la date de la note de Votre
Excellence.

Veuillez agr6er, etc.

PELLA

H.E. Don Emilio de Navasques Ruiz
de Velasco Conde de Navasques
Ambassador of Spain
Rome

PELLA

S.E. don Emilio de Navasques Ruiz
de Velasco comte de Navasques
Ambassadeur d'Espagne
Rome

[SPANISH TEXT - TEXTE ESPAGNOL]

EL EMBAJADOR DE ESPANA EN ITALIA

Roma, 16 de Julio de 1957

el honor de acusar recibo de su carta de fecha
siguiente :

12 de los corrientes

[See Italian text, note I - Voir note I, texte italien]

Me es especialmente grato informar a V. E. que el Gobierno espafiol estA
de acuerdo con el contenido de la misma.

Sirvase aceptar, Sefior Ministro, el testimonio de mi mis alta consideraci6n.

DE NAVASQUES

Su Excelencia Don Giuseppe Pella
Ministro de Affari Esteri
Roma

No. 4359
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[TRANSLATION]

THE AMBASSADOR OF SPAIN

IN ITALY

Rome, 16 July 1957
Your Excellency,

I have the honour to acknowledge
receipt of your letter dated 12 July
1957, which reads as follows:

[See note I]

I take particular pleasure in inform-
ing you that the Spanish Government
agrees to the contents of the foregoing.

I have the honour to be, etc.

DE NAVASQUES

His Excellency
Mr. Giuseppe Pella
Minister of Foreign Affairs
Rome

[TRADUCTION]

L'AMBASSADEUR D'ESPAGNE

EN ITALIE

Rome, le 16 juillet 1957
Monsieur le Ministre,

J'ai l'honneur d'accuser rception
de la lettre de Votre Excellence en
date du 12 juillet, conque dans les
termes suivants :

[Voir note I)

J'ai le plaisir d'informer
Excellence que le contenu de
lettre rencontre l'agr6ment du
vernement espagnol.

Veuillez agr6er, etc.

Votre
cette

Gou-

DE NAVASQUES

Son Excellence
Monsieur Giuseppe Pella
Ministre des affaires 6trangres
Rome

N* 439
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No 4360. PROTOCOLE' FRANCO-ITALIEN RELATIF AUX
OUVRIERS BETTERAVIERS ITALIENS. SIGN A PARIS,
LE ler AOGT 1957

Conform~ment aux dispositions des accords franco-italiens du 21 mars 1951
et comme suite aux decisions de la Commission mixte d'immigration r6unie en
janvier 1952, des n6gociations ont eu lieu i Paris le ler aofit 1957 entre une
d~l6gation frangaise et une d6l6gation italienne en vue de r6gler les conditions
de recrutement et de r~mun~ration d'ouvriers betteraviers italiens pour les
campagnes betteravi~re (travaux d'arrachage et de chargement) et sucri~re de
l'ann~e 1957 en France.

I. La dl6gation frangaise precise qu'un contingent de l'ordre de 10.000
ouvriers arracheurs est demand6 pour les travaux d'arrachage et de chargement -
et un contingent de r'ordre de 350 ouvriers pour l'industrie sucri~re.

La dd6lgation italienne marque son accord sur ces chiffres.

II. La d~l6gation frangaise signale que le salaire qui sera pay6 pour l'arra-
chage et le chargement d'un hectare de betteraves, ex6cutes dans des conditions
normales, est de 23.333 francs (y compris le 1/16e de cong6 pay6) pour l'ouvrier
non log6 ni nourri.

III. La d6lgation frangaise donne l'assurance que le transfert de devises
ncessaire au paiement des salaires sera autoris6 dans la limite des salaires pergus
par ces ouvriers.

IV. En ce qui concerne les ouvriers de l'industrie sucri~re, les ouvriers
saisonniers italiens jouiront exactement des m~mes salaires, primes et avantages
que ceux octroy~s aux ouvriers frangais.

V. Les autorit6s frangaises prendront toutes mesures ad6quates pour
assurer le transport r~gulier et rapide des saisonniers leur lieu de travail en
France.

FAIT Paris en double exemplaire, le ler aoft 1957.

Pour la d~l~gation italienne: Pour la d~l6gation frangaise:
MIGNECO DE RUELLE

I Entr6 en vigueur le lol aoOt 1957 par signature.
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[TRANSLATION - TRADUCTION]

No. 4360. FRANCO-ITALIAN PROTOCOL' CONCERNING
ITALIAN BEET WORKERS. SIGNED AT PARIS, ON
1 AUGUST 1957

In accordance with the provisions of the Franco-Italian agreements of
21 March 1951 and pursuant to the decisions of the Mixed Immigration Com-
mission which met in January 1952, negotiations were held between a French
delegation and an Italian delegation in Paris on 1 August 1957 in order to
determine the conditions for the recruitment and remuneration of Italian beet
workers for the 1957 beet (lifting and loading) and sugar season in France.

I. The French delegation states that a contingent of approximately
10,000 lifters is requested for the work of lifting and loading, and a contingent
of approximately 350 workers for the sugar industry.

The Italian delegation records its agreement to these figures.

II. The French delegation states that the wage to be paid for lifting and
loading a hectare of beet under normal conditions is 23,333 francs (including
the 1/16th paid holiday allowance) for a worker who is not provided with board
or lodging.

III. The French delegation gives an undertaking that authorization will
be given for transfer of the currency required for the payment of wages, within
the limit of the wages due to the workers concerned.

IV. With regard to workers in the sugar industry, Italian seasonal workers
will receive exactly the same wages, bonuses and privileges as are granted to
French workers.

V. The French authorities will take all necessary steps to ensure the
regular and speedy conveyance of the seasonal workers to their place of work
in France.

DONE in duplicate at Paris, on 1 August 1957.

For the Italian delegation: For the French delegation:
MIGNECO DE RUELLE

1 Came into force on 1 August 1957 by signature.
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No 4361. PROTOCOLE 1 FRANCO-ITALIEN RELATIF AUX
OUVRIERS SAISONNIERS ITALIENS. SIGNt, A PARIS,
LE 19 SEPTEMBRE 1957

Le Gouvernement italien et le Gouvernement de la Rpublique frangaise
sont convenus des dispositions suivantes, A la suite des pourparlers qui ont eu
lieu t Paris entre une d6ldgation italienne et une d~l6gation frangaise du 3 au
19 septembre, en vue d'examiner les probl~mes que soul~ve le transfert des
r~munrations des travailleurs saisonniers italiens occup~s en France, en raison
des dispositions pr6vues par le d6cret du 10 aofit 1957 relatif aux r~glements
entre la zone franc et '6tranger.

I. - TRAVAILLEURS BETTERAVIERS ET DE SUCRERIE

Les salaires nets transf6r6s dans leurs pays par les saisonniers betteraviers
et de sucrerie, dont les conditions de recrutement et de r6mun6ration ont 6t6
fix~es par le Protocole du 1er aofit 19572, seront affect~s d'un coefficient rectifi-
cateur de 15%, sous r6serve des dispositions de l'Annexe3 au present Protocole.

B~n~ficieront des dispositions ci-dessus les salaires transforms sur lesquels
a 6t6 op~r6 le prdl~vement pr6vu par le d~cret du 10 aofit 1957.

Le coefficient rectificateur ayant 6t6 d&ermin6 tant en consideration des
conditions financi~res et de change qu'en fonction du cofit de la vie et des sa-
laires dans les deux pays h la date de mise en application du d6cret pr6cit6, les
repr6sentants qualifi6s des deux Gouvernements, l'initiative de la partie la
plus diligente, se rencontreront en cas de modification de ces divers 6lments,
justifiant une r6vision du coefficient. Seules des variations de 10% au moins,
jouant sur le coefficient rectificateur de 15% seront prises en consideration.

II. - AUTRES SAISONNIERS

Les autorit~s fran~aises s'engagent i rechercher les moyens de faire b6n6fi-
cier ces travailleurs d'une compensation du mfme ordre.

FAIT en double exemplaire a Paris, le 19 septembre 1957.

THIOLLIER Gino PAZZAGL!.A

1 Entr6 en vigueur le 19 septembre 1957 par signature.
Voir p. 221 de ce volume.

3 Voir p. 228 de cc volume.
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[TRANSLATION - TRADUCTION]

No. 4361. FRANCO-ITALIAN PROTOCOL' CONCERNING
ITALIAN SEASONAL WORKERS. SIGNED AT PARIS,
ON 19 SEPTEMBER 1957

The Italian Government and the Government of the French Republic,
following the conversations held between an Italian delegation and a French
delegation in Paris from 3 to 19 September to consider the problems raised, in
connexion with the transfer of the remuneration of Italian seasonal workers
employed in France, by the provisions of the Decree of 10 August 1957 concern-
ing settlements between the franc area and countries outside that area, have
agreed on the following provisions:

I. BEET AND SUGAR WORKERS

The net wages transferred to their own country by seasonal beet and sugar
workers, the conditions of whose recruitment and remuneration were determined
by the Protocol of I August 1957,2 shall be adjusted, subject to the provisions
of the annex3 to this Protocol, by a coefficient of 15 per cent.

The foregoing provisions shall apply to transferred wages from which the
deduction for by the Decree of 10 August 1957 has been made.

Since both the financial and foreign exchange position and the cost of living
and wages prevailing in the two countries on the date of entry into force of the
said Decree were taken into account in determining the coefficient, the competent
representatives of the two Governments shall meet on the request of either party
in the event of any change in these various factors justifying revision of the
coefficient. Only variations of at least 10 per cent affecting the coefficient of
15 per cent will be taken into account.

II. OTHER SEASONAL WORKERS

The French authorities undertake to seek means of according similar
compensation to these workers.

DONE in duplicate at Paris, on 19 September 1957.

THIOLLIER Gino PAZZAGLIA

'Came into force on 19 September 1957 by signature.
'See p. 221 of this volume.
3 See p. 229 of this volume.
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ANNEXE

En raison de l'augmentation de salaires intervenue dans l'industrie sucri~re i compter
du ler septembre, le taux de coefficient rectificateur pr~vu au paragraphe 1 est fix6 a
10 % pour cette cat6gorie d'ouvriers.

Paris, le 19 septembre 1957.

ADDITIF AU PROTOCOLE FRANCO-ITALIEN DU 19 SEPTEMBRE
19571 RELATIF AUX OUVRIERS SAISONNIERS ITALIENS

Les deux D61gations sont d'accord pour que se poursuive par les moyens
les plus appropri6s l'tude des probl~mes encore en suspens concernant les
travailleurs permanents italiens.

FAIT en double exemplaire i Paris, le 19 septembre 1957.

1Voir p. 226 de cc volume.
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ANNEX

In view of the increase in wages in the sugar industry with effect from I September,
the coefficient provided for in paragraph 1 is fixed at 10 per cent for this category of
workers.

Paris, 19 September 1957.

ADDENDUM TO THE FRANCO-ITALIAN PROTOCOL OF 19 SEP-
TEMBER 19571 CONCERNING ITALIAN SEASONAL WORKERS

The two delegations agree that outstanding problems concerning Italian
permanent workers should continue to be studied through the appropriate
channels.

DONE in duplicate at Paris, on 19 September 1957.

1 See p. 227 of this volume.
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No 4362. ACCORD1 DE PAIEMENT ENTRE LA R] PU-
BLIQUE ITALIENNE ET LA RIePUBLIQUE POPULAIRE
ROUMAINE. SIGNt A ROME, LE 28 JANVIER 1958

Dans le but de faciliter le r~glement des paiements entre la R~publique
Italienne et la R~publique Populaire Roumaine, le Gouvernement italien et
le Gouvernement roumain sont convenus de ce qui suit.

Article 1

Les paiements entre la Rpublique Italienne et la R~publique Populaire
Roumaine seront r~gls en lires italiennes, conform~ment ' la r6glementation
des devises en vigueur dans les deux Pays.

Les paiements susdits pourront 6tre r~gl6s aussi en d'autres monnaies,
dans la mesure consentie par les dispositions en vigueur en la mati~re dans les
deux Pays.

Article 2

Sur la base de r6ciprocit6, les Autorit6s comp6tentes des deux Pays donne-
ront, dans le cadre de leur r~glementation de changes respective, les autorisations
voulues pour que puissent 6tre effectu6s les paiements courants d6finis la liste
ci-annex~e2.

Article 3

a) Le solde du Conto Lire R.P.R. 1950 pr~vu A l'art. 2 de l'Accord de
paiement du 25 novembre 1950 sera r~gl6 conform6ment aux ententes conclues
entre les deux Gouvernements.

b) Les paiements relatifs aux engagements pris pendant la validit6 de
I'Accord de Paiement du 25 novembre 1950 et qui n'auront pas 6t6 r~gl~s
d'apr~s les dispositions de cet Accord seront r~gl~s conform~ment aux dis-
positions de l'art. 1 precedent.

Article 4

L'Ufficio Italiano dei Cambi et la Banca de Stat a Republicii Populare
RomAne 6tabliront d'un commun accord les modalit~s techniques relatives
l'ex~cution du present Accord.

I Entr6 en vigueur le ler mars 1958, conform6ment 6 l'article 5.
2 Voir p. 234 de ce volume.
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[TRANSLATION - TRADUCTION]

No. 4362. PAYMENTS AGREEMENT' BETWEEN THE
ITALIAN REPUBLIC AND THE PEOPLE'S REPUBLIC
OF ROMANIA. SIGNED AT ROME, ON 28 JANUARY
1958

With a view to facilitating the regulation of payments between the Italian
Republic and the Romanian People's Republic, the Italian Government and the
Romanian Government have agreed as follows:

Article 1

Payments between the Italian Republic and the Romanian People's Republic
shall be settled in Italian lire in accordance with the currency regulations in
force in the two countries.

The aforesaid payments may also be settled in other currencies to the
extent permitted by the provisions relating thereto in force in the two countries.

Article 2

The competent Authorities of the two countries shall, on a basis of recipro-
city and in accordance with their respective exchange regulations, grant the
authorizations necessary to enable the current payments defined in the list
annexed hereto2 to be made.

Article 3

(a) The balance of the Conto Lire R.P.R. 1950, as provided for in article 2
of the Payments Agreement of 25 November 1950, shall be settled in accordance
with the agreements concluded between the two Governments.

(b) Payments relating to obligations assumed during the term of the
Payments Agreement of 25 November 1950 which have not been effected in
accordance with the provisions of that Agreement shall be effected in accordance
with the terms of article 1 above.

Article 4

The Ufficio Italiano dei Cambi and the Banca de Stat a Republicii Populare
Romfne shall jointly establish the technical arrangements for the implementation
of this Agreement.

1 Came into force on 1 March 1958, in accordance with article 5.
2 See p. 235 of this volume,
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Article 5

Le pr6sent Accord, ainsi que les lettres annex6es qui en forment partie
int6grante, entrera en vigueur le ler mars 1958 et sera valable jusqu' d~nonciation
d'une des deux Parties. La d~nonciation pourra avoir lieu en tout temps sous
pr~avis de six mois.

FAIT A Rome, en double exemplaire, en langue frangaise le 28 janvier 1958

Pour le Gouvernement Pour le Gouvernement
de la R~publique Italienne: de la R~publique Populaire

Roumaine:

NOTARANGELI RAUTA

ANNEXE

DtFINITION DES PAIEMENTS COURANTS

Seront consid~r6s comme paiements courants les paiements affrant A:
1) livraisons de marchandises italiennes en Roumanie et de marchandises roumaines

en Italie;
2) frais accessoires d~coulant de l'6change de marchandises, tels que: frais de

transport de n'importe quelle sorte (maritime, fluvial, terrestre, arien), d'exp~dition,
de magasinage, d'entreposage, de transbordement, de manipulation et de montage,
provisions, commissions y compris les frais de reception, frais bancaires, int~r~ts, primes
et d~dommagements d'assurances, etc.;

3) frais, y compris ceux de transport et d'assurance-transport (primes et d~dom-
magements), et b~n~fices relatifs au commerce de transit;

4) frets maritimes dus A des navires italiens pour des transports de marchandises
entre la R~publique Populaire Roumaine et des pays tiers, respectivement dus des
navires roumains pour des transports de marchandises entre r'Italie et des pays tiers,
pourvu que lesdits frets soient a la charge de l'exportateur ou de l'importateur de l'un
des deux Pays;

5) frais et taxes portuaires de tout genre et frais de pilotage et de remorquage
fluvial encourus dans la R~publique Populaire Roumaine par des navires italiens, respecti-
vement en Italie par des navires roumains;

6) prix de billets de passage maritime ou a~rien dus a des compagnies de navigation
maritime ou a6rienne d'un des deux Pays par des residents dans l'autre Pays;

7) louage des moyens de transport;

8) soldes resultant des d~comptes priodiques r6ciproques entre les Chemins de
Fer italiens et les Chemins de Fer roumains, y compris les loyers pour des wagons;

9) soldes resultant des d6comptes p~riodiques r~ciproques des Administrations des
postes, tl6graphes, t6lphones et t616graphie sans fil des deux Pays;
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Article 5

This Agreement and the letters annexed, which form an integral part
thereof, shall enter into force on 1 March 1958 and shall be valid until denounced
by one of the two Parties. The denunciation may be made at any time on six
months' notice.

DONE at Rome, in duplicate, in French, on 28 January 1958

For the Gover'hment For the Government
of the Italian Republic: of the Romanian People's

Republic:
NOTARANGELI RAUTA

ANNEX

DEFINITION OF CURRENT PAYMENTS

Payments in respect of the following shall be deemed to be current payments:

(1) Delivery of Italian goods in Romania and of Romanian goods in Italy;

(2) Expenses incidental to the exchange of goods, such as: cost of transport of
any sort (sea, liver, land, air), cost of forwarding, storage, warehousing, trans-shipment,
handling and assembly, deposits, commissions (including acceptance costs), bank charges,
interest, insurance premiums and indemnities, etc.;

(3) Charges, including those for transport and transport insurance (premiums and
indemnities), and profits relating to transit trade;

(4) Freight charges payable to Italian ships for transport of goods between the
Romanian People's Republic and third countries or to Romanian ships for transport of
goods between Italy and third countries, provided that the said charges are payable
by an exporter or importer of one of the two countries;

(5) Harbour dues and charges of all kinds and pilotage and river towage dues incurred
in the Romanian People's Republic by Italian ships or in Italy by Romanian ships;

(6) Cost of tickets for transport by sea or air payable to sea or air transport companies
of one of the two countries by residents of the other country;

(7) Hire of means of transport;

(8) Balances outstanding as a result of periodic settlements of accounts between
the Italian Railways and the Romanian Railways, including rent for railway cars;

(9) Balances outstanding as a result of periodic settlements of accounts between
the postal, telegraph, telephone and wireless administrations of the two countries;

N ° 4362
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10) r6parations normales et travaux a faqon;

11) frais de representation, de participation aux foires et expositions, de propa-
gande et de publicit6;

12) entretien des postes diplomates et consulaires et d'autres repr~sentants, ainsi
que frais des missions diplomatiques ou officielles;

13) frais de voyage et de sjour; d'6tude et d'6colage; d'hospitalisation et de
traitement medical;

14) frais de subsides alimentaires; salaires, honoraires et autres frais de r6mun~ra-
tion;

15) frais et cachets des artistes, des techniciens, des hommes de science et de lettres,
des journalistes, des sportifs, etc.;

16) droits et taxes de brevets, licences, marques de fabrique, droits d'auteur,
droits d'exploitation de films;

17) d~penses et recettes des services publics, imp6ts, amendes, frais de procedure,
droits de timbre, etc.;

18) abonnements aux journaux et revues;

19) tout autre paiement dont l'Ufficio Italiano dei Cambi et la Banca de Stat a
Republicii Populare Rom -e conviendront d'autoriser le transfert.

tICHANGE DE LETTRES

I

Le Prisident de la Diligation italienne au Prdsident de la Diligation roumaine

Rome, le 28 janvier 1958
Monsieur le Prdsident,

Me r~f~rant A ce qui est 6tabli A l'article 1er de l'Accord de paiement entre
la Rdpublique italienne et la Rdpublique Populaire Roumaine signe ce jour',
j'ai l'honneur de vous communiquer que, selon la r~glementation des changes
actuellement en vigueur en Italie, les lires italiennes pr~vues comme moyen
de paiement entre nos deux pays sont celles des conti esteri in lire multilaterali
ouverts aupr~s des banques italiennes autoris6es.

Je vous prie en outre de prendre note que, toujours selon ia r~glementation
italienne des changes actuellement en vigueur, les paiements entre l'Italie et la
Roumanie pourront 8tre r6gl6s aussi dans les monnaies des pays appartenant A
l'Union europdenne des Paiements et faisant partie du syst~me des arbitrages
multilatraux, a savoir: couronne danoise, couronne norv~gienne, couronne

I Voir p. 232 de ce volume.
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(10) Normal repairs and job-work;
(11) Representation expenses, cost of participation in fairs and exhibitions, advertis-

ing and publicity costs;

(12) Maintenance of offices of diplomatic, consular and other representatives and
expenses of diplomatic or official missions;

(13) Costs of travel and temporary residence; of study and schooling; of hospital
and medical treatment;

(14) Cost of food subsidies; wages, fees and other remuneration costs;

(15) Expenses and fees of artists, technicians, scientists and writers, journalists,
sportsmen, etc.;

(16) Fees and royalties in respect of patents, licences, trademarks, copyrights,
film exhibition rights;

(17) Expenditure for and income from public services, taxes, fines, official dues,
stamp duty, etc.;

(18) Subscriptions to newspapers and periodicals;

(19) Any other payment the transfer of which the Ufficio Italiano dei Cambi and
the Banca de Stat a Republicii Populare Romfine shall agree to authorize.

EXCHANGE OF LETTERS

I

The Chairman of the Italian Delegation to the Chairman of the Romanian Delegation

Rome, 28 January 1958
Your Excellency,

With reference to the terms of article 1 of the Payments Agreement between
the Italian Republic and the Romanian People's Republic signed this day,'
I have the honour to inform you that in accordance with the exchange control
regulations at present in force in Italy, the Italian lire envisaged as the means of
payment between our two countries shall be lire from the " foreign lire accounts
for multilateral payments " opened with authorized Italian banks.

I would also request you to note that, again in accordance with the exchange
control regulations at present in force in Italy, payments between Italy and
Romania may also be settled in the currencies of countries belonging to the
European Payments Union and participating in the system of multilateral
payments, i.e., in Belgian francs, French francs, Swiss " agreement " francs,

1 See p. 233 of this volume.
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su6doise, florin hollandais, franc belge, franc frangais, franc suisse ((accord ),
livre sterling, mark de la R~publique f~d6rale d'Allemagne, schilling autrichien.

J'ai l'honneur enfin de vous informer que d'apr~s l'Arrt6 minist~riel
italien en date du 10 janvier 1958 les conti esteri in lire multilaterali peuvent 6tre
cr6dit~s, entre autres, du produit de la cession des monnaies susindiqu~es, que
les virements entre ces comptes peuvent 6tre effectu6s sans aucune limitation,
et que les avoirs des comptes m~mes peuvent 8tre aussi librement utilis~s pour
l'achat sur le march6 italien, par l'entremise des banques italiennes autoris~es,
d'une quelconque des monnaies transf6rables cot6es sur le march6 des devises,
lesquelles sont A pr6sent celles susmentionn6es.

Veuillez agr6er, Monsieur le Pr6sident, l'assurance de ma haute considera-
tion.

NOTARANGELI

Monsieur Vasile Rauta
President de la D6l6gation roumaine
Rome

II

Le Prisident de la Ddldgation roumaine au Prisident de la Diligation italienne

Rome, le 28 janvier 1958
Monsieur le President,

Vous avez bien voulu, par lettre en date de ce jour, me communiquer ce
qui suit :

[Voir lettre I]

J'ai l'honneur de vous c,,rvimuniquer que j'ai pris bonne note de ce qui
prcede.

Veuillez agr~er, Monsieur le President, l'assurance de ma haute considera-
tion.

RAuTA

Monsieur le Ministre Tommaso Notarangeli
President de la D61lgation italienne
Rome

III

Le Prisident de la Ddldgation italienne au Prisident de la Ddldgation roumaine

Rome, le 28 janvier 1958
Monsieur le President,

Me r~f~rant aux conversations eues au cours des n~gociations qui ont
abouti I 'Accord de paiement sign6 aujourd'hui, j'ai l'honneur de vous con-
firmer ce qui suit:
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Netherlands guilders, Danish krone, Norwegian krone, Swedish krone, marks
of the Federal Republic of Germany, pounds sterling, Austrian schillings.

Finally, I have the honour to inform you that, by virtue of the Italian
Ministerial Order dated 10 January 1958, " foreign lire accounts for multilateral
payments " may be credited, inter alia, with the proceeds of the sale of the above-
mentioned currencies, that transfers between these accounts may be made
without limitation, and that funds in these accounts may be freely used for the
purchase on the Italian market, through authorized Italian banks, of any of
the transferable currencies quoted on the foreign exchange market, which are
at present those mentioned above.

I have the honour to be, etc.

NOTARANGELI

Mr. Vasile Rauta
Chairman of the Romanian Delegation
Rome

II

The Chairman of the Romanian Delegation to the Chairman of the Italian Delegation

Rome, 28 January 1958
Your Excellency,

In your note of today's date you were good enough to inform me as follows:

[See letter I]

I have the honour to inform you that I have taken note of the foregoing,
for which I thank you.

I have the honour to be, etc.

RAUTA

His Excellency Mr. Tommaso Notarangeli
Chairman of the Italian Delegation
Rome

III

The Chairman of the Italian Delegation to the Chairman of the Romanian Delegation

Rome, 28 January 1958
Your Excellency,

With reference to the conversations held during the negotiations which
led to the Payments Agreement signed today, I have the honour to confirm the
following:
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a) Les montants des paiements pr~vus l'art. 1 de l'Accord dont ci-haut
pourront tre libell6s, outre qu'en lires italiennes, aussi en d'autres devises.

b) La conversion des autres devises en lires italiennes sera effectu6e au
cours officiel de la devise respective en vigueur en Italie le jour dans lequel a lieu
le versement du d6biteur italien ou le paiement en faveur du cr6ancier italien.

Veuillez agr~er, Monsieur le President, l'assurance de ma haute considera-
tion.

NOTARANGELI

Monsieur Vasile Rauta
Pr6sident de la D616gation roumaine
Rome

IV

Le Prdsident de la Ddligation roumaine au Prisident de la Ddligation italienne

Rome, le 28 janvier 1958
Monsieur le Pr6sident,

Vous avez bien voulu, par lettre en date de ce jour, me communiquer ce
qui suit :

[Voir lettre III]

J'ai l'honneur de vous communiquer que j'ai pris bonne note de ce qui
pr6cbde.

Veuillez agr6er, Monsieur le Pr6sident, l'assurance de ma haute consid6ra-
tion.

RAUTA

Monsieur le Ministre Tommaso Notarangeli
Pr6sident de la D6lgation italienne
Rome

V

Le Prdsident de la Ddligation italienne au Prisident de la Dildgation roumaine

Rome, le 28 janvier 1958
Monsieur le Pr6sident,

Me r6f6rant aux conversations qui ont eu lieu ces jours-ci au sujet des
op6rations sp6ciales autoris6es par les Autorit~s comptentes de nos deux pays
pendant la validit6 de l'Accord de paiement sign6 le 25 novembre 1950, j'ai
l'honneur de vous proposer ce qui suit:
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(a) The amounts of the payments provided for in article 1 of the above-
mentioned Agreement may be made out in other currencies besides Italian lire;

(b) Conversion of other currencies into Italian lire shall be effected at the
official rate for the currency in question in force in Italy on the day when the
Italian debtor makes payment or payment is made in favour of the Italian
creditor.

I have the honour to be, etc.

NOTARANGELI

Mr. Vasile Rauta
Chairman of the Romanian Delegation
Rome

IV

The Chairman of the Romanian Delegation to the Chairman of the Italian Delegation

Rome, 28 January 1958

Your Excellency,

In your note of today's date you were good enough to inform me as follows:

[See letter III]

I have the honour to inform you that I have taken note of the foregoing,
for which I thank you.

I have the honour to be, etc.

RAUTA

His Excellency Mr. Tommaso Notarangeli
Chairman of the Italian Delegation
Rome

V

The Chairman of the Italian Delegation to the Chairman of the Romanian Delegation

Rome, 28 January 1958
Your Excellency,

With reference to the conversations which took place during the last few
days concerning the special transactions authorized by the competent Authorities
of our two countries during the term of the Payments Agreement signed on
25 November 1950, I have the honour to propose the following:

N ° 4362
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a) Les ((souscomptes sp~ciaux 7 concernant les operations susdites ne
seront pas ferm6s jusqu'A ce que les 6changes de marchandises pr6vus par les
autorisations aff~rentes aux op6rations m8mes et les paiements y relatifs n'auront
pas 6t6 r~alis~s.

L'Ufficio Italiano dei Cambi et la Banca de Stat a Republicii Populare
Rom~ne se communiqueront r6ciproquement les dates d'6ch6ances des autorisa-
tions susmentionn~es, afin de consentir les prorogations qui 6ventuellement
se rendront n~cessaires pour permettre 'accomplissement des op&ations en
question.

b) Au cas oii les op&ations dont ci-haut ne pourront pas 6tre accomplies
dans les termes de validit6 &ablis d'entente entre les deux Parties, les soldes
6ventuels des #souscomptes sp6ciaux# susindiqus seront r6gl6s conform6ment
aux dispositions de l'art. 3, alin~a b), de l'Accord de paiement sign6 aujourd'hui.

Je vous prie, Monsieur le President, de bien vouloir me confirmer l'accord
de votre Gouvernement sur ce qui precede.

Veuillez agr~er, Monsieur le President, l'assurance de ma haute consid6ra-
tion.

NOTARANGELI
Monsieur Vasile Rauta
President de la D616gation roumaine
Rome

VI

Le Prisident de la Delgation roumaine au Prisident de la Ddldgation italienne

Rome, le 28 janvier 1958
Monsieur le President,

Vous avez bien voulu, par lettre en date de ce jour, me communiquer ce
qui suit :

[Voir lettre V]

J'ai l'honneur de Vous communiquer que j'ai pris bonne note de ce qui
precede.

Veuillez agr~er, Monsieur le Pr6sident, l'assurance de ma haute consid~ra-
tion.

RAUTA

Monsieur le Ministre Tommaso Notarangeli
President de la D6l6gation italienne
Rome

No. 4362



1958 Nations Unies - Recueil des Traitds 243

(a) The " special subsidiary accounts " for the above-mentioned transac-
tions shall not be closed until the exchanges of goods provided for in the
authorizations relating to the said transactions and the payments in respect
thereof have been completed.

The Ufficio Italiano dei Cambi and the Banca de Stat a Republicii Populare
Rom~ne shall inform each other of the dates on which the above-mentioned
authorizations expire in order that extensions may be granted if necessary to
permit completion of the said transactions.

(b) In the event that the above-mentioned transactions cannot be completed
within the term fixed by agreement between the two Parties, any balances in
the above-mentioned " special subsidiary accounts " shall be settled in accord-
ance with the terms of article 3 (b) of the Payments Agreement signed today.

I would request you to be good enough to confirm your Government's
acceptance of the foregoing.

I have the honour to be, etc.

NOTARANGELI
Mr. Vasile Rauta
Chairman of the Romanian Delegation
Rome

VI

The Chairman of the Romanian Delegation to the Chairman of the Italian Delegation

Rome, 28 January 1958
Your Excellency,

In your note of today's date you were good enough to inform me as follows:

[See letter V]

I have the honour to inform you that I have taken note of the foregoing,
for which I thank you.

I have the honour to be, etc.

RAUTA

His Excellency Mr. Tommaso Notarangeli
Chairman of the Italian Delegation
Rome

N O 4362
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No 4363. ACCORD1 ENTRE LE ROYAUME DES PAYS-BAS
ET LA RlePUBLIQUE FRAN( AISE RELATIF A DES
INDEMNITIS RRCIPROQUES CONCERNANT DES DOM-
MAGES D'ORDRE MARITIME AYANT LEUR ORIGINE
DANS DES ,VI NEMENTS DE LA GUERRE DE 1939-1945.
SIGNR A PARIS, LE 27 NOVEMBRE 1953

Sa Majest6 la Reine des Pays-Bas et le Pr6sident de la R6publique Frangaise
ayant d6cid6 de r~gler les questions contentieuses d'ordre maritime pr6sentes
de part et d'autre et qui ont leur origine dans des 6vnements de la guerre de
1939 a 1945 ont r~solu de conclure A cette fin un accord et ont, en cons6quence,
nomm6 pour leurs plnipotentiaires, savoir:

Sa Majest6 la Reine des Pays-Bas: S.E. le Baron W. van Boetzelaer,
Ambassadeur Extraordinaire et Plnipotentiaire; et le Pr6sident de la R6publique
Frangaise: M. Pierre Charpentier, Ministre Plnipotentiaire,

Lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirs, sont convenus
des dispositions suivantes :

Article I"

Le Gouvernement n~erlandais et le Gouvernement frangais, apr~s avoir
examin6 les rclamations d'ordre maritime pr~sent6es de part et d'autre et
ayant leur origine dans des 6v~nements de la guerre de 1939 h 1945, ont fix6
d'un commun accord, apr~s compensation des creances reciproques enumerees
A larticle 2, A la somme de livres sterling 8.000.- l'indemnit6 A verser par le
Gouvernement n~erlandais au Gouvernement frangais.

Ce versement sera effectu6 en florins, un mois apr~s l'change des instru-
ments de ratification du pr6sent accord, au profit du Tr6sor frangais, sur la base
de la parit6 officielle de cette devise par rapport A la livre au jour du versement2 .

Article 2

Ce versement constituera un r~glement complet et d6finitif de toutes les
r6clamations formules par le Gouvernement frangais au titre des navires
Dupleix, Baltic, Ividas et de toutes celles formukes par le Gouvernement
n6erlandais ou par la Commission n6erlandaise maritime et commerciale, au

I Entr6 en vigueur le 17 septembre 1954 par 1'6change des instruments de ratification A Paris,
conform6ment A Particle 5.

Le versement de cette indemnit6 sera effectu6 au compte courant du Tr6sor public a la Banque
de France au nor de l'Agent comptable des avoirs du Tr6sor A l'4tranger, comptable assignataire.
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[TRANSLATION - TRADUCTION]

No. 4363. AGREEMENT 1 BETWEEN THE KINGDOM OF
THE NETHERLANDS AND THE FRENCH REPUBLIC
CONCERNING RECIPROCAL COMPENSATION FOR
MARINE LOSSES ORIGINATING IN THE EVENTS OF
THE 1939-1945 WAR. SIGNED AT PARIS, ON 27 NO-
VEMBER 1953

Her Majesty the Queen of the Netherlands and the President of the French
Republic, having decided to settle the matters in dispute between them relating
to marine losses originating in the events of the 1939-1945 war, have resolved
to conclude an agreement to this end and have for this purpose appointed as
their plenipotentiaries :

Her Majesty the Queen of the Netherlands: His Excellency Baron W. van
Boetzelaer, Ambassador Extraordinary and Plenipotentiary; and the President
of the French Republic: Mr. Pierre Charpentier, Minister Plenipotentiary,

Who, having communicated their full powers, have agreed upon the follow-
ing provisions :

Article 1

The Netherlands Government and the French Government, having
examined the maritime claims made by each Government against the other
originating in the events of the 1939-1945 war, have, by agreement between them
and after offsetting the reciprocal claims set out in article 2, decided that the
amount of £8,000 sterling shall be paid by the Netherlands Government to the
French Government as compensation.

This amount shall be paid in guilders, one month after the exchange of the
instruments of ratification of this Agreement, to the account of the French
Treasury at the official guilder-pound sterling rate of exchange on the day of
payment.

2

Article 2

This payment shall constitute full and final settlement of all claims made
by the French Government in respect of the vessels Dupleix, Baltic and Midas
and of all claims made by the Netherlands Government or the Netherlands
Maritime and Commercial Commission in respect of the vessels Rhea, Pluto,

I Came into force on 17 September 1954 by the exchange of the instruments of ratification
at Paris, in accordance with article 5.

2 Payment of this compensation shall be made to the current account of the Public Treasury

with the Bank of France to the order of the Agent comptable des avoirs du Trisor d I'dtranger,
paymaster.
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titre des navires Rhea, Pluto, Export, Salomd, Simone-Marie et des bateaux de
p~che BRU 87 et YE 94, ainsi qu'au titre de toutes les cargaisons n~erlandaises
d~charg~es en France ou dans l'Union franqaise pendant la dur~e des hostilit~s.

Article 3

Le Gouvernement n~erlandais et le Gouvernement franqais renoncent h
toute r~clamation ultrieure concernant les navires et cargaisons vis6s l'article 2
du present accord et ils s'engagent A faire leur affaire de toute r~clamation y
relative pr~sent~e par leurs nationaux.

En outre, les deux Gouvernements renoncent A toute autre reclamation
d'ordre gouvernemental et de mme nature que celles d6finies h l'article ler,
par. 1, et s'engagent A ne soutenir, en aucune mani~re, les r6clamations pr~sent~es
par leurs ressortissants l'autre Gouvernement.

Article 4

Le present accord rend sans objet la procidure relative au Dupleix qui
a &6 intent6e devant le Tribunal des Prises de Batavia. Il rend 6galement
inopposable au Gouvernement frangais tout jugement 6ventuel de ce Tribunal
concernant cette affaire.

Article 5

La pr6sente convention entrera en vigueur ds l'change des instruments
de ratification.

EN FOI DE QUOI, les pl6nipotentiaires respectifs ont sign6 la pr6sente con-
vention qu'ils ont revetue de leur cachet.

FAIT A Paris le 27 novembre 1953, en deux exemplaires.

Pour sa Majest Pour le President
la Reine des Pays-Bas: de la R~publique frangaise:

(Signd) W. VAN BOETZELAER (Signd) P. CHARPENTIER

No. 4363
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Export, Salomd, Simone-Marie, the fishing craft BRU 87 and YE 94, and all
Netherlands cargoes unloaded in France or within the French Union during
the period of hostilities.

Article 3

The Netherlands Government and the French Government waive all
further claims in respect of the vessels and cargoes referred to in article 2 of this
Agreement and undertake to deal themselves with any claims relating thereto
asserted by their nationals.

In addition, the two Governments waive all further governmental claims
of the same character as the claims defined in article 1, paragraph 1, and under-
take not to support in any way claims asserted by their nationals against the
other Government.

Article 4

In view of this Agreement the proceedings concerning the Dupleix instituted
before the Batavia Prize Court are without purpose and no judgement which
the Court may make in the matter will be binding on the French Government.

Article 5

This Agreement shall enter into force upon the exchange of the instruments
of ratification.

IN WITNESS WHEREOF the respective plenipotentiaries have signed this
Agreement and have thereto affixed their seals.

DONE at Paris on 27 November 1953, in duplicate.

For Her Majesty For the President
the Queen of the Netherlands: of the French Republic:

(Signed) W. VAN BOETZELAER (Signed) P. CHARPENTIER

N- 4363
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NO 4364. BELGIQUE: D1RCLARATION' RECONNAISSANT
COMME OBLIGATOIRE LA JURIDICTION DE LA COUR
INTERNATIONALE DE JUSTICE, CONFORMRMENT
AU PARAGRAPHE 2 DE L'ARTICLE 36 DU STATUT
DE LA COUR INTERNATIONALE DE JUSTICE.
BRUXELLES, 3 AVRIL 1958

<(Au nom du Gouvernement belge, je d6clare reconnaltre comme obligatoire
de plein droit et sans convention sp6ciale, vis-a-vis de tout autre 8tat acceptant
la m6me obligation, la juridiction de la Cour internationale de Justice, con-
form6ment A l'article 36, paragraphe 2 du Statut de la Cour, sur tous les diff6-
rends d'ordre juridique n6s apr~s le 13 juillet 1948 au sujet de situations ou de
faits post6rieurs A cette date, sauf le cas oii les parties auraient convenu ou
conviendraient d'avoir recours A un autre mode de r~glement pacifique.

( (La pr6sente d6claration est faite sous r6serve de ratification. Elle entrera
en vigueur le jour du d6p6t de l'instrument de ratification, pour une p~riode de
cinq ans. A 1'expiration de cette p6riode, elle restera en vigueur jusqu'h notifica-
tion de son abrogation. #

Bruxelles, le 3 avril 1958.

Le Ministre des affaires 6trangbres:
V. LAROCK

[SCEAU du Minist~re
des affaires 6trang~res
et du commerce ext~rieur]

I La d~claration et F'instrument de ratification ont 6t6 d~pos~s aupr~s du Secr~taire g~nral
de l'Organisation des Nations Unies le 17 juin 1958.
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[TRANSLATION - TRADUCTION]

No. 4364. BELGIUM: DECLARATION1 RECOGNIZING AS
COMPULSORY THE JURISDICTION OF THE INTER-
NATIONAL COURT OF JUSTICE, IN CONFORMITY
WITH ARTICLE 36, PARAGRAPH 2, OF THE STATUTE
OF THE INTERNATIONAL COURT OF JUSTICE.
BRUSSELS, 3 APRIL 1958

"I declare on behalf of the Belgian Government that I recognize as
compulsory ipso facto and without special agreement, in relation to any other
State accepting the same obligation, the jurisdiction of the International Court
of Justice, in conformity with Article 36, paragraph 2 of the Statute of the Court,
in legal disputes arising after 13 July 1948 concerning situations or facts sub-
sequent to that date, except those in regard to which the parties have agreed
or may agree to have recourse to another method of pacific settlement.

" This declaration is made subject to ratification. It shall take effect on
the day of deposit of the instrument of ratification for a period of five years.
Upon the expiry of that period, it shall continue to have effect until notice of
its termination is given.

Brussels, 3 April 1958

V. LAROCK
Minister of Foreign Affairs

[SEAL of the Ministry
of Foreign Affairs
and Foreign Trade]

The Declaration and the instrument of ratification thereof were deposited with the Secretary-
General of the United Nations on 17 June 1958,
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No. 4365. AGRICULTURAL COMMODITIES AGREEMENT1

BETWEEN THE GOVERNMENT OF THE UNITED
STATES OF AMERICA AND THE GOVERNMENT OF
ISRAEL UNDER TITLE I OF THE AGRICULTURAL
TRADE DEVELOPMENT AND ASSISTANCE ACT.
SIGNED AT WASHINGTON, ON 7 NOVEMBER 1957

The Government of the United States of America and the Government
of Israel:

Recognizing the desirability of expanding trade in agricultural commodities
between their two countries and with other friendly nations in a manner which
would not displace usual marketings of the United States of America in these
commodities, or unduly disrupt world prices of agricultural commodities;

Considering that the purchase for Israel pounds of surplus agricultural
commodities produced in the United States of America will assist in achieving
such an expansion of trade;

Considering that the Israel pounds accruing from such purchases will be
utilized in a manner beneficial to both countries;

Desiring to set forth the understandings which will govern the sales of
surplus agricultural commodities to the Government of Israel pursuant to
Title I of the Agricultural Trade Development and Assistance Act, as amended,
and the measures which the two Governments will take individually and col-
lectively in furthering the expansion of trade in such commodities;

Have agreed as follows:

Article I

SALES FOR ISRAEL POUNDS

1. Subject to the issuance by the Government of the United States of
America and acceptance by the Government of Israel of purchase authorizations,
the Government of the United States of America undertakes to finance the sale
to purchasers authorized by the Government of Israel, for Israel pounds, of the
following agricultural commodities determined to be surplus pursuant to Title I

I Came into force on 7 November 1957, upon signature, in accordance with article VI,
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[TRADUCTION - TRANSLATION]

No 4365. ACCORD' ENTRE LE GOUVERNEMENT DES
tTATS-UNIS D'AMtRRIQUE ET LE GOUVERNEMENT
D'ISRAEL RELATIF AUX PRODUITS AGRICOLES,
CONCLU DANS LE CADRE DU TITRE I DE LA LOI
TENDANT A DIVELOPPER ET A FAVORISER LE COM-
MERCE AGRICOLE. SIGNR A WASHINGTON, LE 7 NO-
VEMBRE 1957

Le Gouvernement des Rtats-Unis d'Amrique et le Gouvernement d'Israel:

Reconnaissant qu'il est souhaitable d'accroitre le volume des 6changes
de produits agricoles entre les deux pays ainsi qu'avec d'autres nations amies,
dans des conditions qui n'entrainent ni d6placement des march6s habituels des
ttats-Unis d'Am6rique pour ces produits, ni bouleversement des prix mondiaux
des produits agricoles;

Consid~rant que l'achat de produits agricoles exc~dentaires des Ptats-Unis
d'Am~rique, contre paiement en livres isra~liennes, facilitera l'accroissement
souhait6 du volume des 6changes;

Consid~rant que les sommes en livres israliennes vers~es en contrepartie
des achats seront utilis6es de mani re avantageuse pour les deux pays;

D~sireux d'arrter les termes de l'accord qui r~gira les ventes de produits
agricoles exc6dentaires au Gouvernement d'Isra~l en execution du titre I de la
loi tendant A d~velopper et A favoriser le commerce agricole, sous sa forme
modifi~e, et de determiner les mesures que les deux Gouvernements prendront
ensemble ou s6par6ment pour favoriser l'augmentation des 6changes portant
sur lesdits produits;

Sont convenus de ce qui suit:

Article premier

VENTES PAYABLES EN LIVRES ISRAALIENNES

1. Sous r6serve de la d~livrance d'autorisations d'achat par le Gouvernement
des ]tats-Unis d'Amrique, et de leur acceptation par le Gouvernement d'Isradl,
le Gouvernement des ]tats-Unis d'Amrique s'engage h financer la vente, contre
paiement en livres isradliennes, aux acheteurs autoris~s par le Gouvernement
d'Isral, des produits agricoles suivants, ddclar~s exc~dentaires en vertu du

1 Entr6 en vigueur le 7 novembre 1957, dis Ia signature, conform6ment & Particle VI.
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of the Agricultural Trade Development and Assistance Act in the amount
indicated :

Commodity Amount
(Million)

Wheat .......... ......................... $9. 30
Corn and Grain Sorghums .... ................ .... 8.70
Vegetable Oil ....... ...................... ... 1.70
Tallow ......... ......................... .. 40
Butter .......... ......................... 6. 90
Cheese ........ ........................ ... 1.30
Non-fat Dry Milk ..... .................... .... 2. 20
Dry Whole Milk ...... ........................ . 20
Prunes .......... .......................... 10
Cotton ........ ............................. 80
Tobacco ....... ........................... . 15
Ocean Transportation (Estimated 50 per cent) .......... ... 3.25

TOTAL $35. 00

Purchase authorizations will be issued not later than 90 calendar days after
the effective date of this agreement. They will include provisions relating to
the sale and delivery of commodities, the time and circumstances of deposit of
the Israel pounds accruing from such sale and other relevant matters.

Article H

USES OF ISRAEL POUNDS

1. The two Governments agree that the Israel pounds accruing to the
Government of the United States of America as a consequence of the sales
made pursuant to this agreement will be used by the Government of the United
States of America, in such manner and in order of priority as the Government
of the United States of America shall determine, for the following purposes,
in the amounts shown:

(a) To help develop new markets for United States agricultural commodi-
ties, for international educational exchange, for financing the translation,
publication and distribution of books and periodicals, and for other expenditures
by the Government of the United States of America under Sub-sections 104 (a),
104 (d), 104 (f) and 104 (i) of the Act, the Israel pound equivalent of $5.25
million.

(b) For loans to be made by the Export-Import Bank of Washington under
Sub-section 104 (e) of the Act and for administrative expenses of the Export-
Import Bank in Israel incident thereto, the Israel pound equivalent of $8.75
million, but not more than 25 per cent of the currencies received under the

No. 4365
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titre I de la loi tendant d6velopper et favoriser le commerce agricole, jusqu'
concurrence des montants indiqu~s :

Produits

B16 ............
Mais et sorgho ....
Huile v~g&ale ....
Suif ...........
Beurre .........
Fromage ........
Lait en poudre 6cr~m6
Lait en poudre entier
Pruneaux .....
Coton .........
Tabac ......
Transport par mer (50

Montants
(en millions de dollars)

. . . . . . . . . . . . . . . . . . . 9,30

. . . . . . . . . . . . . . . . . . . 8,70

. . . . . . . . . . . . . . . . . . . 1,70

. . . . . . . . . . . . . . . . . . . 0,40

. . . . . . . . . . . . . . . . . . . 6,90

. . . . . . . . . . . . . . . . . . . 1,30

. . . . . . . . . . . . . . . . . . . 2,20

. . . . . . . . . . . . . . . . . . . 0,20

. . . . . . . . . . . . . . . . . . . 0,10

. . . . . . . . . . . . . . . . . . . 0,80
0,15

pour 100 du cofit estimatif) ... ....... 3,25

TOTAL 35,00

Les autorisations d'achat seront d6livr6es au plus tard 90 jours apr~s la
date de mise en vigueur du present Accord. Elles contiendront des dispositions
relatives la vente et A la livraison des produits, i la date et aux modalit6s de
d6p6t des livres isra~liennes provenant de la vente, ainsi qu' d'autres questions
connexes.

Article II

UTILISATION DES LIVRES ISRA LIENNES

1. Les deux Gouvernements sont convenus que les livres isra6liennes re-
venant au Gouvernement des Rtats-Unis d'Am~rique A la suite des ventes
effectu6es conform6ment au present Accord seront utilis6es par ledit Gou-
vernement de la mani~re et suivant l'ordre de priorit6 qu'il fixera, aux fins
6nonc~es ci-apr~s et suivant les montants indiqu~s :

a) L'6quivalent en livres isra6liennes de 5.250.000 dollars : pour favoriser
le d6veloppement de nouveaux march6s de produits agricoles des IRtats-Unis,
pour les 6changes internationaux dans le domaine de l'6ducation, pour le finance-
ment de la traduction, de la publication et de la distribution de livres et de
p6riodiques et pour les autres d6penses faites par le Gouvernement des Rtats-
Unis d'Amrique conform~ment aux alin~as a, d, f et i de l'article 104 de ladite
loi. : .

b) L'6quivalent en livres isra6liennes de 8.750.000 dollars, dans la limite de
25 pour 100 des devises reques en application de l'Accord : pour des prfts que
l'Export-Import Bank de Washihgton fera conform6ment A l'alin6a e de l'article
104 de ladite loi et pour les d~penses administratives y aff~rentes de ladite

NO 4365
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agreement. Such loans will be made to United States business firms and
branches, subsidiaries, or affiliates of such firms in Israel for business develop-
ment and trade expansion in Israel and to United States firms, and Israeli firms,
for the establishment of facilities for aiding in the utilization, distribution or
otherwise increasing the consumption of and markets for United States agricul-
tural products. It is understood that such loans will be mutually agreeable to
the Export-Import Bank of Washington and the Government of Israel. The
Minister of Finance, or his designate, will act on the behalf of the Government
of Israel in this matter. In the event the Israel pounds set aside for loans under
Sub-section 104 (e) of said Act are not advanced within three years from the
date of this agreement because Export-Import Bank of Washington has not
approved loans or because proposed loans have not been mutually agreeable to
Export-Import Bank of Washington and the Minister of Finance, the Govern-
ment of the United States of America may use the Israel pounds for any purpose
authorized by Section 104 of the Act.

(c) For a loan to the Government of Israel to promote the economic
development of Israel under Sub-section 104 (g) of the Act, the pound equivalent
of $21 million the terms and conditions of which will be included in a sup-
plemental agreement between the two Governments. It is understood that
the loan will be denominated in dollars, with payment of principal and interest
to be made in United States dollars, or, at the option of the Government of
Israel, in pounds, such payments in pounds to be made at the applicable exchange
rate as defined in the loan agreement, in effect on the date of the payment. It
is further understood that loan funds shall be disbursed only after prior agree-
ment as to the uses of such loan funds. These and other provisions will be
set forth in the loan agreement and any agreement supplemental thereto. In
the event the Israel pounds set aside for loans to the Government of Israel are
not advanced within three years from the date of this agreement as a result of
failure of the two Governments to reach agreement on the use of the Israel
pounds for loan purposes, the Government of the United States of America
may use the Israel pounds for any other purpose authorized by Section 104 of
the Act.

2. In the event the total of Israel pounds accruing to the Government of
the United States of America as a consequence of sales made pursuant to this
agreement is less than the pound equivalent of $35 million, the amount available
for the loan to the Government of israei under Sub-section 104 (g), would be
reduced by the amount of such difference; in the event the total pound deposit
exceeds the equivalent of $35 million, 60 per cent would be available for the
loan, and the balance for such use under Section 104 as determined by the
United States Government.
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banque en IsraEl. Ces pr6ts seront faits des entreprises commerciales des
]Etats-Unis et a leurs succursales ou filiales en Isral pour le dgveloppement du
commerce et l'accroissement du volume des 6changes en IsraEl ainsi qu'A des
entreprises des ltats-Unis et A des entreprises d'Israel pour la crgation d'installa-
tions propres a faciliter l'utilisation et la distribution des produits agricoles des
ittats-Unis ou A augmenter de toute autre mani6re la consommation desdits
produits et A 6tendre leurs march6s. I1 est entendu que ces pr6ts devront recevoir
l'agr6ment de l'Export-Import Bank de Washington et du Gouvernement
d'Israel. Le Ministre des finances ou son d6l6gu6 repr6sentera le Gouvernement
d'Isral A cet 6gard. Au cas ohi les livres isragliennes r6servges pour des pr~ts
conformgment A l'alin6a e de l'article 104 de ladite loi ne seraient pas pret6es
dans un d6lai de trois ans h compter de la date du pr6sent Accord, parce que
l'Export-Import Bank de Washington n'aurait pas approuv6 les pr6ts ou parce
que les prets proposes n'auraient pas requ l'agr6ment, la fois, de l'Export-
Import Bank de Washington et du Ministre des finances, le Gouvernement
des ttats-Unis d'Am6rique pourra utiliser les livres isra6liennes h toutes fins
autorisges par l'article 104 de la loi.

c) L'6quivalent en livres de 21 millions de dollars: pour un pr6t accord6
au Gouvernement d'Israel en vue de favoriser l'essor 6conomique d'Isral,
conform6ment a l'alinga g de l'article 104 de la loi, les clauses et conditions de
ce pr6t devant 6tre consignges dans un accord complgmentaire entre les deux
Gouvernements. I1 est entendu que le pr6t sera libell6 en dollars des ttats-Unis
et que le principal et les int6r~ts seront pay6s en ladite monnaie ou, au choix du
Gouvernement d'Israil, en livres, les paiements en livres ne devant 6tre effectugs
qu'au taux de change applicable tel qu'il est d6fini dans le contrat d'emprunt,
qui sera en vigueur A la date du paiement. Il est 6galement entendu que les
fonds pr~t6s ne seront vers6s qu'apr6s entente sur leur utilisation. Ces clauses
ainsi que les autres dispositions seront 6noncges dans le contrat de pr6t et dans
tout contrat complmentaire. Si les livres isra~liennes r~serv~es en vue de pr~ts
au Gouvernement d'Isral ne sont pas pr~t~es dans un d~lai de trois ans a compter
de la date du pr6sent Accord parce que les deux Gouvernements ne seront pas
parvenus A s'entendre sur l'utilisation des livres isra~liennes pour des pr~ts, le
Gouvernement des ]tats-Unis d'Amrique pourra les employer A toutes autres
fins pr6vues A l'article 104 de la loi.

2. Au cas oii le montant total des livres isra~liennes revenant au Gou-
vernement des ttats-Unis d'Am~rique A la suite des ventes effectu~es con-
form~ment au pr6sent accord, serait inf6rieur A l'6quivalent en livres de 35 mil-
lions de dollars, le montant disponible pour l'octroi d'un pret au Gouvernement
d'Isral conform~ment A l'alin6a g de l'article 104 serait r~duit du montant de la
difference; au cas o i le montant total des d6p6ts en livres d6passerait l'6quivalent
de 35 millions de dollars, 60 pour 100 de l'exc~dent pourrait 6tre utilis6 pour
l'attribution du pr~t et le solde pour tout autre usage au gr6 du Gouvernement
des ttats-Unis dans le cadre de l'article 104.

N* 4365
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Article III

DEPOSIT OF ISRAEL POUNDS

The deposit of Israel pounds to the account of the Government of the
United States of America in payment for the commodities and for ocean
transportation costs financed by the Government of the United States of America
(except excess costs resulting from the requirement that United States flag
vessels be used) shall be made at the rate of exchange for United States dollars
generally applicable to import transactions (excluding imports granted a
preferential rate) in effect on the dates of dollar disbursement by United States
banks, or by the Government of the United States of America, as provided in
the purchase authorizations.

Article IV

GENERAL UNDERTAKINGS

1. The Government of Israel agrees that it will take all possible measures
to prevent the resale or transshipment to other countries, or the use for other
than domestic purposes (except where such resale, transshipment or use is
specifically approved by the Government of the United States of America), of
the surplus agricultural commodities purchased pursuant to the provisions of
this agreement, and to assure that the purchase of such commodities does not
result in increased availability of these or like commodities to nations unfriendly
to the United States of America.

2. The two Governments agree that they will take reasonable precaution
to assure that sales or purchases of surplus agricultural commodities pursuant
to this Agreeement will not unduly disrupt world prices of agricultural commodi-
ties, displace usual marketings of the United States of America in these commodi-
ties, or materially impair trade relations among the countries of the free world.

3. In carrying out this Agreement the two Governments will seek to
assure conditions of commerce permitting private traders to function effectively
and will use their best endeavors to develop and expand continuous market
demand for agricultural commodities.

4. The Government of Israel agrees to furnish, upon request of the
Government of the United States of America, information on the progress of
the program, particularly with respect to arrivals and condition of commodities
and the provisions for the maintenance of usual marketings and information
relating to exports of the same or like commodities.
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Article III

D P6T DE LIVRES ISRA9LIENNES

Le d~p6t de livres isra4liennes au compte du Gouvernement des ttats-Unis
d'Am~rique pour le paiement des produits et pour les frais de transport mari-
time financ6 par ledit Gouvernement (h l'exception du suppl~ment de prix
resultant de l'obligation d'avoir recours A des navires battant pavilion des ttats-
Unis) sera effectu6 suivant le taux de change du dollar des Iftats-Unis g~nrale-
ment applicable aux oprations d'importation (h l'exception des importations
b6n~ficiant d'un taux pr6frentiel) aux dates de versement des dollars par les
banques des ttats-Unis ou par le Gouvernement des Ptats-Unis d'Amrique,
comme il est pr6vu dans les autorisations d'achat.

Article IV

ENGAGEMENTS GANARAUX

1. Le Gouvernement d'Isral s'engage A prendre toutes les mesures qui
seront en son pouvoir pour empecher la revente ou la r~exp~dition A d'autres
pays ou l'utilisation A des fins autres qu'int~rieures (sauf si la revente, la r6ex-
p~dition ou l'utilisation est express6ment approuv&e par le Gouvernement des
ttats-Unis d'Amrique) des produits agricoles exc~dentaires achets en execution
des dispositions du pr6sent Accord et h faire en sorte que l'achat desdits produits
n'ait pas pour consequence d'augmenter les quantit6s de ces produits ou de
produits similaires que peuvent se procurer les pays dont l'attitude est inamicale
envers les l~tats-Unis d'Am~rique.

2. Les deux Gouvernements s'engagent A prendre toutes precautions
raisonnables pour que l'achat ou la vente des produits agricoles exc6dentaires,
en execution du pr6sent Accord, n'entrainent ni bouleversement des prix
mondiaux des produits agricoles, ni d6placement des marches habituels des
]tats-Unis d'Am6rique pour ces produits, ni g6ne importante pour les 6changes
commerciaux des pays du monde libre.

3. En ex6cutant le present Accord, les deux Gouvernements s'efforceront
d'assurer des conditions commerciales qui permettent aux n~gociants priv~s
de remplir efficacement leur r6le et mettront tout en oeuvre pour stimuler et
d6velopper une demande ininterrompue sur le march6 des produits agricoles.

4. Lorsque le Gouvernement des ttats-Unis d'Amrique en fera la de-
mande, le Gouvernement d'IsraEl fournira des renseignements sur l'ex6cution
du programme, notamment sur les arrivages et l'tat des produits et sur les
mesures prises pour assurer le maintien des marches habituels ainsi que des
renseignements concernant les exportations de produits identiques ou similaires.
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Article V

CONSULTATION

The two Governments will, upon the request of either of them, consult
regarding any matter relating to the application of this Agreement or to the
operation of arrangements carried out pursuant to this Agreement.

Article VI

ENTRY INTO FORCE

This Agreement shall enter into force upon signature.

IN WITNESS WHEREOF, the respective representatives, duly authorized for
the purpose, have signed the present Agreement.

DONE in duplicate at Washington, D. C. this seventh day of November 1957.

For the Government of the United States of America:
William M. ROUNTREE

For the Government of Israel:
Abba EBA'

AGREED MINUTE BETWEEN THE NEGOTIATORS FOR THE
UNITED STATES OF AMERICA AND THE NEGOTIATORS FOR
ISRAEL RELATIVE TO THE AGRICULTURAL COMMODITIES
AGREEMENT, SIGNED NOVEMBER 7, 19571

The United States representatives secured the following understandings
from the representatives of Israel:

1. USUAL MARKETINGS

Wheat. The amount of $9.3 million (about 150,000 M.T.) has been
agreed to under Title I, Public Law 480, on condition that Israel provide assur-
ance it will import 245,000 M.T. during the United States fiscal year 1958 from
free world sources of which at least 125,000 M. M . will be imported as usual
marketings for dollars from the United States, and on the further condition that
exports of wheat by the Government of Israel during FY 1958 consist only of
durum wheat and be limited to no more than 10,000 M.T. Further, it is
understood that the Government of Israel will procure with other funds an

I See p. 256 of this volume.
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Article V

CONSULTATION

Les deux Gouvernements se consulteront I la demande de l'un ou de l'autre
sur toutes questions relatives I l'application du present Accord ou des dis-
positions prises en vertu de cet Accord.

Article VI

ENTRfE EN VIGUEUR

Le present Accord entrera en vigueur d~s le jour de sa signature.

EN FOI DE QUOI les repr6sentants respectifs, t ce dfrnent autoris~s, ont
sign6 le pr6sent Accord.

FAIT en double exemplaire, h Washington (D. C.), le 7 novembre 1957.

Pour le Gouvernement des ]tats-Unis d'Am~rique:

William M. ROUNTREE

Pour le Gouvernement d'Isral

Abba EBAN

PROCtS-VERBAL APPROUVR PAR LES NIRGOCIATEURS REPRISEN-
TANT LES I2TATS-UNIS D'AMRRIQUE ET LES NRGOCIATEURS
REPIRSENTANT ISRAEL, CONCERNANT L'ACCORD RELATIF
AUX PRODUITS AGRICOLES SIGNR LE 7 NOVEMBRE 19571

Les repr~sentants des Rtats-Unis ont obtenu les pr6cisions suivantes des
repr~sentants d'Isral :

1. VENTES HABITUELLES

Bid. La somme de 9,3 millions de dollars (environ 150.000 tonnes m6-
triques) a 6t6 accept~e dans le cadre du titre I de la loi no 480, I condition que
l'tat d'Israel donne l'assurance qu'il importera de pays du monde libre, au
cours de l'ann~e budg6taire am6ricaine 1958, 245.000 tonnes m~triques, dont
au moins 125.000 tonnes m6triques provenant de ventes habituelles des letats-
Unis contre paiements en dollars et I condition encore que les exportations de
b16 faites par le Gouvernement d'Isra6l au cours de l'ann~e budg~taire 1958 ne
portent que sur du b16 dur et ne d~passent pas 10.000 tonnes m~triques. En outre,

1 Voir p. 257 de ce volume,
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amount of wheat equivalent to that exported over and above the amount agreed
to be procured as usual marketings (i. e. 245,000 M.T.).

Corn and Grain Sorghums. The $8.7 million (about 190,000 M.T.) has
been agreed to under Title I, Public Law 480, on condition, as heretofore agreed
upon, that Israel provide assurance it will import 20,000 M.T. during FY 1958
as usual marketings for dollars.

Tallow. The $0.4 million (about 2,000 M.T.) has been agreed to under
Title I, Public Law 480, on condition that Israel provide assurance it will import
a minimum of 900 M.T. as usual marketings for dollars from the United States
during FY 1958.

Vegetable Oil. The $1.7 million (about 5,000 M.T.) has been agreed to
under Title I, Public Law 480, on condition that Israel provide assurance it will
import from the United States as usual marketings for dollars during FY 1958
an amount of oil seeds or oils having an oil equivalent of 8,000 tons.

Prunes. The $0.1 million (about 500 M.T.) has been agreed to under
Title I, Public Law 480, on condition that Israel provide assurance it will import
a minimum of 150 M.T. as usual marketings for dollars from the United States
during FY 1958.

Cotton. The $0.8 million (about 5,000 bales) has been agreed to under
Title I, Public Law 480, on condition that Israel provide assurance it will import
10,000 bales during FY 1958 as usual marketings for dollars.

Tobacco. The $0.15 million (about 90 metric tons) has been agreed to
under Title I, Public Law 480, on condition that Israel provide assurance it will
import $150,000 worth of tobacco during FY 1958 as usual marketings for
dollars.

2. CuRRENcY UsEs

It is understood that, in view of the agricultural surplus problem in the
United States, careful attention will need be given to the inadvisability of using
economic development loan funds under section 104 (g) for projects either in
the field of governmental or private investment which would reduce export
outlets for United States agricultural commodities. This applies to any
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il est entendu que le Gouvernement d'Israel ach~tera, avec d'autres fonds, un
tonnage de blW 6gal A celui qu'il aura export6 au-delA de la quantit6 qu'il consent
A acheter dans les conditions habituelles (c'est-A-dire 245.000 tonnes m~triques).

Mais et sorgho. La somme de 8,7 millions de dollars (environ 190.000
tonnes m6triques) a 6t6 accept6e dans le cadre du titre I de la loj no 480 A la
condition, comme il a 6t6 stipul6 ci-dessus, qu'IsraEl donne l'assurance qu'il
importera au cours de l'ann~e budg~taire 1958, 20.000 tonnes m~triques pro-
venant de ventes habituelles contre paiements en dollars.

Suif. La somme de 400.000 dollars (environ 2.000 tonnes m6triques) a
6t6 accept~e dans le cadre du titre I de la loi no 480, condition qu'Isra~l donne
l'assurance qu'il importera des ttats-Unis d'Am6rique au cours de l'ann~e
budg~taire 1958, au moins 900 tonnes provenant de ventes habituelles contre
paiements en dollars.

Huile vigitale. La somme de 1,7 million de dollars (environ 5.000 tonnes
m6triques) a 6t6 accept6e dans le cadre du titre I de la loi no 480, A condition
qu'Isra~l donne l'assurance qu'il importera des litats-Unis d'Amrique au cours
de l'ann~e budg~taire 1958, une quantit6 de graines ol~agineuses ou d'ol~agineux
correspondant 1 8.000 tonnes d'huile, provenant de ventes habituelles contre
paiements en dollars.

Pruneaux. La somme de 100.000 dollars (environ 500 tonnes m~triques)
a &6 accept~e dans le cadre du titre I de la loi no 480, A condition qu'Israfl donne
l'assurance qu'il importera des letats-Unis d'Am6rique au cours de l'ann~e
budg&aire 1958, au moins 150 tonnes m~triques provenant de ventes habituelles
contre paiements en dollars.

Coton. La somme de 800.000 dollars (environ 5.000 balles de coton) a 6t6
accept~e dans le cadre du titre I de la loi no 480, A condition qu'Israel donne
l'assurance qu'il importera au cours de l'ann6e budg~taire 1958, 10.000 balles
provenant de ventes habituelles contre paiements en dollars.

Tabac. La somme de 150.000 dollars (environ 90 tonnes m6triques) a &6
accept~e dans le cadre du titre I de la loi no 480, A condition qu'IsraEl donne
l'assurance qu'il importera, au cours de l'ann6e budg6taire 1958, une quantit6
de tabac valant 150.000 dollars provenant de ventes habituelles contre paiements
en dollars.

2. UTILISATION DES DEVISES

Il est entendu que l'existence du probl~me des surplus agricoles aux ttats-
Unis impose de ne pas perdre de vue l'inopportunit6 de toute affectation des
fonds prates pour favoriser l'essor 6conomique conform~ment a l'alin~a g de
l'article 104 A des projets d'investissements publics ou priv6s susceptibles de
r~duire les d~bouch~s A l'exportation des produits agricoles am~ricains. Ce qui
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project whether or not related to projects financed by the Export-Import Bank
of Washington, the International Bank for Reconstruction and Development,
or the International Finance Corporation. Projects for such purposes as expan-
sion or improvement of livestock production, storage, processing and distribu-
tion facilities; development of forestry resources; or other purposes which would
not have the effect of reducing export outlets for United States agricultural
commodities would be considered on an individual basis.

3. The representatives of the two Governments agreed that in connection
with agricultural market development activities in other countries the Govern-
ment of Israel will provide the equivalent of $300,000 worth of Israel pounds in
European currencies or other currencies to be agreed upon or facilities for the
conversion thereof. It is also understood that the Government of the United
States of America may utilize Israel pounds to procure in Israel goods and services
needed in connection with agricultural market development projects and activi-
ties in other countries. Furthermore, the representatives of the two Govern-
ments agreed that the Government of the United States of America may utilize
the equivalent of $100,000 worth of Israel pounds in Israel to pay for international
travel between the United States and Israel, including connecting travel. In
this connection the United States representatives agreed that preference will be
given to use of Israeli flag lines.

DONE at Washington, D. C. this seventh day of November 1957.

A.E. W.R.

MEMORANDUM OF UNDERSTANDING BETWEEN THE GOVERN-
MENT OF THE UNITED STATES OF AMERICA AND THE
GOVERNMENT OF ISRAEL

In arriving at mutual agreement concerning loans eligible under Sub-
section 104 (e) the Minister of Finance, or his designate, will act for the Govern-
ment of Israel, and the President of the Export-Import Bank of Washington,
or his designate, will act for the Export-Import Bank of Washington.

As soon as practicable after receipt of an application which the Export-
Import Bank is prepared to consider, the Export-Import Bank will notify the
Ministry of Finance of the identity of the applicant, the nature of the proposed
business, the amount of the application and the general purposes for which the
loan proceeds would be expended.
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precede s'applique A tout projet, rattach6 ou non A ceux que financent l'Export-
Import Bank de Washington, la Banque internationale pour la reconstruction
et le d6veloppement ou la Soci&6t financire internationale. Les projets visant,
par exemple, d~velopper ou am6liorer l'61evage et les installations d'entre-
posage, de pr6paration et de distribution, t d6velopper les ressources foresti~res
ou a atteindre tous autres objectifs qui ne seraient pas de nature r6duire les
d6bouch6s des produits agricoles am6ricains, feront chacun l'objet d'un examen
particulier.

3. Les repr6sentants des deux Gouvernements sont convenus que le Gou-
vernement d'IsraEl contribuerait aux activit6s tendant A d~velopper le march6
des produits agricoles dans d'autres pays, en versant, en monnaies europ6ennes,
1'6quivalent d'une somme en livres isra6liennes correspondant 300.000 dollars.
II pourra aussi verser d'autres monnaies dont la d~termination fera l'objet d'un
accord, ou procurer les moyens de les convertir. II est entendu 6galement que
le Gouvernement des letats-Unis d'Am6rique pourra utiliser des livres isra6-
liennes pour se procurer en Israel les marchandises et les services que n6cessitent
les projets et les activit6s tendant a d6velopper le march6 des produits agricoles
dans d'autres pays. De plus, les repr6sentants des deux Gouvernements sont
convenus que le Gouvernement des Ptats-Unis d'Am6rique pourra utiliser en
Israel l'6quivalent d'une somme en livres isra6liennes correspondant 100.000
dollars pour payer les voyages internationaux entre les ttats-Unis et Isradl, y
compris les parcours permettant de rejoindre les lignes internationales. A cet
6gard, les repr~sentants des ttats-Unis d'Am6rique ont accept6 que la preference
soit accord6e aux lignes isra6liennes.

FAIT a Washington (D. C.), le 7 novembre 1957.

A.E. W.R.

MtMORANDUM D'ACCORD ENTRE LE GOUVERNEMENT DES
tTATS-UNIS D'AMtRIQUE ET LE GOUVERNEMENT D'ISRAIRL

Dans les n6gociations des accords sur les pr&ts qui peuvent 6tre consentis
conform6ment a l'article 104 e, le Ministre des finances ou son dl6gu6 re-
pr6sentera le Gouvernement d'Israel et le President de l'Export-Import Bank
de Washington ou son d6lgu6 repr~sentera ladite Banque.

D~s que possible apr~s la r6ception d'une demande qu'elle jugera pouvoir
prendre en consid6ration, l'Export-Import Bank notifiera au Minist~re des
finances le nom et l'adresse du demandeur, la nature de l'affaire envisag6e,
le montant du pr& en question et les fins g6nrales pour lesquelles seront utilis~s
les fonds provenant de 'emprunt.
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When the Export-Import Bank approves or declines an application, it will
notify the Ministry of Finance.

Within sixty days after the receipt of notice that Export-Import Bank has
approved an application, the Ministry of Finance will indicate to Export-Import
Bank whether or not the Ministry of Finance approves the proposed loan.
Unless within the sixty-day period the Export-Import Bank has received such
a communication from the Ministry of Finance, it shall be understood that the
Ministry of Finance has no objection to the proposed loan.

In approving a loan, the Export-Import Bank will (1) fix an interest rate
similar to that prevailing in Israel on comparable loans; and (2) establish maturi-
ties similar to those of Export-Import Bank dollar loans to private enterprises.

To the extent necessary additional procedure will be negotiated between
Export-Import Bank and the Ministry of Finance.

DONE at Washington, D. C. this seventh day of November 1957.

A.E. W.R.
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Lorsqu'elle aura pris une d6cision au sujet d'un pr&t, l'Export-Import Bank
en avisera le Minist~re des finances.

Dans un dglai de soixante jours A compter de la r6ception de la notifica-
tion l'informant que l'Export-Import Bank a approuv6 une demande, le Minist~re
des finances fera connaitre A ladite Banque s'il est favorable au pr& en question.
Si, dans ce dglai de soixante jours, l'Export-Import Bank n'a pas requ de com-
munication du Ministre des finances, ce dernier sera r6put6 n'avoir pas d'objec-
tion au pret propos6.

En accordant un pr&t, l'Export-Import Bank: 1) fixera un taux d'intgret
analogue A celui qui sera pratiqu6 en Israel pour des pr~ts comparables et 2)
fixera des 6chgances analogues A celles de ses pr~ts en dollars A des entreprises
priv6es.

Dans la mesure du n~cessaire, l'Export-Import Bank et le Minist~re des
finances n~gocieront des modalit~s compl~mentaires.

FAIT A Washington (D. C.), le 7 novembre 1957.

A.E. W. R.
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No. 4366. EXCHANGE OF NOTES CONSTITUTING AN
AGREEMENT' BETWEEN THE UNITED STATES OF
AMERICA AND CUBA RELATING TO GUARANTIES
OF PRIVATE INVESTMENTS. HAVANA, 4 FEBRUARY
1957

The American Ambassador to the Cuban Minister of State

No. 93
Habana, February 4, 1957

Excellency:

I have the honor to refer to conversations which have recently taken place
between representatives of our respective Governments, relating to guaranties
authorized by Section 413 (b) (4) of the Mutual Security Act of 1954, as amended.
I also have the honor to confirm the following understandings reached as a result
of these conversations :

1. The Governments of the Republic of Cuba and of the United States of America
will, upon the request of either of them, consult with respect to those projects in Cuba
proposed by nationals of the United States of America with regard to which guaranties
under Section 413 (b) (4) of the Mutual Security Act of 1954, as amended, have been
made or are under consideration.

2. The Government of the United States agrees that it will issue no such guaranties
with regard to any project unless it is approved by the Government of the Republic
of Cuba.

3. With respect to such guaranties extending to projects which are approved by
the Government of the Republic of Cuba in accordance with the provisions of the afore-
said Section 413 (b) (4), the Government of the Republic of Cuba agrees:
a. That if the Government of the United States of America makes payment in United

States dollars to any person under any such guaranties, the Government of the
Republic of Cuba will recognize the transfer to the United States of America of
any right, title or interest of such person in assets, currency, credits, or other property
on account of which such payment was made and the subrogation of the United
States of America to any claim or cause of action, or right of such person arising
in connection therewith.

b. That peso amounts acquired by the Government of the United States of America
pursuant to such guaranties shall be accorded treatment not less favorable than
that accorded to private funds arising from transactions of United States nationals
which are comparable to the transactions covered by such guaranties, and that such
peso amounts will be freely available to the Government of the United States of
America for administrative expenditures.

1 Came into force on 29 November 1957, in accordance with the provisions of the said notes.
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c. That any claim against the Government of the Republic of Cuba to which the
Government of the United States of America may be subrogated as the result of any
payment under such a guaranty, shall be the subject of direct negotiations between
the two Governments. If within a reasonable period, they are unable to settle the
claim by agreement, it shall be referred for final and binding determination to a
sole arbitrator selected by mutual agreement. If the Governments are unable,
within a period of three months, to agree upon such selection, the arbitrator shall
be one who may be designated by the President of the International Court of Justice
at the request of either Government.

Upon receipt of a note from Your Excellency indicating that the foregoing
provisions are acceptable to the Government of Cuba, the Government of the
United States of America will consider that this note and your final reply thereto
constitute an agreement between the two Governments on this subject, the
agreement to enter into force on the date of your final note in reply.

Accept, Excellency, the renewed assurances of my distinguished considera-
tion.

Arthur GARDNER

His Excellency Gonzalo Gilell
Minister of State
Cuba

II

The Cuban Minister of State to the American Ambassador

[SPANISH TEXT - TEXTE ESPAGNOL]

REPdBLICA DE CUBA

MINISTERIO DE ESTADO

C.I.337.
C-130

La Habana, 4 de febrero de 1957
Sefior Embajador:

Tengo el honor de referirme a la nota nimero 93, que Vuestra Excelencia
me ha dirigido en esta fecha, cuyo texto, traducido al idioma espafiol, es el
que paso a transcribir :

, Tengo el honor de referirme a las conversaciones que se han efectuado
recientemente entre representantes de nuestros respectivos Gobiernos en
relaci6n con las garantias autorizadas por la Secci6n 413 (b) (4) de la Ley
de Seguridad Mutua de 1954, tal como ha sido modificada. Tengo tambi6n

N- 4366
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el honor de confirmar los siguientes acuerdos logrados como resultado de
esas conversaciones:

1. Los Gobiernos de la Rep6blica de Cuba y de los Estados Unidos de Am6rica,
a petici6n de cualquiera de ellos, se consultarin sobre aquellos proyectos propuestos
por nacionales de los Estados Unidos de Am6rica para ser realizados en Cuba y a
los cuales han sido otorgados o se considera otorgar las garantias previstas en la
Secci6n 413 (b) (4) de la Ley de Seguridad Mutua de 1954, tal como ha sido modifi-
cada.

2. El Gobierno de los Estados Unidos de Am6rica conviene en que no otorgari
tales garantias a ningin proyecto que no est6 aprobado por el Gobierno de la Repfi-
blica de Cuba.

3. Con respecto a tales garantias concedidas a los proyectos que han sido
aprobados por el Gobierno de la Reptiblica de Cuba de acuerdo con las disposiciones
de la mencionada Secci6n 413 (b) (4), el Gobierno de la Reptiblica de Cuba esti
de acuerdo en:
a. Que si el Gobierno de los Estados Unidos de America efectfa el pago en d6lares

a cualquier persona en virtud de cualquiera de esas garantias, el Gobiemo de
la Rept~blica de Cuba reconoceri la transferencia a los Estados Unidos de America
de cualquier derecho, titulo o interns de esa persona en activos, dinero, cr~ditos,
u otra propiedad a cuenta de los cuales se haya efectuado dicho pago y la subro-
gaci6n de los Estados Unidos de America en cualquier reclamaci6n o causa de
acci6n o derecho de esa persona que surja en relaci6n con los mismos.

b. Que a las cantidades de pesos adquiridas por el Gobierno de los Estados Unidos
de America conforme a esas garantias se les concederi un tratamiento no menos
favorable que el otorgado a los fondos privados derivados de transacciones de
nacionales de los Estados Unidos de America que sean comparables a las trans-
acciones cubiertas por tales garantias, y que esas cantidades de pesos estardn
a la libre disposici6n del Gobierno de los Estados Unidos de America para gastos
administrativos.

c. Que cualquier reclamaci6n contra el Gobierno de la Reptblica de Cuba a la
que como resultado de cualquier pago efectuado de acuerdo con esas garantias,
se hubiera subrogado el Gobierno de los Estados Unidos de Am6rica, seri objeto
de negociaciones directas entre los dos Gobiernos. Si dentro de un periodo
razonable no liegan a un acuerdo en cuanto a la reclamaci6n, se someterd la
cuesti6n a un solo irbitro, elegido de comtdn acuerdo, para una decisi6n final
y obligatoria. Si dentro de un periodo de tres meses los Gobiernos no se ponen
de acuerdo sobre la elecci6n del rbitro, 6ste seri designado por el Presidente de
la Corte Internacional de Justicia, a petici6n de cualquiera de los dos Gobiernos.

Al recibo de una Nota de Vuestra Excelencia indicando que las ante-
riores disposiciones son aceptables para el Gobierno de la Repfiblica de
Cuba, el Gobierno de los Estados Unidos de Am6rica considerari que esta
nota y su respuesta final constituyen un acuerdo entre los dos Gobiernos
sobre esta cuesti6n, acuerdo que entrard en vigor en la fecha de su nota
final de respuesta. >
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Me es grato significar a Vuestra Excelencia que mi Gobierno estA de acuerdo
con el contenido de dicha nota, y que espero poder confirmar en un futuro
cercano su aceptaci6n final, de acuerdo con nuestros procedimientos constitu-
cionales.

Aprovecho la oportunidad para reiterar a Vuestra Excelencia el testimonio
de mi mis alta y distinguida consideraci6n.

G. GUkLL

Al Excelentisimo sefior Arthur Gardner
Embajador Extraordinario y Plenipotenciario

de los Estados Unidos de Amdrica
La Habana

[TRANSLATION' - TRADUCTION 2 )]

REPIfJBLICA DE CUBA

MINISTERIO DE ESTADO

C.I.337.
La Habana, February 4, 1957

Excellency:

I have the honor to refer to the note number 93, which Your Excellency
has addressed to me on this date, the text of which, translated into the spanish
language, is transcribed below :

[See note I]

I have the pleasure of expressing to Your Excellency, that my Government
is in agreement with the context of said note, and that I hope to be able to

confirm in the near future its final acceptance, in accordance with our constitu-
tional procedures.

I avail myself of this opportunity to renew to Your Excellency the assurances
of my highest and most distinguished consideration.

G. GU2LL

His Excellency Mr. Arthur Gardner
Ambassador Extraordinary and Plenipotentiary

of the United States of America
La Habana

1 English translation transmitted by the Cuban Minister of State to the American Ambassador.

'La traduction en anglais a kt transmise ?L l'Ambassadeur des ttats-Unis d'Amdrique par le
Ministre d'ttat de la R6publique cubaine.

N' 4366
Vol. 302-19
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[TRADUCTION - TRANSLATION]

No 4366. ]CHANGE DE NOTES CONSTITUANT UN AC-
CORD' ENTRE LES ] TATS-UNIS D'AMRIQUE ET
CUBA RELATIF A LA GARANTIE DES INVESTISSE-
MENTS PRIVPS. LA HAVANE, 4 FI2VRIER 1957

I

L'Ambassadeur des tats-Unis d'Amdrique au Ministre d'tat de la Rdpublique
cubaine

La Havane, le 4 f~vrier 1957
Monsieur le Ministre,

J'ai l'honneur de me r~fdrer aux entretiens qui ont eu lieu r~cemment entre
les repr6sentants de nos deux Gouvernements au sujet des garanties qui sont
pr~vues l'alin6a b, 4, de l'article 413 de la loi de 1954 sur la s~curit6 mutuelle,
sous sa forme modifi~e. J'ai 6galement l'honneur de confirmer que ces entretiens
ont abouti aux arrangements ci-apr~s :

1. Le Gouvernement de la Rpublique cubaine et le Gouvernement des ttats-Unis
d'Am~rique se consulteront, a la demande de l'un d'eux, au sujet des projets que des
ressortissants des ftats-Unis d'Amrrique se proposaient de r~aliser A Cuba et pour
lesquels ont 6t6 donn~es ou sont envisag6es les garanties pr~vues A l'alin~a b, 4, de l'ar-
ticle 413 de la loi de 1954 sur la s~curit6 mutuelle, sous sa forme modifi~e.

2. Le Gouvernement des ttats-Unis s'engage A n'octroyer de telles garanties, pour
un projet quelconque, que lorsque ce projet aura 6t6 approuv6 par le Gouvernement
de la R~publique cubaine.

3. En ce qui concerne les garanties de cette nature qui s'appliqueront h des projets
approuv~s par le Gouvernement de la R~publique cubaine, conform~ment aux disposi-
tions de l'alin~a b, 4, de l'article 413 susmentionn6, le Gouvernement de la Rpublique
cubaine accepte ce qui suit:
a) Lorsque le Gouvernement des Ftats-Unis d'Amrrique fera un paiement en dollars

des Etats-Unis correspondant h une garantie de cet ordre, le Gouvernement de la
R~publique cubaine reconnaitra le Gouvernement des Ptats-Unis d'Am6rique comme
cessionnaire de tous droits, titres ou int~r~ts que le b~n6ficiaire du paiement poss6dait
sur les avoirs, sommes, cr6dits ou autres biens qui auront donn6 lieu audit paiement
et ile considtrera comne subrog6 dans toute cr6ance ou action y relative ou dans
tout droit s'y rapportant.

b) Les sommes en pesos dont le Gouvernement des Ptats-Unis d'Amrique se sera
rendu acqu~reur par le jeu des garanties susvis~es b~n~ficieront d'un regime au moins
aussi favorable que celui qui sera accord6 aux fonds priv~s provenant d'oprations

I Entr6 en vigueur le 29 novembre 1957, conformnment aux dispositions desdites notes.
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rkalis~es par des ressortissants des tats-Unis, comparables aux operations auxquelles
s'appliquent les garanties susmentionn~es; le Gouvernement des ttats-Unis d'Am-
rique pourra disposer librement desdites sommes en pesos pour le r~glement des
d~penses administratives.

c) Toute rclamation l'encontre du Gouvernement de la R~publique cubaine dans
laquelle le Gouvernement des tats-Unis d'Amrrique pourrait 6tre subrog6 en raison
d'un paiement effectu6 en vertu d'une telle garantie fera l'objet de n~gociations directes
entre les deux Gouvernements. Si, dans un d~lai raisonnable, les deux Gouverne-
ments ne parviennent pas se mettre d'accord sur le r~glement de la r6clamation,
celle-ci sera renvoy6e pour d6cision finale et obligatoire A un arbitre unique d6sign6
d'un commun accord. Si, dans un d6lai de trois mois, les deux Gouvernements ne
parviennent pas A s'entendre sur le choix de l'arbitre, celui-ci pourra 6tre d6sign6
par le Pr6sident de la Cour internationale de Justice, a la requite de l'un ou l'autre
Gouvemement.

D~s r6ception d'une note de Votre Excellence indiquant que les dispositions
qui pr6c~dent rencontrent l'agr6ment du Gouvernement de la R6publique
cubaine, le Gouvernement des ttats-Unis d'Am6rique consid6rera que la
pr6sente note et la r6ponse de Votre Excellence constituent, entre les deux
Gouvernements, un accord en la mati~re qui entrera en vigueur la date de
ladite r6ponse.

Veuillez agr6er, etc.

Arthur GARDNER

Son Excellence Monsieur Gonzalo Guiell
Ministre d'etat
Cuba

II

Le Ministre d'gtat de la Ripublique cubaine h l'Ambassadeur des tats- Unis
d'Amirique

R PUBLIQUE CUBAINE

MINIST-RE D'ATAT

C.I.337.
C-130

La Havane, le 4 f6vrier 1957
Monsieur l'Ambassadeur,

J'ai 'honneur de me r6f6rer A la note no 93 de Votre Excellence en date
de ce jour, dont la teneur suit:

[Voir note I]

N* 4366
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Je suis heureux de faire savoir Votre Excellence que les termes de la
note susmentionn~e rencontrent l'agr~ment du Gouvernement de la RIpublique
cubaine, et j'esp~re pouvoir notifier dans un proche avenir son acceptation d~fini-
tive, donn~e conform6ment aux proc6dures constitutionnelles en vigueur dans
notre pays.

Je saisis l'occasion, etc.

G. GU LL

Son Excellence Monsieur Arthur Gardner
Ambassadeur extraordinaire et plnipotentiaire

des 1Rtats-Unis d'Am6rique
La Havane

No. 4366
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No. 4367. TREATY" OF FRIENDSHIP, COMMERCE AND
NAVIGATION BETWEEN THE UNITED STATES OF
AMERICA AND THE REPUBLIC OF KOREA. SIGNED
AT SEOUL, ON 28 NOVEMBER 1956

The United States of America and the Republic of Korea, desirous of
strengthening the bonds of peace and friendship traditionally existing between
them and of encouraging closer economic and cultural relations between their
peoples, and being cognizant of the contributions which may be made toward
these ends by arrangements encouraging mutually beneficial investments,
promoting mutually advantageous commercial intercourse and otherwise
establishing mutual rights and privileges, have resolved to conclude a Treaty
of Friendship, Commerce and Navigation, based in general upon the principles
of national and of most-favored-nation treatment unconditionally accorded,
and for that purpose have appointed as their Plenipotentiaries,

The United States of America:

Walter Dowling, Ambassador Extraordinary and Plenipotentiary of the
United States of America to the Republic of Korea, and

The Republic of Korea:
Cho Chung-whan, Acting Minister of Foreign Affairs of the Republic

of Korea,

Who, having communicated to each other their full powers found to be in
due form, have agreed upon the following Articles:

Article I

Each Party shall at all times accord equitable treatment to the persons,
property, enterprises and other interests of nationals and companies of the
other Party.

Article 11

1. Nationals of either Party shall be permitted to enter the territories of
the other Party and to remain therein : (a) for the purpose of carrying on trade
between the territories of the two Parties and engaging in related commercial
activities; (b) for the purpose of developing and directing the operations of an

I Came into force on 7 November 1957, one month after the day of exchange of ratifications,
in accordance with article XXV. The exchange of ratifications took place at Seoul on 7 October 1957.
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[TRADUCTION - TRANSLATION]

NO 4367. TRAITI ' D'AMITIIt, DE COMMERCE ET DE NA-
VIGATION ENTRE LES RTATS-UNIS D'AM1RRIQUE ET
LA R1SPUBLIQUE DE COR1RE. SIGNR A SROUL, LE
28 NOVEMBRE 1956

Les letats-Unis d'Am~rique et la R~publique de Cor6e, d6sireux de resserrer
les liens de paix et d'amiti6 qui unissent traditionnellement les deux pays et de
favoriser entre leurs peuples respectifs l'6tablissement de relations 6conomiques
et culturelles plus 6troites; 6tant, d'autre part, conscients du r6le que peuvent
jouer, A ces fins, des arrangements visant A encourager les investissements
mutuellement profitables, h favoriser les 6changes commerciaux dans leur
int& t commun et A crier des droits et des privileges r~ciproques, ont d6cid6
de conclure un Trait6 d'amiti6, de commerce et de navigation fond6, d'une
fagon g6nrale, sur les principes du traitement national et de la nation la plus
favoris~e, sans clause conditionnelle, et ont d~sign6, A cet effet, pour leurs
pl6nipotentiaires, savoir :

Les ttats-Unis d'Amrique:

M. Walter Dowling, Ambassadeur extraordinaire et pl~nipotentiaire des
]Etats-Unis d'Am6rique aupr6s de la R6publique de Cor~e;

La R~publique de Cor~e :
M. Cho Chung-whan, Ministre par interim des affaires 6trang~res de la

R6publique de Cor~e;

Lesquels, apr~s s'&tre communiqu6 leurs pleins pouvoirs trouv6s en bonne
et due forme, sont convenus de ce qui suit :

Article premier

Chacune des deux Parties accordera, en tous temps, un traitement 6quitable
aux nationaux et aux soci6t6s de l'autre Partie, ainsi qu'a leurs biens, entreprises
et autres int&ts.

Article HI

1. Les nationaux de l'une des deux Parties sont admis dans les territoires
de l'autre Partie et autoris~s h y demeurer : a) en vue de se livrer au commerce
entre les territoires des deux Parties et de se consacrer A des activit6s commer-
ciales connexes; b) en vue de d~velopper et de diriger les op6rations d'une

I Entr6 en vigueur le 7 novembre 1957, un mois apr~s la date de 1'kehange des instruments

de ratification, conform6ment t l'article XXV. L'6change des instruments de ratification a eu
lieu A S6oul le 7 octobre 1957.
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enterprise in which they have invested, or in which they are actively in the
process of investing, a substantial amount of capital; and (c) for other purposes
subject to the laws relating to the entry and sojourn of aliens.

2. Nationals of either Party, within the territories of the other Party, shall
be permitted : (a) to travel therein freely, and to reside at places of their choice;
(b) to enjoy liberty of conscience; (c) to hold both private and public religious
services; (d) to gather and to transmit material for dissemination to the public
abroad; and (e) to communicate with other persons inside and outside such
territories by mail, telegraph and other means open to general public use.

3. The provisions of the present Article shall be subject to the right of
either -Party to apply measures that are necessary to maintain public order and
protect the public health, morals and safety.

Article III

1. Nationals of either Party within the territories of the other Party shall
be free from molestations of every kind, and shall receive the most constant
protection and security, in no case less than that required by international law.

2. If, within the territories of either Party, a national of the other Party
is taken into custody, the nearest consular representative of his country shall
on the demand of such national be immediately notified and shall have the right
to visit and communicate with such national. Such national shall : (a) receive
reasonable and humane treatment; (b) be formally and immediately informed
of the accusations against him; (c) be brought to trial as promptly as is consistent
with the proper preparation of his defense; and (d) enjoy all means reasonably
necessary to his defense, including the services of competent counsel of his
choice.

Article IV

1. Nationals of either Party shall be accorded national treatment in the
application of laws and regulations within the territories of the other Party that
establish a pecuniary compensation or other benefit or service, on account of
disease, injury or death arising out of and in the course of employment or due
to the nature of employment.

2. In addition to the rights and privileges provided in paragraph 1 of the
present Article, nationals of either Party within the territories of the other Party
shall be accorded national treatment in the application of laws and regulations

No. 4367
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entreprise dans laquelle ils ont investi ou investissent effectivement des capitaux
importants; et c) A d'autres fins, compatibles avec les dispositions des lois
relatives A l'entr~e et au s6jour des &rangers.

2. Les nationaux de l'une des deux Parties pourront, sur les territoires
de l'autre Partie : a) circuler librement et r~sider en tout lieu de leur choix;
b) jouir de la libert6 de conscience; c) cl~brer des services religieux priv~s et
publics; d) rassembler et transmettre de la documentation destin6e a &re diffus6e
h l'6tranger; e) communiquer par poste, par t~l~graphe ou par d'autres moyens
publics de t~l~communication avec d'autres personnes se trouvant a l'int&ieur
ou A l'extrieur de ces territoires.

3. L'application des dispositions du present article est subordonn6e au
droit pour chacune des Parties de prendre les mesures n~cessaires au maintien
de l'ordre et A la protection de la sant6 et de la s6curit6 publiques et des bonnes
mceurs.

Article III

1. Les nationaux de l'une des deux Parties ne seront expos6s sur les terri-
toires de l'autre Partie, a aucune molestation quelle qu'elle soit et ils b6n6ficieront
de la mani~re la plus constante d'une protection et d'une s6curit6 qui ne devront
en aucun cas &tre inf&ieures aux normes fix6es par le droit international.

2. Si une personne ayant la nationalit6 de l'une des deux Parties est mise
en 6tat d'arrestation sur les territoires de l'autre Partie, le repr6sentant consulaire
de son pays dont le poste est le plus proche devra en etre imm6diatement avis6
A la demande de l'int6ress6 et il aura le droit de le visiter et de communiquer
avec lui. Ladite personne : a) sera trait6e de fagon 6quitable et humaine; b) sera
officiellement et imm6diatement inform6e des accusations port6es contre elle;
c) sera traduite en justice dans les moindres d6lais compatibles avec une pr6para-
tion convenable de sa d6fense; et d) b6n6ficiera de toutes les facilit6s n6cessaires,
dans les limites raisonnables, pour assurer sa d6fense, notamment des services
d'un conseil comp6tent de son choix.

Article IV

1. Les nationaux de l'une des deux Parties jouiront du traitement national
en ce qui concerne l'application, sur les territoires de l'autre Partie, des lois et
r~glements accordant une indemnit6 p~cuniaire ou d'autres avantages ou presta-
tions en cas de maladie, de blessures ou de d~c~s resultant du travail ou survenus
au cours du travail ou imputables a la nature du travail.

2. Outre les droits et privilges pr6vus au paragraphe 1 du present article,
les nationaux de l'une des deux Parties jouiront, sur les territoires de l'autre
Partie, du traitement national en ce qui concerne l'application des lois et r~gle-
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establishing compulsory systems of social security, under which benefits are
paid without an individual test of financial need : (a) against loss of wages or
earnings due old age, unemployment, sickness or disability, or (b) against loss
of financial support due to the death of father, husband or other person on whom
such support had depended.

Article V

1. Nationals and companies of either Party shall be accorded national
treatment and most-favored-nation treatment with respect to access to the courts
of justice and to administrative tribunals and agencies within the territories of
the other Party, in all degrees of jurisdiction, both in pursuit and in defense of
their rights. It is understood that companies of either Party not engaged in
activities within the territories of the other Party shall enjoy such access therein
without any requirement of registration or domestication.

2. Contracts entered into between nationals and companies of either Party
and nationals and companies of the other Party, that provide for the settlement
by arbitration of controversies, shall not be deemed unenforceable within the
territories of such other Party merely on the grounds that the place designated
for the arbitration proceedings is outside such territories or that the nationality
of one or more of the arbitrators is not that of such other Party. No award duly
rendered pursuant to any such contract, and final and enforceable under the
laws of the place where rendered, shall be deemed invalid or denied effective
means of enforcement within the territories of either Party merely on the grounds
that the place where such award was rendered is outside such territories or that
the nationality of one or more of the arbitrators is not that of such Party.

Article VI

1. Property of nationals and companies of either Party shall receive the
most constant protection and security within the territories of the other Party.

2. The dwellings, offices, warehouses, factories and other premises of
nationals and companies of either Party located within the territories of the other
Party shall not be subject to molestation or to entry without just cause. Official
searches and examinations of such premises and their contents, when necessary,
shall be made only according to law and with careful regard for the convenience
of the occupants and the conduct of business.
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ments 6tablissant des syst~mes de s~curit6 sociale obligatoire en vertu desquels
des prestations sont vers6es sans 6valuation des besoins p~cuniaires de
l'int~ress6; a) en cas de perte de salaires ou de traitements due la vieillesse, au
ch6mage, Ai la maladie ou h une incapacit6, ou b) en cas de perte des moyens de
subsistance resultant du d6c~s du p~re, de l'6poux ou de toute autre personne
dont l'int~ress6 d~pendait pour sa subsistance.

Article V

1. Les nationaux et les soci~t~s de l'une des deux Parties jouiront du traite-
ment national et du traitement de la nation la plus favoris6e en ce qui concerne
l'acc~s aux tribunaux judiciaires ainsi qu'aux tribunaux et organismes adminis-
tratifs, sur les territoires de l'autre Partie, A tous les degr6s de juridiction, tant
pour faire valoir que pour d~fendre leurs droits. II est entendu que le m~me
droit sera accord6 aux soci&t s de chacune des deux Parties qui n'exercent aucune
activit6 sur les territoires de l'autre Partie sans qu'elles aient A se faire imma-
triculer ou A accomplir des formalit~s ayant pour objet de les assimiler aux
soci&6ts nationales.

2. Les contrats passes entre des nationaux ou des socit6s de l'une des deux
Parties et des nationaux ou des soci6ts de l'autre Partie, dans lesquels figure une
clause compromissoire, ne seront pas consid6r~s comme inexcutoires sur les
territoires de cette autre Partie du seul fait que le lieu d6sign6 pour le d6roule-
ment de la proc6dure d'arbitrage est situ6 hors de ces territoires ou qu'un ou
plusieurs arbitres ne sont pas des nationaux de cette autre Partie. Aucune
sentence dfiment rendue en application desdits contrats qui est definitive et
ex6cutoire en vertu de la legislation du lieu oii elle a 6t6 prononc~e, ne sera
consid6r6e, sur les territoires de l'une ou de l'autre des deux Parties, comme nulle
et sans effet ou priv~e de voies d'ex~cution efficaces du seul fait que le lieu oil
elle a 6t6 rendue est situ6 hors desdits territoires ou qu'un ou plusieurs arbitres
ne sont pas des nationaux de cette Partie.

Article VI

1. La protection et la s~curit6 des biens appartenant aux nationaux et aux
soci~t6s de l'une des deux Parties seront assur6es de la mani~re la plus constante
sur les territoires de l'autre Partie.

2. Les habitations, bureaux, entrep6ts, usines et autres locaux utilis6s
par des nationaux ou des soci&ts de l'une des deux Parties et situ6s sur les
territoires de l'autre Partie seront l'abri, sauf juste cause, de toute violation
ou trouble de jouissance. L'autorit6 publique ne pourra soumettre, le cas 6ch6ant,
lesdits locaux et leur contenu des perquisitions et des inspections que dans
les conditions pr6vues par la loi et en veillant ne gener ni les occupants ni la
marche normale des affaires.
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3. Neither Party shall take unreasonable or discriminatory measures that
would impair the legally acquired rights or interests within its territories of
nationals and companies of the other Party in the enterprises which they have
established, in their capital, or in the skills, arts or technology which they have
supplied.

4. Property of nationals and companies of either Party shall not be taken
within the territories of the other Party except for a public purpose, nor shall it
be taken without the prompt payment of just compensation. Such compensation
shall be in an effectively realizable form and shall represent the full equivalent
of the property taken; and adequate provision shall have been made at or prior
to the time of taking for the determination and payment thereof.

5. Nationals and companies of either Party shall in no case be accorded,
within the territories of the other Party, less than national treatment and most-
favored-nation treatment with respect to the matters set forth in paragraphs 2
and 4 of the present Article. Moreover, enterprises in which nationals and
companies of either Party have a substantial interest shall be accorded, within
the territories of the other Party, not less than national treatment and most-
favored-nation treatment in all matters relating to the taking of privately owned
enterprises into public ownership and to the placing of such enterprises under
public control.

Article VII

1. Nationals and companies of either Party shall be accorded national
treatment with respect to engaging in all types of commercial, industrial, finan-
cial and other activities for gain (business activities) within the territories of
the other Party, whether directly or by agent or through the medium of any
form of lawful juridical entity. Accordingly, such nationals and companies
shall be permitted within such territories : (a) to establish and maintain branches,
agencies, offices, factories and other establishments appropriate to the conduct
of their business; (b) to organize companies under the general company laws
of such other Party, and to acquire majority interests in companies of such other
Party; and (c) to control and manage enterprises which they have established or
acquired. Moreover, enterprises which they control, whether in the form of
individual proprietorships, companies or otherwise, shall in all that relates to
the conduct of the activities thereof, be accorded treatment no less favorable
than that accorded like enterprises controlled by nationals and companies of
such other Party.

2. Each Party reserves the right to limit the extent to which aliens may
establish, acquire interests in, or carry on enterprises engaged within its territories
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3. Aucune des deux Parties ne prendra de mesures arbitraires ou discri-
minatoires pouvant porter atteinte aux droits ou aux intr~ts l6galement acquis,
sur ses territoires, par des nationaux ou des soci6t6s de l'autre Partie en ce qui
concerne les entreprises qu'ils ont cr66es, les capitaux qu'ils ont investis ou les
connaissances th~oriques et pratiques et les techniques dont ils ont fait apport.

4. Les nationaux et les socit6s de l'une des deux Parties ne pourront Wre
d~possd6s de leurs biens sur les territoires de l'autre Partie si ce n'est pour cause
d'utilit6 publique et moyennant le paiement rapide d'une indemnit6 6quitable.
Cette indemnit6 devra leur 6tre fournie sous une forme ais~ment convertible
en esp~ces et correspondre A la valeur int~grale des biens dont ils auront 6t6
priv~s. Des dispositions ad~quates devront 8tre prises, au moment de la d~posses-
sion ou avant cette date, en vue de la fixation et du r~glement de l'indemnit6.

5. Les nationaux et les soci6ts de l'une des deux Parties jouiront dans tous
les cas, sur les territoires de l'autre Partie d'un traitement non moins favorable
que le traitement national et le traitement de la nation la plus favoris~e en ce qui
concerne les questions qui font l'objet des paragraphes 2 et 4 du present article.
En outre, les entreprises dans lesquelles des nationaux ou des soci6t6s de l'une
des deux Parties ont des int&r&ts importants, jouiront, sur les territoires de
l'autre Partie, d'un traitement non moins favorable que le traitement national
et le traitement de la nation la plus favoris6e en ce qui concerne les questions
relatives hi la nationalisation des entreprises privies et au passage de ces entre-
prises sous le contrble public.

Article VII

1. Les nationaux et les soci&6s de l'une des deux Parties jouiront du
traitement national en ce qui concerne le droit de se consacrer sur les territoires
de l'autre Partie, toutes sortes d'activit6s commerciales, industrielles ou finan-
ci~res et l d'autres activit6s lucratives (affaires) que ce soit directement ou par
l'interm6diaire d'un mandataire ou d'une personne morale l6galement constitu6e
sous quelque forme que ce soit. En consequence, lesdits nationaux et soci6t~s
pourront, sur les territoires de-'autre Partie : a) ouvrir et g~rer dans le cadre de
leurs affaires, des succursales, agences, bureaux, usines et autres 6tablissements;
b) constituer des soci6t6s conform6ment A la legislation en vigueur sur les terri-
toires de l'autre Partie et acqu~rir des participations majoritaires dans des so-
ci&6ts de cette autre Partie; et c) contr6ler et g6rer les entreprises qu'ils auront
cr66es ou acquises. En outre, les entreprises contr6l~es par eux, sous quelque
forme qu'elles se pr~sentent (entreprises individuelles, soci&t s, etc.) b~n~fi-
cieront, pour tout ce qui a trait la conduite de leurs affaires, d'un traitement
non moins favorable que celui qui est accord6 aux entreprises du m~me genre
contr6l~es par des nationaux ou des soci&t s de cette autre Partie.

2. Chacune des deux Parties se reserve le droit de restreindre la possibilit6
pour les 6trangers d'exploiter ou de crier sur ses territoires, des entreprises se
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in transport, communications, public utilities, banking involving depository or
fiduciary functions, or the exploitation of land or other natural resources.
However, new limitations imposed by either Party upon the extent to which
aliens are accorded national treatment, with respect to carrying on such activities
within its territories, shall not be applied as against enterprises which are engaged
in such activities therein at the time such new limitations are adopted and which
are owned or controlled by nationals and companies of the other Party. More-
over, neither Party shall deny to transportation, communications and banking
companies of the other Party the right to maintain branches and agencies to
perform functions necessary for essentially international operations in which
they are permitted to engage.

3. The provisions of paragraph 1 of the present Article shall not prevent
either Party from prescribing special formalities in connection with the establish-
ment of alien-controlled enterprises within its territories; but such formalities
may not impair the substance of the rights set forth in said paragraph.

4. Nationals and companies of either Party, as well as enterprises controlled
by such nationals and companies, shall in any event be accorded most-favored-
nation treatment with reference to the matters treated in the present Article.

Article VIII

1. Nationals and companies of either Party shall be permitted to engage,
within the territories of the other Party, accountants and other technical experts,
executive personnel, attorneys, agents and other specialists of their choice.
Moreover, such nationals and companies shall be permitted to engage account-
ants and other technical experts regardless of the extent to which they may have
qualified for the practice of a profession within the territories of such other
Party, for the particular purpose of making examinations, audits and technical
investigations for, and rendering reports to, such nationals and companies in
connection with the planning and operation of their enterprises, and enterprises
in which they have a financial interest, within such territories.

2. Nationals and companies of either Party shall be accorded national
treatment and most-favored-nation treatment with respect to engaging in
scientific, educational, religious and philanthropic activities within the territories
of the other Party, and shall be accorded the right to form associations for that
purpose under the laws of such other Party. Nothing in the present Treaty
shall be deemed to grant or imply any right to engage in political activities.
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consacrant aux transports, aux communications, aux services d'utilit6 publique,
aux operations bancaires de d6p6t ou de gestion ou l'exploitation des terres
ou d'autres ressources naturelles, ainsi que d'acqu6rir des int&ts dans de telles
entreprises. Toutefois, les nouvelles restrictions qui pourraient &tre impos6es
par l'une ou l'autre des deux Parties en ce qui concerne l'application du traite-
ment national aux 6trangers qui d~sirent se livrer h de telles activit~s sur ses
territoires ne seront pas applicables aux entreprises qui se consacraient auxdites
activit~s sur les m~mes territoires au moment de l'adoption de ces restrictions
et qui appartiennent h des nationaux ou a des soci&t s de l'autre Partie ou qui
sont contr6l6es par eux. De plus, aucune des deux Parties ne privera les com-
pagnies de transports, les entreprises de t~l6communications et les 6tablissements
bancaires de l'autre Partie du droit d'ouvrir des succursales et des agences
charg~es de contribuer utilement aux operations essentiellement internationales
qu'ils sont autoris~s A effectuer.

3. Les dispositions du paragraphe 1 du pr6sent article n'emp6cheront aucune
des Parties de soumettre des formalit~s particuli~res la cr6ation, sur ses territoires,
d'entreprises contr6l~es par des 6trangers; toutefois, lesdites formalit6s ne devront
pas porter fondamentalement atteinte aux droits 6nonces dans ledit paragraphe.

4. Les nationaux et les soci6ts de l'une des deux Parties, de m~me que
les entreprises qu'ils contr6lent, b6n6ficieront, en tout cas, et pour toutes les
questions qui font l'objet du present article, du traitement de la nation la plus
favoris~e.

Article VIII

1. Les nationaux et les soci&t s de l'une des deux Parties pourront, sur les
territoires de l'autre Partie, engager des comptables et d'autres techniciens, du
personnel de direction, des avocats, des agents et d'autres sp6cialistes de lelir
choix. De plus, lesdits nationaux et soci6t6s pourront engager des comptables
et d'autres techniciens, que ceux-ci remplissent ou non les conditions requises
pour exercer leur profession sur les territoires de rautre Partie, si lesdits nationaux
et soci6ts n'entendent leur confier que la tfche de proc~der, pour leur compte et

charge de leur pr6senter des rapports, A des examens, des verifications comp-
tables ou des enqu~tes techniques, dans le cadre de l'organisation et du fonction-
nement des entreprises situ6es sur les territoires de l'autre Partie, qui leur
appartiennent ou dans lesquelles ils ont des int~rets financiers.

2. Les nationaux et les soci6t6s de l'une des deux Parties jouiront du
traitement national et du traitement de la nation la plus favoris~e en ce qui
concerne le droit de se consacrer, sur les territoires de l'autre Partie, A des
activit~s scientifiques, 6ducatives, religieuses et philantropiques; ils auront le
droit de constituer des associations h ces fins sous le regime de la l6gislation de
cette autre Partie. Aucune disposition du present" Trait6 ne sera consid&r6e
comme accordant mime implicitement un droit quelconque en vue de l'exercice
d'une activit6 politique.
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Article IX

1. Nationals and companies of either Party shall be accorded, within the
territories of the other Party : (a) national treatment with respect to leasing land,
buildings and other immovable property appropriate to the conduct of activities
in which they are permitted to engage pursuant to Articles VII and VIII and
for residential purposes, and with respect to occupying and using such property;
and (b) other rights in immovable property permitted by the applicable laws of
the other Party.

2. Nationals and companies of either Party shall be accorded within the
territories of the other Party national treatment and most-favored-nation treat-
ment with respect to acquiring, by purchase, lease, or otherwise, and with
respect to owning and possessing, movable property of all kinds, both tangible
and intangible. However, either Party may impose restrictions on alien owner-
ship of materials dangerous from the standpoint of public safety and alien
ownership of interests in enterprises carrying on particular types of activity, but
only to the extent that this can be done without impairing the rights and privileges
secured by Article VII or by other provisions of the present Treaty.

3. Nationals and companies of either Party shall be accorded national
treatment within the territories of the other Party with respect to acquiring
property of all kinds by testate or intestate succession or through judicial process.
Should they because of their alienage be ineligible to continue to own any such
property, they shall be allowed a period of at least five years in which to dispose
of it.

4. Nationals and companies of either Party shall be accorded within the
territories of the other Party national treatment and most-favored-nation treat-
ment with respect to disposing of property of all kinds.

Article X

1. Nationals and companies of either Party shall be accorded, within the
territories of the other Party, national treatment and most-favored-nation
treatment with respect to obtaining and maintaining patents of invention, and
with respect to rights in trade marks, trade names, trade labels and industrial
property of every kind.

2. The Parties undertake to cooperate in furthering the interchange and
use of scientific and technical knowledge, particularly in the interests of in-
creasing productivity and improving standards of living within their respective
territories.
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Article IX

1. Les nationaux et les soci&ts de l'une des deux Parties jouiront, sur les
territoires de l'autre Partie : a) du traitement national en ce qui concerne le
louage des terrains, bAtiments et autres biens immeubles ncessaires A la bonne
marche des activit~s auxquelles il leur est permis de se livrer conform6ment aux
articles VII et VIII et de ceux dont ils ont besoin pour y resider ainsi que
l'occupation et l'usage desdits biens; et b) de tous autres droits sur des biens
immeubles pouvant leur 6tre reconnus en vertu des lois de l'autre Partie appli-
cables en la mati~re.

2. Les nationaux et les soci&t s de l'une des deux Parties jouiront, sur les
territoires de l'autre Partie, du traitement national et du traitement de la nation
la plus favoris6e en ce qui concerne l'acquisition par voie d'achat, de louage ou
par tout autre moyen, de la jouissance de biens mobiliers de toute nature,
corporels ou incorporels, et la propri&t ou la possession desdits biens. Toutefois,
chacune des deux Parties pourra limiter le droit des 6trangers de poss6der des
mati~res dangereuses du point de vue de la s6curit6 publique ou d'avoir des
int6r&ts dans les entreprises qui se consacrent a certaines cat6gories d'activit~s,
mais seulement dans la mesure oi elles peuvent le faire sans porter atteinte aux
droits et privileges reconnus par l'article VII ou d'autres dispositions du pr6sent
Trait6.

3. Les nationaux et les soci6tds de l'une des deux Parties jouiront, sur les
territoires de l'autre Partie, du traitement national en ce qui concerne l'acquisi-
tion de biens de toute nature par succession testamentaire ou ab intestat ou par
voie judiciaire. Si, en raison de leur qualit6 d'6trangers, ils n'6taient pas admis
A conserver la possession de ces biens, il leur serait accord6, pour en disposer,
un d6lai minimum de cinq ans.

4. Les nationaux et les soci6ts de chacune des deux Parties jouiront, sur
les territoires de l'autre Partie, du traitement national et du traitement de la
nation la plus favoris6e en ce qui concerne l'ali6nation de biens de toute nature.

Article X

1. Les nationaux et les soci~t~s de l'une des deux Parties jouiront, sur les
territoires de l'autre Partie, du traitement national et du traitement de la nation
la plus favoris~e en ce qui concerne l'obtention et la protection des brevets
d'invention ainsi que les droits relatifs aux marques de fabrique, noms commer-
ciaux, appellations commerciales et toutes autres formes de propri&t6 industrielle.

2. Les Parties collaboreront en vue de favoriser l'6change et l'utilisation
de connaissances scientifiques et techniques, en particulier afin d'accroitre la
productivit6 et d'am6liorer les niveaux de vie sur leurs territoires respectifs.
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Article XI

1. Nationals of either Party residing within the territories of the other
Party, and nationals and companies of either Party engaged in trade or other
gainful pursuit or in scientific, educational, religious or philanthropic activities
within the territories of the other Party, shall not be subject to the payment of
taxes, fees or charges imposed upon or applied to income, capital, transactions,
activities or any other object, or to requirements with respect to the levy and
collection thereof, within the territories of such other Party, more burdensome
than those borne by nationals and companies of such other Party.

2. With respect to nationals of either Part) who are neither resident nor
engaged in trade or other gainful pursuit within the territories of the other Party,
and with respect to companies of either Party which are not engaged in trade or
other gainful pursuit within the territories of the other Party, it shall be the aim
of such other Party to apply in general the principle set forth in paragraph 1 of
the present Article.

3. Nationals and companies of either Party shall in no case be subject,
within the territories of the other Party, to the payment of taxes, fees or charges
imposed upon or applied to income, capital, transactions, activities or any other
object, or to requirements with respect to the levy and collection thereof, more
burdensome than those borne by nationals, residents and companies of any
third country.

4. In the case of companies of either Party engaged in trade or other
gainful pursuit within the territories of the other Party, and in the case of nationals
of either Party engaged in trade or other gainful pursuit within the territories
of the other Party but not resident therein, such other Party shall not impose
or apply any tax, fee or charge upon any income, capital or other basis in excess
of that reasonably allocable or apportionable to its territories, nor grant deduc-
tions and exemptions less than those reasonably allocable or apportionable to
its territories. A comparable rule shall apply also in the case of companies
organized and operated exclusively for scientific, educational, religious or
philanthropic purposes.

5. Each Party reserves the right to : (a) extend specific tax advantages on
the basis of reciprocity; (b) accord special tax advantages by virtue of agreements
for the avoidance of double taxation or the mutual protection of revenue; and
(c) apply special provisions in allowing, to non-residents, exemptions of a
personal nature in connection with income and inheritance taxes,
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Article XI

1. Les nationaux de l'une des deux Parties qui r~sident sur les territoires
de l'autre Partie, de meme que les nationaux et les soci6t~s de l'une des deux
Parties qui se livrent au commerce ou A toute autre activit6 lucrative sur les
territoires de l'autre Partie ou qui y exercent des activit~s scientifiques, 6ducatives,
religieuses ou philantropiques, ne seront sur les territoires de l'autre Partie, ni
astreints au paiement d'imp6ts, de taxes ou de droits assis ou pr~lev6s sur les
revenus, le capital, les transactions, les activit~s ou toute autre mati~re imposable,
ni assujettis A des obligations relatives h leur application ou A leur recouvrement
sur lesdits territoires, qui seraient plus on6reux que les charges et obligations
impos6es aux nationaux et aux soci6t6s de cette autre Partie.

2. En ce qui concerne les nationaux de l'une des deux Parties qui ne r6-
sident pas sur les territoires de l'autre Partie, et qui ne s'y livrent ni au commerce
ni A aucune autre activit6 lucrative, de m6me que les soci6t~s de l'une des deux
Parties qui ne se livrent ni au commerce ni A aucune autre activit6 lucrative sur
les territoires de l'autre Partie, cette derni~re s'efforcera d'appliquer, d'une
mani~re gn6rale, le principe 6nonc6 au paragraphe 1 du present article.

3. Les nationaux et les soci~t6s de l'une des deux Parties ne seront en
aucun cas, sur les territoires de l'autre Partie, ni astreints au paiement d'imp6ts,
de taxes ou de droits assis ou pr~lev6s sur le revenu, le capital, les transactions,
les activit~s ou toute autre mati~re imposable, ni assujettis A des obligations
relatives A leur application ou A leur recouvrement qui seraient plus on 6 reux
que les charges et obligations impos~es aux nationaux, residents et socit~s d'un
pays tiers.

4. Dans le cas de soci~t6s de l'une des deux Parties qui se livrent au com-
merce ou A toute autre activit6 lucrative sur les territoires de l'autre Partie, et
dans le cas de nationaux de l'une des deux Parties qui exercent le commerce
ou toute autre activit6 lucrative sur les territoires de l'autre Partie mais qui n'y
ont pas leur r~sidence, cette autre Partie n'assoira pas ou ne pr6l~vera pas
d'imp6ts, de taxes ou de droits sur les revenus, le capital ou d'autres mati~res
imposables dans une mesure qui exc6derait la quote-part qui peut raisonnable-
ment 8tre attribute A ses territoires et elle n'accordera pas de d6gr6vements ni
d'exonrations inf~rieurs A ceux qui peuvent raisonnablement tre attribu~s
auxdits territoires. Une r~gle analogue s'appliquera 6galement dans le cas de
soci~t6s constitutes et g6r~es exclusivement A des fins scientifiques, 6ducatives,
religieuses ou philantropiques.

5. Chacune des deux Parties se r6serve le droit : a) de consentir, sur la base
de la r6ciprocit6, des avantages fiscaux ddtermin6s; b) d'accorder des avantages
fiscaux particuliers en vertu d'accords visant A 6viter les doubles impositions
ou a assurer la protection mutuelle des recettes fiscales; et c) d'appliquer des
dispositions sp~ciales accordant aux non-residents des exon6rations A titre
personnel en mati~re d'imp6ts sur le revenu et sur les successions.
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Article XII

1. Nationals and companies of either Party shall be accorded by the other
Party national treatment and most-favored-nation treatment with respect to
payments, remittances and transfers of funds or financial instruments between
the territories of the two Parties as well as between the territories of such other
Party and of any third country.

2. Neither Party shall impose exchange restrictions as defined in paragraph
5 of the present Article except to the extent necessary to prevent its monetary
reserves from falling to a very low level or to effect a moderate increase in very
low monetary reserves. It is understood that the provisions of the present
Article do not alter the obligations either Party may have to the International
Monetary Fund or preclude imposition of particular restrictions whenever the
Fund specifically authorizes or requests a Party to impose such particular
restrictions.

3. If either Party imposes exchange restrictions in accordance with para-
graph 2 of the present Article, it shall, after making whatever provision may be
necessary to assure the availability of foreign exchange for goods and services
essential to the health and welfare of its people and necessary to the avoidance
of serious economic instability, make reasonable provision for the withdrawal,
in foreign exchange in the currency of the other Party, of : (a) the compensation
referred to in Article VI, paragraph 4, (b) earnings, whether in the form of salaries,
interest, dividends, commissions, royalties, payments for technical services, or
otherwise, and (c) amounts for amortization of loans, depreciation of direct
investments, and capital transfers, giving consideration to special needs for other
transactions. If more than one rate of exchange is in force, the rate applicable
to such withdrawals shall be a rate which is specifically approved by the Interna-
tional Monetary Fund for such transactions or, in the absence of a rate so ap-
proved, an effective rate which, inclusive of any taxes or surcharges on exchange
transfers, is just and reasonable.

4. Exchange restrictions shall not be imposed by either Party in a manner
unnecessarily detrimental or arbitrarily discriminatory to the claims, invest-
ments, transport, trade, and other interests of the nationals and companies of
the other Party, nor to the competitive position thereof.

5. The term " exchange restrictions " as used in the present Article
includes all restrictions, regulations, charges, taxes, or other requirements
imposed by either Party which burden or interfere with payments, remittances, or
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Article XII

1. Les nationaux et les socidtds de l'une des deux Parties se verront accorder
par l'autre Partie le traitement national et le traitement de la nation la plus
favorisde en ce qui concerne les paiements, remises et transferts de fonds ou les
instruments constatant une op6ration financi re entre les territoires des deux
Parties ainsi qu'entre les territoires de l'autre Partie et les territoires d'un pays
tiers.

2. Aucune des deux Parties n'imposera de restrictions en mati~re de
change, au sens donn6 A cette expression au paragraphe 5 du prdsent article,
si ce n'est dans la mesure ndcessaire pour empecher ses rdserves en devises de
tomber A un niveau tr~s bas ou, si lesdites rdserves sont trbs faibles, pour les
accroitre dans des limites raisonnables. Il est entendu que les dispositions du
present article ne modifient en rien les obligations que l'une ou l'autre des deux
Parties peuvent avoir envers le Fonds mon6taire international pas plus qu'elles
n'empchent d'imposer des restrictions particuli~res lorsque le Fonds autorise
ou invite expressdment une Partie A le faire.

3. Si l'une ou l'autre des deux Parties impose des restrictions en mati~re
de change conformdment au paragraphe 2 du present article, elle devra, apr~s
avoir fait le ndcessaire pour que des devises 6trang~res soient disponibles lorsqu'il
s'agit d'acqudrir les marchandises et les services indispensables A la sant6 et
au bien-6tre de sa population et ndcessaires pour 6viter une grave instabilit6
6conomique, r6server des montants suffisants pour faire face au retrait normale-
ment prdvisible, dans la monnaie de l'autre Partie : a) des indemnit6s dont il
est question au paragraphe 4 de l'article VI; b) des gains, qu'ils prennent la
forme de traitements, d'intrfts, de dividendes, de commissions, de redevances,
de r6tributions de services ou toute autre forme; et c) des sommes affdrentes
A l'amortissement d'emprunts, h l'amortissement industriel d'investissements
directs et au transfert de capitaux, compte tenu des besoins particuliers pour
d'autres opdrations. Si plus d'un taux de change est en vigueur, le taux appli-
cable A ces retraits sera celui qui aura 6t6 express6ment approuv6 par le Fonds
mondtaire international pour les opdrations de cette nature ou, A ddfaut d'un
taux ainsi approuv6, un taux effectif, qui, compte tenu de toutes taxes ou surtaxes
frappant les transferts de devises, sera juste et raisonnable.

4. Aucune des deux Parties n'imposera en mati~re de change des restric-
tions qui constitueraient des mesures discriminatoires arbitraires ou qui seraient
de nature A porter indfment prdjudice aux revendications, investissements,
ddplacements, intdr~ts commerciaux et autres intdr6ts des nationaux et des
soci6tds de l'autre Partie ou A leur situation sur le plan de la concurrence.

5. L'expression # restrictions en mati~re de change >, au sens du prdsent
article, comprend les restrictions, r~glements, taxes, imp6ts ou autres obligations
qui sont imposds par l'une ou l'autre des deux Parties et qui gr~vent ou genent

N O
4367



320 United Nations - Treaty Series 1958

transfers of funds or of financial instruments between the territories of the two
Parties.

6. Each Party shall afford the other Party adequate opportunity for
consultation at any time regarding application of the present Article.

Article XIII

Commercial travelers representing nationals and companies of either Party
engaged in business within the territories thereof shall, upon their entry into
and departure from the territories of the other Party and during their sojourn
therein, be accorded most-favored-nation treatment in respect of the customs
and other matters, including, subject to the exceptions in paragraph 5 of Article
XI, taxes and charges applicable to them, their samples and the taking of orders,
and regulations governing the exercise of their functions.

Article XIV

1. Each Party shall accord most-favored-nation treatment to products
of the other Party, from whatever place and by whatever type of carrier arriving,
and to products destined for exportation to the territories of such other Party,
by whatever route and by whatever type of carrier, with respect to customs
duties and charges of any kind imposed on or in connection with importation
or exportation or imposed on the international transfer of payments for imports
or exports, and with respect to the method of levying such duties and charges,
and with respect to all rules and formalities in connection with importation
and exportation.

2. Neither Party shall impose restrictions or prohibitions on the importa-
tion of any product of the other Party, or on the exportation of any product to
the territories of the other Party, unless the importation of the like product of,
or the exportation of the like product to, all third countries is similarly restricted
or prohibited.

3. If either Party imposes quantitative restrictions on the importation or
exportation of any product in which the other Party has an important interest :

(a) It shall as a general rule give prior public notice of the total amount of the
product, by quantity or value, that may be imported or exported during a
specified period, and of any change in such amount or period; and
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les paiements, les remises ou les transferts de fonds ou d'instruments constatant
une op6ration financi~re entre les territoires des deux Parties.

6. Chacune des deux Parties prendra des mesures ad6quates pour permettre
en tout temps des consultations avec l'autre Partie au sujet de l'application des
dispositions du pr6sent article.

Article XIII

Les voyageurs de commerce qui repr6sentent des nationaux ou des soci6t6s
de l'une des deux Parties exer~ant des activit6s industrielles ou commerciales
sur les territoires de ladite Partie, b6n~ficieront h leur entr6e et pendant leur
s6jour sur les territoires de l'autre Partie, ainsi qu'A leur sortie desdits territoires,
du traitement de la nation la plus favoris6e en ce qui concerne les questions de
douane et autres, y compris, sous r6serve des exceptions pr6vues au paragraphe
5 de l'article XI, les imp6ts et taxes qui leur sont applicables personnellement
ou qui sont applicables A leurs 6chantillons et aux commandes et les r~glements
concernant l'exercice de leur profession.

Article XIV

1. Chacune des deux Parties accordera le traitement de la nation la plus
favoris6e aux produits de 'autre Partie, quelle qu'en soit la provenance et quel
que soit le mode de transport ainsi qu'aux produits destines A l'exportation vers
les territoires de cette autre Partie, quels que soient l'itin~raire emprunt6 et le
mode de transport, en ce qui concerne les droits de douane et taxes de toute
nature qui frappent les importations ou les exportations, ou qui sont pergus
A l'occasion d'op~rations relatives h des importations ou des exportations, ou
encore qui gr~vent les transferts internationaux de fonds en vue du r~glement
d'importations ou d'exportations, ainsi que le mode de perception desdits droits
et taxes et toutes les r6gles et formalit6s relatives aux importations et aux
exportations.

2. Aucune des deux Parties n'interdira ou ne restreindra l'importation d'un
produit de l'autre Partie ou l'exportation d'un produit destin6 aux territoires
de l'autre Partie, h moins que l'importation d'un produit similaire provenant
de tout pays tiers ou l'exportation d'un produit similaire A destination de tout
pays tiers, ne soient, de la m~me mani~re, interdites ou restreintes.

3. Si l'une des deux Parties impose des restrictions quantitatives A l'im-
portation ou A l'exportation d'un produit qui pr~sente un int~r~t important
pour l'autre Partie
a) Elle devra, en r~gle g6n6rale, faire connaitre publiquement A l'avance le

contingent de ce produit, en quantit6 ou en valeur, dont l'importation ou
l'exportation seront autoris~es pendant une p~riode d~termin~e, ainsi que
toute modification de ce contingent ou de cette priode;
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(b) If it makes allotments to any third country, it shall afford such other Party
a share proportionate to the amount of the product, by quantity or value,
supplied by or to it during a previous representative period, due considera-
tion being given to any special factors affecting the trade in such product.

4. Either Party may impose prohibitions or restrictions on the importation
or exportation of any product on sanitary or other customary grounds of a non-
commercial nature, or in the interest of preventing deceptive or unfair practices,
provided such prohibitions or restrictions do not arbitrarily discriminate against
the commerce of the other Party.

5. Nationals and companies of either Party shall be accorded national
treatment and most-favored-nation treatment by the other Party with respect
to all matters relating to importation and exportation.

6. The provisions of the present Article shall not apply to advantages
accorded by either Party :
(a) to products of its national fisheries;
(b) to adjacent countries in order to facilitate frontier traffic; or
(c) by virtue of a customs union or free-trade area of which it may become a

member, so long as it informs the other Party of its plans and affords such
other Party adequate opportunity for consultation.

7. Notwithstanding the provisions of paragraphs 2 and 3 (b) of the present
Article, a Party may apply restrictions or controls on importation and exportation
of goods that have effect equivalent to, or which are necessary to make effective,
exchange restrictions applied pursuant to Article XII. However, such restric-
tions or controls shall not depart further than necessary from the above para-
graphs and shall be conformable to a policy designed to promote the maximum
development of nondiscriminatory foreign trade and to expedite the attainment
both of a balance-of-payments position and of monetary reserves which will
obviate the necessity of such restrictions.

Article ALV
1. Each Party shall promptly publish laws, regulations and administrative

rulings of general application pertaining to rates of duty, taxes or other charges,
to the classification of articles for customs purposes, and to requirements or
restrictions on imports and exports or the transfer of payments therefor, or
affecting their sale, distribution or use; and shall administer such laws, regu-
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b) Si elle attribue des contingents h un pays tiers, elle r~servera h l'autre Partie
une quote-part proportionnelle au contingent de ce produit, en quantit6 ou
en valeur, fourni par cette Partie ou A cette Partie pendant une p6riode
repr6sentative, compte dfiment tenu des facteurs speciaux qui peuvent
affecter le commerce du produit en question.

4. Chacune des deux Parties pourra imposer des interdictions ou des res-
trictions h l'importation ou A l'exportation de tout produit pour des motifs
d'ordre sanitaire ou pour d'autres raisons de caract~re non commercial g6n6-
ralement admises ou en vue d'emp6cher des pratiques dolosives ou d6loyales,
A condition que ces interdictions ou restrictions ne constituent pas des mesures
discriminatoires arbitraires envers le commerce de l'autre Partie.

5. Chacune des deux Parties accordera aux nationaux et aux soci6ts de
l'autre Partie le traitement national et le traitement de la nation la plus favoris6e
pour toutes les questions qui ont trait aux importations et aux exportations.

6. Les dispositions du pr6sent article ne s'appliqueront pas aux avantages
accord6s par l'une ou l'autre des deux Parties:
a) Aux produits de ses p6cheries nationales;
b) Aux pays voisins en vue de faciliter le trafic frontalier; ou
c) En vertu de la cr6ation d'une union douani~re ou d'une zone de libre 6change

dont elle viendrait A faire partie, pourvu qu'elle ait mis l'autre Partie au
courant de ses projets et qu'elle lui ait offert des possibilit6s ad6quates pour
proc~der A des consultations.

7. Nonobstant les dispositions du paragraphe 2 et de l'alin6a b du para-
graphe 3 du present article, chacune des deux Parties pourra imposer, en ce qui
concerne l'importation et l'exportation de marchandises, des restrictions ou
des contr6les qui ont pratiquement le m6me effet que les restrictions en mati~re
de change impos~es conform~ment a l'article XII, ou qui sont n~cessaires pour
leur application. Toutefois, ces restrictions ou ces contr6les ne pourront d6roger
aux dispositions des paragraphes ci-dessus que dans la mesure requise et devront
&tre compatibles avec une politique g~n6rale visant A favoriser au maximum le
d~veloppement du commerce ext~rieur sur la base de la non-discrimination et
A crier le plus rapidement possible une situation telle, en ce qui concerne la
balance des paiements et les reserves mon&aires qu'il ne soit plus n~cessaire
d'imposer de telles restrictions.

Article XV

1. Chacune des deux Parties publiera sans tarder les lois, les r~glements
et les decisions administratives d'application g~n~rale qui concernent les taux
des droits, imp6ts et autres charges, l'ablissement des nomenclatures doua-
nitres, ainsi que les formalit~s ou restrictions concernant les importations ou
les exportations et les transferts de fonds en vue du r~glement d'importations

NO 4367



324 United Nations - Treaty Series 1958

lations and rulings in a uniform, impartial and reasonable manner. As a general
practice, new administrative requirements or restrictions affecting imports,
with the exception of those imposed on sanitary grounds or for reasons of public
safety, shall not go into effect before the expiration of 30 days after publication, or
alternatively, shall not apply to products en route at time of publication.

2. Each Party shall provide an appeals procedure under which nationals
and companies of the other Party, and importers of products of such other Party,
shall be able to obtain prompt and impartial review, and correction when war-
ranted, of administrative action relating to customs matters, including the im-
position of fines and penalties, confiscations, and rulings on questions of customs
classification and valuation by the administrative authorities. Penalties imposed
for infractions of the customs and shipping laws and regulations concerning
documentation shall, in cases resulting from clerical errors or when good faith
can be demonstrated, be no greater than necessary to serve merely as a warning.

3. Neither Party shall impose any measure of a discriminatory nature
that hinders or prevents the importer or exporter of products of either country
from obtaining marine insurance on such products in companies of either Party.
The present paragraph is subject to the provisions of Article XII.

Article XVI

1. Products of either Party shall be accorded, within the territories of the
other Party, national treatment and most-favored-nation treatment in all matters
affecting internal taxation, sale, distribution, storage and use.

2. Articles produced by nationals and companies of either Party within
the territories of the other Party, or by companies of the latter Party controlled
by such nationals and companies, shall be accorded therein treatment no less
favorable than that accorded to like articles of national origin by whatever
person or company produced, in all matters affecting exportation, taxation,
sale, distribution, storage and use.
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ou d'exportations, ou qui influent sur la vente, la distribution ou l'utilisation des
articles import~s ou export~s; en outre, elle appliquera ces lois, r~glements et
decisions d'une manire uniforme, impartiale et raisonnable. En r~gle g6nrale,
les dispositions administratives prescrivant de nouvelles formalit~s ou restrictions
en mati~re d'importations A l'exception de celles qui sont impos~es pour des
raisons sanitaires ou de s6curit6 publique, n'entreront pas en vigueur avant
l'expiration d'un dlai de 30 jours A compter de leur publication ou bien ne seront
pas applicables aux produits qui sont en cours de transport au moment de ladite
publication.

2. Chacune des deux Parties &ablira une procedure de recours permettant
aux nationaux et aux soci&t s de l'autre Partie, ainsi qu'aux importateurs de
produits originaires de cette autre Partie d'obtenir la r~vision rapide et impartiale
et, le cas 6ch6ant, la r6forme de toute mesure administrative ayant trait des
questions douani~res y compris les amendes, les sanctions et les confiscations
prononc~es par les autorit~s administratives et les d~cisions que lesdites autorit~s
auront prises sur des questions relatives aux nomenclatures douani~res et A la
d6termination de la valeur en douane. En cas d'infraction aux dispositions des
lois et r~glements douaniers et maritimes qui concernent la documentation,
l'amende ne devra pas d~passer le montant qui convient pour un simple avertisse-
ment, lorsque l'infraction r~sulte d'une erreur mat~rielle ou lorsque la bonne
foi peut 6tre 6tablie.

3. Aucune des deux Parties n'imposera de mesures de caract~re discri-
minatoire ayant pour effet de cr6er des obstacles ou des empechements aux
importateurs ou exportateurs de produits originaires de l'un ou 'autre pays,
lorsqu'ils voudront assurer lesdits produits contre les risques maritimes aupr~s
de compagnies de l'une ou de l'autre des deux Parties. Le pr6sent paragraphe ne
d6roge pas aux dispositions de l'article XII.

Article XVI

1. Les produits de l'une des deux Parties b6n6ficieront, sur les territoires
de l'autre Partie, du traitement national et du traitement de la nation la plus
favoris6e pour toutes les questions relatives h la fiscalit6 interne ou h la vente,
la distribution, l'entreposage et l'utilisation desdits produits.

2. Les articles produits par des nationaux ou des soci&6ts de l'une des deux
Parties sur les territoires de l'autre Partie, ou par des soci6t6s de cette autre
Partie qui sont contr6l6es par des nationaux ou des soci6t6s de la premiere Partie
b6n6ficieront pour toutes les questions relatives A l'exportation, l'imposition, la
vente, la distribution, l'entreposage et l'utilisation de ces articles sur lesdits
territoires, d'un traitement non moins favorable que celui qui est accord6 aux
articles similaires d'origine nationale quelle que soit la personne ou la soci&6t
productrice.
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Article XVII
1. Each Party undertakes (a) that enterprises owned or controlled by its

Government, and that monopolies or agencies granted exclusive or special
privileges within its territories, shall make their purchases and sales involving
either imports or exports affecting the commerce of the other Party solely in
accordance with commercial considerations, including price, quality, availability,
marketability, transportation and other conditions of purchase or sale; and (b)
that the nationals, companies and commerce of such other Party shall be afforded
adequate opportunity, in accordance with customary business practice, to
compete for participation in such purchases and sales.

2. Each Party shall accord to the nationals, companies and commerce of
the other Party fair and equitable treatment, as compared with that accorded
to the nationals, companies and commerce of any third country, with respect
to : (a) the governmental purchase of supplies, (b) the awarding of concessions
and other government contracts, and (c) the sale of any service sold by the
Government or by any monopoly or agency granted exclusive or special
privileges.

Article XVIII
1. The two Parties agree that business practices which restrain competition,

limit access to markets or foster monopolistic control, and which are engaged
in or made effective by one or more private or public commercial enterprises
or by combination, agreement or other arrangement among such enterprises,
may have harmful effects upon commerce between their respective territories.
Accordingly, each Party agrees upon the request of the other Party to consult
with respect to any such practices and to take such measures as it deems
appropriate with a view to eliminating such harmful effects.

2. No enterprise of either Party, including corporations, associations, and
government agencies and instrumentalities, which is publicly owned or controlled
shall, if it engages in commercial, industrial, shipping or other business activities
within the territories of the other Party, claim or enjoy, either for itself or for
its property, immunity therein from taxation, suit, execution of judgment or
other liability to which privately owned and controlled enterprises are subject
therein.

Article XIX
1. Between the territories of the two Parties there shall be freedom of

commerce and navigation.
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Article XVII

1. Chacune des deux Parties garantit a) que les entreprises lui appartenant
ou contr6les par elle, ainsi que les monopoles ou organismes auxquels des
privilkges exclusifs ou particuliers ont 6t6 conc6d6s sur ses territoires, ne pren-
dront en consideration, lorsqu'ils effectueront des achats ou des ventes faisant
intervenir des importations ou des exportations intressant le commerce de
l'autre Partie, que des facteurs commerciaux tels que le prix, la qualit6, la
situation de l'offre, les possibilit~s d'6coulement, le transport et d'autres con-
ditions d'achat ou de vente; et b) que les nationaux et les soci6ts de cette autre
Partie, ainsi que son commerce, auront des possibilit~s ad~quates, conform~ment
aux pratiques commerciales ordinaires pour faire des offres d'achat ou de vente
en concurrence avec ses propres nationaux, socit6s et commerce.

2. Chacune des deux Parties accordera aux nationaux et aux soci6ts de
l'autre Partie, ainsi qu'A son commerce, un traitement juste et 6quitable, par
rapport au traitement qui est accord6 aux nationaux, aux socit s et au commerce
de tout pays tiers en ce qui concerne : a) l'achat de fournitures par l'ltat, b) l'oc-
troi de concessions et la passation de marches publics, et c) la vente de tout
service assur6 par l'Rtat ou par un monopole ou un organisme dot6 de privileges
exclusifs ou particuliers.

Article XVIII
1. Les deux Parties reconnaissent que les pratiques commerciales qui

entravent la concurrence, restreignent l'acc~s aux marches ou favorisent les
contr6les caract~re de monopole et qui sont suivies ou appliqu~es par une ou
plusieurs entreprises commerciales publiques ou priv6es ou qui sont le fait
d'ententes, d'accords ou d'autres arrangements entre ces entreprises peuvent
avoir un effet nuisible sur le commerce entre leurs territoires respectifs. En
consequence, chacune des deux Parties s'engage A conf6rer avec l'autre Partie
sur sa demande au sujet des pratiques de cette nature et prendre les mesures
qu'elle jugera opportunes en vue d'6liminer ces effets nuisibles.

2. Aucune entreprise de l'une ou l'autre des deux Parties, qui est propri~t6
publique ou sous contr6le public, y compris les soci&t s, les associations et les
organismes ou les services administratifs, ne pourra, si elle exerce, sur les terri-
toires de l'autre Partie, une activit6 commerciale ou industrielle de quelque
nature qu'elle soit, y compris le transport des marchandises, ni b~n~ficier, ni
pr~tendre b~n~ficier sur lesdits territoires, pour elle-meme ou pour ses biens,
d'une exemption d'imp6ts, de poursuites judiciaires, d'ex6cution des jugements
ou obligations d'un autre ordre applicables aux entreprises qui sont propri&t6
prive ou sous contr6le priv6.

Article XIX
1. II y aura libert6 de commerce et de navigation entre les territoires des

deux Parties.
N
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2. Vessels under the flag or either Party, and carrying the papers required
by its law in proof of nationality, shall be deemed to be vessels of that Party
both on the high seas and within the ports, places and waters of the other Party.

3. Vessels of either Party shall have liberty, on equal terms with vessels
of the other Party and on equal terms with vessels of any third country, to come
with their cargoes to all ports, places and waters of such other Party open to
foreign commerce and navigation. Such vessels and cargoes shall in all respects
be accorded national treatment and most-favored-nation treatment within the
ports, places and waters of such other Party; but each Party may reserve exclusive
rights and privileges to its own vessels with respect to the coasting trade, inland
navigation and national fisheries.

4. Vessels of either Party shall be accorded national treatment and most-
favored-nation treatment by the other Party with respect to the right to carry
all products that may be carried by vessel to or from the territories of such other
Party; and such products shall be accorded treatment no less favorable than
that accorded like products carried in vessels of such other Party, with respect
to : (a) duties and charges of all kinds, (b) the administration of the customs,
and (c) bounties, drawbacks and other privileges of this nature.

5. Vessels of either Party that are in distress shall be permitted to take
refuge in the nearest port or haven of the other Party, and shall receive friendly
treatment and' assistance.

6. The term " vessels ", as used herein, means all types of vessels, whether
privately owned or operated, or publicly owned or operated; but this term does
not, except with reference to paragraphs 2 and 5 of the present Article, include
fishing vessels or vessels of war.

Article XX

There shall be freedom of transit through the territories of each Party by
the routes most convenient for international transit :
(a) for nationals of the other Party, together with their baggage;
("b) for other persons, together with their baggage, en route to or from the

territories of such other Party; and
(c) for products of any origin en route to or from the territories of such other

Party.

Such persons and things in transit shall be exempt from customs duties,
from duties imposed by reason of transit, and from unreasonable charges and
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2. Les navires battant pavilion de l'une des deux Parties et munis des
documents que leur legislation exige comme preuve de leur nationalit6, seront
consid6r~s comme 6tant des navires de cette Partie, en haute mer aussi bien que
dans les ports, les mouillages et les eaux de l'autre Partie.

3. Les navires de l'une des deux Parties pourront librement, dans les memes
conditions que les navires de l'autre Partie et les navires de tout pays tiers, se
rendre avec leur cargaison dans tous les ports, mouillages et eaux de cette
autre Partie qui sont ouverts au commerce international et A la navigation inter-
nationale. Lesdits navires, ainsi que leur cargaison b~n~ficieront h tous 6gards,
dans les ports, les mouillages et les eaux de cette autre Partie du traitement
national et du traitement de la nation la plus favoris6e. Toutefois, chacune des
deux Parties pourra r6server ses propres navires des droits et privilges ex-
clusifs en ce qui concerne le cabotage, la navigation fluviale et les pecheries
nationales.

4. Chacune des deux Parties accordera aux navires de l'autre Partie le
traitement national et le traitement de la nation la plus favorise en ce qui
concerne le droit de transporter, h destination ou en provenance de ses terri-
toires, tous les articles qui peuvent 6tre achemin6s par voie maritime; lesdits
articles b~n~ficieront d'un traitement non moins favorable que celui qui est
accord6 aux articles similaires transport~s A bord de navires de la premiere
Partie en ce qui concerne : a) les droits et taxes de toute nature, b) les formalit~s
douani~res, et c) les primes, drawbacks et autres avantages de meme ordre.

5. Les navires de l'une des deux Parties qui se trouveront en d~tresse
pourront chercher refuge dans le port ou havre le plus proche de l'autre Partie;
ils b~n~ficieront d'un traitement amical et recevront assistance.

6. Au sens du pr6sent Trait6, le terme <i navires s) doit s'entendre des navires
de tous genres, qu'ils soient propri~t6 priv6e ou publique ou que leur exploitation
soit priv~e ou publique; ce terme ne vise cependant pas, sauf en ce qui concerne
l'application des paragraphes 2 et 5 du present article, les bateaux de peche ni
les bftiments de guerre.

Article XX

II y aura libert6 de transit h travers les territoires de chacune des deux
Parties par les itineraires qui conviennent le mieux au transit international
a) Pour les nationaux de l'autre Partie ainsi que leurs bagages;
b) Pour les nationaux d'autres pays et leurs bagages, qui sont en route vers les

territoires de cette autre Partie ou qui en viennent; et
c) Pour les produits, de quelque origine que ce soit, en provenance ou a destina-

tion des territoires de cette autre Partie.
Les personnes et les articles en transit seront exempts des droits de douane,

des droits de transit et de toutes taxes et formalites depassant les exigences
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requirements; and shall be free from unnecessary delays and restrictions.
They shall, however, be subject to measures referred to in paragraph 3 of Arti-
cle II, and to nondiscriminatory regulations necessary to prevent abuse of
the transit privilege.

Article XXI

1. The present Treaty shall not preclude the application of measures:

(a) regulating the importation or exportation of gold or silver;
(b) relating to fissionable materials, to radioactive byproducts of the utilization

or processing thereof, or to materials that are the source of fissionable
materials;

(c) regulating the production of or traffic in arms, ammunition and implements
of war, or traffic in other materials carried on directly or indirectly for the
purpose of supplying a military establishment;

(d) necessary to fulfill the obligations of a Party for the maintenance or restora-
tion of international peace and security, or necessary to protect its essential
security interests; and

(e) denying to any company in the ownership or direction of which nationals
of any third country or countries have directly or indirectly the controlling
interest, the advantages of the present Treaty, except with respect to recogni-
tion of juridical status and with respect to access to courts.

2. The most-favored-nation provisions of the present Treaty relating to
the treatment of goods shall not apply to advantages accorded by the United
States of America or its Territories and possessions to one another, to the
Republic of Cuba, to the Republic of the Philippines, to the Trust Territory of
the Pacific Islands or to the Panama Canal Zone.

3. The provisions of the present Treaty relating to the treatment of goods
shall not preclude action by either Party which is required or specifically permit-
ted by the General Agreement on Tariffs and Trade' during such time as such
Party is a contracting party to the General Agreement. Similarly, the most-

' United Nations, Treaty Series, Vol. 55, p. 187; Vols. 56 to 64; Vol. 65, p. 335; Vol. 66,
pp. 358 and 359; Vol. 68, p. 286; Vol. 70, p. 306; Vol. 71, p. 328; Vol. 76, p. 282; Vol. 77, p. 367;
Vol. 81, pp. 344 to 377; Vol. 90, p. 324; Vol. 92, p. 405; Vol. 104, p. 351; Vol. 107, p. 83; Vol. 117,
p. 387; Vol. 123, p. 303; Vol. 131, p. 316; Vol. 135, p. 336; Vol. 138, p. 334; Vol. 141, p. 382;
Vols. 142 to 146; Vol. 147, p. 159; Vol. 161, p. 365; Vol. 163, p. 375; Vol. 167, p. 265; Vol. 172,
p. 340; Vol. 173, p. 395; Vol. 176; Vol. 180, p. 299; Vol. 183, p. 351; Vol. 186, p. 314; Vol. 188,
p. 366; Vol. 189, p. 360; Vol. 191, p. 364; Vol. 220, p. 154; Vol. 225, p. 258; Vol. 226, p. 342;
Vol. 228, p. 366; Vol. 230, p. 430; Vol. 234, p. 310; Vol. 243, p. 314; Vols. 244 to 246; Vol. 247,
p. 386; Vol. 248, p. 359; Vol. 250, p. 290; Vol. 253, p. 316; Vol. 256, p. 338; Vol. 257, p. 362;
Vol. 258, p. 384; Vol. 261, p. 390; Vol. 265, p. 328; Vol. 271, p. 386; Vol. 274, p. 322; Vol. 277,
p. 346; Vol. 278, p. 168; Vol. 280, p. 350; Vol. 281, p. 394; Vol. 283, p. 308; Vol. 285, p. 372;
Vol. 287, p. 343; Vol. 300, Vol. 306 and Vol. 309.
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normales; ils n'auront subir aucun retard et ne seront soumis h aucune restric-
tion sans n~cessit6. Ils pourront toutefois faire lobjet des mesures pr~vues au
paragraphe 3 de l'article II et de toute r~glementation de caract~re non discri-
minatoire qui se r~v~lerait n~cessaire pour empcher l'abus du privilkge de
transit.

Article XXI

1. Le present Trait6 ne fera pas obstacle t l'application de mesures:
a) R~gissant l'importation ou l'exportation de l'or ou de 'argent;
b) Concernant les substances fissiles, les sous-produits radioactifs provenant

de l'utilisation ou de la transformation desdites substances ou les mati~res
qui sont la source de substances fissiles;

c) Concernant la production ou le commerce des armes, des munitions et du
mat6riel de guerre, ou le commerce d'autres produits lorsqu'il a pour but
direct ou indirect d'approvisionner des unit~s militaires;

d) Ndcessaires i l'ex~cution des obligations de l'une ou l'autre Partie relatives
au maintien ou au r~tablissement de la paix et de la s6curit6 internationales
ou la protection des int6r~ts vitaux de cette Partie en ce qui concerne sa
s~curit6; et

e) Refusant a des socit6s le b6ndfice du pr6sent Trait6, sauf en ce qui con-
cerne la reconnaissance de leur statut juridique et l'acc6s aux tribunaux,
lorsque des nationaux d'un ou de plusieurs pays tiers ont, directement ou
indirectement, une part pr~pondrante dans la propri&t6 ou la gestion de
ces soci6tfs.

2. Les dispositions du pr6sent Trait6 qui font b6n6ficier les marchandises
du traitement de la nation la plus favorisde ne s'appliqueront pas aux avantages
que s'accordent mutuellement les ttats-Unis d'Am6rique, leurs territoires et
leurs possessions ou qui sont accord~s par eux Ii la R~publique de Cuba, la
R6publique des Philippines, au Territoire sous tutelle des Iles du Pacifique ou
A la zone du Canal de Panama.

3. Les dispositions du pr6sent Trait6 relatives au traitement des mar-
chandises n'empfcheront pas l'une ou l'autre des deux Parties de prendre les
mesures requises ou express~ment autorisfes par l'Accord g6nral sur les tarifs
douaniers et le commerce1 tant qu'elle sera partie audit Accord. De meme les

1 Nations Unies, Recueil des Traitis, vol. 55, p. 187; vols. 56 & 64; vol. 65, p. 335; vol. 66,
p. 358 et 359; vol. 68, p. 286; vol. 70, p. 306; vol. 71, p. 328; vol. 76, p. 282; vol. 77, p. 367;
vol. 81, p. 344 h 377; vol. 90, p. 324; vol. 92, p. 405; vol. 104, p. 351; vol. 107, p. 83; vol. 117,
p. 387; vol. 123, p. 303; vol. 131, p. 317; vol. 135, p. 337; vol. 138, p. 335; vol. 141, p. 382; vol. 142
A 146; vol. 147, p. 159; vol. 161, p. 365; vol. 163, p. 375; vol. 167, p. 265; vol. 172, p. 341; vol. 173,
p. 395; vol. 176; vol. 180, p. 299; vol. 183, p. 351; vol. 186, p. 314; vol. 188, p. 366; vol. 189, p. 361;
vol. 191, p. 364; vol. 220, p. 155; vol. 225, p. 259; vol. 226, p. 343; vol. 228, p. 367; vol. 230,
p. 430; vol. 234, p. 311; vol. 243, p. 315; vol. 244 246; vol. 247, p. 387; vol. 248, p. 359; vol. 250,
p. 291; vol. 253, p. 316; vol. 256, p. 338; vol. 257, p. 363; vol. 258, p. 385; vol. 261, p. 390; vol. 265,
p. 329; vol. 271, p. 387; vol. 274, p. 323; vol. 277, p. 346; vol. 278, p. 169; vol. 280, p. 351; vol. 281,
p. 395; vol. 283, p. 309; vol. 285, p. 373; vol. 287, p. 343; vol. 300, vol. 306 et vol. 309.
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favored-nation provisions of the present Treaty shall not apply to special
advantages accorded by virtue of the aforesaid Agreement.

4. Nationals of either Party admitted into the territories of the other
Party for limited purposes shall not enjoy rights to engage in gainful occupations
in contravention of limitations expressly imposed, according to law, as a condition
of their admittance.

Article XXII
1. The term " national treatment " means treatment accorded within

the territories of a Party upon terms no less favorable than the treatment accorded
therein, in like situations, to nationals, companies, products, vessels or other
objects, as the case may be, of such Party.

2. The term "most-favored-nation treatment" means treatment accorded
within the territories of a Party upon terms no less favorable than the treatment
accorded therein, in like situations, to nationals, companies, products, vessels
or other objects, as the case may be, of any third country.

3. As used in the present Treaty, the term " companies " means corpora-
tions, partnerships, companies and other associations, whether or not with
limited liability and whether or not for pecuniary profit. Companies constituted
under the applicable laws and regulations within the territories of either Party
shall be deemed companies thereof and shall have their juridical status recognized
within the territories of the other Party.

4. National treatment accorded under the provisions of the present
Treaty to companies of the Republic of Korea shall, in any State, Territory or
possession of the United States of America, be the treatment accorded therein
to companies created or organized in other States, Territories, and possessions
of the United States of America.

Article XXIII
The territories to which the present Treaty extends shall comprise all areas

of land and water under the sovereignty or authority of each Party, other than
the Panama Canal Zone and the Trust Territory of the Pacific Islands.

Article XXIV

1. Each Party shall accord sympathetic consideration to, and shall afford
adequate opportunity for consultation regarding, such representations as the
other Party may make with respect to any matter affecting the operation of the
present Treaty.
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dispositions du pr6sent Trait6 accordant le b6n6fice du traitement de la nation
la plus favoris6e ne s'appliqueront pas aux avantages sp6ciaux qui sont accord6s
en vertu dudit Accord.

4. Les nationaux de l'une des deux Parties qui sont admis sur les territoires
de l'autre Partie h des fins d~termin6es ne pourront pas se livrer A une activit6
lucrative au m6pris des restrictions qui, conform6ment h la loi, leur ont 6t6
express6ment impos6es comme condition d'admission.

Article XXII

1. L'expression < traitement national * d6signe le traitement accord6, sur
les territoires de l'une des Parties, dans des conditions non moins favorables
que celles dont b6n6ficient sur lesdits territoires, lorsqu'ils se trouvent dans
des situations analogues, les nationaux, les soci~t~s, les produits, les navires ou
les autres biens, selon le cas, de cette Partie.

2. L'expression ( traitement de la nation la plus favoris6e ) d~signe le
traitement accord6 sur les territoires de l'une des Parties, dans des conditions
non moins favorables que celles dont b6n6ficient, sur lesdits territoires, lorsqu'ils
se trouvent dans des situations analogues, les nationaux, les soci&6ts, les produits,
les navires ou les autres biens, selon le cas, de tout pays tiers.

3. Au sens du pr6sent Trait6, le terme # soci&6ts * d6signe les soci6t6s de
capitaux ou de personnes, les compagnies et toutes associations, qu'elles soient
ou non responsabilit6 limit6e et but lucratif. Les soci&t6s constitu6es sur les
territoires de l'une ou l'autre des deux Parties sous le regime des lois et r~gle-
ments applicables en la mati~re, seront consid6r6es comme des soci&6s de cette
Partie et leur statut juridique sera reconnu sur les territoires de l'autre Partie.

4. Le traitement national dont les soci6t6s de la R6publique de Cor6e
devront b6n6ficier en vertu des dispositions du pr6sent Trait6, sera, dans tout
Rtat, territoire ou possession des IRtats-Unis d'Am6rique, le traitement qui y est
accord6 aux soci6t6s constitu6es ou organis~es dans d'autres Rtats, territoires
ou possessions des Rtats-Unis d'Am6rique.

Article XXIII

Les territoires auxquels s'applique le pr6sent Trait6 comprennent toutes
les terres et toutes les eaux sur lesquelles s'exerce la souverainet6 ou l'autorit6
de chacune de deux Parties h l'exception de la zone du canal de Panama et du
Territoire sous tutelle des Iles du Pacifique.

Article XXIV

1. Chacune des deux Parties examinera avec bienveillance les repr6senta-
tions que pourra faire 'autre Partie au sujet de toute question concernant l'appli-
cation du present Trait6 et prendra des mesures ad6quates pour permettre des
consultations 4 ce propos.
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2. Any dispute between the Parties as to the interpretation or application
of the present Treaty, not satisfactorily adjusted by diplomacy, shall be submitted
to the International Court of Justice, unless the Parties agree to settlement by
some other pacific means.

Article XXV

1. The present Treaty shall be ratified, and the ratifications thereof shall
be exchanged at Seoul as soon as possible.

2. The present Treaty shall enter into force one month after the day of
exchange of ratifications. It shall remain in force for ten years and shall continue
in force thereafter until terminated as provided herein.

3. Either Party may, by giving one year's written notice to the other Party,
terminate the present Treaty at the end of the initial ten-year period or at any
time thereafter.

IN WITNESS WHEREOF the respective Plenipotentiaries have signed the
present Treaty and have affixed hereunto their seals.

DONE in duplicate, in the English and Korean languages, both equally
authentic, at Seoul, this twenty-eighth day of November, one thousand nine
hundred fifty-six.

For the United States of America:

Walter DOWLING
[SEAL]

For the Republic of Korea:

Chung W. CHO
[sEAL]

PROTOCOL

At the time of signing the Treaty of Friendship, Commerce and Navigation
between the United States of America and the Republic of Korea,' the under-
signed Plenipotentiaries, duly authorized by their respective Governments,
have further agreed on the following provisions, which shall be considered
integral parts of the aforesaid Treaty :

1. The provisions of Article II, paragraph 1 (b), shall be construed as
extending to a national of either Party seeking to enter the territories of the

' See p. 304 of this volume.
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2. Tout diff6rend qui pourrait s'6lever entre les Parties quant A l'inter-
prtation ou A l'application du present Trait6 et qui ne pourrait pas 6tre r6gl6
d'une mani~re satisfaisante par la voie diplomatique sera port6 devant la Cour
internationale de Justice, A moins que les Parties ne conviennent de le r6gler
par d'autres moyens pacifiques.

Article XXV

1. Le present Trait6 sera ratifi6 et les instruments de ratification seront
6chang6s h Sgoul d~s que faire se pourra.

2. Le present Trait6 entrera en vigueur un mois apr s la date de l'change
des instruments de ratification. II demeurera en vigueur pendant dix ans et le
restera par la suite jusqu' ce qu'il y soit mis fin conform~ment A la procedure
pr~vue par ses dispositions.

3. Chacune des deux Parties pourra mettre fin au present Trait6 A lexpi-
ration de la p6riode initiale de dix ans, ou a tout moment apr~s l'expiration de
cette p6riode, en donnant par 6crit A l'autre Partie un pr~avis d'un an.

EN FOI DE QUOI les pl6nipotentiaires respectifs ont sign6 le pr6sent Trait6
et y ont appos6 leurs sceaux.

FAIT en double exemplaire, en langues anglaise et cor~enne, les deux textes
faisant 6galement foi, A Seoul, le vingt-huit novembre mil neuf cent cinquante-
six.

Pour les tats-Unis d'Am~rique:
Walter DOWLING

[sc u]

Pour la R~publique de Cor~e:
Chung W. CHO

[scEAu]

PROTOCOLE

Au moment de la signature du Trait6 d'amiti6, de commerce et de naviga-
tion conclu entre les Ptats-Unis d'Am6rique et la R6publique de Cor~e', les
pl~nipotentiaires soussign6s, dfiment autoris6s par leurs Gouvernements res-
pectifs, sont convenus en outre des dispositions suivantes qui seront consid6r6es
comme faisant partie int~grante du Trait6:

1. Les dispositions de l'alin~a b du paragraphe 1 de larticle II seront
entendues comme s'appliquant 6galement aux nationaux de l'une des deux

'Voir p. 305 de ce volume.
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other Party solely for the purpose of developing and directing the operations of an
enterprise in the territories of such other Party in which his employer has
invested or is actively in the process of investing a substantial amount of capital,
provided that such employer is a national or company of the same nationality as
the applicant and that the applicant is employed by such national or company
in a responsible capacity.

2. The term " access " as used in Article V, paragraph 1, comprehends,
among other things, legal aid and security for costs and judgment.

3. It is understood that Article V, paragraph 2, does not require a Party
to enforce an arbitration award that is contrary to its public policy.

4. The provisions of Article VI, paragraph 4, providing for the payment of
compensation shall extend to interests held directly or indirectly by nationals and
companies of either Party in property which is taken within the territories of
the other Party.

5. The term " public utilities " as used in Article VII, paragraph 2, is
deemed to include enterprises engaged in furnishing water supplies, or in
manufacturing and distributing gas or electricity, to the general public.

6. With reference to Article VII, paragraph 4, it is understood that neither
Party is obligated to accord most-favored-nation treatment regarding rights to
engage in mining on the public domain other than on a basis of reciprocity.

7. Either Party may impose restrictions on the introduction of foreign
capital as may be necessary to protect its monetary reserves as provided in
Article XII, paragraph 2.

8. The provisions of Article XVII, paragraph 2 (b) and (c), and of Article
XIX, paragraph 4, shall not apply to postal services.

9. Article XXI, paragraph 1 (e), shall be construed to apply also to any
company in the ownership or direction of which any third country or companies
thereof have directly or indirectly the controlling interest. A Party is not
obligated to permit nationals of the other Party to conduct business within its
territories as representatives of a third country or nationals or companies thereof
in contravention of laws generally applicable to all individuals.

10. The provisions of Article XXI, paragraph 2, shall apply in the case
of Puerto Rico regardless of any change that may take place in its political status.
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Parties d~sireux d'entrer sur les territoires de l'autre Partie A seule fin de d6velop-
per et de diriger sur les territories de cette autre Partie les op6rations d'une
entreprise dans laquelle leur employeur a investi ou investit effectivement des
capitaux importants, a condition que ledit employeur, que ce soit un particulier
ou une soci6t6, ait la m~me nationalit6 que le postulant et que celui-ci exerce
h son service des fonctions qui comportent une part de responsabilit6.

2. Le terme < acc~s S) au sens du paragraphe 1 de l'article V doit s'entendre
6galement entre autres, de l'assistance juridique et de la caution judicatum solvi.

3. II est entendu que le paragraphe 2 de l'article V n'oblige pas une Partie
assurer l'ex~cution d'une sentence arbitrale contraire A l'ordre public.

4. Les dispositions du paragraphe 4 de l'article VI qui pr6voient le paiement
d'une indemnit6, s'appliqueront aux droits que des nationaux ou des soci&t s
de l'une des deux Parties poss~dent directement ou indirectement sur des biens
frappes d'expropriation sur les territoires de l'autre Partie.

5. L'expression ((services d'utilit6 publique ), au sens du paragraphe 2 de
l'article VII, doit 8tre consid~r~e comme d6signant les entreprises qui fournissent
au public des services d'alimentation en eau ou qui assurent la production et la
distribution au public du gaz et de l'61ectricit6.

6. En ce qui concerne le paragraphe 4 de l'article VII, il est entendu que
ni l'une ni rautre des Parties n'est tenue d'accorder le traitement de la nation
la plus favoris~e autrement qu'A titre de r~ciprocit6 en ce qui concerne le droit
d'entreprendre une exploitation mini~re sur le domaine public.

7. Chacune des deux Parties pourra imposer en ce qui concerne l'entr~e
des capitaux 6trangers les restrictions qui pourraient 8tre n~cessaires pour
prot~ger ses r6serves mon6taires, ainsi qu'il est pr6vu au paragraphe 2 de
l'article XII.

8. Les dispositions des alin6as b et c du paragraphe 2 de l'article XVII et
du paragraphe 4 de rarticle XIX ne s'appliqueront pas aux services postaux.

9. L'alin~a e du paragraphe 1 de l'article XXI sera interpr6t6 comme
s'appliquant 6galement A toute soci6t6 dont la propri~t6 ou la direction est
sous le contr6le direct ou indirect d'un pays tiers ou d'une soci6t6 d'un pays
tiers. Une Partie n'est pas tenue d'autoriser les nationaux de l'autre Partie h
exercer une activit6 commerciale ou industrielle sur son territoire en tant que
repr~sentants soit d'un pays tiers, soit de nationaux ou de socit6s d'un pays
tiers contrairement aux lois g~n6ralement applicables a tous les individus.

10. Les dispositions du paragraphe 2 de l'article XXI s'appliqueront A
l'6gard de Porto-Rico ind~pendamment de toute modification qui pourrait etre
apportfe au statut politique de ce territoire.
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11. Article XXIII does not apply to territories under the authority of
either Party solely as a military base or by reason of temporary military
occupation.

IN WITNESS WHEREOF the respective Plenipotentiaries have signed this
Protocol and have affixed hereunto their seals.

DONE in duplicate, in the English and Korean languages, both equally
authentic, at Seoul, this twenty-eighth day of November, one thousand nine
hundred fifty-six.

For the United States of America

Walter DOWLING

[SEAL]

For the Republic of Korea:

Chung W. CHO
[SEAL]
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11. L'article XXIII ne s'appliquera pas aux territoires sur lesquels s'exerce
l'autorit6 de l'une ou l'autre des deux Parties du seul fait qu'ils constituent une
base militaire ou qu'ils font l'objet d'une occupation militaire temporaire.

EN FOI DE QUOI les pl6nipotentiaires respectifs ont sign6 le present Protocole
et y ont appos6 leurs sceaux.

FAIT en double exemplaire, en langues anglaise et cor6enne, les deux textes
faisant 6galement foi, S6oul, le vingt-huit novernbre mil neuf cent cinquante-
six.

Pour les Rtats-Unis d'Am6rique:

Walter DOWLING

[scFAu]

Pour la Rpublique de Corde:

Chung W. CHO
[SCEAU]
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No. 549. AGREEMENT 1 BETWEEN THE INTERNATIONAL
LABOUR ORGANISATION AND THE LEAGUE OF
ARAB STATES. SIGNED AT GENEVA, ON 26 MAY 1958

PREAMBLE

Whereas the International Labour Organisation, as a universal organisation,
attaches the greatest importance to the maintenance and advancement in the
social and labour field of world standards based on the principles set forth in
the Constitution of the International Labour Organisation2 and the Declaration
of Philadelphia, and, while co-operating with the United Nations in the mainte-
nance of international peace and security remains outside political controversy
between nations or groups of nations, and is at the disposal of all its member
nations to co-operate with them either severally or through regional organisations
of which they are Members in implementing, in the light of the world standards
evolved through the International Labour Organisation, the objectives for which
the International Labour Organisation itself exists,

Whereas the League of Arab States desires to promote-in co-operation
with the International Labour Organisation-the welfare of the peoples of its
member States,

The International Labour Organisation and the League of Arab States,
Desirous of contributing within the general framework of the Charter of

the United Nations to the effective accomplishment, in the Arab States, of the
objectives of the International Labour Organisation,

Have agreed upon the following:

Article I

MUTUAL CONSULTATION

1. The League of Arab States and the International Labour Organisation
will consult regularly on matters of common interest for the purpose of furthering
the effective accomplishment in the Arab States of the objectives of the Interna-
tional Labour Organisation.

2. The International Labour Organisation will inform the League of
Arab States of any plans for the development of its regional activities within

1 Came into force on 26 May 1958, the date of signature, in accordance with article VI.
United Nations, Treaty Series, Vol. 15, p. 40.
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[TRADUCTION 1 - TRANSLATION 2 ]

NO 549. ACCORD1 ENTRE L'ORGANISATION INTERNA-
TIONALE DU TRAVAIL ET LA LIGUE DES JtTATS
ARABES. SIGNIA A GENIRVE, LE 26 MAI 1958

PR AMBULE

Attendu que l'Organisation internationale du Travail, en tant qu'orga-
nisation universelle, attache la plus haute importance au maintien et au develop-
pement, dans le domaine social et en mati~re de travail, de normes mondiales
fond~es sur les principes 6tablis dans la Constitution de l'Organisation inter-
nationale du Travail4 et dans la D~claration de Philadelphie, et que, tout en
collaborant avec les Nations Unies au maintien de la paix et de la s~curit6
internationale, elle demeure , l'6cart de toute controverse politique entre nations
ou groupes de nations et est l Ia disposition de toutes les nations membres pour
cooprer avec elles, soit s~par~ment, soit par l'interm~diaire des organisations
r~gionales dont elles sont membres, dans l'ex6cution, la lumi~re des normes
mondiales qui se sont d~gag~es de 'ceuvre de l'Organisation internationale du
Travail, des t~ches qui sont pr~cis~ment celles en vue desquelles 1'Organisation
internationale du Travail existe;

Attendu que la Ligue des Rtats arabes est d6sireuses d'accroitre, en colla-
boration avec l'Organisation internationale du Travail, le bien-6tre des peuples
de ses ]tats Membres;

L'Organisation internationale du Travail et la Ligue des tats arabes,
d6sireuses de contribuer, dans le cadre g~nral de la Charte des Nations Unies,

la r~alisation effective dans les ]tats arabes des fins de l'Organisation interna-
tionale du Travail, sont convenues de ce qui suit:

Article I

CONSULTATIONS RECIPROQUES

1. L'Organisation internationale du Travail et la Ligue des letats arabes
se consulteront r6guli6rement sur les questions pr6sentant un int6r~t commun,
en vue de favoriser la r~alisation effective dans les ittats arabes des fins de l'Or-
ganisation internationale du Travail.

2. L'Organisation internationale du Travail informera la Ligue des etats
arabes de tous projets tendant au d~veloppement de ses activit6s r6gionales

1 Traduction transmise par l'Organisation internationale du Travail.
2 Translation communicated by the International Labour Organisation.
'Entr6 en vigueur le 26 mai 1958, date de la signature, conformrment 4 larticle VI.
'Nations Unies, Recueil des Traitds, vol. 15, p. 41,
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the territories of the member States of the League and will consider any observa-
tions concerning such plans which may be communicated to it by the League
of Arab States with a view to accomplishing effective co-ordination between the
two organisations.

3. The League of Arab States will inform the International Labour
Organisation of any plans for the development of its activities in regard to
subjects of interest to the International Labour Organisation and will consider
any observations concerning such plans which may be communicated to it by
the International Labour Organisation with a view to accomplishing effective
co-ordination between the two organisations.

4. When circumstances so require, consultations will be arranged between
representatives of the two organisations to agree upon the most effective manner
in which to organise particular activities and to secure the fullest utilisation
of the resources of the two organisations.

Article H

STATISTICAL AND LEGISLATIVE INFORMATION

1. The League of Arab States and the International Labour Organisation
will seek the greatest possible co-operation to eliminate all unnecessary duplica-
tion of work; they will combine their efforts to obtain the best use of statistical
and legislative information and to ensure the most effective utilisation of their
resources in the assembling, analysis, publication and diffusion of such informa-
tion with a view to reducing the burdens on the governments and other organisa-
tions from which such information is collected.

2. The League of Arab States and the International Labour Organisation
will consult together regularly concerning the most appropriate arrangements
for the preparation of Arabic texts of Conventions and Recommendations
adopted by the International Labour Conference and other I.L.O. documents
of special interest to the Arab States.

Article III

EXCHANGE OF INFORMATION AND DOCUMENTS

1. The fullest and promptest exchange of information and documents
concerning matters of common interest will be made between the League of
Arab States and the International Labour Organisation.

2. The League of Arab States will be kept informed by the International
Labour Organisation of developments in the work of the International Labour
Organisation which are of interest to the League.
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dans les territoires des ttats Membres de la Ligue et examinera toutes observa-
tions concernant les projets de cet ordre qui lui seraient communiqu~es par la
Ligue des ttats arabes, en vue de l'&ablissement d'une coordination effective
entre les deux organisations.

3. La Ligue des letats arabes informera l'Organisation internationale du
Travail de tous projets tendant au d~veloppement de ses activit6s qui concernent
des questions intressant l'Organisation internationale du Travail et examinera
toutes observations relatives h ces projets qui lui seraient communiqu~es par
l'Organisation internationale du Travail, en vue de l'tablissement d'une coordi-
nation effective entre les deux organisations.

4. Lorsque les circonstances l'exigeront, il sera proc~d6 des consultations
entre des repr6sentants des deux organisations en vue d'aboutir un accord sur
les m6thodes les plus efficaces * appliquer pour traiter des problmes particuliers
et pour assurer une utilisation aussi complete que possible des ressources des
deux organisations.

Article H

INFORMATIONS D'ORDRE STATISTIQUE ET L]GISLATIF

1. La Ligue des ttats arabes et l'Organisation internationale du Travail
s'efforceront de r~aliser la cooperation la plus complete possible en vue d'6viter
tout chevauchement inutile d'activit~s; elles combineront leurs efforts en vue
d'obtenir la meilleure utilisation des renseignements statistiques et juridiques
et en vue d'assurer le meilleur emploi de leurs ressources pour le rassemblement,
l'analyse, la publication et la diffusion de ces informations, afin de r~duire les
charges impos6es aux gouvernements et aux organisations aupr6s desquelles de
telles informations sont recueillies.

2. La Ligue des lttats arabes et l'Organisation internationale du Travail
se consulteront r~guli~rement en vue de d6terminer la meilleure m6thode i
suivre pour l'&ablissement du texte arabe de conventions et recommandations
adopt6es par la Conference internationale du Travail et d'autres documents de
l'Organisation internationale du Travail qui pr~sentent un int6ret particulier
pour les Etats arabes.

Article III

PICHANGE D'INFORMATIONS ET DE DOCUMENTS

1. Les documents et informations portant sur des questions d'int6r~t
commun seront 6chang6s d'une mani6re aussi rapide et compl~te que possible
entre la Ligue des l tats arabes et l'Organisation internationale du Travail.

2. La Ligue des ttats arabes sera tenue au courant par l'Organisation
internationale du Travail du progr~s des travaux de cette dernire qui int~ressent
la Ligue.
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3. The International Labour Organisation will be kept informed by the
League of Arab States of developments in the work of the League which are
of interest to the International Labour Organisation.

Article IV
RECIPROCAL REPRESENTATION

For the purpose of furthering the effective accomplishment in the Arab States
of the objectives of the International Labour Organisation, the International
Labour Organisation will invite the League of Arab States to be represented
at meetings of the International Labour Conference and the League of Arab States
will invite the International Labour Organisation to be represented at its meetings
whenever matters in which the International Labour Organisation is interested are
under consideration.

Article V

ADMINISTRATIVE ARRANGEMENTS

The Secretary-General of the League of Arab States and the Director-
General of the International Labour Office will make appropriate administrative
arrangements to ensure effective collaboration and liaison between the staffs
of the two organisations.

Article VI
ENTRY INTO FORCE, MODIFICATION AND DURATION

1. The present Agreement will enter into force from the date on which it
is signed by the authorised representatives of the League of Arab States and the
International Labour Organisation.

2. The Agreement may be modified with the consent of the two parties.

3. Either of the parties may denounce the Agreement by giving six
months' notice to the other party.

IN WITNESS WHEREOF, the Director-General of the International Labour
Office, duly authorised by the Governing Body of the International Labour
Office, and the Secretary-General of the League of Arab States, duly authorised
by the Council of the League of Arab States, sign the present Agreement in
duplicate in English.

For the International Labour For the League
Organisation: of Arab States:

(Signed) David A. MORSE (Signed) A. HASSOUNA

Director-General Secretary- General
of the International Labour Office of the League of Arab States

DONE at Geneva, this twenty-sixth day of May nineteen hundred and
fifty eight.
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3. L'Organisation internationale du Travail sera tenue au courant par la
Ligue des ttats arabes du progr~s des travaux de cette derni~re qui int6ressent
l'Organisation.

Article IV
REPRtSENTATIONS RkCIPROQUES

En vue de favoriser la r~alisation effective dans les ]tats arabes des fins de
l'Organisation internationale du Travail, l'Organisation internationale du Travail
invitera la Ligue des ttats arabes i se faire repr6senter aux sessions de la Conf6-
rence internationale du Travail et la Ligue des ]tats arabes invitera l'Organisa-
tion internationale du Travail a se faire representer h ses r~unions toutes les fois
que seront examinees des questions qui int~ressent l'Organisation internationale
du Travail.

Article V
ARRANGEMENTS ADMINISTRATIFS

Le Secr6taire g6n6ral de la Ligue des ]tats arabes et le Directeur g~nral
du Bureau international du Travail prendront les dispositions administratives
voulues pour assurer une collaboration et une liaison effectives entre les person-
nels des deux organisations.

Article VI
ENTR E EN VIGUEUR, MODIFICATION ET DUR E

1. Le pr6sent Accord entrera en vigueur d6s qu'il aura 6t6 sign6 par les
repr6sentants autoris6s de la Ligue des ]tats arabes et de l'Organisation inter-
nationale du Travail.

2. Le present Accord pourra 8tre modifi6 avec le consentement des deux
parties.

3. Le present Accord pourra 6tre d~nonc6 par l'une ou l'autre des parties
moyennant pr6avis de six mois donn6 l'autre partie.

EN FOI DE QUOI, le Directeur g6n6ral du Bureau international du Travail,
dfiment autoris6 par le Conseil d'administration du Bureau international du
Travail, et le Secr6taire g6n6ral de la Ligue des ttats arabes, dfiment autoris6
par le Conseil de la Ligue, ont sign6 le present Accord en deux exemplaires
r~dig6s en anglais.

Pour l'Organisation internationale Pour la Ligue
du Travail: des ttats arabes:

Le Directeur g6n~ral Le Secr~taire g6n~ral
du Bureau international du Travail, de la Ligue des ttats arabes,

(Signi) David A. MORSE (Signd) A. HASSOUNA

FAIT 4 Gen~ve, le 26 mai 1958.
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ANNEXE A

No. 186. INTERNATIONAL CON-
VENTION FOR THE SUPPRES-
SION OF ILLICIT TRAFFIC IN
DANGEROUS DRUGS, SIGNED AT
GENEVA ON 26 JUNE 1936, AS
AMENDED' BY THE PROTOCOL
SIGNED AT LAKE SUCCESS, NEW
YORK, ON 11 DECEMBER 19462

ACCESSION

Instrument deposited on:
9 June 1958

DOMINICAN REPUBLIC

(To take effect on 7 September 1958.)

1 United Nations, Treaty Series, Vol. 12,
pp. 208 and 420; Vol. 104, p. 344; Vol. 131,
p. 308; Vol. 151, p. 373; Vol. 209, p. 328;
Vol. 211, p. 341; Vol. 214, p. 349; Vol. 251,
p. 368; Vol. 282, p. 353; Vol. 292, p. 358, and
Vol. 299, p. 407.

2United Nations, Treaty Series, Vol. 12,
p. 179 and 418 to 420; Vol. 14, p. 492; Vol. 15,
p. 446; Vol. 18, p. 385; Vol. 19, p. 328; Vol. 26,
p. 398; Vol. 27, p. 401; Vol. 31, p. 479; Vol. 42,
p. 355; Vol. 43, p. 338; Vol. 51, p. 322; Vol. 53,
p. 418; Vol. 54, p. 384; Vol. 71, p. 304; Vo!. 73,
p. 244; Vol. 88, p. 426; Vol. 90, p. 322; Vol. 104,
p. 342; Vol. 121 p. 326; Vol. 126, p. 347;
Vol. 131, p. 307; Vol. 132, p. 379; Vol. 151,
p. 373; Vol. 209, p. 328; Vol. 211, p. 341;
Vol. 214, p. 349; Vol. 216, p. 359; Vol. 223,
p. 315; Vol. 251, p. 368; Vol. 253, p. 308;
Vol. 258, p. 381; Vol. 282, p. 352; Vol. 292,
p. 358; Vol. 299, p. 407, and Vol. 3001 ,tm

NO 186. CONVENTION INTERNA-
TIONALE POUR LA RIePRES-
SION DU TRAFIC ILLICITE DES
DROGUES NUISIBLES, SIGNI E A
GENVE LE 26 JUIN 1936, AMEN-
DE PAR LE PROTOCOLE SIGN,
A LAKE SUCCESS (NEW-YORK),
LE 11 DRCEMBRE 19462

ADHISION

Instrument diposd le:
9 juin 1958

REPUBLIQUE DOMINICAINE

(Pour prendre effet le 7 septembre 1958.)

1 Nations Unies, Recuedi des Traitis, vol. 12,
p. 209 et 420; vol. 104, p. 345; vol. 131, p. 308;
vol. 151, p. 373; vol. 209, p. 328; vol. 211,
p. 341; vol. 214, p. 349; vol. 251, p. 369;
vol. 282, p. 353; vol. 292, p. 359, et vol. 299,
p. 407.

' Nations Unies, Recuedi des Traitds, vol. 12,
p. 179 et 418 & 420; vol. 14, p. 492; vol. 15,
p. 446; vol. 18, p. 385; vol. 19, p. 328; vol. 26,
p. 398; vol. 27, p. 401; vol. 31, p. 479; vol. 42,
p. 355; vol. 43, p. 338; vol. 51, p. 322; vol. 53,
p. 418; vol. 54, p. 384; vol. 71, p. 305; vol. 73,
p. 245; vol. 88, p. 426; vol. 90, p. 322; vol. 104,
p. 343; vol. 121, p. 326; vol. 126, p. 347;
vol. 131, p. 307; vol. 132, p. 379; vol. 151,
p. 373; vol. 209, p. 328; vol. 211, p. 341;
vol. 214, p. 349; vol. 216, p. 359; vol. 223,
p. 315; vol. 251, p. 369; vol. 253, p. 309;
vol. 258, p. 381; vol. 282, p. 352; vol. 292,
p. 359; vol. 299, p. 407, et vol. 3001 r, r1 0.
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No. 521. CONVENTION ON THE
PRIVILEGES AND IMMUNITIES
OF THE SPECIALIZED AGENCIES.
APPROVED BY THE GENERAL
ASSEMBLY OF THE UNITED NA-
TIONS ON 21 NOVEMBER 19471

APPLICATION to the following special-
ized agencies :

International Labour Organisation
International Telecommunication Union

Food and Agriculture Organization of
the United Nations

World Health Organization
United Nations Educational, Scientific

and Cultural Organization

Notification received on:

10 June 1958
MOROCCO

1 United Nations, Treaty Series, Vol. 33,
p. 261; Vol. 43, p. 342; Vol. 46, p. 355; Vol. 51,
p. 330; Vol. 71, p. 316; Vol. 76, p. 274; Vol. 79,
p. 326; Vol. 81, p. 332; Vol. 84, p. 412; Vol. 88,
p. 446; Vol. 90, p. 323; Vol. 91, p. 376; Vol. 92,
p. 400; Vol. 96, p. 322; Vol. 101, p. 288;
Vol. 102, p. 322; Vol. 109, p. 319; Vol. 110,
p. 314; Vol. 117, p. 386; Vol. 122, p. 335;
Vol. 127, p. 328; Vol. 131, p. 309; Vol. 136,
p. 386; Vol. 161, p. 364; Vol. 168, p. 322;
Vol. 171, p. 412; Vol. 175, p. 364; Vol. 183,
p. 348; Vol. 187, p. 415; Vol. 193, p. 342;
Vol. 199, p. 314; Vol. 202, p. 321; Vol. 207,
p. 328; Vol. 211, p. 388; Vol. 216, p. 367;
Vol. 221, p. 409; Vol. 231, p. 350; Vol. 275,
p. 298; Vol. 276, p. 352; Vol. 277, p. 343;
Vol. 280, p. 348; Vol. 282, p. 354; Vol. 286,
p. 334; Vol. 299, p. 408; Vol. 300 and Vol. 301.

NO 521. CONVENTION SUR LES
PRIVILEGES ET IMMUNITIES DES
INSTITUTIONS SPECIALISEES.
APPROUVEE PAR L'ASSEMBL]E
GENERALE DES NATIONS UNIES
LE 21 NOVEMBRE 19471

APPLICATION aux institutions spdciali-
sees suivantes:

Organisation internationale du Travail
Union internationale des tdldcommuni-

cations
Organisation des Nations Unies pour

l'alimentation et l'agriculture
Organisation mondiale de la sant6
Organisation des Nations Unies pour

l'Mducation, la science et la culture

Notification repue le:

10 juin 1958
MAROC

1 Nations Unies, Recuei des Traitis, vol. 33,
p. 261; vol. 43, p. 342; vol. 46, p. 355; vol. 51,
p. 330; vol. 71, p. 317; vol. 76, p. 274; vol. 79,
p. 326; vol. 81, p. 332; vol. 84, p. 412; vol. 88,
p. 447; vol. 90, p. 323; vol. 91, p. 376; vol. 92,
p. 400; vol. 96, p. 322; vol. 101, p. 288; vol. 102,
p. 322; vol. 109, p. 319; vol. 110, p. 314;
vol. 117, p. 386; vol. 122, p. 335; vol. 127,
p. 328; vol. 131, p. 309; vol. 136, p. 386;
vol. 161, p. 364; vol. 168, p. 322; vol. 171,
p. 412; vol. 175, p. 364; vol. 183, p. 348;
vol. 187, p. 415; vol. 193, p. 342; vol. 199,
p. 314; vol. 202, p. 321; vol. 207, p. 328;
vol. 211, p. 388; vol. 216, p. 367; vol. 221,
p. 409; vol. 231, p. 351; vol. 275, p. 299;
vol. 276, p. 352; vol. 277, p. 343; vol. 280,
p. 348; vol. 282, p. 354; vol. 286, p. 334;
vol. 299, p. 408; vol. 300 ct vol. 301.
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No. 602. CONVENTION (No. 19)
CONCERNING EQUALITY OF
TREATMENT FOR NATIONAL
AND FOREIGN WORKERS AS
REGARDS WORKMEN'S COMPEN-
SATION FOR ACCIDENTS, A-
DOPTED BY THE GENERAL CON-
FERENCE OF THE INTERNA-
TIONAL LABOUR ORGANISATION
AT ITS SEVENTH SESSION, GE-
NEVA, 5 JUNE 1925, AS MODIFIED
BY THE FINAL ARTICLES RE-
VISION CONVENTION, 19461

RATIFICATION

Instrument registered with the Director-
General of the International Labour Office
on:
5 May 1958

ISRAEL

Certified statement was registered with the
Secretariat of the United Nations by the
International Labour Organisation on
11 June 1958.

1 United Nations, Treaty Series, Vol. 38,
p. 257; Vol. 54, p. 401; Vol. 104, p. 347;
Vol. 107, p. 78; Vol. 126, p. 356; Vol. 196,
p. 336; Vol. 198, p. 375; Vol. 210, p. 325;
Vol. 249, p. 447; Vol. 256, p. 329; Vol. 258,
p. 382; Vol. 266, p. 372; Vol. 269, p. 277;
Vol. 272, p. 250, and Vol. 282, p. 356.

No 602. CONVENTION (NO 19) CON-
CERNANT L'tRGALIT] DE TRAI-
TEMENT DES TRAVAILLEURS
ETRANGERS ET NATIONAUX EN
MATIRE DE REPARATION DES
ACCIDENTS DU TRAVAIL, ADOP-
TRE PAR LA CONFERENCE GENE-
RALE DE L'ORGANISATION IN-
TERNATIONALE DU TRAVAIL A
SA SEPTItME SESSION, GENVE,
5 JUIN 1925, TELLE QU'ELLE A
RTR MODIFIflE PAR LA CONVEN-
TION PORTANT REVISION DES
ARTICLES FINALS, 19461

RATIFICATION

Instrument enregistrd auprks du Directeur
gindral du Bureau international du Travail
le:
5 mai 1958

IsRAEL

La ddclaration certifide a dtd enregistrie
au Secrdtariat de l'Organisation des Nations
Unies par l'Organisation internationale du
Travail le 11 juin 1958.

1 Nations Unies, Recueil des Traitds, vol. 38,
p. 257; vol. 54, p. 401; vol. 104, p. 347; vol. 107,
p. 78; vol. 126, p. 357; vol. 196, p. 336; vol. 198,
p. 375; vol. 210, p. 325; vol. 249, p. 447;
vol. 256, p. 329; vol. 258, p. 382; vol. 266,
p. 372; vol. 269, p. 277; vol. 272, p. 250, et
vol. 282, p. 356.
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No. 635. CONVENTION (No. 58)
FIXING THE MINIMUM AGE FOR
THE ADMISSION OF CHILDREN
TO EMPLOYMENT AT SEA (RE-
VISED 1936), ADOPTED BY THE
GENERAL CONFERENCE OF THE
INTERNATIONAL LABOUR OR-
GANISATION AT ITS TWENTY-
SECOND SESSION, GENEVA,
24 OCTOBER 1936, AS MODIFIED
BY THE FINAL ARTICLES REVI-
SION CONVENTION, 19461

RATIFICATION

Instrument registered with the Director-
General of the International Labour Office
on:

5 May 1958
YUGOSLAVIA

(To take effect on 5 May 1959.)

Certified statement was registered with the
Secretariat of the United Nations by the
International Labour Organisation on
11 June 1958.

'United Nations, Treaty Series, Vol. 40,
p. 205; Vol. 46, p. 366; Vol. 102, p. 323;
Vol. 134, p. 377; Vol. 149, p. 405; Vol. 172,
p. 338; Vol. 188, p. 364; Vol. 204, p. 342;
Vol. 211, p. 391; Vol. 212, p. 390; Vol. 218,
p. 381; Vol. 249, p. 451; Vol. 253, p. 384;
Vol. 269, p. 280; Vol. 272, p. 253, and Vol. 276,
p. 360.

NO 635. CONVENTION (No 58)
FIXANT L'AGE MINIMUM D'AD-
MISSION DES ENFANTS AU TRA-
VAIL MARITIME (REVISIEE EN
1936), ADOPTIE PAR LA CONFM-
RENCE GtNPRALE DE L'ORGA-
NISATION INTERNATIONALE DU
TRAVAIL A SA VINGT-DEUXIPME
SESSION, GENtVE, 24 OCTOBRE
1936, TELLE QU'ELLE A MlT,
MODIFIIRE PAR LA CONVENTION
PORTANT REVISION DES AR-
TICLES FINALS, 1946'

RATIFICATION

Instrument enregistrd aupr&s du Directeur
gin&al de l'Organisation internationale du
Travail le:

5 mai 1958
YOUGOSLAVIE

(Pour prendre effet le 5 mai 1959.)

La ddclaration certifide a dtj enregistrie
au Secrdtariat de l'Organisation des Nations
Unies par l'Organisation internationale du
Travail le 11 juin 1958.

1 Nations Unies, Recuedi des Traitds, vol. 40,
p. 205; vol. 46, p. 366; vol. 102, p. 323; vol. 134,
p. 377; vol. 149, p. 405; vol. 172, p. 338;
vol. 188, p. 364; vol. 204, p. 342; vol. 211,
p. 391; vol. 212, p. 390; vol. 218, p. 381;
vol. 249, p. 451; vol. 253, p. 384; vol. 269,
p. 280; vol. 272, p. 253, et vol. 276, p. 360.
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No. 688. PROTOCOL,' SIGNED AT
PARIS ON 19 NOVEMBER 1948,
BRINGING UNDER INTERNA-
TIONAL CONTROL DRUGS OUT-
SIDE THE SCOPE OF THE CON-
VENTION OF 13 JULY 1931 FOR
LIMITING THE MANUFACTURE
AND REGULATING THE DISTRI-
BUTION OF NARCOTIC DRUGS,
AS AMENDED BY THE PROTOCOL
SIGNED AT LAKE SUCCESS, NEW
YORK, ON 11 DECEMBER 1946

ACCEPTANCE

Instrument deposited on:

9 June 1958
DOMINICAN REPUBLIC

(To take effect on 10 July 1958.)

'United Nations, Treaty Series, Vol. 44,
p. 277; Vol. 45, p. 332; Vol. 46, p. 367; Vol. 48,
p. 310; Vol. 54, p. 408; Vol. 67, p. 352; Vol. 68,
p. 278; Vol. 71, p. 325; Vol. 73, p. 271; Vol. 76,
p. 277; Vol. 81, p. 333; Vol. 110, p. 315;
Vol. 128, p. 298; Vol. 131, p. 315; Vol. 135,
p. 335; Vol. 136, p. 388; Vol. 141, p. 381;
Vol. 159, p. 359; Vol. 161, p. 364; Vol. 182,
p. 224; Vol. 187, p. 422; Vol. 196, p. 340;
Vol. 199, p. 318; Vol. 216, p. 380; Vol. 253,
p. 311; Vol. 271, p. 385; Vol. 292, p. 360, and
Vol. 299, p. 409.

No 688. PROTOCOLE 1, SIGNt A
PARIS LE 19 NOVEMBRE 1948,
PLAQANT SOUS CONTROLE IN-
TERNATIONAL CERTAINES DRO-
GUES NON VIS]ES PAR LA CON-
VENTION DU 13 JUILLET 1931
POUR LIMITER LA FABRICATION
ET RPGLEMENTER LA DISTRIBU-
TION DES STUPEFIANTS, AMEN-
DIRE PAR LE PROTOCOLE SIGNIt
A LAKE SUCCESS (NEW-YORK),
LE 11 DIECEMBRE 1946

ACCEPTATION

Instrument diposi le:

9 juin 1958
RIPUBLIQUE DOMINICAINE

(Pour prendre effet le 10 juillet 1958.)

'Nations Unies, Recueji des Traitds, vol. 44,
p. 277; vol. 45, p. 332; vol. 46, p. 367; vol. 48,
p. 310; vol. 54, p. 408; vol. 67, p. 352; vol. 68,
p. 278; vol. 71, p. 325; vol. 73, p. 271; vol. 76,
p. 277; vol. 81, p. 333; vol. 110, p. 315; vol. 128,
p. 299; vol. 131, p. 315; vol. 135, p. 335;
vol. 136, p. 388; vol. 141, p. 381; vol. 157,
p. 359; vol. 161, p. 364; vol. 182, p. 224;
vol. 187, p. 423; vol. 196, p. 340; vol. 199,
p. 318; vol. 216, p. 381; vol. 253, p. 311;
vol. 271, p. 385; vol. 292, p. 360, et vol. 299,
p. 409.
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No. 881. CONVENTION (No. 87)
CONCERNING FREEDOM OF AS-
SOCIATION AND PROTECTION
OF THE RIGHT TO ORGANISE.
ADOPTED BY THE GENERAL
CONFERENCE OF THE INTERNA-
TIONAL LABOUR ORGANISA-
TION AT ITS THIRTY-FIRST SES-
SION, SAN FRANCISCO, 9 JULY
19481

RATIFICATION

Instrument registered with the Director-
General of the International Labour Office
on:

13 May 1958
ITALY

(To take effect on 13 May 1959.)

Certified statement was registered with
the Secretariat of the United Nations by
the International Labour Organisation on
11 June 1958.

1 United Nations, Treaty Series, Vol. 68,
p. 17; Vol. 70, p. 307; Vol. 76, p. 283; Vol. 81,
p. 382; Vol. 92, p. 410; Vol. 94, p. 312; Vol. 100,
p. 291; Vol. 109, p. 321; Vol. 122, p. 341;
Vol. 134, p. 378; Vol. 184, p. 335; Vol. 188,
p. 367; Vol. 196, p. 342; Vol. 210, p. 331;
Vol. 211, p. 394; Vol. 212, p. 392; Vol. 248,
p. 402; Vol. 249, p. 453; Vol. 253, p. 387;
Vol. 256, p. 340; Vol. 261, p. 391; Vol. 264,
p. 332; Vol. 272, p. 254; Vol. 282, p. 363, and
Vol. 293, p. 373.

NO 881. CONVENTION (NO 87)
CONCERNANT LA LIBERTR SYN-
DICALE ET LA PROTECTION
DU DROIT SYNDICAL. ADOPTRE
PAR LA CONFtRENCE GRNPRALE
DE L'ORGANISATION INTERNA-
TIONALE DU TRAVAIL A SA
TRENTE ET UNItME SESSION,
SAN-FRANCISCO, LE 9 JUILLET
19481

RATIFICATION

Instrument enregistri aupr&s du Directeur
gdndral du Bureau international du Travail
le:

13 mai 1958
ITALIE

(Pour prendre effet le 13 mai 1959.)

La ddclaration certifie a dtd enregistrie
au Secritariat de l'Organisation des Nations
Unies par l'Organisation internationale du
Travail le 11 juin 1958.

1 Nations Unies, Recueil des Traitds, vol. 68,
p. 17; vol. 70, p. 307; vol. 76, p. 283; vol. 81,
p. 382; vol. 92, p. 410; vol. 94, p. 312; vol. 100,
p. 291; vol. 109, p. 321; vol. 122, p. 341;
vol. 134, p. 378; vol. 184, p. 335; vol. 188,
p. 367; vol. 196, p. 342; vol. 210, p. 331;
vol. 211, p. 395; vol. 212, p. 392; vol. 248,
p. 402; vol. 249, p. 453; vol. 253; p. 387;
vol. 256, p. 340; vol. 261, p. 391; vol. 264,
p. 339; vol. 272, p. 254; vol. 282, p. 363, et
vol. 293, p. 373.

Vol. 302-24
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No. 898. CONVENTION (No. 88)
CONCERNING THE ORGANIZA-
TION OF THE EMPLOYMENT
SERVICE. ADOPTED BY THE GEN-
ERAL CONFERENCE OF THE IN-
TERNATIONAL LABOUR ORGA-
NISATION AT ITS THIRTY-FIRST
SESSION, SAN FRANCISCO, 9 JULY
19481

DECLARATION of the UNITED KING-
DOM OF GREAT BRITAIN AND NORTHERN

IRELAND made in accordance with article 35,
paragraphs 4 and 7 of the Constitution of
the International Labour Organisation'
and article 14, paragraph 4 of the Conven-
tion, to the effect that the Convention
will henceforth be 4pplied, without modi-
fication, to Sierra Leone, was registered
with the Director-General of the Inter-
national Labour Office on 6 May 1958.

This declaration supersedes the declara-
tion made by the Government of the
United Kingdom under article 14, para-
graph 3 of the Convention, which was
registered on 22 March 1958.3

Certified statement was registered with
the Secretariat of the United Nations by
the International Labour Organisation on
11 June 1958.

1 United Nations, Treaty Series, VoL 70,
pp. 85 and 308; Vol. 92, p. 411; Vol. 100,
p. 292; Vol. 120, p. 298; Vol. 122, p. 342;
Vol. 131, p. 332; Vol. 149, p. 406; Vol. 162,
p. 344; Vol. 173, p. 396; Vol. 178, p. 387;
Vol. 184, p. 336; Vol. 193, p. 351; Vol. 196,
p. 343; Vol. 212, p. 393; Vol. 253, p. 388;
Vol. 266, p. 379, and Vol. 293, p. 373.

2 United Nations, Treaty Series, Vol. 15,
p. 40.

' United Nations, Treaty Series, Vol. 293,
p. 374.

No 898. CONVENTION (No 88)
CONCERNANT L'ORGANISATION
DU SERVICE DE L'EMPLOI. ADOP-
TRE PAR LA CONFIRENCE G]NR-
RALE DE L'ORGANISATION IN-
TERNATIONALE DU TRAVAIL A
SA TRENTE ET UNItME SESSION,
SAN-FRANCISCO, LE 9 JUILLET
19481

La DRCLARATION faite par le ROYAU-
ME-UNI DE GRANDE-BRETAGNE ET D'IR-
LANDE Du NoRD conform6ment aux para-
graphes 4 et 7 de l'article 35 de la Constitu-
tion de l'Organisation internationale du
Travail2 et au paragraphe 4 de l'article 14
de la Convention, et aux termes de laquelle
ladite Convention s'applique d~sormais,
sans modification, au Sierra-Leone, a 6t
enregistr~e aupr~s du Directeur g~nral
du Bureau international du Travail le
6 mai 1958.

Cette declaration remplace la dclara-
tion faite par le Gouvernement du Royau-
me-Uni, conform~ment au paragraphe 3
de l'article 14 de la Convention, enregistr~e
le 22 mars 19583.

La ddclaration certifide a dtd enregistrde
au Secrdtariat de l'Organisation des Nations
Unies par l'Organisation internationale du
Travail le 11 juin 1958.

1 Nations Unies, Recuedi des Traitds, vol. 70,
p. 85 et 308; vol. 92, p. 411; vol. 100, p. 292,
vol. 120, p. 298; vol. 122, p. 342; vol. 131,
p. 332; vol. 149, p. 406; vol. 162, p. 344;
vol. 173, p. 396; vol. 178, p. 387; vol. 184,
p. 336; vol. 193, p. 351; vol. 196, p. 343;
vol. 212, p. 393; vol. 253, p. 388; vol. 266,
p. 379, et vol. 293, p. 373.

2 Nations Unies, Recuei des Traitis, vol. 15,
p. 41.

3 Nations Unies, Recuei des Traitds, vol. 293,
p. 374.
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No. 1341. CONVENTION (No. 98)
CONCERNING THE APPLICATION
OF THE PRINCIPLES OF THE
RIGHT TO ORGANISE AND TO
BARGAIN COLLECTIVELY. A-
DOPTED BY THE GENERAL CON-
FERENCE OF THE INTERNATION-
AL LABOUR ORGANISATION AT
ITS THIRTY-SECOND SESSION,
GENEVA, 1 JULY 19491

RATIFICATION

Instrument registered with the Director-
General of the International Labour Office
on:

13 May 1958
ITALY

(To take effect on 13 May 1959.)

Certified statement was registered with
the Secretariat of the United Nations by
the International Labour Organisation on
11 June 1958.

1 United Nations, Treaty Series, Vol. 96,
p. 257; Vol. 109, p. 332; Vol. 118, p. 309;
Vol. 121, p. 331; Vol. 122, p. 344; Vol. 131,
p. 344; Vol. 134, p. 380; Vol. 149, p. 412;
Vol. 173, p. 403; Vol. 178, p. 391; Vol. 182,
p. 227; Vol. 184, p. 345; Vol. 183, p. 375;
Vol. 196, p. 348; Vol. 207, p. 353; Vol. 211,
p. 410; Vol. 212, p. 396; Vol. 214. p. 372;
Vol. 248, p. 406; Vol. 249, p. 459; Vol. 253,
p. 394; Vol. 261, p. 402; Vol. 264, p. 348;
Vol. 266, p. 394; Vol. 268, p. 358; Vol. 269,
p. 289; Vol. 272, p. 258; Vol. 274, p. 343,
and Vol. 293, p. 379.

NO 1341. CONVENTION (No 98) CON-
CERNANT L'APPLICATION DES
PRINCIPES DU DROIT D'ORGANI-
SATION ET DE NtGOCIATION
COLLECTIVE. ADOPTIE PAR LA
CONFRENCE GN]RALE DE
L'ORGANISATION INTERNATIO-
NALE DU TRAVAIL A SA TRENTE-
DEUXItME SESSION, GENLVE,
1er JUILLET 19491

RATIFICATION

Instrument enregistri auprs du Directeur
gdnral du Bureau international du Travail
le:

13 mai 1958
ITmE

(Pour prendre effet le 13 mai 1959.)

La ddclaration certifide a dtd enregistrde
au Secretariat de l'Organisation des Nations
Unies par l'Organisation internationale du
Travail le 11 juin 1958.

1 Nations Unies, Recueji des Trait~s, vol. 96,
p. 257; vol. 109, p 322; vol. 118, p. 309;
vol. 121, p. 331; vol. 122, p. 344; vol. 131,
p. 344; vol. 134, p. 380; vol. 149, p. 412;
vol. 173, p. 403; vol. 178, p. 391; vol. 182,
p. 277; vol. 184, p. 345; vol. 188, p. 375;
vol. 196, p. 348; vol. 207, p. 353; vol. 211,
p. 411; vol. 212, p. 396; vol. 214, p. 372;
vol. 248, p. 406; vol. 249, p. 459; vol. 253,
p. 394; vol. 261, p. 403; vol. 264, p. 348;
vol. 266, p. 395; vol. 268, p. 358; vol. 269,
p. 289; vol. 272, p. 258; vol. 274, p. 343, et
vol. 293, p. 379.
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No. 1671. A. CONVENTION ON
ROAD TRAFFIC. SIGNED AT
GENEVA, ON 19 SEPTEMBER
19491

EXTENSION of the application of the

Convention to the Isle of Man

Notification received on:

22 January 1958
UNITED KINGDOM OF GREAT BRITAIN

AND NORTHERN IRELAND

(To take effect on 21 February 1958.)

Subject to the following reservations and
declarations :

" (1) In connexion with Article 24 of
the said Convention, the Government of
the Isle of Man reserve the right not to
permit a person to drive a vehicle, other
than one brought into and only temporarily
in the Isle of Man, if

(i) the vehicle is used for the carriage of
persons for hire or reward or for the
carriage of goods and

(ii) the driver of such vehicle would, by
the domestic legislation of the Isle of
Man, be required to have a special
vocational licence.

"(2) In connexion with Article 26 of
the said Convention, cycles in interna-

0

1 United Nations, Treaty Series, Vol. 125,
p. 3; Vol. 133, p. 367; Vol. 134, p. 389; Vol. 137,
p. 394; Vol. 139, p. 464; Vol. 141, p. 399;
Vol. 147, p. 395; Vol. 150, p. 395; Vol. 151,
p. 386; Vol. 157, p. 387; VoL 173, p. 407;
Vol. 179, p. 220; Vol. 182, p. 228; Vol. 189,
p. 364; Vol. 198, p. 399; Vol. 202, p. 336;
Vol. 220, p. 383; Vol. 225, p. 266; Vol. 227,
p. 324; Vol. 230, p. 436; Vol. 251, p. 376;
Vol. 253, p. 353; Vol. 260, p. 449; Vol. 265,
p. 330; Vol. 266, p. 411; Vol. 268, p. 359;
Vol. 271, p. 390; Vol. 273, p. 249; Vol. 274,
o. 345; Vol. 280, p. 354, and Vol. 286, p. 344.

NO 1671. A. CONVENTION SUR LA
CIRCULATION ROUTIRE. SI-
GNE A GENVE, LE 19 SEPTEM-
BRE 1949'

EXTENSION de l'application de la
Convention a Pile de Man

Notification repue le:

22 janvier 1958
ROYAUME-UNI DE GRANDE-BRETAGNE

ET D'IRLANDE DU NORD

(Pour prendre effet le 21 f~vrier 1958.)

Avec les r6serves et d6clarations sui-
vantes :

[TRADUCTION - TRANSLATION]

I) En ce qui concerne l'article 24 de
ladite Convention, le Gouvernement de
l'ile de Man se reserve le droit de ne pas
autoriser une personne a conduire un
v~hicule autre qu'un v~hicule import6, et A
titre temporaire seulement, dans 1ile de
Man si
i) Le v~hicule est utilis6 pour le transport

de personnes contre r6mun6ration ou
de marchandises et

ii) Le conducteur de ce v~hicule est tenu,
en vertu de la legislation nationale de
l'ile de Man, d'6tre titulaire d'un
permis professionnel special.

2) En ce qui concerne l'article 26 de
ladite Convention, les cycles admis dars

1 Nations Unies, Recueil des Traitis, vol. 125,
p. 3; vol. 133, p. 367; vol. 134, p. 389; vol. 137,
p. 394; vol. 139, p. 464; vol. 141, p. 399;
vol. 147, vol. 150, p. 395; vol. 151, p. 386;
p. 395; vol. 157, p. 387; vol. 173, p. 407;
vol. 179, p. 220; vol. 182, p. 229; vol. 189,
p. 365; vol. 198, p. 399; vol. 202, p. 336;
vol. 220, p. 383; vol. 225, p. 266; vol. 227,
p. 324; vol. 230, p. 436; vol. 251, p. 377;
vol. 253, p. 353; vol. 260, p. 449; vol. 265,
p. 330; vol. 266, p. 411; vol. 268, p. 359;
vol. 271, p. 391; vol. 273, p. 249; vol. 274,
p. 345; vol. 280, p. 354, et vol. 286, p. 344.
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tional traffic admitted to the Isle of Man
shall, from nightfall and during the night
or whenever atmospheric conditions render
it necessary, show only a white light to the
front, and show to the rear a red light and
a red reflex reflector in accordance with
the domestic legislation of the Isle of
Man."

" Furthermore, the Government of the
Isle of Man hereby declare :

"(1) That, in accordance with the
provisions of paragraph 1 of Article 2 of the
said Convention, they exclude Annexes 1
and 2 from their application of the Con-
vention.

" (2) That, in accordance with the
provisions of paragraph (b) of Section IV
of Annex 6 to the said Convention, they
will only permit that one trailer be drawn
by a vehicle, that they will not permit
an articulated vehicle to draw a trailer and
that they will not permit articulated
vehicles to be used for the transport of
passengers for hire or reward."

lile de Man en circulation internationale
doivent, d~s la tomb~e du jour, pendant
la nuit ou lorsque les circonstances
atmosph~riques l'exigent, 6tre pourvus,
conform~ment A la legislation nationale de
l'ile de Man, d'un feu blanc dirig6 vers
l'avant ainsi que d'un feu et d'un cata-
dioptre rouge dirig~s vers l'arri~re.

En outre, le Gouvernement de lile de
Man dclare par les pr6sentes :

1) Que, conform~ment aux dispositions
du paragraphe 1 de l'article 2 de ladite
Convention, il exclut les annexes 1 et 2
de 'application de la Convention.

2) Que, conform~ment aux dispositions
du paragraphe b de la section IV de l'an-
nexe 6 A ladite Convention, il n'admettra
qu'une seule remorque derriere un v~hicule
tracteur, qu'il n'en admettra pas derriere
un v~hicule articulk et qu'il n'admettra
pas que des v~hicules articul~s soient
utilis~s pour le transport de personnes
contre r~mun~ration.

N* 1071
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No. 1734. AGREEMENT ON THE
IMPORTATION OF EDUCA-
TIONAL, SCIENTIFIC AND CUL-
TURAL MATERIALS (WITH PRO-
TOCOL), OPENED FOR SIGNA-
TURE AT LAKE SUCCESS, NEW
YORK, ON 22 NOVEMBER 1950'

ACCEPTANCE

Instrument deposited on:

12 June 1958
AUSTRIA

United Nations, Treaty Series, Vol. 131,
pp. 25 and 361; Vol. 136, p. 392; Vol. 163,
p. 384; Vol. 167, p. 299; Vol. 187, p. 462;
Vol. 190, p. 384; Vol. 199, p. 343; Vol. 210,
p. 334; Vol. 212, p. 334; Vol. 223, p. 330;
Vol. 230, p. 437; Vol. 236, p. 381; Vol. 274,
p. 346; Vol. 277, p. 350; Vol. 280, p. 356;
Vol. 289, p. 317, and Vol. 292, p. 362.

NO 1734. ACCORD POUR L'IMPOR-
TATION D'OBJETS DE CARAC-
TtRE tDUCATIF, SCIENTIFIQUE
OU CULTUREL (AVEC PROTO-
COLE), OUVERT A LA SIGNATURE
A LAKE SUCCESS (NEW-YORK),
LE 22 NOVEMBRE 19501

ACCEPTATION

Instrument ddposd le:

12 juin 1958
AUTRICHE

1 Nations Unies, Recuedi des Traitis, vol. 131,
p. 25 et 361; vol. 136, p. 392; vol. 163, p. 384;
vol. 167, p. 299; vol. 187, p. 463; vol. 190,
p. 384; vol. 199, p. 343; vol. 210, p. 334;
vol. 212, p. 334; vol. 223, p. 330; vol. 230,
p. 437; vol. 236, p. 381; vol. 274, p. 346;
vol. 277, p. 350; vol. 280, p. 356; vol. 289,
p. 317, et vol. 292, p. 362.



1958 Nations Unies - Recuei des Traitds 363

No. 1871. CONVENTION (No. 95)
CONCERNING THE PROTECTION
OF WAGES. ADOPTED BY THE
GENERAL CONFERENCE OF THE
INTERNATIONAL LABOUR OR-
GANISATION AT ITS THIRTY-
SECOND SESSION, GENEVA,
1 JULY 19491

RATIFICATION

Instrument registered with the Director-
General of the International Labour Office
on:

28 May 1958
TUNISIA

(To take effect on 28 May 1959.)

DECLARATION of the UNITED KING-
DOM OF GREAT BRITAIN AND NORTHERN
IRELAND made in accordance with article 35,
paragraphs 2 and 3 of the Constitution of
the International Labour Organisation 2

and article 20 of the Convention, to the
effect that the Convention will henceforth
be applied to Kenya, was registered with
the Director-General of the International
Labour Office on 6 May 1958.

In accordance with this declaration, the
Convention will be applied to Kenya with
the following modifications:

Article 2 (1): The Convention is applied
only to workers whose wages do not exceed
Sh. 200/- per month.

Articles 6 and 7 (2) : These provisions
are not yet covered by legislation.

1United Nations, Treaty Series, Vol. 138,
p. 225; Vol. 149, p. 408; Vol. 184, p. 361;
Vol. 188, p. 390; Vol. 196, p. 353; Vol. 201,
p. 378; Vol. 212, p. 398; Vol. 219, p. 352;
Vol. 222, p. 420; Vol. 231, p. 364; Vol. 248,
p. 407; Vol. 253, p. 395;Vol. 258, p. 402;
Vol. 266, p. 414; Vol. 272, p. 261; Vol. 293,
p. 382 and Vol. 300.

2 United Nations, Treaty Series, Vol. 15,
p. 40.

NO 1871. CONVENTION (NO 95)
CONCERNANT LA PROTECTION
DU SALAIRE. ADOPTtE PAR LA
CONFtRENCE GtNtRALE DE
L'ORGANISATION INTERNATIO-
NALE DU TRAVAIL A SA
TRENTE-DEUXItME SESSION,
GENtVE, ler JUILLET 19491

RATIFICATION

Instrument enregistrd auprs du Directeur
gbnral du Bureau international du Travail
le:

28 mai 1958
TUNISIE

(Pour prendre effet le 28 mai 1959.)

La DCLARATION faite par le RoYAu-
ME-UNI DE GRANDE-BRETAGNE ET D'IR-

LANDE DU NORD conform~ment aux para-
graphes 2 et 3 de l'article 35 de la Consti-
tution de l'Organisation internationale du
Travail2 et A l'article 20 de la Convention,
aux termes de laquelle ladite Convention
s'applique d6sormais au K6nya, a 6
enregistr6e aupr~s du Directeur du Bureau
international du Travail le 6 mai 1958.

Conform6ment A cette d6claration, la
Convention s'applique au K6nya avec les
modifications suivantes :

Article 2, 1. - La Convention s'applique
uniquement aux travailleurs dont le sa-
laire ne d6passe pas 200 shillings par mois.

Articles 6 et 7, 2. - Ces clauses ne
figurent pas encore dans la 16gislation.

1 Nations Unies, Recueil des Traitis, vol. 138,
p. 225; vol. 149, p. 408; vol. 184, p. 361;
vol. 188, p. 390; vol. 196, p. 353; vol. 201,
p. 378; Vol. 212, p. 398; Vol. 219, p. 353;
vol. 222, p. 421; vol. 231, p. 364; vol. 248,
p. 407; vol. 253, p. 395; vol. 258, p. 402;
vol. 266, p. 414; vol. 272, p. 261; vol. 293,
p. 382, et vol. 300.

2 Nations Unies, Recueil des Traitis, vol. 15,
p. 41,
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This declaration supersedes the declara-
tion made by the Government of the
United Kingdom under article 20, para-
graph 1 (d) of the Convention, which was
registered on 22 March 1958.'

Certified statement was registered with
the Secretariat of the United Nations
on the International Labour Organisation
by 11 June 1958.

No. 2181. CONVENTION (No. 100)
CONCERNING EQUAL REMUNER-
ATION FOR MEN AND WOMEN
WORKERS FOR WORK OF EQUAL
VALUE. ADOPTED BY THE
GENERAL CONFERENCE OF THE
INTERNATIONAL LABOUR OR-
GANISATION AT ITS THIRTY-
FOURTH SESSION, GENEVA,
29 JUNE 19512

RATIFICATION

Instrument registered with the Director-
General of the International Labour Office
on:

1 May 1958
CHINA

(To take effect on 1 May 1959.)

Certified statement was registered with
the Secretariat of the United Nations by
the International Labour Organisation on
11 June 1958.

1 United Nations, Treaty Series, Vol. 293,
p. 382.

2 United Nations, Treaty Series, Vol. 165,
p. 303; Vol. 173, p. 417; Vol. 179, p. 347;
Vol. 184, p. 381; Vol. 201, p. 380; Vol. 212,
p. 400; Vol. 222, p. 420; Vol. 238, p. 331;
Vol. 248, p. 407; Vol. 249, p. 460; Vol. 253,
p. 396; Vol. 264, p. 375; Vol. 266, p. 415;
Vol. 272, p. 268; Vol. 276, p. 364; Vol. 280,
p. 357; Vol. 287, p. 346, and Vol. 293, p. 384.

Cette d6claration remplace la d6clara-
tion faite par le Gouvernement du Royau-
me-Uni, conform6ment h l'alin6a d du
premier paragraphe de l'article 20 de la
Convention, enregistr6e le 22 mars 1958.1

La diclaration certif!e a itd enregistrde
au Secritariat de l'Organisation des Nations
Unies par l'Organisation internationale du
Travail le 11 juin 1958.

NO 2181. CONVENTION (NO 100)
CONCERNANT L'IRGALITE DE RR-
MUNERATION ENTRE LA MAIN-
D'cEUVRE MASCULINE ET LA
MAIN-DTEUVRE FEMININE POUR
UN TRAVAIL DE VALEUR RGALE.
ADOPT12E PAR LA CONFERENCE
GENE RALE DE L'ORGANISATION
INTERNATIONALE DU TRAVAIL
A SA TRENTE-QUATRItME SES-
SION, GENtVE, 29 JUIN 19512

RATIFICATION

Instrument enregistrd auprks du Directeur-
gindral du Bureau international du Travail
le:

ler mai 1958
CHINE

(Pour prendre effet le 1er mai 1959.)

La ddclaration certifide a itd enregistrie
au Secrdtariat de l'Organisation des Nations
Unies par l'Organisation internationale du
Travail le 11 juin 1958.

I Nations Unies, Recuei des Traitds. vol. 293
p. 382.

2 Nations Unies, Recueil des Traitds, vol. 165,
p. 303; vol. 173, p. 417; vol. 179, p. 347;
vol. 184, p. 381; vol. 201, p. 380; vol. 212,
p. 400; vol. 222, p. 421; vol. 238, p. 331;
vol. 248, p. 407; vol. 249, p. 460; vol. 253,
p. 396; vol. 264, p. 375; vol. 266, p. 416;
vol. 272. p. 268; vol. 276, p. 364; vol. 280,
p. 357; vol. 287, p. 346, et vol. 293, p. 384.
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No. 3511. CONVENTION AND PRO-
TOCOL FOR THE PROTECTION
OF CULTURAL PROPERTY IN
THE EVENT OF ARMED CON-
FLICT. DONE AT THE HAGUE,
ON 14 MAY 19541

ACCESSION (a) and RATIFICATION

Instruments deposited with the Director-
General of the United Nations Educational,
Scientific and Cultural Organization on:

2 May 1958
THAILAND (a)

(To take effect on 2 August 1958.)

9 May 1958
ITALY

(To take effect on 9 August 1958.)

Certified statement was registered by the
United Nations Educational, Scientific and
Cultural Organization on 26 May 1958.

1 United Nations, Treaty Series, Vol. 249,
p. 215; Vol. 252, p. 407; Vol. 260, p. 460;
Vol. 267, p. 387; Vol. 270, p. 406; Vol. 277,
p. 357; Vol. 282, p. 366; Vol. 284, p. 386;
Vol. 287, p. 351; Vol. 289, p. 325; Vol. 292,
p. 371, and Vol. 293, p. 357,

NO 3511. CONVENTION POUR
LA PROTECTION DES BIENS
CULTURELS EN CAS DE
CONFLIT ARMt ET PROTOCOLE
Y RELATIF. FAITS A LA HAYE,
LE 14 MAI 19541

ADH2SION (a) et RATIFICATION

Instruments ddposds aupr s du Directeur
gbi ral de l'Organisation des Nations Unies
pour l'iducation, la science et la culture le:

2 mai 1958
THAILANDE (a)

(Pour prendre effet le 2 aoCzt 1958.)

9 mai 1958
ITALIE

(Pour prendre effet le 9 aofit 1958.)

La ddclaration certifide a dtd enregistrie
par l'Organisation des Nations Unies pour
l'dducation, la science et la culture le
26 mai 1958.

'Nations Unies, Recueil des Traitds, vol. 249,
p. 215; vol. 252, p. 407; vol. 260, p. 460;
vol. 267, p. 387; vol. 270, p. 407; vol. 277,
p. 357; vol. 282, p. 366; vol. 284, p. 386;
vol. 287, p. 351; vol. 289, p. 325; vol. 292,
p. 371, and Vol. 293, p. 357.
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[DANISH TEXT - TEXTE DANOIS]

No. 3689. LUFTFARTSOVERENSKOMST MELLEM DE SOCIALISTISKE
SOVJETREPUBLIKKERS UNIONS REGERING OG DANMARKS RE-
GERING

PROTOKOL TIL OVERENSKOMST AF 31. MARTS 1956 MELLEM DANMARKS REGERING OG DE
SOCIALISTISKE SOVJETREPUBLIKKERS UNIONS REGERING OM LUFTFARTSFORBINDELSE

I onske om at foretage en delvis endring i luftfartsoverenskomsten af 31. marts 1956,
er Danmarks regering of De Socialistiske Sovjetrepublikkers Unions regering under
henvisning til artikel 4, stk. 2 og 3, i nxvnte overenskomst kommet overens om at fore-
tage folgende wndringer i overenskomstens bilag 1 og 2:

Bilag 1 til overenskomst af 31. marts 1956 mellem Danmarks regering og De
Socialistiske Sovjetrepublikkers Unions regering om luftfartsforbindelse fir herefter
folgende ordlyd:

"Bilag 1

1. De Socialistiske Sovjetrepublikkers Unions regering udpeger Generaldirek-
tionen for Den Civile LuftflAde ved USSR's MinisterrAd (Aeroflot) til at beflyve
de ruter, der er engivet i tabel I i dette bilag.

2. Danmarks regering udpeger Det Danske Luftfartselskab A/S (DDL) til at
beflyve de ruter, der er angivet i tabel II i dette bilag.

3. Under forudsgetning af, at de i overenskomsten angivne vilkAr iagttages,
skal det af Danmarks regering udpegede luftfartsselskab pA Sovjetunionens terri-
torium vere berettiget til i international trafik at optage og afszette passagerer,
post og gods i de i tabel II angivne lufthavne samt have ret til at anvende reserve-
lufthavne og hjelpemidler til flyvningernes gennemforelse pA de aftalte ruter.

4. Under foruds~etning af, at de i overenskomsten angivne vilkir iagttages,
skal det af USSR's regering udpegede luftfartsselskab pi dansk territorium vwre
berettiget til i international trafik at optage og afsmtte passagerer, post og gods i
de i tabel I angivne lufthavne samt have ret til at anvende reservelufthavne og
hjwlpemidler til flyvningernes gennemforelse pi de aftalte ruter.

AFTALTE RUTER

Tabel I
For sovjetiske luftfartojer:

Riga-Kobenhavn v. v.
Moskva-Kobenhavn og videre til punkter i folgende vesteuropeiske lande:

England, Frankrig, Holland og Belgien, sivel med mellemlanding som uden mellem-
landing i Kobenhavn v. v,
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[RussIAN TEXT - TEXTE RUSSE]

X2 3689. COFJIAIIIEHHE ME)KI(,Y HPABHTEJlbCTBOM COIO3A CO-
BETCKHX C01114AAIICTH4TECKHX PECHIYBJIHK H [IPABHTEJIb-
CTBOM ,UHHH 0 B03, IIIHOM COOBlIIEHHH

rIPOTOKOJI K COrJIAIIEHH1O ME)K)IY rIPABHTEJIbCTBOM COO3A CCP H rIPAB14-
TEJILCTBOM HIAHHH 0 B03XaYIIHOM COOBLIEHHH OT 31 MAPTA 1956 FOJA

rlpaBHTelncrBo Coio3a CoBeTcxx CogwaxmcrHecrumx Pecny6MuI H I-paBH-
TeJibCTBO aaHHH, )Kenaq BHeCTH xiaCTHqHbIe H3MeHeHHH B 3amuoqemoe HMH

CoriameHIe 0 B03yIHOM coo6wteHHm OT 31 MapTa 1956 roga Ha OCHOBaHIH nyHK-
TOB 2 H 3 CTaTbH 4 y~a3aHHoro CornameHHi, cornacnimch BHeCTH B rfprno>xemsa
1 H 2 yrOM H'yToro Cornaemis cnegyioi4He H3MeHeHH.

rIpHno>KeHHe I K Coranamemo OT 31 MapTa 1956 roga Me>Kgy rIpaBHTeJIbCTBOM
Coo3a COBeTCKlX COIHamHCrHtleCKICX Pecny6Hi H I-IpaHTeibCTBOM AammH o
B03XSLmHOM coo6LieHHH 4)opMyiHpyeTcq nocne 3Toro cJIegyiouxi o6pa3oM:

7 flpuAocenue 1

1. fIpaBirenmcrBo Coio3a COBeTCimX CoiIaHcTHziecKm Pecny6amn
Ha3HaqaeT g K cniyaTa rn B03JAUIHbIX nmmIHHi, yKaaHHbX B Ta6nITe I
HacTornigero -lpuio>KeHHH, FJIaBHoe ynpaBaiemle rpa~mga~cKoro B03AyIIIHO-
ro 4DJIoTa npIi CoBeTe MnHCTpOB CCCP (A3po[noT).

2. lpaBTeJcrBO IalH Ha3HaiaeT XgAi 3KcnLyaTaIjHH BO3YUHbIX
JImif, yKa3aHHbIX B Ta6Imile II HacoiuAero 1-pHgo)ema AeT )JaHcKe
J104)Tc)apTccenbca6 AIC(XITJI).

3. B03AYmHO-TpaHcnOpTHoe npegUpHHTHe, Ha3HaqeHHoe rlpaBHTen-
CTBOM qaHHH, 6y~er noM oBaTbcq Ha TeppHTopHH CoIo3a CCP nipH co6rno-
geHm H ycJIoBHIfi, npegyCMoTpeHzHIX B CornaweHmH, npaBo norpy3KH H
BbIrpy3RH nacca>KHpOB, nOtITbI H rPy30B Me>K;3yHap09HOrO Coo6iieHHH Ha
nmmmx, yxa3aHHbIx B Ta6JiHie II, a xaK>Ke ripaBoM HCrii 3OBaHHH 3anacibix
a3pogpoMoB H cpegcTB o6ecneqemrn iiojerToB Ha yKa3aHHbix .ITHHX.

4. Bo3XWuHo-TpaHcnopTHoe npeHprxH3THe, Ha3ateHme rIpaBHTeh-
CTBOM Coo3a CCP, 6yger nonJ3OBaTbca Ha TePPHT0PHH aamm np co6mo-

Hemm HM ycJIoBHA, npeqyCM0TpeHHbix B Corinamemm, rpaBOM nOFPY3KH H
Bbn'py3I.H faccawHpoB, lOXTbI H rpy30B me>KAyapogHoro coo61geHHq Ha
JmHHBx, yKa3aHHbIX B Ta6Jmile I, a TaioKe npaBoM HCIOJ h3oBaHH 3aracabx
a3p0AP0MOB H CpegCTB o6ecrietieHmH HoJeToB Ha yHa3aHLiX AiHHH5x.

JJOrOBOPHbIE JIHHHH

Ta6Auqa I
C08e flCKUJX CaM~oflem~os:

Pira-Koerarem H o6paTHO.
MocI(Ba-KoneHrareH H gaiiee go nyHCTOB B cneAyIOIAx 3anagHoeBpO-

neficKHx cTpaHax: AHnimHi, cIpaHUnH5, FonnaH/mi H BejnrHI Kax c ripome-
>KyTOmoio ICaRoii, Tax H 6e3 npoMe)RyTOU{O 1 nocagKH B KonemrareHe H
o6paTHo.
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Tabel II

For danske luftfartojer:

Kobenhavn-Riga v. v.
Kobenhavn-Moskva v. V.1

Kobenhavn-Warszawa og videre via sovjetisk territorium uden mellemlanding
til punkter i Rumenien, Tyrkiet, Libanon og Den Forenede Arabiske Republik v.v.2"

I bilag 2 til overenskomst af 31. marts 1956 mellem Danmarks regering og De
Socialistiske Sovjetrepublikkers Unions regering om luftfartsforbindelse indswttes som
et nyt punkt 8 a:

"De Socialistiske Sovjetrepublikkers Unions regering phtager sig endvidere at
yde radio- og meteorologisk bistand over Aeroflots radiostation i Petropavlovsk-
Kamtchatka til danske civile luftfartojer, som foretager flyvninger til og fra Tokio
via Nordpolen langs de kurilske oer."

Nwrvorende protokol, som udgor en integrerende del af overenskomsten af 31. marts
1956 mellem Danmarks regering og De Socialistiske Sovjetrepublikkers Unions regering
om luftfartsforbindelse, trwder i kraft pA datoen for dens undertegnelse.

UDFIERDiGET i Kobenhavn den 31. marts 1958 i to enslydende eksemplarer pi
dansk og russisk. Begge tekster har samme gyldighed.

For Danarks
regering :

(Sign.) Nils SvENNimNsEN

For De Socialistiske Sovjetrepublikkers
Unions regering:.

(Sign.) N. SLAVIN

I Ind- og udflyvningspunkter pA sovjetisk territorium er Ventspils og Narva.
2 Ind- og udflyvningspunkter ph sovjetisk territorium er Starjava og Hust.

No. 3689
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Ta6auzya II

)lAlu bamcKux caAioAemoe :

KonelrareH-Pxra H o6paTHo.
KonemrareH-MocKBa 1H o6paHo.
Konem-areH-BapiuaBa H xIa.iee qepe3 cOBercKylo TeppHopimo 6C3 npo-

Me)KyTOtrHOR nocagKH 9o IyH-KTOB B Pymubmmi, Typwam, JIHBaHe H O6-Begii-
HeHHoA Apa6cKoRi Pecny6jmxe H o6paTHO. 2 ))
B flpuno>eHHH II i Cornamemuo OT 31 mapTa 1956 roga Me<rey rIpaBHTem-

CTBOM Colo3a COBeTCKHX CoiIa.rIcTHqecKcmx Pecry6jmK H IpaBHTeirCTBOm )aIIHH
O B03XDWIIHOM cOO6imeHHH BHOCHTC5I HOBbI1 IIyIIT (( 8a ) B caegpouleri pegamuim:

((H IpaBHTeImCTBO Coo3a COBeTc Kx CoLgHaimCrqecKHx Pecny6nHK
npHnmuaer Ha ce6q oa3aime pagHo- H meTeopomorHiecoi iOMOfH tepe3
parmocr amm Apo4rnoTa B llerponawroBcKe KaMxaTcHoM gaTcKHM rpa>KxaH-
cium caMoJieTam, cjiex1ioUiJM B TORHO H H3 ToKuo xiepe3 CeBepuifA nomuoc
B oam Kyp u)CKHx OCTPOBOB )).

HacTouxHfl rfipOTOKOJI, qBJ qOIIHr4CH HeomemeMoil qacTEo CorIamueima
Mex-KJy HpaBHTeibCTBOM Coo3a COBeTCKHX CoIjHariHcTHiecKHX Pecny6mm H
HpaBHTemCTBoM .LaHHH 0 B03YLUHOM coo61gemm OT 31 mapra 1956 roga, Bcrynaer
B criUy c moMeBma ero nogrmcaHwi.

COBEPIIIEHO B KonelrareHe " 31 )) mapTa 1958 roga B qByX 3eanipax
Ha PYCCKOM H Ha gaTcKom 313bIKaX. 06a TeKcTa HmeIOT OIHaIROBy0IO cHJIy.

rlo yIXjIHOMMqHIO
HpaBHTeJmcTBa Coo3a COBeTCKHX

Cot~aJICrTHrqecKX Pecny6jnu
H. CJIABHH

110 ynoJIHOMOq.HM
llpaBHTemcrBa AamiH

Nils SVENNINGSEN

I BxogHimnm H BBIXOAHLIMH BOpOTaMH Ha COBeTCHOr TeppHTopHH ZH$BnOmTc BeHTCrIHjC

H HapBa.
I BxoAbmm H BbIXOAHbIMH BOPOTaMH Ha COBeTcKOA TeppTopHm 3IUnnoTcH CTapaga H

XycT.

NO 3689
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[TRANSLATION 1 
- TRADUCTION2 ]

No. 3689. AIR TRANSPORT AGREEMENT BETWEEN THE GOVERNMENT
OF THE UNION OF SOVIET SOCIALIST REPUBLICS AND THE GOVERN-
MENT OF DENMARK. SIGNED AT MOSCOW, ON 31 MARCH 19563

PROTOCOL
4 SUPPLEMENTING THE ABOVE-MENTIONED AGREEMENT. SIGNED AT COPEN-

HAGEN, ON 31 MARCH 1958

Official texts: Danish and Russian.

Registered by Denmark on 6 June 1958.

The Government of Denmark and the Government of the Union of Soviet Socialist
Republics, desiring to amend partially the Aviation Agreement of March 31, 1956, 3

referring to Article 4, paragraphs 2 and 3, of the said Agreement, have agreed to amend
Annexes 1 and 2 to the Agreement as follows:

Annex 1 to the Aviation Agreement of March 31, 1956, between the Government
of Denmark and the Government of the Union of Soviet Socialist Republics shall be
amended as follows:

"Annex 1

"1. The Government of the Union of Soviet Socialist Republics designate
the General Department of the Civil Air Fleet under the Council of Ministers of
the USSR (Aeroflot) to operate the routes listed in Table I of this Annex.

" 2. The Government of Denmark designate Det Danske Luftfartselskab
A/S (DDL) to operate the routes listed in Table II of this Annex.

" 3. Provided that the conditions stipulated in the Agreement are observed,
the airline designated by the Government of Denmark shall be entitled to pick up
and set down, in international traffic, passengers, mail and goods in the territory
of the Soviet Union, in the airports listed in Table II, and to use emergency airports
and facilities for the performance of flights on the agreed routes.

" 4. Provided that the conditions stipulated in the Agreement are observed,
the airline designated by the Government of the USSR shall be entitled to pick
up and set down, in international traffic, passengers, mail and goods in Danish

1 Translation transmitted by the Government of Denmark.

2 Traduction transmise par le Gouvernement du Danemark.
3 United Nations, Treaty Series, Vol. 259, p. 169.
4 Came into force on 31 March 1958, the date of signature, in accordance with the provisions

of the penultimate paragraph.
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[TRADUCTION - TRANSLATION]

No 3689. ACCORD ENTRE LE GOUVERNEMENT DE L'UNION DES Rt-
PUBLIQUES SOCIALISTES SOVITIQUES ET LE GOUVERNEMENT
DANOIS RELATIF AUX SERVICES AfRIENS. SIGNt A MOSCOU, LE
31 MARS 19561

PROTOCOLE2 COMPLfTANT L'AccoRD SUSMENTIONN. SIGN A COPENHAGUE, LE 31 MARS

1958

Textes officiels danois et russe.

Enregistrd par le Danemark le 6 juin 1958.

Le Gouvernement de l'Union des R6publiques socialistes sovi&iques et le Gou-
vernement danois, d~sireux de modifier partiellement l'Accord relatif aux services
adriens conclu par eux le 31 mars 19561, et se rdfdrant aux paragraphes 2 et 3 de l'article 4
dudit Accord, sont convenus de modifier comme suit les annexes 1 et 2 de l'Accord :

L'annexe 1 de l'Accord relatif aux services adriens conclu le 31 mars 1956 entre
le Gouvernement de l'Union des Rdpubliques socialistes sovi~tiques et le Gouvernement
danois est modifi6 comme suit:

((Annexe 1

# 1. Le Gouvernement de 1'Union des Rdpubliques socialistes sovitiques
ddsigne, pour exploiter les routes adriennes indiqudes au tableau I de la prdsente
annexe, la Direction gdndrale de l'aviation civile du Conseil des Ministres de
I'URSS (Aroflotte).

# 2. Le Gouvernement danois d~signe, pour exploiter les routes adriennes
indiqudes au tableau II de la prdsente annexe, la Compagnie Det Danske Luft-
fartselskab (A/S (DDL).

#3. L'entreprise de transports a6riens ddsignde par le Gouvernement danois
aura le droit, sous reserve de respecter les conditions prdvues dans l'Accord, de
charger et de ddcharger en trafic international, sur le territoire de I'URSS, des
passagers, du courrier et des marchandises aux adroports indiquds au tableau II,
ainsi que d'utiliser, sur les routes convenues, les adrodromes auxiliaires et les services
de circulation arienne.

((4. L'entreprise de transports adriens ddsignde par le Gouvernement de
'Union des Rdpubliques socialistes sovi~tiques aura le droit, sous reserve de respecter
les conditions prdvues dans l'Accord, de charger et de ddcharger en trafic inter-

'Nations Unies, Recuedi des Traitis, vol. 259, p. 169.
Entr6 en vigueur le 31 mars 1958, date de la signature, conformdment aux dispositions de

l'avant-dernier paragraphe.
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territory, in the airports listed in Table I, and to use emergency airports and
facilities for the performance of flights on the agreed routes.

4 AGREED ROUTES

"Table I

"For Soviet aircraft:

" Riga-Copenhagen, in both directions.
" Moscow-Copenhagen and beyond to points in the following West European

countries: United Kingdom, France, the Netherlands and Belgium, with or without
intermediate landings in Copenhagen, in both directions.

"Table H

"For Danish aircraft:

" Copenhagen-Riga, in both directions.
" Copenhagen-Moscow, in both directions.1

" Copenhagen-Warsaw and beyond via Soviet territory without intermediate
landings, to points in Rumania, Turkey, Lebanon, and the United Arab Republic,
in both directions.

'2

The following new paragraph 8 (a) shall be inserted in Annex 2 to the Aviation
Agreement of March 31, 1956, between the Government of Denmark and the Govern-
ment of the Union of Soviet Socialist Republics:

" The Government of the Union of Soviet Socialist Republics further undertake
to render radio and meteorological assistance over Aeroflot's radio station at Petro-
pavlovsk-Kamtchatka to Danish civil aircraft en route to and from Tokyo via the
North Pole along the Kurile Islands."

This Protocol, which constitutes an integral part of the Aviation Agreement of
March 31, 1956, between the Government of Denmark and the Government of the
Union of Soviet Socialist Republics, shall enter into force on the date of its signature.

Done at Copenhagen on March 31, 1958, in two identical copies in the Danish and
Russian languages, both texts being equally authentic.

For the Government For the Government
of Denmark: of the Union of Soviet

Socialist Republics :
(Signed) Nils SvENNrGsEN (Signed) N. SLAVIN

1 Points of entry and exit in Soviet territory are Ventspils and Narva.

'Points of entry and exit in Soviet territory are Starjava and Hust.

No. 3689
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national, sur le territoire du Danemark, des passagers, du courrier et des marchan-
dises aux afroports indiqu~s au tableau I, ainsi que d'utiliser, sur les routes convenues,
les a~rodromes auxiliaires et les services de circulation adrienne.

( ROUTES CONVENUES

# Tableau I

# Adronefs sovidtiques:

((Riga-Copenhague, dans les deux sens.
# Moscou-Copenhague et au-delA, jusqu'I des points situ6s dans les pays

suivants de l'Europe occidentale : Angleterre, France, Pays-Bas et Belgique, avec
ou sans atterrissage interm6diaire Copenhague, dans les deux sens.

# Tableau II

Adronefs danois:

<(Copenhague-Riga, dans les deux sens.
< Copenhague-Moscou, dans les deux sens'.
#Copenhague-Varsovie et au-del , via le territoire sovi~tique sans atterrissage

interm~diaire jusqu'A des points situ~s en Roumanie, en Turquie, au Liban ou en
R6publique arabe unie, dans les deux sens2 . a

Le paragraphe ci-apr6s - paragraphe 8, a - est ajout6 l'annexe 2 de l'Accord
relatif aux services a~riens conclu le 31 mars 1956 entre le Gouvernement de l'Union
des R~publiques socialistes sovi~tiques et le Gouvernement danois:

# Le Gouvernement de l'Union des R~publiques socialistes sovi~tiques s'engage
en outre h mettre h la disposition des a~ronefs civils danois i destination ou en
provenance de Tokyo, via le p6le Nord et les iles Kouriles, les services radio et
m~t~orologiques de la station radio de l'Aroflotte A Ptropavolovsk-Kamtchatka. *

Le present Protocole, qui fait partie int~grante de l'Accord relatif aux services a~riens
conclu le 31 mars 1956 entre le Gouvernement de l'Union des R6publiques socialistes
sovi~tiques et le Gouvernement danois, entrera en vigueur i la date de sa signature.

FAIT Copenhague, le 31 mars 1958, en double exemplaire, en langues danoise
et russe, les deux textes faisant 6galement foi.

Pour le Gouvemement Pour le Gouvernement
danois: de l'Union des Rpubliques

socialistes sovitiques:

(Signd) Nils SVENNINGSEN (Signd) N. SLAVINE

SLes points d'entr~e et de sortie, en territoire sovitique, ont Ventspils et Narva.

Lea points d'entr6e et de sortie, en territoire sovitique, sont Starjava et Hust.

N O 3689
Vol.302-25
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No. 3822. SUPPLEMENTARY CON-
VENTION ON THE ABOLITION
OF SLAVERY, THE SLAVE TRADE,
AND INSTITUTIONS AND PRAC-
TICES SIMILAR TO SLAVERY.
DONE AT THE EUROPEAN OF-
FICE OF THE UNITED NATIONS
AT GENEVA, ON 7 SEPTEMBER
19561

RATIFICATION

Instrument deposited on:

13 June 1958
CZECHOSLOVAKIA

" United Nations, Treaty Series, Vol. 266,
p. 3; Vol. 269, p. 382; Vol. 276, p. 370;
Vol. 277, p. 361; Vol. 278, p. 313; Vol. 280,
p. 389; Vol. 281, p. 410; Vol. 282, p. 368;
Vol. 285, p. 381; Vol. 286, p. 383; Vol. 287,
p. 352; Vol. 290, p. 344; Vol. 293, p. 358, and
Vol. 301.

NO 3822. CONVENTION SUPPL-
MENTAIRE RELATIVE A L'ABO-
LITION DE L'ESCLAVAGE, DE
LA TRAITE DES ESCLAVES, ET
DES INSTITUTIONS ET PRATI-
QUES ANALOGUES A L'ESCLA-
VAGE. FAITE A L'OFFICE EURO-
PtEN DES NATIONS UNIES, A
GENtVE, LE 7 SEPTEMBRE 1956'

RATIFICATION

Instrument ddposi le:

13 juin 1958
TCHkCOSLOVAQUIE

1 Nations Unies, Recuedi des Traitds, vol. 266,
p. 3; vol. 269, p. 382; vol. 276, p. 370;
vol. 277, p. 361; vol. 278, p. 313; vol. 280,
p. 389; vol. 281, p. 411; vol. 282, p. 368;
vol. 285, p. 381; vol. 286, p. 383; vol. 287,
p. 352; vol. 290, p. 344; vol. 293, p. 358, et
vol. 301.
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No. 3992. CONVENTION CONCERN-
ING CUSTOMS FACILITIES FOR
TOURING. DONE AT NEW YORK,
ON 4 JUNE 19541

ADDITIONAL PROTOCOL TO THE ABOVE-
MENTIONED CONVENTION, RELATING TO
THE IMPORTATION OF TOURIST PUBLICITY
DOCUMENTS AND MATERIAL. DONE AT
NEW YORK, ON 4 JUNE 1954'

ACCESSION to the Protocol

Instrument deposited on:

16 June 1958
GHANA

(To take effect on 14 September 1958.)

1 United Nations, Treaty Series, Vol. 276,
p. 191; Vol. 277, p. 380; Vol. 283, p. 350;
Vol. 285, p. 382; Vol. 286, p. 395; Vol. 287,
p. 353; Vol, 299, p. 430, and Vol, 300,

No 3992. CONVENTION SUR LES
FACILITIES DOUANItRES EN FA-
VEUR DU TOURISME. FAITE A
NEW-YORK, LE 4 JUIN 1954'

PROTOCOLE ADDITIONNEL k LA CONVENTION
SUSMENTIONNiE, RELATIF A L'IMPORTA-
TION DE DOCUMENTS ET DE MATtRIEL DE
PROPAGANDE TOURISTIQUE. FAIT k NEW-
YORK, LE 4 JUIN 19541

ADHtSION au Protocole

Instrument diposd le:

16 juin 1958
GHANA

(Pour prendre effet le 14 septembre 1958.)

1 Nations Unies, Recueil des Traitis, vol. 276,
p. 191; vol. 277, p. 380; vol. 283, p. 350;
vol. 285, p. 382; vol. 286, p. 395; vol. 287,
p. 353; vol. 299, p. 430, et vol. 300,
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No. 4101. CUSTOMS CONVENTION
ON THE TEMPORARY IMPORTA-
TION OF PRIVATE ROAD VE-
HICLES. DONE AT NEW YORK,
ON 4 JUNE 19541

ACCESSION

Instrument deposited on:

16 June 1958
GHANA

(To take effect on 14 September 1958.)

1 United Nations, Treaty Series, Vol. 282,
p. 249; Vol. 283, p. 360; Vol. 285, p. 383;
Vol. 286, p. 397; Vol. 287, p. 354; Vol. 299,
p. 435, and Vol. 300,

No 4101. CONVENTION DOUA-
NItRE RELATIVE A L'IMPORTA-
TION TEMPORAIRE DES V]HI-
CULES ROUTIERS PRIVES. FAITE
A NEW-YORK, LE 4 JUIN 19541

ADHESION

Instrument dposi le:

16 juin 1958
GHANA

(Pour prendre effet le 14 septembre 1958.)

1 Nations Unies, Recuel des Traitis, vol. 282,
p. 249; vol. 283, p. 360; vol. 285, p. 383;
vol. 286, p. 397; vol. 287, p. 354; vol. 299,
p. 435, et vol. 300.
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No. 222. INTERNATIONAL OPIUM
CONVENTION. SIGNED AT THE
HAGUE, ON 23 ;F -RU6 19121

ACCESSION

Instrument deposited with the Government
of the Netherlands on:

12 May 1958
HASHEMITE KINGDOM OF JORDAN

Certified statement was registered by the
Netherlands on 6 Jiune 1958.

1 League of Nations, Treaty SerLes, 'Vol. VIII,
pp. 187 and 236; Vol. XI, p. 415; Vol. XV,
p. 311; Vol. XIX, p. 283; Vol. XXIV, p. 163;
Vol. XXXI, p. 245; Vol. XXXV, p. 299;
Vol. XXXIX, p. 167; Vol. LIX, p. 346; Vol.
CIV, p. 495; Vol. CVII, p. 461; Vol. CXVII,
p. 48; Vol. CXXXVIII, p. 416; Vol. CLXXII,
p. 390; Vol. CC, p. 497; Vol. CCIV, p. 438,
and Vol. CCV, p. 192.

No 222. CONVENTION INTEPNA-
TIONALE DE L'OPIUM. SIGNiRE
A LA HAYE, LE 23 JANVIER 1912'

ADHISION

Instrument diposi auprks du Gouverne-
ment des Pays-Bas le:

12 mai 1958
RoyAuME HACHAMITE DE JORDANIE

La diclaration certifide a dtd enregistrde
par les Pays-Bas le 6 juin 1958.

Socit6 des Nations, Recuedi des Traitds,
vol. VIII, p. 187 et 236; vol. XI, p. 414;
vol. XV, p. 310; vol. XIX, p. 282; vol. XXIV,
p. 162; vol. XXXI, p. 244; vol. XXXV, p. 298;
vol. XXXIX, p. 167; vol. LIX, p. 346; vol. CIV,
p. 495; vol. CVII, p. 461; vol. CXVII, p. 48;
vol. CXXVIII, p. 416; vol. CLXXII, p. 390;
vol. CC, p. 497; vol. CCIV, p. 438, et vol. CCV,
p. 192,
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No. 1379. CONVENTION AND STA-
TUTE ON THE INTERNATIONAL
REGIME OF MARITIME PORTS,
AND PROTOCOL OF SIGNATURE.
SIGNED AT GENEVA, ON 9 DE-
CEMBER 19231

ENTRY INTO FORCE between YuGo-
SLAVIA and the FEDERAL REPUBLIC OF
GERMANY

By an exchange of notes between the
Governments of the Federal People's
Republic of Yugoslavia and the Federal
Republic of Germany, dated at Belgrade
on 11 February and 10 May 1957, it was
agreed that the above-mentioned Conven-
tion and Statute should enter into force
between the Federal People's Republic of
Yugoslavia and the Federal Republic of
Germany as of 11 February 1957 and that
the validity of the Convention and the
Statute should also extend to Land Berlin,
on the understanding that the future status
of Berlin as a whole is not prejudged
thereby.

Certified statement was registered at the
request of Yugoslavia on 12 June 1958.

'League of Nations, Treaty Series, Vol.
LVIII, p. 285; Vol. LXIX, p. 102; Vol. LXXII,
p. 485; Vol. LXXXIII, p. 416; Vol. CVII,
p. 491; Vol. CXVII, p. 184; Vol. CXXII,
p. 349; Vol. CXLII, p. 342, and Vol. CXLV1I,
p. 332.

No 1379. CONVENTION ET STATUT
SUR LE RRGIME INTERNATIO-
NAL. DES PORTS MARITIMES, ET
PROTOGLOE "DE SIGNATURE.
SIGNtS A GENtVE, LE 9 DRCEM-
BRE 19231

ENTRIRE EN VIGUEUR entre la Youc.o-
SLAVIE et la RkPUBLIQUE FiDtRALE D'AL-
LEMAGNE

Par 6change de notes entre le Gouverne-
ment de la Rpublique populaire f~d~rative
de Yougoslavie et le Gouvernement de la
Rpublique f~d~rale d'Allemagne en date

Belgrade des 11 f~vrier et 10 mai 1957
i a 6t6 convenu que la Convention et le
Statut mentionn6s ci-dessus entreront en
vigueur entre la R6publique populaire
f6d6rative de Yougoslavie et la R6publique
f6d6rale d'Allemagne A compter du 11 f6-
vrier 1957 et que ladite Convention et
ledit Statut s'appliqueront aussi au Land
de Berlin, &ant entendu que ceci ne pr6juge
pas le statut g~n~ral futur de Berlin.

La diclaration certifl'e a it6 enregistrie h
la demande de la Yougoslavie le 12 juin 1958.

1 Socik6 des Nations, Recuell des Traitis,
vol. LVIII, p. 285; vol. LXIX, p. 102; vol.
LXXII, p. 485; vol. LXXXIII, p. 416 ; vol.CVII,
p. 491; vol. CXVII, p. 184; vol. CXXII, p. 349;
vol. CXLII, p. 342, et vol. CXLVII, p. 332.




